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 LOK  SABHA

 Wednesday,  July  12  1967/Asedha  2I,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Ma,  Speaker  in  the  Chatr  ]

 ORAL  ANSWERS  TO  QUESTIONS

 Ghoti  Sadri  ह: ह  Scandal  Case

 +
 *08l.  Shri  Madhu  Limaye:

 bri  S.  M.  Banerjee:
 Dr.  Ram  Manohar  Uchia:
 Shri  George  Fernandes:
 Shr  Hukam  Chand  Kachwai:
 Shri  Jagannath  Rao  Joshi:
 Shri  Onkar  Lal  Berwa:
 Shrj  N.  S.  Sharma:

 Shri  Onkar  Singh  :
 Shri  Beni  Shanker  Sharma:
 Shri  Umanath:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state’

 (a)  whether  Government’s  attention
 hae  been  drawn  to  the  Memorandum
 submitted  to  the  President  of  the  Re-
 public  of  India  by  several]  Members  of
 Parlament  and  Rajasthan  Assembly
 in  the  matter  of  Choti  Sadri  Gold  Scan-
 dal  Case  in  November-December  last
 year;

 (b)  whether  Government  have  exa-
 mined  the  various  suggestions  made  in
 the  memorandum;

 {c)  whether  Government  have  re-
 ceived  any  report  from  any  of  the

 agencies  under  the  Minis-
 tey  of  Finance  or  the  Ministry  of
 Home  Affairs  in  this  regard;  and
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 (6)  whether  Government  will  be  ple-
 ased  to  place  on  the  Table  the  reports
 submitted  by  these  agencies  or  the
 gist  of  these  reports?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  (a)  Yes,  Sir.

 (b)  to  (a).  Having  regard  to  the
 fact  that  there  is  a  connected  case  now
 pending  before  Court,  the  Director,
 CBI,  was  asked  to  make  only  an  in-
 formal  check  and  scrutiny  of  the  re-
 cords.  This  has  been  done  but  the  छा
 fee]  that  detailed  investigation  is  ne-
 cessary  in  certain  respects  which  is
 porsible  only  after  the  trial  in  the
 pending  criminal  case  is  Over.

 wt  चु  लिगये :  प्रध्यक्ष  महोदय,
 मेरा  व्यवस्था  का  प्रश्न  है  t  व्यवस्था  का
 प्रश्न  इस  लिये  है  कि  हम  लोगों  ने  राष्ट्रपति
 को  जो  मेमोरेण्डस दिया  था,  जिसे मैं  आपकी
 इजाजत  से  सभा  पटल  पर  रखना  चाहता
 हैं  क्योंकि  उसके  बिना  यह  मामला  साफ

 हो  हो  नही  सकेगा  1  [पुस्तकालय में  रखा  गया  |
 देलिये  बंल्या  एुल०  Eto— 992/67]  इस  के
 ऊपर  9  लोक  सभा  के  सदस्य,  9  राज्य
 सभा  के  सदस्य  झौर  6  राजस्वान
 की  विधान  सभा  के  सदस्य,  इतने  लोगों
 ने  हस्ताक्षर  किये  हैं  ।  अगर  झापको  इजा-
 जत  हो  तो  में

 Mr.  Speaker;  No;  I  shall  consider  it

 श्री  ह क  लिमये  :  ह ह  व्यवस्था  का
 प्रश्न यह  है  कि  यह  जो  मेमोरेभ्डम 2,  इस  केश
 मे ंजो  मुल्डिम  हैं,  झारोप  उन  के  सम्बन्ध

 मे  नही  हैं,  यह  तो  मुख्य  मंत्री  खुाड़िया
 के  खिलाफ है।  इस  |  सुलाड़िया  के

 ऊपर  कोई  केस  नही है।  गह-मंत्री जी  का
 यह  कहता है  कि  इस  के  बारे  में  जांच
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 wet  करेंगे  जब  तक  कि  दूसरे केस केस  का  फैसला
 नहीं  होता  है-इत  तरह  से  तो  विसम्य  हो  जायेगा।
 झल  मे  जिसको  जेल  जाना  थाहिये  था,
 बह  झाज  मुख्य  मंत्री  के  निवास  स्थान  में  बैठ
 गया  है।  इस  लिये मेरा  व्यवस्था का  प्रश्न
 यह  है  कि  इन  का  यह  कहना  कि  यह  मामला
 स्पायालय  के  जिचाराधीन  है,  गलत  है  |
 मेरा  ह  बहना  है  कि  मेमोरेण्डम  का  मामला

 बिलकुल  विचाराधीन  नही  है,  यह  तो  मुख्य
 मंत्री  सुखाड़िया  के  खिलाफ  है--हम  इस  के
 बारे  में  झ्लापका  निर्णय  चाहते  हैं  1

 Mr.  Speaker;  I  do  not  know  what
 the  case  as.  I  do  not  know  what  the
 assue  is,  Here  is  some  question  which
 hag  come  up  and  suddenly  I  am  asked
 to  give  a  ruling  or  decision  on  a  point
 I  go  not  know  even  what  the  nature  of
 the  case  is.

 at  wy  लिखये  :  यह  कोई  ऐसा  प्रश्न

 नहीं  है,  कई  दफा  वह  झा चुका  था,
 लेकिन इन  मंत्रियों  के  कहने पर  वह  दाल
 दिया  गया  भोर  झाज  फिर  आया  है  |

 चौ  बहल  बिहारी  वाजपेयी  :  प्रष्यक्ष

 महोदय,  झाप  इस  मामले  को  देखें  भोर

 अपना  निर्णय  सुरक्षित  रखे  भौर  प्रगर  भाप
 समझते  हैं  कि  यद्यपि  केस  संबजुडिस है
 परन्तु  उस  का  इस  भारोप  से  कोई  सम्बन्ध

 नही ंहै  तो  मंत्री  महोदय  को  निर्देश दें  कि
 कि  वे  उत्तर दें  1

 Mr,  speaker:  That  is  exactly  what  I
 was  going  to  say.  I  shal]  have  to  look
 into  it.

 ray  लिमये  :  भ्गर  इस  वक्त
 निर्णव  देता  नही  चाहते  हैं  तो  न  दें  ।  लेकिन

 इस  बात  को  समझ  लीजिये  कि  सुलाड़िया
 के  खिलाफ  इस  मेमोरेण्डम में  एक  भारोप
 यह  है  कि  उन्होंने  ग्रभोषित  भ्रतड़िक्लेग्रढें,

 ह... ह  के,  A.  Khan:  Is  this  the  झ्णण्ययी
 है.  for  all  thig  discussion?
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 Mr,  Bpeaker:  He  is  raising  &  point  of
 order  and  he  wants  me  to  give  a  deci-
 sion  on  it.  How  can  I  give  a  decision
 without  hearing  the  point  of  ofder  as
 to  whether  the  question  can  be  ans-
 wered  or  not  and  whether  in  this  mat-
 ter  the  Minister  concerned  has  given
 the  correct  reply  or  not?  Here  isa
 Member  who  says  that  he  is  raising
 a  point  of  order.  How  can  I
 come  to  a  decision  without  knowing
 what  the  point  of  order  is.

 Shri  M.  A.  Khan:  This  ig  not  the
 proper  time  for  all  this  discussion

 Mr,  Speaker:  Why  ७  he  objecting?
 Let  me  hear  the  hon  Member.  Let  him
 say  what  he  wants.

 aft  Yo  qo  कां  :  क्येश्चन-झावर
 में  एक  ही  प्रश्न  पर  एक  ही  मतेवा  प्वाइन्ट
 झाफ  झाढँर  रेज  किया  आ  सकता  है।

 But  he  is  again  raising  a  point  of
 order

 st  थू  लिमये  :  मैं  निर्णय  के  बारे
 में  बोल  रहा  हूं  7  गेम  का  क्या  भमतसव
 है।
 Mr.  Speaker:  I  have  been  trying  to

 follow  the  point  of  order  I  may  not
 be  so  intelligent  as  the  hon.  Member.
 Therefore,  I  may  take  some  time  to
 understand  the  point  of  order.  Now,
 let  me  hear  the  point  of  order.

 at we  लिमपे  :  झष्यका  महोदय,
 निर्णय  यह  करना  है  कि  इस  में  सुलाड़िया
 के  खिलाफ  जो  झारोप  है  कि  जो  सोना
 भ्षोषित  (  प्रनडिक्लेशर्ड  )  था,  भारत

 सुरक्षा  कांयून  के  मातहत  उस  की

 धोषणा होनी  चाहिये  थी,  वह  धुराया  दर्भा
 सोना  था

 Mx,  Speaker;  The  hon.  Member
 should  not  go  into  the  merits  now.

 aft  wa  लिमये  :  मैं  मैरिटस  में  कहां
 जा  रहा  हूं!  भारत  के  प्रधान  संत्तीलाल

 बहादुर  शास्त्री  को  तोतने  की  wa  में



 इन्होंने  ास्ती  जौ  को  फंसा  दिया  भौर
 बह  इस  में  सहभागी  हो  गये  i  एक  झारोप
 तो  यह  है।  प्रधोषित सोने  के  बारे  में  सुखाड़िया
 का  कर्तव्य  था  कि  उस  को  पूछते कि  यह
 सोना  कहां  से  भाया  है  शौर  उस  को  बरामद
 करवाते,  लेकिन  स्वर्ण  तुला  के  मामले  में
 उन्होंने  शास्त्री  जी  को  फंसाया।  दूसरे जो
 मुलजिम  थे  उन  को  संरक्षण  दिया  .  nee

 Mr.  Speaker;  The  hon.  Member  is
 going  into  the  details.

 ett  | क  लिक्षये  :  मैं  ' डिटेलज  में  नहीं
 जा  रहा हूं  7  मैं यही  कहना  चाहता  हूं  कि
 कि  यह  मासला  न्यायालय  के  विचाराधीन
 नहीं है,  इस  लिये  मंत्री  महोदय  को
 उत्तर  देना  चाहिये  ।  इस  के  बारे  में  आपका
 फैसला  हम  को  चाहिये,  झगर  कल  देंगे  तो

 तो  इस  सवाल को  कल-परप्तों  रखा  जाय,
 मुझे कोई  एतराज नही  है  |  जैसे  5  दिन
 इन्तजार किया  मौर  पांच  विन  इन्तजार
 कर  सेंगे  ।

 Mr.  Speaker:  He  may  give  that  to
 me.  Let  me  see.

 Shri  8.  M.  Banerjec:  I  want  to  make
 a  submission.

 Shri  P.  K.  Deo:  On  a  point  of  order.

 Shri  s.  M.  Banerjec;  Mine  is  also  a
 point  of  order,

 In  reply  to  the  main  question,  he
 said  in  (६)  Yea,  a  memorandum  addr-
 ested  to  the  President  signed  by  all  of
 us  has  been  received  and  his  attentuon

 Hiss Bene 8
 = = subject  to  correction;  I

 memory  does  not  fail  me—a
 could  start  in  the  House.  And  we  had
 a  fulldress  discussion.

 8
 aig ad il  |  ie Hee

 ्

 |  |



 q  $  108%  (क्च  Answers

 Shr  D.  CG  Sharma:  I  beg  to  submit
 very  respectfully  that  every  Mp  has
 the  honour  of  submitting  a  memoran-
 dum  or  memorandg  to  the  President.
 But  I  want  to  ask  how  those  memo-
 renda  could  become  the  subject  of  in-
 terpellations  9  this  House.  Secondly,
 the  hon  Minister  has  said  that  the  case
 is  sub  judice.  After  that,  I  think  the
 hon.  Members  who  tabled  the  question
 should  be  satisfied  ang  should  have
 kept  quiet,  till  the  proceedings  are
 over

 at  ag  fret?  कोई  बच्चा  थोड़ी
 ही  हूँ  में।

 Shri  0.  0.  Sharma:  Then  he  said  that
 this  man  should  be  behind  the  bars.

 Shez  S.  M.  Banerjee:  said  ‘who
 should  have  been  behind  the  bars.’

 Shri  D.  C.  Sharma:  He  said  he  should
 be  imprisoned,  but  he  has  been  made
 Chief  Minister  of  a  State  Are  we
 going  to  refer  to  the  Chief  Minister
 ef  a  State  in  this  manner  jn  the
 House?

 at  मयु  लिमये  :  इस  में  कया  झापसि
 है?

 Shrj  0.  C.  Sharma:  I  can  also  refer
 to  Chief  Munisterg  of  other  States  who
 do  not  belong  to  the  Congress  Party
 but  to  other  parties

 4a  hon.  Member:  Go  ahead

 Shri  D.  a  Sharma:  Are  we  going
 to  treat  Chief  Ministers  hke  this,  whe-
 ther  they  have  been  appointed  against
 some  Maharawal  or  Maharaja  or  gome-
 body?

 Fourthly,  nobody  who  is  not  present
 in  fhe  House  should  be  referred  to  or
 discussed  in  ar,  outrageous  manner.

 I  think  the  Chief  Minister  of  Rajas-
 than  hag  been  discussed  in  the  most
 obnoxious  and  offensive  manner  and
 I  ghould  say  in  a  manner  which  does
 not  become  the  prestige  of  this  House.

 डा०  शाम  मनोहर  लोहिया  :  अध्यक्ष
 ई...  मेरा  व्यवस्था का  अश्त है
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 Mr.  Speaker:  We  are  making  ft  a
 discussion  here.

 Bre  राम  अनोहर  लोहिया  :  भ्रध्यक्ष
 मह्दोदय,  मेरा  व्यवस्था  का  प्रश्न  है.

 f  ओ  क्ष  भाराजण  :  प्रध्यक्ष  महोदद,
 व्यवस्था  का  प्रश्न  हम  इधर  से  उठा  रहे

 ि  लेकिन  झाप  उधर  से  ate  सोहिया  को

 |  सुनने  लगे  ।

 Mr,  Speaker:  You  will  also  be  called.

 Bro  रास  मनोहर  लोहिया  :  ध्यवस्था
 यह  है  कि

 गृह  मंत्री  जी  ने  केवल  बह  कहा  है
 कि  यह  मामला  न्याय  के  विचाराधीन  है
 कितना  मामला  विचाराधीन  है  यहँ  तो
 नहीं  ब्तलाया  इसलिए  एक  व्यापक
 विदाराधीनता  का  कोई  श्र्थ  नहीं  ह्ुभा
 कश्ता  1  किस  मामले  को  अदालत  के  सामने
 ले  जाया  गया  है  यह  इस  सदन  को  जानना
 चाहिए।  भगर  मान्र  लिया  जाय  लि  खाली
 यही  मामला  ले  जाया  गया  है  कि  बह
 साहवान  सोना  चोरी  करके  लाये  थे  फिर
 प्रधान  मंत्री  जी  को  दे  रहेये  तब उस  के
 भ्रतिरिक्त  जितने  प्रश्न  उठते  हैं  थे  यहा
 पूछे  जा  सकत  है

 Mr.  Speaker:  I  wali  look  into  all  this,

 डा०  रास  सनोहर  लोहिया  :  मैं  जो
 बात  कह  रहा  हू  वह  झभी  तक  यहां  किसी

 ने  नही  कही  है  कि  व्यापक  विचाराधीन  झयवा
 सीभत  विचारघीमता  है।  यह  जानना  चाहिये
 सदन  को  कि  कया  मामला  प्रदालत  के  सामने  है  ?

 झगर  मंत्री  जी  खाली  यह  कह  देंगे  कि  मामसा
 भ्रदालत  के  विचाराधीन  है  तो  फिर  हर
 मामले  में  सदन  का  सारा  भ्रधिकार  खत्म
 होता  चला  जायगा  ।  इन्हे  यहां  बताना
 चाहिये  कि  भाई  यह  दायरा  है  जिस  दायरे
 के  झम्दर  भवालत  काम  कर  रही  है  तो  उस
 दायरे  में  तुम  मत  सी  लैकिंग  उस  दायरे
 के  बाहर  तो  इस  सदन  को  पूरा  अधिदार  है
 ह. अ  दूधने का का  t  मेरा  वह  व्यकस्वा  का-हश्त
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 हैं  भौर  इस  पर  हैं चाप दे  प्रार्थननना  करदा  |
 हैं  कि  बहुत  गम्भीरता  के  साथ  आप  wer
 tan  दीजियेगा  ।

 Shri  छ.  ह '  Bhandare:  The  peint  of
 order  is  raised  because  the  hon.  Home
 Minister  said  that  the  matter  was  sub
 judve  in  a  court.  I  may  draw  your
 attention  to  the  subject  matter  of  the
 Question  itself.  It  reads  as  follows:

 “Whether  Government's  atten-
 tion....n  the  matter  of  030४  Sadri
 Geld  Scandai  Case....”

 The  term  “in  the  matter  of”  is  quite
 comprehensive.  The  Minister  has  al-
 ready  answered  that  an  investigation
 wes  carried  out  and  it  is  pending  be-
 fore  the  court.  It  is  the  constitutional,
 fundamental  right  of  the  accused  that
 there  ought  to  be  a  fair  trial.  If  the
 matter  ig  to  be  discussed  here  which  is
 the  highest  legislative  body,  there  can
 be  no  fair  trial.

 ह  Spesker:  There  is  no  case  pend-
 ing  against  the  Ctuef  Minster.

 wt  मयु  लिमये  :  हम  बनाना  चाहते
 हैं  लेकिन  है  नहीं  इस  वक्त  ।

 Shri  R.  0.  Bhandare:  I  am  quite
 aware,  but  it  speaks  of  a  matter  which
 was  under  investigation  A  number  of
 persons  wefe  involved  ang  those  per-
 sons  are  already  before  the  court  to
 face  the  trial  Whether  it  pertaing  to
 the  Chief  Minster  alone  or  it  pertains
 to  other  persons  who  are  before  the
 court,  the  matter  is  sub  judice,  and
 their  tria]  should  not  be  prejudiced  at
 all

 भी  मयु  लिमये  :  भाप  ने  मैंमोरेंडम
 पढ़ा  नही  है  ।

 Mir.  Speaker:  This  question  is  about
 a  case  not  against  the  Chief  Minister
 or  anybody,  it  १३  about  the  matter  of

 |
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 He  is  elected  by  the  people  ef  that
 State;  he  can  be  dsmusseg  by  the
 of  the  State.  It  is  not  fair  to  sa
 he  should  be  behind  the  bars
 that  It  is  not  as  though  somebody
 the  Home  Minister  hes  nominated  him
 He  is  the  Chief  Minister  because  he
 had  been  elected  (Interruptions).

 ft  णु  लिसये  :  गिरफ्तारी  की  बात
 मैमोरैडम  में  है  i

 Mr.  Speaker:  The  point  of  order  will
 be  considered.  But  bringing  in  1... ज
 vant  things  and  saying
 ought  to  be  behind  the  bare
 haa  been  found  guilty.  is
 Anybody  who  has  been  found
 by  the  court,  whether  it  is  the
 Minster  or  the  Chief  Minster
 Speaker,  will  have  to  go  behind
 bars.  But  before  the  case  ig  enquited
 into,  how  can  you  say  this?  He
 ted  leader  of  a  party;  end  he
 Chef  Minister  of  a  State;  he  is
 pointed  by  any  person.  Te  say  go
 not  at  al}  relevant  and  it  is  not  pro-
 per.  It  is  very  unfair.  I  has  come
 this  that  anybody  can  say  anything  on
 the  6007  of  the  House.  It  pains
 say  this  You  put  a  question  and  elicit
 information.  (Interruptions).

 Bo  राम  मनोहर  लोहिया  :  पता  ही
 नही  चल  सकता  भश्किल  तो  यह  है  t

 Mr.  Speaker:  I  will  not  allow  any
 one  to  speak  while  I  am  on  my  legs.
 About  the  point  of  order,  I  have  not
 given  any  decision.  The  point  is
 whether  a  case  is  there,  what  type  of

 know  everything.
 given;  it  is  printed  and  it  comes
 before  the  House.  I  do  not

 a  Tuling,  you  must  give
 me  read  what  it  is  about

 whether  the  hon.  Minister  would
 to  answer  or  keep  ४  pending.
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 Shri  ¥.  8,  Chavan:  Certainly,  I
 leave  it  to  you  to  go  into  this.  (In-
 terruptions).

 aft  wa  लिमये :  मैं  चैम्बर  मे  अध्यक्ष
 महोदय,  भाप  को  समझा  दूंगा  ।

 एक  मामनीय  सदस्य  अ्रध्यक्ष  महोदय,
 की  झूलिंग  के  बाद  माननीय  सदस्य
 श्री  मधु  लिमये  ने  चीफ  मिनिस्टर  के  लिए
 जो  शब्द  इस्तेमाल  किये  हैं  उन  शब्दों  को
 निकल  जाना  चाहिए  |

 Shri  Y.  8.  Chavan:  I  would  lke  to
 give  the  reasons.  I  can  say  that  the
 gold  mm  question  is  the  same  aganist
 which  some  breach  of  trust  case  is
 before  the  court.  The  set  of  facts  in-
 volved,  partly  at  least,  5  the  same.
 Qur  mtention  was,  when  the  memo-
 randum  was  sent,  to  make  a  further
 Probe  into  it.  As  the  Finance  minis-
 try  was  also  seized  of  the  matter,
 certam  discussion  took  place  on  the
 floor  of  the  House  because  the  ex-
 Finance  Minister  made  certain  state-
 ments  here.  Therefore,  we  could  not
 take  any  further  action.

 Hon.  Member  Shr  Lamaye
 wrote  to  me.

 Shri  M.  Banerjee:  Mr.  C.  C.
 Desai  also  wrote  to  you.

 alsu

 Shri  च,  B.  Chavan:  Why  don’t  you
 have  some  patience.  Mr.  Desai  also
 wrote  to  the  Finance  Minster,  Mr.
 Morar}i  Desa;  the  Deputy  Prime  Mi-
 nister  and  it  was  the  Deputy  Prime
 Minster  who  suggested  to  the  Home
 Ministry  that  it  was  necessary  that  the
 CBI  should  make  an  enquiry.  At  the
 same  time,  in  fairness  to  Mr.  Sukha-
 dia,  it  should  be  said  that  Mr.
 Sukhedia  also  wrote  to  me  saying
 that  it  is  better  if  we  were  to  make
 some  enquiries  through  the  CBI.  If
 the  man  had  any  guilty  conscience,
 he  would  not  have  asked  for  it.....-
 (Interruptions).

 wt  मु  लिमये  :  यह  तो  कोई  बात
 नहीं  है  ।  पाप  दोनों  दोस्त  है  शायद  इसलिए
 ऐसा  झाप  कह  रहे  हैं।  सिर्फ  इससे  वह  निरफ-
 राघ  साबित  नहीं  होते  हैं  1
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 Shr  है ह  B.  Ohavan:  I  am  not  his
 friend  but  I  hope  you  are  not  his  ene-
 mies

 थी  सु  लिमये : इस से इस  से  भतलब  है
 कि  उन्होंने  पहले  ही  पना  दिमाग  बसा
 लिया  है  1

 Shri  Y.  B.  Chavan;  I  may  not  de
 hig  friend  but  you  are  not  taking  the
 position  of  enmity  towards  him.  No-
 body  neeg  be  hig  friend;  but  nobody
 need  be  his  enemy.  He  also  wrote  to
 me  about  it;  that  is  what  I  wanted
 to  say.

 Sto  राम  भनोहर  लाहया :  कम्युनिस्टों
 के  ऊपर  तो  बड़ें  गरम  बरसते  हो  1  भ्रष्यल
 महोदय,  यह  बात  क्या  कर  रहे  हैं  ?

 Shri  Y.  B.  Chavan;  I  wanted  to
 make  a  further  probe  into  it..

 Shri  C.  C.  Desai:  Has  the  Home
 Munister  or  the  Deputy  Prime  Minis-
 ter  or  the  Prime  Miruster  seen  the  44
 bricks  of  mutilated  gold?

 ihri  Y.  B.  Chavan:  We  have  not
 seen  the  gold,  because  it  is  a  property
 an  the  case,  before  the  magistrate,
 ete.  The  point  is,  after  this  letter
 Was  received,  we  wanted  to  find  out
 whether  we  can  undertake  a  proper
 investigation  into  it.  Therefore,  we
 had  consultations  with  the  experts
 in  the  Law  Ministry  whether  we  can
 immediately  undertake  an  investiga-
 tion.  We  were  advised  that  as  the
 gold  is  the  game

 शौ  लधु  लिसये  :  गोल्ड  पर  झाप  का
 अधिकार  है

 Shri  तर,  8,  Chavan:...it  is  difficult
 to  undertake  a  proper,  a  full  investi-
 gation  under  the  Criminal  Procedure
 Code  unless  we  do  some  damage  to
 the  matter  before  the  court  itself.
 Therefore,  even  then,  I  thought  that
 in  order  to  advise  ourselves  properly
 before  we  come  to  the  hon.  House,
 as  to  what  action  we  could  take,
 asked  the  CBI  to  make
 informal  check  on  the
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 records  that  are  available  and  he
 made  the  check  and  advised  me
 that....

 डा०  राम  मनोहर  लोहिया  :
 मने  ?

 Shri  ¥.  8,  Chavan:  The  Director,
 CBI.  He  advised  us  that  a  further
 detailed  investigation  would  be
 mecessary  and  as  a  further  detailed
 investigation  cannot  be  undertaken  as
 the  case  is  pending.  ...

 Shri  P.  K.  Deo:  It  can  be  under-
 taken;  that  is  the  view  of  Ashok  Sen.

 Shri  रू,  B.  Chavan:  The  advice
 given  to  us  is  that  it  cannot  be  under-
 taken.

 Bo  राम  मनोहर  लोहिया:  सोता  दो
 हैं,  एक  नहीं  ।

 ग्ही'

 Mr.  Speaker:  He  was  saying  about
 the  CBI  opinion.  (interruption).  I
 would  lke  to  know  from  the  hon.
 Members  whether,  in  view  of  this,  we
 can  go  to  the  next  question,  because
 at  is  taking  a  long  time.

 ah  wy  fra:  में

 पूछना  चाहता  हूं  ।

 Mr,  Speaker;  Before  I  give  a  de-
 cision,  how  can  it  be  answered?

 Shri  8.  M.  Banerjee:  Postpone  the
 question;  it  can  be  taken  up  on  an-
 other  occasion.

 Shri  ह.  Supposing  the  Speaker
 comes  to  the  conclusion,  in  the  light
 of  what  has  been  said  in  favour  and
 against  the  idea  of  sub  judice  and
 this  question  not  being  answered
 supposing  the  Speaker  fortunately  for
 us  comes  to  the  decision  or  conclusion
 that  this  can  be  answered  in  such
 parts  of  it  as  cannot  be  covered  or
 as  need  not  be  considered  to  have
 been  covered  by  that  case  before  the
 magistrate  or  munsiff,  may  I  know
 whether  you  would  be  good  enough
 to  allow  this  question  to  be  taken  up
 on  another  suitable  occasion,  three  or
 four  days  hence,  whenever  this
 Ministry  comes  up  again  here  for  the

 उप-प्रश्न
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 question,  so  that  the  House  can  get
 an  answer  from  the  Ministry?

 Mr,  Speaker;  The  hon.  Minister
 may,  if  possible,  without  touching
 that  case,  answer  it.  I  do  not  know,

 Shri  Ranga:  Let  him  do  it.

 eft  भोला  गाय  :  मेरा  प्याइट  आफ
 झाईर  है।  भ्रभी  श्री  स०  मो०  बनर्जी
 ने  कहा  था  कि  श्री  सुखाड़िया  को  जेल  में  होता
 चाहिये  था  1  मैं  चाहता  हूं  कि  इन  शब्दों
 को  प्रासीडिगस  में  से  निकाल  दिया  जाये  |

 Mr.  Speaker;  How  can  all  this
 arise  when  I  have  said  so  much,  and
 after  I  have  said  it?

 Shrimati  Tarkeshwar]  Sinha:  He
 is  asking  for  the  expunction  of  the
 words  of  Shri  S.  M.  Banerjee.

 Mr.  Speaker:  No  expunction.  They
 will  all  remain,  The  Speaker  has  no
 right  to  expunge  anything;  that  is
 what  I  said  the  other  day.  Unless
 it  is  unparliamentary,  unless  it  is
 something  else,  he  has  no  power  to
 expunge;  therefore,  we  cannot  ex-
 Punge  it.  (Interruption).  Now  that
 the  Minster  is  prepared  to  answer  it,
 let  us  proceed,

 att  wa  लिभये  :  झध्यक  महोदय,
 राष्ट्रपति  को  जो  झवेदन  पत्र  दिया  गया

 था  उस  में  सात  मांगें  की  गई  थी  ।  पहली  तीन
 मागे  हम  ने  यह  को  हैं  कि_  (व्यवधान)

 Mr.  Speaker:  May  I  request  the
 House  to  follow  the  proceedings?  If
 they  want  to  continue  their  talk,  let
 them  kindly  go  outside.  Or,  do  they
 want  the  House  to  sit  quiet  If  they
 want,  well,  let  us  sit  quite  for  some-
 time,  so  that  they  can  finish  their
 talk  Afterwards,  we  will  resume  our
 work  in  the  House.

 शी  |  लिमये  :  राष्ट्रपति  को  जो
 झावेदन पत्र  दिया  यया  उस  में  हम  लोगों
 ने  सात  मांगे  की  थी।  पहली  तीन  मांगों  में
 कहा  गया  है  कि  भारत  सुरक्षा  कानून  में
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 ata  झचोधित  सोने  से  सम्बन्धित  नियमों
 के  उल्नंधन  तथा  स्वर्गीय  शास्त्री
 जी को  इस  काड़  में  'चसीटने  के  छपराध
 %  थी  भोहन  साल  सुखांड़िवा  झर  उन  के
 सहयोगियों  को  तुरन्त  सिरक्तार  किया
 जाये  तथा  उन  पर  मुकदमा  बलाक  जाये  |
 साथ-साथ  यह  भी  कट्ा  गया  है  कि  राजस्थान
 के  मुख्य  मती.

 Mr,  Speaker:  You  should  put  a
 supplementary.  You  are  giving  it  to
 me  to  decide  whether  it  shoyid  be
 ylaced  on  the  Table  or  not,  snd  you
 tre  reading  the  whole  thing!

 जी  |  लिखये  :  पूरा  कहां पढ़  रहा
 हैं?  यह  तो  बहुत  बड़ा  है  मैंने  बागों  का
 उल्लेख  किया  1

 ह , ड  ना०  तिवारी  :  श्री  जिमये  ने
 कहा  कि  टेबल  पर  र्ा  जाये  झ्राप  ने  कहा
 कि  उसको  आप  देख  लेंगे  तब  अपना  निर्णय
 देंगे  7  तब  कया  आप  इस  की  इजाजत  देते
 हैं  कि  जिस  चीज  को  टेबल  पर  रखने  का
 निर्णय  च्त्मी  बाकी  हैं  उस  को  पढ़  कर  यहा
 के  रेकार्ड  पर  लाया  जाये  ?

 थी  मथ  लिमये  :  प्रश्न  इसी  वर  है  t
 भाप  देखिये  ।

 “whether  Government  have
 examined  the  various  suggestions

 made  m  the  memorandum’,

 Mr.  Speaker;  I  have  seen  it,  Sup-
 sose  the  question  mentions  50008  book,
 we  you  going  to  read  the  whole
 200k?

 की  भभु  लिगये  पूरा  कहा  पढ़  रहा
 ह्ूँ।  भाप  प्रश्न  देख  लीजिये।  मैं  कुछ  भी  गलत
 नहीं  कर  रहा  हैं  7  आप  मेरे  साथ  श्रन्याय
 कर  रहे  हैं।  प्रश्न इस  प्रकार  है  :

 “whether  Government  eve
 examined  the  various  suggéstions
 mede  in  the  memorandum”,
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 क  महोदय,  पहली  तीन  मागों
 में  यह  कहा  गया  है  कि  सुलाड़िया  ने  झवो-

 षित  सोने  में  शास्त्री जी  को  धसीटने की
 कोशिश  की  भोर  मुलजिमों  को  संरक्षण
 दिया  i

 Shrimat!  Sushila  Eobtagi:  On  a
 point  of  order,  Sir,  Rule  50९0)  lays
 down  specifically  as  follows:

 “No  discussion  shall  be  permit-
 ted  during  the  time  for  questions
 under  rule  32  in  respect  of  any
 question  or  of  any  answer  given
 to  a  question.”

 The  hon.  member  is  entering  into  28
 discussion  about  this.

 Mr,  Speaker;  That  is  why  I  am
 asking  him  to  put  only  a  supplemen-
 lary,

 wit  ्थु  लिखये  :  यह  कंसे  हो  सकता
 है  ?  तीन  दफे  मुझे  सवाल  करने  से  रोका
 गया;  मैं  सवाल  कर  रहा  था।  मेरा  सवाल
 यह  हे  कि  दम  मेमारेंडम  में  मांग
 की  गई  कि  प्रघोकष्तित  सोने  के  बारे  में

 सुलाड़िया  साहव  ने  शास्त्री जी  को  कसीटने
 के  लिये  यह  सब  किया  पौर  जो  मुलजिम
 ये  उन  सो  संरक्षण  दिया  इस  के  सम्बन्ध  में
 मांग  की  गई  है  कि  उन्हें  भारतीम  सुरक
 कानून  में  गिरफ्तार  किया  जाये  तथा  उन्हें
 अपने  पद  से  मुक्त  किया  जावे  t  इस  में  कोई
 भी  सबज्युडिके  का  सवाल  नहीं  है।  मैं  जानना
 चाहता  हूं  कि  क्या  मंत्री  महोदय  ने  इस  के
 बारे  में  क्लिर  किमा  है  ौर  कोई  कारंबाई
 की  है?

 ह. ह  ह  8,  Chavan:  He  is  trying
 to  take  one  fact  out  of  it.  The  invi-
 tation  to  the  Prime  Minister  becomes
 questionable  when  the  facts  about
 gold  sre  clear.  The  central  theme  is
 gold,  the  information  about  gold,  fre
 knowledge  about  gold,  the  time  thet
 is  involved,  etc.  Al  these
 are  at  present  before  the  court.  One
 part  of  it  camet  be  oleted.  The
 whole  thing  is  a  singte  set  of  facts.
 Be  warts  to  hold  an  woont i



 one  wet  of  facts,  comptetely  insolated
 from  the  original  set  of  fasts,

 भरी  मु  लिखये  :  मुलजिमों  को  गिरफ्तार
 करने  को  मांग  है  i  झाप  क्या  कह  रहे  हैं  ।
 ाप  की  समझ में  मह  बात  नहीं  भाई  है

 शो  पन्नवन्तराव  चब्हाण  :  मैं  जो  कह
 रहा  हूं  उस  को  सुनिये  ।  यहां  शाउट  करने
 से  कोई  बात  नहीं  होगी  ।

 So,  it  as  very  difficult  to  take  a  part
 of  it.  Nobody  wants  to  conceal  or
 hide  anything,  but  what  can  I  do?
 There  are  certainly  some  judiczal
 limitations  which  we  have  to  accept,

 ft  मधु  लिमये  :  झब  मामला  बिलकुल
 साफ  हो  गया  ।  सुखाडिया  को  गिरफ्तार
 नहीं  किया  गया  है।  वह  प्रारोपी  नहीं  हैं  ।
 हुगारो  यह  कहता  है  कि  उन  के  खिलाफ

 प्राइमा  हसी  केस है।  भारत  रजा  कानून
 झौर  सोना  ,  इस  के  लिये  केन्द्र  जिभ्मेदार  है
 क्या  बजहू  हैं  भारत  सरकार  उन  को  गिरन
 कतार  करने  के  लिये  शौर  भारत  सुरक्ष,
 कानून  के  झन्तगंत  उन  के  खिलाफ  केस
 करने  के  लिये  कुछ  नही  कर  रही  है।  सब-
 ज्युडिके  का  कोई  सम्बन्ध इस  से  नहीं  है  t  में
 भारत  सुरक्षा  कानून  की  धारा  को  पढने

 के  लिये  तैयार  हू  !

 Desai):  My  predecessor  had  made  a
 full  statement  in  this  House  about

 After  that  I  received  a

 hon.  Member  says  that  he  should  te
 arrested.

 tt  wy  fra:  fier  पेशी  कच
 है  t

 ओीमती  तारकेशवरी  सिह:
 दिमाग  में  है  प्राइम।  फेसाई  केश  ।

 Shri  Morarji  Desai:  I
 sorry  to  say  that  the

 not  been  able
 case

 उनके

 has  not  only

 झा मधु  लिमये  :  यह  कोन  तय  करेगा ?
 ाप  अब्यक्ष के सामने के  सामने  चलिये।  मैं  भो  चलता
 हु।  उनका  फैसला  में  मानने  के  लिये
 तैयार  हू  ।

 Shr]  Morarji  Desai:  This  is  not  a
 matter  which  can  be  decided  by
 shouting  or  by  loud  voices,  This  is

 discussion  on  this,  It  ia  not  allowed
 duzing  the  Question  Hour.

 Shri  Bibhut!  Mishra:  Question
 No.  1062,
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 Some  hon.  Members  (Interruptions).

 ett  |  few  :  मेरे  दूसरे  प्रश्त  का

 क्या  हुआ  ?  न्  दूसरा  प्रश्न  पूछते  का
 झधिकार  &  |  विवाद  तो  चब्हाण  साहब
 ने  खढ़ा  किया  है,  मैंने  नही  किया  है

 Mr,  Speaker:  Please  do  not  take
 down  anything,  Nothing  need  be
 taken  down
 (Interruptions)  ¢**

 Mr,
 now?

 Speaker:  Shall  we  proceed

 Shri  Ranga:  Sir,  I  can  appreciate
 your  difficulty.  But  you  should  also
 realise  our  difficulty.  For  no  fault  of
 our  own  there  was  this  question  and
 these  pomts  of  order  were  raised.
 Those  points  of  order  were  being  dis-
 cussed.  The  main  question  has  not
 been  taken  at  all,  In  the  meantime
 you  lose  your  patience  and  you  80
 to  another  question.

 Mr.  Speaker:
 minutes  on  thus.

 Shri  Sheo  Narain:  Sir,  when  such
 false  charges  are  made

 We  have  spent  34

 Shri  २,  K.  Deo:  ‘Sur,  Shri  Ranga  is
 on  his  legs  and  he  5  not  able  to  pro-
 ceed  because  of  interruptions.

 Shri  Ranga:  You  should  kindly
 have  some  patience.

 Mr,  Speaker:  I  have  shown  patience;
 but,  I  am  not  allowed  to  proceed.

 Shri  Ranga:  I  do  not  know  whe-
 ther  he  has  put  even  one  question,
 If  so,  let  him  ask  hus  second  question.
 Then,  you  can  allow  one  or  two
 members  to  ask  questions  and  then  go
 on  to  the  next  question.

 Mr,  Speaker:  I  am  prepared  to
 allow  questions;  not  that  I  am  not
 prepared,  But  we  cannot  proceed  in
 this  way.  The  question  itself  has
 been,  as  you  have  yourself  seen,
 argumentative.  Anyhow,  I  will  see,
 All  right,  let  us  hear  the  question.

 JULY  1,  967  Grat  Answers  —  tr044

 भी  द.  सिसये  :  इस  मैमोरेंडम  में
 झौर  दूसरी  मांग  यह  की  गई  है  कि  भावकारी
 विभाग  के  जो  अधिकारी  है.  .

 Shri  8,  R.  Damani;  Sir,  on  a  point
 of  order

 Mr.  Speaker:
 order?

 Shri  s.  BR  Damani;  The  intention
 of  asking  a  supplementary  38  to  seek
 mformaton  on  certain  important  mat-
 ters,  not  to  start  political  mud-sling-
 ing  or  making  politica]  capatal.  This
 hon  Member  always  asks  questions  of
 this  nature.  Something  should  be
 done  about  it  so  that  we  can  function
 properly

 What  23  the  point  of

 थी  प्रेम  -  बर्मा *  मैं  एक  व्यवस्था  का
 प्रश्न  उठाना  चाहता  हू।  आपने  विभूति
 मिश्र जी  को  भगला  प्रश्न  करने के  लिए

 बुला  लिया  था  भौर  उन्होंने  ब्वेदचन

 पुट  भी  कर  दिया था  भौर  मिनिस्टर साहब
 जवाब  देने  के  लिए  खड़े  भी  हो  गए  थे  t  प्रव
 झाप  इसी  प्रश्न  पर  दूसरा  सवाल  करने

 की  इजाजत दे  रहे  है  -  जब  भाप  को  बगले
 सवाल  पर  जाना  चाहिये  |  भौर  ध्रगर  धाप
 उनको  इजाजत  दे  रह ेहैं  तो  वया  हमारी भी
 झगर इस  तरह  से  बात  बात  होगी  ठो  हमे  भी
 झाप  इसी  तरह  से  इजाजत  देंगे  ?

 Shri  Randhir  Singh:  My  point  of
 order  a3  under  sub-rule  (:v)  of  rule
 4i(2).  Whether  to  arrest  a  person  or
 not  to  arrest  a  person  is  an  intricate
 question  of  law,  rather  interpretation
 of  law.  It  is  an  abstract  legal  question
 covered  by  rule  4029)  (iv).  So,  it
 is  barred.  Shri  Limaye  cannot  ask
 that  question.  I  know  that  he  will
 somehow  try  to  bring  in  that  ques-
 tion.  The  rule  clearly  says:

 “4¢  shall  not  ask  for  an  expres-
 sion  of  opinion  or  the  solution  of
 an  abstract  legal  question  or  of  a
 hypothetical  proposition,”

 **°Not  recorded.
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 whether  to  arrest  a  person  or  not  has
 certain  legal  implications.  It  is  an
 intricate  question  of  law.  Therefore,
 the  question  which  he  3s  going  to  ask
 is  barred  under  rule  Al

 Mr.  Speaker:  Let  us  hear  the  ques-
 tion.  If  the  question  is  covered  by
 that  rule,  naturally  it  will  mot  be  ad-
 missible.

 wy  द.  लिये  :  गृह-मंत्री  महोदय  ने
 अभी  कबूल  किया  है  कि  सोना  केन्द्रीय
 सरकार  की  जिम्मेदारी  है  1  इसके  सम्बन्ध
 में  मेरा  दूसरा  प्रश्न  है।  जिस  53  किलो
 सोने  की  ब्वर्ना  J—5  इंटे  सोने  को--  यह
 सोना  केन्द्रीय  सरकार  ने  प्रपने  कब्जे  में
 लेने  के  बारे  मे  क्या  किया  है  तथा
 जिन  केन्द्रीय  सरकार  के  आबकारी
 विभाग  के,  एक्साइज  डिपार्टमैंट  के
 झधिकारियों  ने  बीच  में  तलाशी
 अ्रधूरी  छोडी  राजस्थान  के  अभ्रधिकारियों  के
 कहने  पर  जिस  के  फलस्वरूप  पहरा  होते  हुए
 भी  उनके  घर  से  तीन  या  दो  जीपों  मे  भर
 कर  यह  सोना  बाहर  गया,  5:%%  भी
 निकल  गई,  उन  अधिकारी  आबकारी
 विभाग  के  प्रधिकारियों  के  खिलाफ  सरकार
 में  विभागीय  स्तर  पर--कानूनी  मुकदमे  को
 बात  नहीं  कर  रहा  हू--डिपार्टमेटल  स्तर
 पर  क्या  कारंवाई की  है  ?  जो  53  किलो
 सोना  है  इसे  अपने  कब्जे  मे  लेने  के  बारे
 में  क्या  कारेवाई  हुई  है?
 Shri  Y.  8,  Chavan:  This  question  of

 taking  action  against  the  Finance
 Ministry  officers  did  not  come  before
 me.  I  am  coming  back  to  the  same
 thing  and  I  hope  the  hon.  Member,
 Shri  Madhu  Limaye,  would  appreciate
 this  fact.  The  questions  were  whether
 there  were  two  lots  of  gold  or  there
 was  one  lot  of  gold,  what  was  the
 number  of  gold  bricks,  where  ‘hat
 gold  was,  how  it  was  recovered.
 These  are  the  very  matters  which,
 really  speaking,  are  the  basic  facts
 of  this  case  and  some  of  these  facts
 are  before  the  court.  How  can  I
 give  any  information;  how  can  I  say
 ne  thing  is  right  or  is  not  right?  It

 ASADMA  2,  889  (SAKA)  Orel  Anewers  77०46

 is  very  dificult  for  me  to  give  in-
 formation  on  facte...  (Interrup-
 tion).

 थी मयु  जिमये  :  मैंने  विभागीय
 कार्मवाही  के  बारे में  पूछा  है।  इस  का  जवाब
 फिनांस  मिनिस्टर  दे  सकते  हैं।  फिनांस
 मिनिस्टर  #  हुए  हैं।  यह  जवाब  दें  i
 एक्साइज  डिपार्टमेंट  गृह  मंत्री  के  मातहत
 तो  नही  है  1  मैं  वित्त  मंत्री  से  सवाल  कर
 रहा  हूं  कि आबकारी  विभाग  के  भ्रप्तिकारियों
 को  मुभस्तिल  क्यों  नहीं  किया  गया  है
 Mr,  Speaker:  Shri  Banerjee.

 st  we  लिभये  :  क्या  वित्त  मंत्री
 से  कोई  जवाब  भायेगा  ?  ाप  ने
 निर्णय  दिया  था  कि  दोनों  मंत्री  सदन  में
 उपस्थित  रहेंगे  और  दोनों  प्रश्न  प्रश्नों
 का  जवाब  देंगे  |  विभागीय  कार्यवाही  का
 इस  केस  से  क्या  सम्बन्ध  है  ?  विभाग  में
 कार्यवाहियां  हमेशा  होती  रहती  है।  उस
 का  इस  केस  से  क्या  सम्बन्ध  है  ?
 Mr,  Speaker:  I  do  not  know  how  हैं

 should  proceed  with  this,

 eft  मधु  लिमये  :  श्राप  वित  मंत्री  से
 मेरे  प्रश्न  का  उत्तर  दिलवाइये  ।

 Mr.  Speaker;  This  way,  I  do  not
 think,  any  question  can  be  answered.
 One  question  can  take  one  full  hour,
 Then,  all  the  questions  will  go.  The
 Question  Hour  is  becoming  an  argu-
 ment  on  both  the  sides.  One  is  trying
 to  defeat  the  other.  After  all,  if  you
 want  information,  you  can  @sk  for
 information;  if  you  want  a  debate,
 there  is  another  method  of  having
 one-hour  debate  or  two-hours  debate,

 wt  ay  लिप्ये  :  ठीक  है,  धाप  इस
 पर  एक  घंटे की  बहस  हएखय ।

 Mr,  Speaker:  After  the  waste  of
 one  hour  I  am  not  prepared  to  give.
 If  you  had  not  wasted  one  hour,  per-
 haps  I  would  have.

 aft  wa  fend:  लेकिन  इस  समय
 किसी  भी  बात  का  स्पष्टीकरण  भौर  खुमासा
 नहीं  हुमा  है  ।
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 Mr,  Speaker:  I  am  not  prepared  to
 argue  here.

 Shri  C,  Cc  Desai:  You  can  express
 your  displeasure

 Shri  8.  M,  Bamerjec:  |  want  to  know
 whether  the  attention  of  the  hon.
 Minister  was  drawn  to  the  letter  dated
 6th  April,  1967,  from  Shri  C.  C.  Desai
 to  the  Finance  Minister—Shri  Pant  as
 here;  Shri  Morarji  Desai  is  not  here
 —in  which  he  mentioned

 “YT  would  request  you  yourself
 to  see  the  56  kilos  of  gold  recover-
 ed  by  Government  and  you  would
 observe  that  these  are  mutilated
 bricks,  mutilated  in  order  ta
 separate  the  remaining  67  kilos
 of  gold  which  has  been,  accord-
 ing  to  our  informa‘ion,  misappro-
 Priated  jointly  by  Shri  Mohanlal
 Sukhadia,  Ganpat  servant  of
 Gunwantlal  and  the  then  District
 officials  of  Chittorgarh”
 Mr.  Speaker:  Is  that  a  supplemen-

 tary  question’

 Shri  5.  M.  Banerjee:
 mentary  is

 My  =  supple-

 Mr  Speaker:  Question  Hour  should
 go  on  hike  this  in  future'  What  is  the
 Point  in  reading  all  this?

 Shri  S.  M.  Banerjee:  I  am  not  read-
 ing  the  whole  letter

 Mir.  Speaker:  Everybody  has  got  it.

 की  यु  लिब  :  इसो  से  पता  चलता
 है  कि  यह  मामला  कितना  गड़बड़  है  ।

 Shri  s.  M.  Banerjee:  I  want  to  know
 whether  they  have  seen  this  portion
 of  this  letter  and  whether  either  the
 CBI  or  the  Home  Minister  or  the
 Finance  Minister  or  any  official  of  the
 Finance  Ministry  has  seen  that  this
 gold  was  mutilated  with  a  view  to
 appropriating  the  whole  thing

 Shri  6  C,  Desai:  Officials  of  excise
 have  aeen  this  but  I  am  surprised  that
 the  hon.  Ministers  have  not  seen  this

 JULY  13,  1987  Oral  |

 Mz.  Speaker:  Nobody  can  get  wp
 lixe  this  and  begin  speaking.

 Shri  ह  B.  Chavan:  The  letter  of
 Shri  C.  C.  Desai  was  received  by  the
 Finance  Minister.

 Shri  S.  Mi.  Bamerjee:  Let  the
 Fiance  Minister  reply

 Mr,  Speaker:  No
 Shri  ह 4  B.  Chavan:  The  Finance

 Minister  certainly  did  reply  to  that
 aspect  of  the  question.  He  said  that
 he  did  receive  the  letter  of  Shri  C.  C.
 Desai  and  after  that  he  advised  the
 Home  Ministry  to  undertake  an  in-
 quiry  in  regard  to  this  matter

 श्री  मधु  लिमये  :  शौर  इन्होंने  सब  कुछ
 दया  दिया  |

 Shri  ¥.  8,  Chavan:  The  fact  was
 mentioned  Whatever  be  the  allega-
 tions  mentioned  there,  unless  the  alle-
 gations  are  investigated  inte,  no  action
 could  be  taken

 Some  hon.  Members  rose—
 Mr  Speaker:  Dr  Lohia  who  has

 put  the  question  wants  to  put  a  sup-
 plementary

 Shri  C.  C.  Desai:  On  a  point  of
 order,  Sir.

 Mr.  Speaker:  Dr  Lohia  is  one  of
 the  people  who  have  put  the  question
 How  can  Shri  Desai  put  a  question
 before  him?

 Sto  राम  मनोहर  लोहिया  :  प्रध्यक्ष
 महोदय,  श्री  प्रधान  मंत्री  जी  से  सुखाड़िया
 जी  भौर  गणपतलाल जी  ने  20  दिसम्बर

 को  मुलाकात की  थी  पुलिस  को  और
 इन  लोगों को  9  दिसम्बर को  रात  की  भोरी
 का  पता  दे  दिया  गया  था  भौर  9  दिसम्यर
 को  पुलिस ने  जा  कर  एक  मैदान से  सोना
 निकाला  A  मैं  गृह  मंत्री  जी  से  यह  जानना

 चाहता  हूं  कि  भाखिर यह  67  किलो  सोने
 का  मामला है,  दस  लाल  रुपये  का  कामला
 है, ती  जब  10  दिसभ्यर को  माल  बहापुर
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 शास्ती  जी  से  सुखाड़िय जी  भौर  गणजपत-

 लाल  जी  मिले सौर  9  दिसम्भर  कौ  रपट
 मिल  चुकी  थी  शौर  os)  दिसम्बर
 को  सोने  की  खोज  की  गई,  तो
 इन  झाठ  दिनों  में  सुलाड़िया  जी  ौर
 गणपतलाल जी  कहां  थे  ।  एक  सीधा  सा
 सवाल  है  कि  इन  ाद  दिलों  में  ये  दोनों  कहां थे
 भोर  क्या कर  रहे  थे  (ध्यबजान)

 एक  भाननौय  सदस्य  :
 लोहिया  कहां  थे  ?  (व्यवथान)

 Sto  राम  मनोहर  लोहिया  हा,
 डा०  सोहिया ने  दस  लाख  रुपये  की  जोरी

 कर  ली,  लेकिन  इस  बपत  सवाल  तो  गृह  मत्री
 जी की  चोरो का  है।  इस  asa  सवाल  यह
 है  कि  10 तारीख  से  16  तारोख  तक
 सुखाड़िया  जी  शौर  गणपतलाल  जी

 .(w)** ”

 शी  qo  wo  aft  **

 Sto  रान  मनोहर  लोहिया  :  cS

 थी  द  we  खां:  **

 Bro  राम  सनोहर  लोहिया  :  **

 My.  Speaker:  May  ]  demand  a  27४0९
 peace?  (Interruptions).

 Shri  Jyotiemoy  Basu:  They  are  sup-
 pressing  facts.

 Mr.  Speaker:  Order,  ordei.
 Shri  Jyotirmoy  Basu:  i  have  the

 right  to  say...  (Interruptions)
 Mr.  Speaker:  Why  do  you  join

 them?  You  have  been  very  quiet.
 All  this  will  be  expunged.  The
 language  used  is  no  credit  to  the
 House.  All  this  abusive  language,
 from  this  or  that  side,  will  be  ex-
 punged.  I  could  not  think  of  it  on
 the  floor  of  the  House.  So,  al?  this
 abusive  language  is  expunged.

 Let  us  go  to  the  next  Question.  Shri
 Bibhuti  Mishra.

 झौर  डा०
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 wt  gee  जन  कछचाय  ध... ह
 महोदय,  मैं  सवाल  पूछना  सहता  हूं  ।  इस
 में  मेरा  भी  नाम  है
 Mr.  Speaker:  The  House  stands  ad-

 jfourned  to  meet  again  at  2-S0  p.m.
 iL.56@  brs,

 The  Lok  Sabha  then  adjourned  tili
 Half-past  Twelve  of  the  Clock.

 Lok  Sabha  reassembled  at  half  past
 twelve  of  the  clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS—
 (contd  )

 Sort  Notice  Question
 Kosi  River

 5.N.Q.  28  Shri  Bhogen@ra  Jha:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  @ischarge  of  Kosi
 flood  waters  has  reached  one  Jakh  and
 2  thousands  cusecs  and  there  is  immi-
 nent  danger  of  the  change  of  the
 course  of  th>  river  itself  at  Daiwa
 and  mminent  danger  of  breach  in  the
 western  embankment  at  Dalwa,
 Kusaha,  Simro,  Kalyanpur  and
 Kanauli;  and

 fo)  if  so  the  steps  taken  or  propos-
 d  to  be  taken  to  prevent  the  breaches

 and  the  change  of  course  of  the  river?
 The  Minister  ef  Irrigation  and  Power

 (Dr.  K  Lb,  Rae):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House

 Statement
 The  qgischarge  that  passed  down  the

 Kosi  River  on  7th,  8th  and  9th  July
 was  of  the  order  of  84,000,  +1,78,000,  and
 3,12,000,  cusecs  respectively.  Although
 the  river  has  started  attacking  the

 _* गूहडड्ननइच्ठे  ह 8  ordered  by  the  Chair,  vide  Col,  11043.
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 Western  Embankment  near  Kushaha
 and  Kanauli,  actual  erosion  of
 bankments  has  not  been  reported
 from  any  place  so  far.

 Measures  already  taken  or  being
 taken  to  meet  the  flood  situation  are:

 (i)  Construction  of  2  spurs  at
 Kushaha,  3  spurs  near  Kanau-
 li  and  2  spurs  near  Dalwa
 has  been  taken  up.

 (n)  A  new  central  channel  has
 been  dug  near  Dalwa.

 (ah)  One  spill  channel  coming
 towards  the  embankment
 near  Kanauli  has  been  plug-
 ged

 (iv)  Attempts  are  also  being  made
 to  plug  other  spill  channels
 taking  off  above  the  Dalwa
 channel  and  also  the  spill
 channel  taking  flood  water  to-
 wards  Bhaluahi.

 (२)  Construction  of  a  new  spur
 and  repair  to  the  one  damag-
 ed  near  Bhaluahi  has  been
 taken  up

 (vi)  In  the  Eastern  embankment
 repairs  to  badly  damaged
 spurs  in  the  portion  74  KM.
 to  28  KM  are  nearing  com-
 Pletion,  and  construction  of  2
 spurs  near  79  KM  and  5
 spurs  between  85  K  M.  to  22
 K  M.  has  been  taken  up.

 aft  भोगना  झा  :  बध्य  महोदय,
 मैं  जानना  यह  चाहता  हूं  कि  हर  साल  इस
 बाढ़ के  महीन ेमें  कनौली  दलवा  बगरह के
 पास  तटबंध  के  टूटने  का  खतरा  रहता  है  श्र
 डेढ़  दो  करोड  रुपया  हर  साल  इस  में  खर्च
 होता  है,  तो  क्या  कोई  स्थायी  इंतजाम
 जिस से  कि  यह  न टूटने  पावे  सरकार  कर  रही
 है  या  नहीं  ?

 दूसरे,  बिहार  में  कोसी  टेकतिकल
 कमेटी  ने  जिस  के  प्रधान  कमरसेन  साहब
 हैं  जो  कि  संयुक्त  राष्ट्र  के  परामर्शदाता  हैं
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 बेंकाक  में,  उन  के  नेतृत्व में  पहले एक  बार  राव
 दी  थी,  दोबाश इस  बार  राए  दी  है  कि
 बगमाड़ा  धमदा  के  पास एक  दूसरा  बैरेज

 बनाया  जाम  जिस से  तट  बंध  के  टूटने का
 खतरा  भी  खत्म  हो  जाय  भौर  दोनों  किनारे
 उस  के  भारत में  पड़ेंगे।  भौर  तीसरे जो  बारा
 बदलने  का  खतरा  पड़  जाता  है  कोसी  का
 वह  नहीं  होगा  ,  तो  धमदा  के  पास  तीसरा
 बेरेज  बाधा  जाय  इस  के  बारेंकमें  केन्द्रीय

 सरकार  क्या  रुख से  रही है
 ?

 Dr  हू  UL.  Rao:  It  is  true  that  the
 Kosi  River  is  pressing  upon  the  west
 embankment,  and  we  are  keeping  a
 very  careful  watch  and  are  taking  the
 necessary  measures  for  it.  Again  this
 year,  about  two  days  back,  the  flor
 waters  have  risen  higher;  they  have
 come  up  to  4  lakh  cusecs  and  we  are
 taking  all  the  necessary  measures  to
 Combat  flood  danger

 With  regard  to  the  second  part  of
 the  question  about  the  construction
 of  the  second  barrage,  it  had  been
 examined  in  the  model  study  and  it
 has  been  found  that,  in  the  interest  of
 the  safety  of  the  area  between  Hanu-
 man  Nagar  and  Dalwa,  it  is  better
 that  the  second  barrage  is  not  cons-
 tructed  That  is  what  the  model
 study  indicates  Therefore,  we  are
 further  considering  the  subject  and  I
 do  not  think  that  we  will  take  up  the
 second  barrage  so  quickly

 aft  vere  भा:  प्रध्यक्ष  महोदय,
 हनुमान  नगर  भर  धमदां  के  बीच  का
 इलाका  दस  बारह  भील  के  करीब  पड़ेगा
 और उस  के  मुकाबिले में  मगर  कोसी  तटबंध
 टूट  जाता  है  तो  हजारों  गांव  पूरी  तरह  से
 लापता  हो  जायेंगे  ।  उनका  धरती
 पर  अस्तित्व  ही  नहीं  रहेगा  बैसी  हालत  में
 पहले  बैरेज  को  कायम  रखते  हुए  दूसरा
 बैरेज  बनाया  जाय  जिस  के  बविधय  में
 देश  के  प्रमुख  इंजीनियर  लोग  जिन  में  कमर

 सेन  खुद  हैं,  जो  कोसी  योजना  के  साथ  बीस
 बचों  से  सम्बन्धित  रहे  है,  उन  सभी  की  राय
 है  तो  फिर  केन्द्रीय  सरकार  कसि  विशेषज्ञ

 की  रुय से  उस  में  द...  दास  रही  हैं
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 दूसरे,  यह  कि  जो  हर  साल  हां
 कनौली के  पास  में  खतरा  पैदा  हो  जाता  है

 उस  से  बाढ़  ही  भहीं  वहां  तटबांध  टूटने  का
 खतरा है  जिस  से  कोसी  की  धारा  मुंड  जायगी
 पश्चिम  की  तरक  और  नई  धारा पैदा  हो
 जायगी  जिस  में  कई  सौ  गांव  पूरी  तरह  खत्म
 हो  जायेगे,  तो  उस  दे  लिए  केन्द्रीय
 सरकार  क्या  स्थायी  इन्तजाम  कर  रही  है  ?

 Dr.  K.  L.  Rao:  That  3४  what  I  sub-
 mitted  The  construction  of  the
 second  barrage  will  endanger  the  area
 near  Kanauli.  Also  the  proposal  for
 the  second  barrage  did  not  have  the
 advantage  of  model  Since  then,  a
 hydraulic  mode]  was  set  up  at  Poona
 and  the  model  study  indicates  thet  st
 is  dangerous  to  take  up  the  construc-
 tion  of  the  second  barrage

 With  regard  to  permanent  measures,
 I  have  already  submitted  that  there
 are  &  number  of  spurs  and  eonstruc-
 tions  being  undertaken  and  we  are
 spending  about  q  three-fourth  crore
 of  rupees  or  nearly  Rs.  75  lakhs  every
 year  on  the  maintenance  of  these  em-
 bankments.  We  are  having  a  very
 careful  watch  on  the  embankments

 aft  aan  बलाद  ee:  करीब  सौ

 करोड़  रापया  फ्चे  कर  के  कोसी  पूर्वी  नहर

 के  द्वारा  पूणियां  में  काफी  फ्ण्छा  काम  र्था
 हैं  भ्रोर  उस  से  बहुत  पैदावर हो  रही  है  |

 ह  बहुत  सुन्दर काम काम  हुआ  है।  मगर  झब

 गर  डगमारा  के  पास  बैरेज  नहीं  बनता

 तो  हो  सकता  है  कि  वह  सो  करोड
 बेपया  बर्बाद  ही  जाय ।  तो  उसके

 ऊपर  सरकार  विचार  करेगी  भ्रौर  जब  तक

 नहीं  बनता  है  तब  तक  क्या  ट्रांसपोर्ट  मिनिस्ट्री
 के  कुछ  पच  का  व्यवहार  कर  रहे  हैं  वा  नहीं
 या  कुंछ  ड्रेज् खरीद  रहे  हैं  या  नहीं जिस  से  यह
 खतरा  खत्म  हो  जाय  जो  हर  साल  पैदा  होता

 है?
 & 5 न K.  L,  Rae:  A  dredger  has  been

 है अ  will  be  erected  shortly
 ang  the  digging  of  the  diversion
 channels  will  be  teken  up.
 1906.  (Al)  LED—S.
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 aft  कंबर  लाल  गुप्त  :  कोसी तदी  पना
 रास्ता  बदलती  है  चौर  उस  में  कई  चर्च

 जी  टूट  बाते  हैं  जिस  की  वजह  से  नुकसान
 होता है  इसी  प्रकार  से  देश में  भ्रौर भी
 बहुत  सी  नदियां  हैं  जिन  का  रास्ता  बदलसेते
 से  देश के  बहुत सारे  गाँव  पानी  में  द.
 जाते हैं  जैसे  दिल्ली  में  अर्मुना  नदी  हर  शोले
 रास्ता  बदलती  है  भौर  पन्द्रहें क ेके  करीब

 गांव  ऐसे  हूँजों  हर  साल  पानी में  हुधते हैं।
 मैं  मंत्री  महोदय  से  यह  प्रूछना  चाहता हूं
 कि  क्या  झप  ने  इस  तरह का  कोई  सर्वे

 किया है  कि  कौन  कोन  सी  नदियां ऐसी  हैं
 जिन  के  रास्ता  बदलने  से  नुकसान  ज्यादा

 होता  है  भोर  उस  के  लिए  श्राप  ने  क्या

 कार्यवाही की  है?  क्या  सरकार  कोई  एक्सपर्ट
 कमेटी इस  सम्बन्ध में  बिठायेगी ?

 Dr  K,  L.  Rao:  The  lateral]  move-
 ment  or  the  side  movement  of  the
 Jamuna  is  not  a  chenge  of  course.
 Change  of  course  {s  techniedlly  very
 much  beyond  that  The  lateral  move-
 ment  of  the  Jamuna  १5  only  for  a
 small  distance  But  the  Kosi  is  not
 hike  that.  In  the  past,  in  about  75
 years,  the  Kosi  has  moved  75  miles.
 It  has  entirely  changed  its  course.
 But  it  is  quite  a  different  thing  with
 regard  to  the  Jamuna.

 As  regards  the  submerging  of  the
 5  villages,  to  whieh  the  hon.  Meniber
 has  referred,  we  cannot  help  it,  be-
 cause  the  villages  are  just  located  by
 the  side  of  the  river,  and  as  soun  85
 the  river  waters  enter  the  villages,
 they  get  submerged.  The  bitly  solu-
 tion  is  to  shift  them  to  a  higher  piace.
 The  Delhi  Administration  has  been
 thinking  very  seriously  and  has  re-
 quested  the  villagers,  but  they  do  het
 want  to  shift.  So,  whenever  the
 floods  come,  they  come  cut  and  when
 the  floods  recede  they  go  back  agtin.

 थी  Go  Mo  सिधारी  :  48  कोसी

 में  यह  क्लड  का  सवाल  झा  गया  हैं  झौर

 पह  बात  कही  जाती  है  कि  जब  शुरू में  बेरेज

 इनने  लगा  तो  उस  वक्त  में  जो  छोटी  चोटी
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 नदियां उस  में  भरा  कर  मिलती हैं  उन  का  यह
 ख्याल  नहीं  रखा  गया  कि  उन  की  जहा
 पहुंच हो  वहां  जगह  रहे  भौर  वह  भ्रपना  रास्ता
 पकड़  ले,  इसी  तरह  गड़क  प्रोजक्ट
 में  जो  छोटी  छोटी  पहाड़ी  नविया  क्झ्राकर
 मिलती हैं  फर  उन  से  भी  यह  डेजर  होने
 जा  रहा  है  कि  भ्गर  इन  का  प्रिकाशन  नहीं
 लिया  गया  तो  यहा  भी  उस  के  उत्तरी  हिस्सों
 में  फ्लड का  वही  सदाल  पंदा  हो  सकता  है

 जो  यहा ंहै  ।  यदि  ऐसा  है  तो  उस  के  लिए
 सरकार  प्रभी  से  क्या  कार्यवाही  कर  रही
 2?

 Dr.  K.  L.  Rao:  The  Gandak  is  a
 very  gentle  river  and  :t  has  not  given
 any  trouble  like  the  Kosi,  and  we  do
 not  anticipate  any  trouble  in  the  case
 of  the  Gandak  river.

 Shri  S.  M.  Banerjee:  The  hon.  Minis-
 ter  in  his  statement  has  said  that
 some  measures  have  been  taken,  I
 would  like  to  know  from  him  whether
 he  is  convinced  that  as  q  result  of
 these  measures,  the  breaches  in  the
 embankments  will  be  prevented  and
 they  will  not  recur  in  future  May  I
 also  know  what  has  happened  to  the
 master  plan  for  flood  control?  Has  it
 been  shelved  or  is  the  plan  still  there?

 Dr.  K.  L.  Rao:  In  the  case  of  a  river
 nobody  can  say  whether  8  breach  will
 occur  or  not,  and  especially  in  the  case
 of  the  Kosi,  because  the  Kosi  is  al]  the
 time  moving  towards  the  west.  It  is
 on  account  this  peculiar  naetuie  of
 Kosi  that  we  have  taken  up  the  Kosi
 Project  and  this  has  prevented  the
 river  from  moving  and  it  has  stayed  in
 its  place  for  the  last  ten  years.  Other-
 wise,  during  the  last  ten  years,  it
 should  have  moved  on  to  Jhanjharpur
 and  nearer  to  Dharbanga.  The  pres-
 sure  is  all  the  time  on  the  western
 embankment,  and  we  are  taking  ex-
 treme  precautions  to  safeguard  the
 embankment;  we  are  keeping  a  very
 close  watch,  and  we  are  constructing
 spurs,  and  we  are  taking  up  dredging
 also;  we  are  dredging  out  some  of  the
 river  channels  and  so  on,  and,  there-
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 fore,  every  precaution  necessary  to
 safeguard  these  banks  and  every  work
 necessary  to  safeguard  them  are  being
 taken.

 Shri  8.  M.  Banerjee:  What  about
 the  master  plan?  He  has  not  answer-
 ed  that  part  of  the  question.

 Dr.  K.  L.  Rao:  As  regards  the  master
 plan,  we  have  got  a  master  plan  for
 flood  control  for  the  whole  country.
 But  since  it  is  very  costly  to  under-
 take  all  at  once,  we  take  whatever
 finance  permits  and  we  are  taking  up
 the  most  important  priority  projects
 in  every  State  in  respect  of  flood
 control

 aft  मोलहू  प्रसाद  :  क्या  मत्री  महोदय
 बताने  की  कृपा  करेगे  कि  बाढ़  नियन्त्रण
 के  लिए  नदियों  को  सीधा  करने
 ग्रथथा  गहरी  करने  की  सरकार  के
 पास  कोई  योजना  है  शर  है  तो  इस  पर
 क्या  विचार  किया  जा  रहा  है  ?  और  दूसरा
 प्रश्न  भ्रध्यक्ष  महोदय,  मेरा  यह  है  कि  नदियों

 मे  बाढ़  जो  भा  रही  है  उस  का  कारण
 एक  यह  भी  है  कि  नदियों  के  किनारे  के
 जो  जंगल  और  झाड़ियां  थी  बडे  बड़े  लोगों
 ने  वह  सब  काट  लिए  है  जिस  के  कारण  से
 बाढ़  की  विभीषिका  बढ़ती  जा  रही  है,  बया
 सरकार  ने  इस  पर  भी  विचार  किया
 है?

 Dr.  K,  L.  Rao:  Regarding  the  de-
 silting  of  the  rivers,  wherever  it  is
 possible,  it  is  a  very  good  measure;
 under  the  Adhwara  system  desilting
 is  the  only  good  method  by  which  we
 can  contro]  these  rivers,  and  we  are
 trying  to  do  it  wherever  it  is  possible.

 As  regards  afforestation,  the  hon,
 Member  5  quite  correct  when  he  says
 that  due  to  the  cutting  down  of  the
 forests  the  floods  are  coming  more  and
 more  and  giving  more  trouble,  because
 they  not  only  bring  water  but  also
 bring  silt  along  with  them.  Un-
 fortunately,  in  the  case  of  the  Koasl,
 the  catchment  area  is  in  the  Nepalese
 territory,  and  so  far  we  have  not  been
 successful  in  starting  any  extensive
 afforestation  in  that  area.
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 का  ह... ह  Raj  Madhek:  During  the

 last  twenty  years,  a  number  of  em-
 bankments  have  been  constructed  on
 the  rivers  but  almost  every  year  those
 embenkments  break  down  and  the
 purpose  for  which  they  have  been
 constructed  is  not  served.  May  I
 know  what  steps  are  being  taken  to
 make  these  embankments  firm  by
 taking  certain  steps  hike  planting  trees
 on  them  and  so  on,  because  without
 them  these  are  of  no  use?  May  I
 know  whether  any  steps  are  being
 taken  to  make  these  embankments
 firm  by  planting  érees  on  them  and
 taking  such  other  suitable  steps?

 Dr  K  L.  Rao:  The  national  flood
 control  work  was  started  in  1954,  3
 years  ago  Since  then,  we  have  con-
 structed  about  5,000  miles  of  embank-
 ments  in  the  country  Most  of  the
 embankments  are  standing  up.  But
 some  of  them  were  breached  as  in
 the  case  of  Assam  and  North  Bihar.
 The  only  remedy  for  this  is  to  have  a
 very  close  and  careful  maintenance
 There  must  be  verv  organised  main-
 tenance  during  the  flood  season  That
 a  becoming  more  important.

 I  am  sorry  to  say  that  this  year  al-
 ready  there  are  2  breaches  reported
 in  Assam  due  to,  I  feel,  want  of  pro-
 per  maintenance  We  are  doing  that
 in  Kost  and  that  is  paying  us  very
 well—careful  maintenance

 ft  राज  सेवक  यादव  :  प्रध्यक्ष
 महोदय,  प्रभी  मंत्री  महोदय  ने  कहा  कि
 जो  व्यवस्था  एम्बेकमेन्ट  को  बचाने  के
 लिये  कर  रह ेहैं  उसके  लिए  वे
 गारन्टी  नहीं  दे  सकते  हैं  कि  अगले  साल
 वह  नहीं  टूटेगी  भ्रौर  चलती  रहेगी  |  जब

 ऐसी  स्थिति  है  तो  मैं  जानना  चाहता  हूं
 कि  तकनीकी  समिति  शौर  विशेषज्ञों  की
 राय  के  बावजूद  कि  वहां  पर  दूसरा  बेरेज
 बनाया  जाय,  कौन सी  चीज  रास्त  में  बाधक
 हो  रही  है  कि  उस  पर  मल  नहीं  किया
 जा  रहा  है?
 Dr.  K.  L.  Rao:  I  do  not  know  why

 the  hon.  Member  is  very  often  think-
 ing  of  a  second  barrage.  I  would
 submit  that  he  should  spent  some  time

 to  go  to  Poona  and  see  the  model.
 The  point  with  regard  to  the  cons*xuc-
 tion  of  the  second  barrage  38  that  it
 will  create  g  tendency  for  the  river  to
 move  sideways.  That  is  already  what
 is  happening  in  the  case  of  the  first
 barrage,  in  Hanumannagar  it  38  al-
 ready  giving  us  a  lot  of  trouble  mov-
 ing  this  side  and  that  side.  The  same
 thing  will  happen  in  the  case  of  a
 second  barrage  and  then  precious
 areas  will  be  lost  by  the  shifting  of
 the  river  That  is  what  the  model
 studies  have  indicated  to  us  every-
 where  Still  we  will  further  consider
 the  subject
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 विश्वविशज्ञालयों  झौर  उनसे  सम्बद्ध  कालेजों
 सम्यस्धी  प्रशासनिक  व्यय  के  लिये  समान

 [पति

 *1082.  शी  बिभूति  खिल  :

 [|  शी  wo  ना०  तिवारी  :

 क्यां  शिक्षा  मंत्री यह  बताने  को  कृपा
 करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  विश्वविद्यालय

 प्रनुदान  प्रायोग  दिल्ली  विश्वविद्यालय
 तथा  उनसे  संबद्ध  कालेजो  का  पूरा  प्रशासनिक
 व्यय  वहन  करता  है;

 (ख)  क्या  यह  भी  सच  है  कि  विभिन्न
 राज्यों  में  धन्य  कालेजों  के  सम्बन्ध
 में  यह  सिद्धान्त  नहीं  भपनाया  जाती;

 (ग)  यदि  हा,  तो  इसके  क्या  कारण

 हैं;  और

 (घ)  सरकार  द्वारा  इस  सम्बन्ध
 में  एक  समान  नीति  झपनाये  जाने  में  कितना
 समय  लगने  की  संभावना  है  ?
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 ग्रस्त  कालेजों  के  मामले  में  क्त  प्रतिशत
 चाटे को को  झौर  उससे  सम्बद्ध  कालेजों

 के  मामले  में  95  प्रत्तिशत  चाटे को पूरा को  पूरा
 करता  है  !

 (ख)  जी,  हो ।,

 (ग)  राज्य  के  विश्वविद्यालयों  शर
 उनके  कालेजों  का  प्रनुरक्षण  राज्य
 सरकारों  का  संविहित  उत्तरदायत्व  है  t

 (घ)  प्रश्न  नहीं  उठता  q

 Astronomical  Observatory  in  Andhra
 Pradesh

 91088,  Shri  D.  K.  Kunte:
 Shri  H.  ध  Chatterjee:
 Shri  8.  C  Samanta:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  when  the  most  modern  astrono-
 mical  Observatory  named  the
 Nizamaiah  Observatory  in  Andhra
 Pradesh  is  going  to  be  set  up;

 (b)  its  specialities  and  how  it  com-
 pares  with  the  existing  observatories
 in  Egypt  and  Japan;

 (०)  whether  it  is  a  joint  Indo-
 American  venture;  and

 (d)  if  80,  how  the  expenses  will  be
 shared  by  U.S.A.  and  Indla?

 The  Minister  of  State  in  the  Minis-
 कज  of  Education  (Shri  Bhagwat  gha
 Asada):  (a)  and  ().  The  Nizamaiah
 Observatory  has  been  in  existence
 since  1908;  it  was  transferred  to  the
 Osmenia  University  in  1919.  It  is
 being  developed  on  modern  lines,  A
 new  48-inch  reflector  with  Newtonian
 Cassegrain  and  Coude  foci  is  being
 added  to  the  Observatory.  It  is  like-
 ly  to  be  installed  by  the  end  of
 967  and  when  it  comes  into  operation
 it  would  have  the  distinction  of  being
 the  largest  telescope  of  its  kind  in
 South-east  Asia.

 (०)  and  (a).  An  Allocation  of
 $2,230,000  was  made  available  under
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 the  Indian  Wheat  Loan  Educational
 Exchange  Programme  for  the  procure-
 ment  of  the  48-inch  Telescope  and
 other  connected  precision  equipment.
 U.S.  authorities  have  also  been  pro-
 viding  services  of  experts  and  engi-
 neers  in  connection  with  the  installa-
 tion  of  the  telescope.

 The  expenditure  on  the  construc-
 tion  of  buildings  for  the  observatory
 and  other  ancillary  equipment  is  met
 by  the  Osmania  University.  The  Uni-
 versity  Grants  Commission  has  895
 proved  grants  of  Rs.  28,14,000  being
 made  available  to  the  Osmania
 University  for  the  purpose.

 High  Court  Judges

 *i08.  Shri  Shri  Chand  Geel:  Will
 the  Minister  of  Heme  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  Law  Commission
 in  tts  report  had  recommended  that
 one  third  of  the  Judges  of  the  various
 High  Courts  in  the  country  should  be
 recruited  from  outside  the  State?

 (b)  whether  the  recommendation
 has  been  implemented;  and

 (०)  if  so,  the  number  of  the  Judges
 m  each  High  Court  who  have  been
 recruited  from  outside  the  State?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  It  was  the  States
 Reorganisation  Commission  and  not
 the  Law  Commission  which  recom-
 mended  that  one-third  the  number  of
 Judges  in  a  High  Court  should  be  rec-
 ruited  from  outside  the  Btate.

 (b)  The  recommendation  has  not
 been  implemented  fully  so  far.  To
 implement  the  recommendation,  Gov-
 ernment  considered  it  necessary  to
 prepare  panels,  in  consultation  with
 the  Chief  Justice  of  India,  of  persons
 from  the  Bar  and  the  Judicial  Service
 of  each  State  considered  suitable  for
 appointment  as  High  Court  Judges  ry
 that  whenever  the  need  for  an  outside
 appointment  arose,  names  from  the
 Panels  could  be  suggested  to  the
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 authorities  of  the  State.  This  was,
 however,  dropped  in  view  of  strong
 opposition  voiced  by  the  Chief  Justices
 at  their  Conferences  heid  in  9€0  and
 96i  to  the  idea  of  preparation  of  an
 All  India  Panel.  Government  are,
 however,  pursuing  the  matter  and
 have  invited  the  views  of  the  State
 Chief  Ministers  on  how  best  to  imple-
 ment  the  recommendation.

 (ec)  So  far  27  Judges  have  been  ap-
 pointed  in  various  High  Courts  from
 outside  the  States  either  by  transfer
 or  as  initial  appointment,  since  lst
 November,  1956.

 पंजाब  में  प्रल्पसंश्थकों  को  भाषा  सम्बन्धी
 संरक्षण

 #1085.  ओऔी  शिव  कुमार  शास्त्री  :

 श्री  tite  प्र०  त्यागी  :
 थे  राज  गोपाल  झालवाले  :
 कहो  प्रकाशबीर  शास्त्री  :
 थी  रघुकीर  सिह  शात्ती  :

 ग्न  नहुम्त  विश्विलय  नाजे :.
 थी  शमायतर  वर्मा  :

 क्या  गृह-कार्थप  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्या  पंजाब  में  प्रल्पसंख्यकों  को
 भाषा  सम्बन्धी  संरक्षण  दिया  जाता  है  कि
 जैसी कि  संविधान  में  व्यवस्था है  ;

 (ल)  क्या  सरकार  का  ध्यान  इन
 इन  सम्राचारों  की  झोर  दिलाया  गया  है  कि
 पंजाब  की  यूनाइटेड  फ़्न्ट  सरफार  भाषायी
 झल्प-संख्यकों  को  संरक्षण  देने  में  संकोच
 करती  है

 (ग)  यदि  हां,  तो  भाषायी  भ्रल्पसंख्यकों
 को  संरक्षण  की  गारंटी  देने  के  लिये
 केल्द्रीय  सरकार  का  क्या  कार्यमाही  करने
 का  विचार  है  ?

 गूह-कार्य  संत्रालय  में  राज्य-संत्री  (ली
 चिस्ा  1  शुरू)  :  (क)  जी  हां
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 (ल)  जी  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता

 “Gherao”
 91086  Shri  ललक  Kumar

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 a)  whether  Government  have  carried
 out  any  analysis  of  the  causes  and
 factors  leading  to  the  adoption  of  the
 new  technique  of  agitation  by  some
 trade  unions  known  as  ‘Gherao’;  and

 (b)  7)  how  many  cases  these
 ‘Gherao’  demonstrations  were  due  to
 the  non-implementation  of  the  awards
 of  the  labour  tribunals  by  the  em-
 ployers?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi);  (a)  Yes.

 (b)  १4

 Administrative  Reforms  Commission
 Report  on  Relations  between

 Administration  and  Press

 41087.  Shri  Sidheshwar  Prasad:
 hri  Onkar  Lal  Herws:

 Shri  Onkar  Singh:
 Will  the  Minister  of  Hfome  Affairs

 be  pleased  to  state:

 (a)  whether  the  Administrative  Re-
 forms  Commission’s  Study  Team  on
 Relations  between  the  Press  and  Ad-
 ministration  has  submitted  its  report;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  Government's  reaction  thereto?

 The  Minister  of  State  is  the  Minis
 try  ef  Mone  Affairs  (Shri  Vidga
 Chasen  Shukla):  (a)  The  Study  Team
 appointed  by  the  Administrative  Re-
 ‘osms  Commission  to  exemine  the  re-

 letions  between  the  Press  and  the  ad-
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 minustration  has  submitted  its  report
 to  the  Commission.

 (b)  The  recommedations  are  con-
 tained  in  the  report  of  the  Stduy
 Team,  copies  of  which  are  placed  in
 the  Parliament  Library.

 (ec)  The  Admunistrative  Reforms
 Commission  has  not  yet  submitted  its
 recommendations  to  the  Government.
 Correspondence  Course  for  Technica!

 Education
 91688,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  the  manner  of  imple-
 mentation  of  the  Correspondence
 Course  for  Technical  Education  has
 been  considered;  and

 {b)  if  so,  the  details  thereof?
 The  Minister  of  Education

 Trigana  Sen):  (a)  No,  Sir.
 (b)  Does  not  arise.

 cpr.

 College  Text-Books  in  Modern
 Indian  Languages

 #1989,  Shri  Sradhakar  Supakar;  will
 the  Minister  of  Edueations  be  pleased
 to  state:

 ६  (#)  whether  any  steps  are  being
 taken  by  Government  to  prepare  text-
 books  in  modern  Indian  languages  on
 al]  subjects  of  University  Education
 including  books  for  Engineering,  Agri-
 cultural  and  Medical  Colleges;  and

 (b)  the  subjects  in  which  there  are
 no  standard  text-books  in  any  modern
 Indian  languages?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  The  Ministry  of  Education
 is  already  bringing  out  standard
 works  of  university  level  in  Hind:  and
 Regional  languages  in  collaboration
 with  various  universities,  academic
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 bodies  and  private  publishers  in  differ.
 ent  subjects  relating  mainty  to  science,
 Technology,  Engineering,  Medicine,
 Social  Sciences  and  Humanities,  A
 catalogue  of  books  so  far  published
 under  this  scheme  and  those  under
 preparation  has  been  placed  in  the
 Parliament  Library.

 (b)  Leaving  aside  some  highly  speci-
 lised  branches  of  Science  and  Tech-
 nology,  literature  of  the  graduate  level
 on  most  branches  of  knowledge  is
 generally  available  in  Hindi  or  other
 Indian  languages.

 Tutorial  Homes  ang  Cheap  Basar
 Notes

 *1090.  Shri  A.  K.  Kisku:
 Shri  S.  N.  Maiti:
 Shri  Tridib  Kumar

 Chaudhuri:
 Shri  Yashpal  Singh:
 Shri  8.  0.  Samanta:
 Shri  Abdul  Ghanl  Dar:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  tutorial  homes  and  cheap
 bazar  notes  are  frustrating  the  best
 efforts  of  teaching  in  our  institutions;
 and

 (b)  if  so,  the  policy  Government
 have  adopted  to  stop  this  widespread
 corruption  in  education?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Yes,  Suir.

 (b)  Some  of  the  measures  taken  to
 fight  this  evil  include:

 Q  suggestion  to  State  Govern-
 ments  to  enact  suitable  legis-
 lation  to  discourage  establish-
 ment  and  running  of  sub-
 standard  institutions;

 (i)  improvement  of  library  faci-
 lities  in  Universities  and  col-
 leges  and  building  up  of  text-
 book  libraries;

 (ili)  reform  in  the  teaching  and
 examination  systems,
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 Unemployed  Engineering  Graduates
 and  Dipleme-holders

 08i.  Shri  Vasudevan  Nair:
 Shri  C.  Janardhanan:
 Shri  ह  C.  Adichan:

 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  it  35  a  fact  that  hund-
 reds  of  Engineering  Graduates  and
 Ciploma-holders  are  remaining  unem-
 ployed;

 (b)  if  so,  the  break-up  State-wise;
 and

 (c)  the  steps  contemplated  for  pro-
 viding  employment  to  these  people?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Jaisukhlal  Hathi):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No  LT-903/87].  The  num-
 ber  of  job  seekers  as  given  m_  this
 statement  does  not,  however,  present
 an  accurate  picture  of  unemployment
 among  Engineers  for  the  following
 reasons:

 (7)  Type  studies  conducted  in  a
 few  selected  areas  indicate
 that  the  proportion  of  engi-
 neering  graduates  on  the  hive
 register  who  are  already  em-
 ployed  may  be  of  the  order  of
 50  per  cent.

 (i)  An  ad-hoc  study  has  revealed
 that  of  the  Engineering  Gra-
 duates  and  Duploma-holders
 belonging  to  the  principal
 branches  (Civil,  Mechanical
 and  Electrical)—nearly  75  per
 cent  and  50  per  cent  of  respec-
 tively,  were  on  the  register
 for  a  period  of  less  than  six
 months.

 Thus  the  unemployment  problem
 among  Engineers  is  not  as  acute  as
 revealed  by  the  size  of  the  Live
 Register.

 (९)  Development  of  Industries,  agri-
 culture  on  modern  lines,  greater  im-
 petus  to  sma}l  scale  industries  and  ex-
 pansion  of  transport  and  communica-
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 tions  system  etc.  envisaged  in  the
 Fourth  Plan  are  expected  to  lead  to
 larger  employment  opportunities  for
 the  unemployed  including  engineers
 and  other  technical  persons,

 Telephone  Revenue  Account  Offices

 #1092.  Shri  Anirughan;:
 Shri  E,  K.  Nayanar:
 Shri  Umanath:
 Shri  Viswanatha  Menon:

 Shri  K.  M,  Abraham:
 Shri  Jyotirmoy  Basu:
 Shri  P,  P.  Esthose:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a}  whether  the  decision  to  decen-
 tralise  the  Telephone  Revenue  Ac-
 counts  Offices  from  the  Circle  level]  to
 the  Divisional  level  was  taken  on  the
 advice  of  the  foreign  consultants;

 (b)  whether  the  Staff  Unions  were
 against  such  a  proposal  and  whether
 they  felt  that  it  would  not  only  cause
 untold  hardship  to  the  staff  by  dis-
 location  and  change  of  service  condi-
 thons  but  also  impair  the  efficient
 functioning  and  proper  checks  on  the
 revenue  collection;

 (c)  whether  Government  have  con-
 sidered  the  merger  of  the  Maintenance
 Wing  of  the  Department  and  the  Re-
 venue  collection  machinery;  and

 (dy  2f  so,  the  results  thereof?

 The  Minister  of  State  in  the  Depart-
 ments  of  Paritamentary  Affairs  and
 Communications  (Shri  L  K.  Gujral):
 (a)  The  decision  to  decentralise  Tele-
 phone  Revenue  Accounts  Offices  to  the
 Divisional  level  was  taken  in  1960.
 The  foreign  consultants,  who  examin-
 ed  and  reported  on  the  accounting
 procedures  of  the  telecommunications
 operations,  also  recommended  the
 same  step  in  1965,

 (b)  Yes,  Sir,

 (c)  and  (d).  Orders  for  the  trans-
 fer  of  the  telephone  revenue  work  to
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 Diviajonal  level  have  been  issued  in
 respect  of  a  number  of  Divisions.
 Some  of  these  offices  have  also  shift-
 ed,  others  are  in  the  process  of
 shifting.

 Public  Scheovis
 °083.  Shri  G.  s  Mishra:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  reasons  for  giving  recogni-
 tion  and  awardiag  aid  andjor  support, if  any,  to  the  public  schools  which  are
 run  for  the  benefit  of  the  children  of
 the  rich;

 (b)  when  the  pohcy  of  recognition
 and  support  to  these  schools  was
 adepted  by  Government  and  the  speci-
 fle  benefit  accruing  to  the  country
 from  such  schoois;  and

 (c)  whether  Government  propose  to
 revise  the  policy  of  giving  recognition
 aad  support  to  the  public  schools?

 The  Minister  of  State  in  the  Minis-
 try  af  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  The  Central  Government
 does  not  give  any  maintenance  grants to  Public  Schools.

 The  question  of  the  Government
 giving  recognition  to  such  achools,
 therefore,  does  not  arise.

 For  its  recognition  as  2  Public
 School,  a  school  has  to  be  a  member
 of  the  Indian  Public  Schools  Head-
 masters’  Conferene  which  is  g  non-
 government  organisation.  For  educa-
 tional  purposes  its  recognition  depends
 om  the  schools  fulfilling  the  conditions
 prescribed  by  the  BoardiAgency  for
 whose  examinations  it  seeks  to  pre-
 Pere  ite  students,

 (b)  and  (c).  Do  not  arise.

 दिल्ली  के  erferelt of ayferert में  राशिला

 I094.  भी  रामाण्तार  कतली  :
 है ह  ्य  प्रकाश  पुरी  :
 कही  ह. क  शुमार  कसती :
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 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  स्चाहै  कि  दिल्ली
 प्रशानस  ने  यह  निर्णय  किया  है  कि  उच्चत्तर
 माध्यमिक  परीक्षा  में  40  प्रतिशत  से  कम
 झंक  प्राप्त  करने  वाले  विद्यार्थियों  को

 इस  वर्ष  कारेजो ंमें  दाखिला  नहीं  मिलेगा;

 (ख)  क्या  परीक्षा  फल  चोक्ति  हो
 जाने  के  बाद  इस  प्रकार  की  धोषणा  करना
 प्रनुूच्ित नही  है;

 (ग)  इस  वर्ष  कितने  विद्यानियों  को
 दाखिला  नहीं  मिलेगा  तथा  क्या  49
 प्रतिशत  से  कम  झंकों  संबंधी  निर्णय

 झगले  वर्ष  तक  के  लिये  स्थगित नहीं  किया
 जा  मफता;  झौर

 (घ)  इसके  सम्बन्ध  मे  सरकार  की
 क्या  प्रतित्रिया  है  ?

 शिक्षा  मंत्री  (हा०  चिगुण  सेन):
 (क)  यह  लिर्णय  कि  उच्चतर  माध्यमिक

 परीक्षा  के  पूर्णयोग  %  40  प्रतिशत  क
 बिल्ली  कालेजों  में  दाखिले  की  योग्यता
 के  लिए  कम  से  कम  माने  जायेंगे,  20  सितम्बर,
 i963  को  दिल्ली  विश्यविद्यालय-विद्या

 प्रिषद्  को  बैठक  में  लिया  गया  था  भीर
 96465  के  शैक्षिक  वर्ष  के  दौरान  झमल

 में  भ्रा  गया  था  |  तब  से  इस  निर्णय में कोई में  कोई
 परिवर्तन  नहीं  हभा  है  ।

 (ख)  पभौर  (ग)  प्रश्द  यहीं  उठता

 (थ)  विश्वविद्यालय  एक  स्वायत्त-

 शासी  निकाय है  भौर  भपने  भ्रभ्यंधन  पादय
 कमों दे ंदें  दा,खल ेके  लिए  न्यूबलम  पहईताण
 निरत  करने  के  लिए  सभ है है  ।
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 Pay-Senkes  of  E=-Beensh  Gevernment
 Servants  in  Pondicherry

 1006,  Shed  M,  ‘L.  Semdisi:
 हकम  Umanath:
 Ghri  K.  Ramaat:
 Ghri  Cc  K.  Chakrapaal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  for
 a  revision  of  the  scale  of  pay  of  1,400
 ex-French  Government  Employees
 who  entered  into  service  before  the
 liberation  of  Pondicherry;

 (b)  whether  any  representation
 from  the  employees  has  been  received
 for  the  grant  of  Dearness  Allowance
 and  Children  allowance;  and

 (c)  af  so,  the  action  taken  thereon?
 The  Minister  of  State  in  the  Minis-

 try  ef  Homo  Affairs  (Shri  Vidya
 Charan  Shukla}:  (a)  No;  Sir.

 (b)  Yes,  Sir.

 (c)  The  demands  of  the  ex-French
 employees  were  carefully  considered
 and  the  Pondicherry  Government  were
 asked  to  give  option  to  these  emplo-
 yees  to  retain  either  their  ex-French
 conditions  of  pay  etc.  or  come  over
 to  Madras  scales  of  pay  etc.  with  the
 assurance  of  protection  of  their  exist-
 ing  emoluments.

 Withdvewal  ef  Cease-Fire
 91096.  Shrimati  Tarkeshwari  Sinha:

 Shri  Shri  Gopal  Sabo:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  Government  have
 received  representation  from  various
 sections  in  Manipur  seeking  imme-
 diate  withdrawal  of  the  cease-fire
 agreement  with  the  underground
 Nagas  over  three  Stb-Divisions  of
 Tamenlong,  Mao  and  Ukhru!  because
 of  the  recent  increased  violence  by
 the  Nagas;  and
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 (०)  if  so,  Government's  reaction  in
 regard  thereto?

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B  Chavan):  (a)  Government  of
 India  have  received  no  such  repre-
 sentation.

 (b)  Does  not  arise.

 Case  against  Birla  Group  of  Textile
 Mills

 91097,  Shri  Jyotirmoy  Basu:
 Shri  ह  Gopalan:
 Shri  Yogendra  Sharma:
 Shri  Chandra  Shekhar  Singh:
 Shrimati  Sharda  Mukerjee:
 Shri  Sigheshwar  Prasad:
 Shri  Ramavatar  Shastri:
 Shri  K.  M.  Madhukar:

 Shri  Bhogendra  Jha:
 Shri  Bam  Kishan  Gupta:
 Shri  Hukam  Chand  KaCchwat:
 शान  Nihal  Singh:
 Shri  Onkar  Lal  Berwa:
 ह...  Sarjoe  Pandey:

 Will  the  Minister  of  Heme  Affairs
 be  pleased  to  state:

 (a)  whether  the  Central  Bureau  of
 Investigation  have  recently  registered
 a  case  against  the  Birla  Group  of  Tex-
 tile  Mulls  alleging  evasion  of  the  Cen-
 tral  Excise  duty;

 (b)  whether  any  searches  have  been
 conducted;  and

 (९)  if  80,  the  result  thereof?

 The  Minister  of  Nome  Affairs  (Shri
 Y.  B.  Chavan):  (a)  and  (b).  Yes,  Sir.
 The  Central  Bureay  of  Investigation
 has  on  73  June,  7987  registered  a
 case  against  eight  Textile  Mills  of  the
 Birla  Growp  in  respect  of  certain
 allegations  including  those  of  evasion
 of  Central  Excise  Duty,  and  carried
 out  searches.

 (eo)  Records  relevant  to  the  esse
 have  been  seized  and  they  are  undar
 scrutiny,



 है  (५४

 डाक  तथा  तार  विभाग  को  ह्तर्राष्ट्रीय
 विकास  संस्था  से  ऋण

 *1098.  हरी  भ्रोंकार  लाल  बेरा:  क्या
 संचार  मन्सी  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  डाक  तथा
 तार  प्रसार  कार्यक्रमों  के  लिये  भन््तर्राष्ट्रीय
 विकास  संस्था  से  53  करोड़  डालर  का  ऋण
 लेने  के  लिये  बातचीत  बल  रही  हैं;

 (ख)  क्या  बातचीत  पूरी  हो  गई  है
 शौर  समझौता  हो  गया  है;  और

 (ग)  यदि  हा,  तो  ऋण  की  शर्तें  क्या
 हैं  भौर  किन  योजनाप्ों  के  लिये  इस  ऋण
 का  प्रयोग  किया  जायेगा  ?

 संतद-कार्य  लया  संखार  विभाग  में
 राज्य  मंत्री  (ली  इम्रकुमार  गुजराल)  :

 (क)  हालांकि  कोई  बातचीत  नहीं  चल
 रही  है  फिर  भी  दूर  संचार  लाइनो  के  जाल
 के  विकास  पर  रकम  लगाने  के  लिए  अन्त-
 दष्ट्रीय  विकास  सस्या  से  58  करोड़  ढालर
 का  ऋण  लेने  का  प्रस्ताव  किया  गया  है;
 इन  पर  भ्रन्तर्राष्ट्रीय  विकास  संस्था  के  साथ
 विचार  हो  रहा  है  किन्तु  यह  बातचीत  भी
 प्रारम्भिक  स्थिति  में  है  t

 (8)  ऊी  नही  4

 (ग)  प्रश्न  ही  नही  उठता  ,

 R.MLS.  Employees

 *1000.  Shri  Umanath:
 Shri  Satya  Narain  Singh:
 Shri  C.  K.  Chakrapani:
 Shri  K,  Aniradhan:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  a  “call  attention”  day
 wan  observed  by  RMS  Workers
 throughout  India  on  the  24th  June,
 1967;

 Written  Answers  SULY  12,  967  Written  Answers  074

 (b)  if  so,  the  reasons  therefor;
 (९)  whether  Government  received

 any  communication  from  the  All-
 India  RMS  Employees  Union  Class  [tl
 in  this  connection;

 (d)  if  so,  the  details  thereof;  and

 (e)  the  steps  taken  in  the  matter?
 The  Minister  of  State  in  the  Depart-

 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  It  came  to  notice  from  the  May,
 3967  issue  of  a  Union  Journal  ‘RMS
 Worker’  that  the  Ali  India  R  M.S,  Em-
 ployees  Union  Class  III  had  directed
 its  Branch  Unions  to  submit  memo-
 randa  to  the  local  Heads  on  24th  June,
 l967  ain  mass  deputations.

 (b)  The  memoranda  were  to  draw
 attention  to  local  problems

 (c)  to  (e).  No  formal  communica-
 tion  from  the  All  India  RMS  Em-
 ployees  Umon  Class  III  has  been
 received.  However,  all  the  Local
 Authorities  were  advised  tu  look  :nto
 the  union's  grievances  and  ensure
 prompt  rectification  im  accordance
 with  the  existing  rules  and  orders
 wherever  necessary.

 Arrest  of  Canadian  Tourists

 #1100,  Shri  K.  ए,  Singh  Deo:
 Shri  P,  हू,  Deo:
 Shri  की,  ९.  Majhi:
 Shri  Atam  Das:
 Shri  ह  Ramamarti:
 Shri  Jyotirmoy  Bast:
 Shri  A,  K.  Gopalan:
 Shri  ह!
 Shri  0.  K.  Chakrapanl:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 Canadian  Tourists  were  intercepted
 by  the  Police  near  Mahisashan  in
 Cachar  District  on  Assam-East  Pakis-
 tan  Border  on  the  23त्ठ  June,  7987
 while  attempting  to  crosa  over  to  East
 Pakistan;

 (b)  whether  the  matter  has  been
 investigated;  and
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 (eo)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  and  (c).  They  were  interrogat-
 ed  by  the  local  District  authorities,
 but  nothing  incriminating  was  found
 against  them.  They  were  iater
 brought  to  Silchar  and  made  to  leave
 for  Calcutta.

 Scholarships  to  Arab  Students
 *420l.  Shrl  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Education  be
 Pleaseg  to  state:

 (a)  whether  it  js  qa  fact  that  Gov-
 ernment  award  scholarships  to  stu-
 dents  from  Arab  countries,

 (b)  af  so,  the  number  of  scholar-
 ships  awarded  and  the  amount  spent
 on  them  during  1965-66  and  1966-67;

 (९)  whether  it  is  a  fact  that  the
 conditions  for  awarding  scholarship  to
 foreign  students  are  that  they  will  not
 take  part  in  the  political  activities  and
 will  give  good  performance  of  their
 studies;

 (da)  if  so,  the  action  taken  against
 the  Arab  students  who  participated  in
 a  demonstration  in  New  Delhi  at  the
 time  of  a  reception,

 (e)  whether  it  is  also  a  fact  that
 these  students  failed  many  times  in
 their  examinations;  and

 (f)  the  reasons  for  not  taking  any
 action  against  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  Yes,  Sir.

 {b)  -  eal
 Number  of  scholar-  Expenditure  ain

 ships  awarded  to  curred  during
 students  from
 Arab  countries

 during
 1965-66  1966-67  1965-66  ‘1966-67

 Rs.  Rs.
 36  Is  79397  7००37
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 (c)  The  scholars  should  not  take
 part  in  political  or  other  objection-
 able  or  illegal  activities  and  they  are
 to  show  satisfactory  progress  in  their
 studies.

 (9),  (e)  and  (7).  If  the  demonstra-
 tion  referred  to  in  the  Question  relates
 to  the  reception  held  on  the  I4th  May,
 ‘1967,  at  the  residence  of  Shri  Khush-
 want  Singh  to  celebrate  the  Indepen-
 dence  Day  of  Israel,  the  demonstra-
 tors  included  foreign  students  as  well
 as  Indians  and  :t  is  not  yet  known
 whether  there  were  any  Government
 Scholars  among  them.  The  police  had
 registered  a  caSe  on  the  same  day.
 Information  in  respect  of  the  Arab
 scholars,  if  any,  against  whom  a  case
 has  been  registered  by  the  Police  is
 awaited.

 Return  of  Mizos

 *1102.  Shrimati  Jyotana  Chanda:
 Shri  Madhu  Limaye:

 bri  D.  C,  Sharma:
 Shri  Marandi:
 Shri  Hem  Barua:
 Shri  Shiv  Chandra  Jha:
 Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  300
 Mizos  who  went  to  East  Pakistan,
 have  returned  to  India;  and

 (b)  7  so,  the  measures  taken  by
 Government  to  stop  their  hostile
 activites  or  to  atrest  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  According  to
 the  State  Government  of  Assam,  there
 are  unconfirmed  reports  about  the
 return  of  200  to  300  Mizo  youths  from
 East  Pakistan  after  receiving  training.

 (b)  Security  Forces  are  on  the  alert
 to  locate  and  apprehend  hostile  ele-
 ments.
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 “Gheraes”  के  सम्बन्ध  में  इस  झालव  का  सुशाव  मिला
 का कप  लक  हु व  आम कर  कम  मे

 Shri  D.C.  Shares:  है  कि  भूतपुर्थ  सैनिकों  के  3  लाख  परिवारों

 i
 the  Minister  of  Home  Affairs  गे  काशमौर  में  बसा  दिया  जाये;

 pleased  to  state:
 (a)  whether  it  as  a  fact  that  (थ)  यदि  हां,  तो  क्या  सरकार  ने  इस

 “Gheraos”  are  becoming  mote  exten-  सुझाव  पर  चली  भांति  विचार  करने  के  बाद
 sive  in  nature  and  have  spread  to  इस  विषम  में  कोई  निर्णय  किया  है  ;
 Bengal,  Bihar,  U.P.  and  are  threaten-
 ing  some  other  States;

 (b)  whether  Government  view  the
 ‘Gherao’  as  8  dangerous  tendency  to-
 wards  lawlessness;  and

 (९)  af  so,  the  manner  in  which  Gov-
 ernment  contemplate  to  meet  this
 New  threat  in  the  country?

 The  Minister  of  Home  Affairs  (Shri
 Y¥.  B.  Chavan):  (a)  Gheraos  have
 occurred  mainly  in  West  Bengal
 although  there  have  been  g  few  cases
 in  other  States  also.

 (b)  A  gherao  mvolves  &  breach  of
 the  law.  If  gheraos  are  not  dealt  with
 according  to  law,  it  would  lead  to  an
 erosion  of  the  rule  of  law  with  serious
 consequences  for  the  peace  and  pro-
 gress  of  the  country.

 (९)  The  Central  Government  had
 advised  the  Government  of  West
 Bengal  to  uphold  the  Constitution  and
 the  rule  of  jaw.  They  have  mformed
 us  that  the  pohce  were  now  free  to
 act  according  to  law.  The  matter  had
 also  come  up  for  consideration  in  the
 Conference  of  State  Ministers  of
 Labour  and  the  Standing  Labour
 Committee.  It  is  hoped  that  all  State
 Governments  would  take  appropriate
 action  under  law  to  deal  with
 gheraos.

 जम्मू  तथा  कास्मोर  में  मतपूर्व  सेनिकों  का

 *y046.  भी  राजगोपाल  सालबाले  :

 अ  प्रकासबीक  ह... 3  :

 थी  शिव  कुमार  झासी  :

 मो  रजुबौर  फ्  पम्स्जी  :

 कया  सृह-कार्ष सन््त्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  क्या यह  we  है  कि  सरकार को
 काश्मीर  समस्या  को  भ्रस्तिम  रूप  से  हल  करने

 ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं;

 (घ)  कया  काश्मीर  समस्या  को  भ्न्तिम
 रूप  से  हुल  करने  के  लिये  सरकार  ने  ऐसे  ही
 किसी  अन्य  उपाय के  बारे  में  निर्णय  किया  है;
 शौर

 (=)  यदि  हा,  तो  उसका  व्यौरा  क्यां
 ?

 गृहकार्य  मंत्री  (ओ  यहायवम्तराव

 चह्वाण)  :  (क)  से  (3)  कुछ  भूतपू्॑
 सैनिकों  को  जम्मू  तथा  काश्मीर  मे  बसाने  के

 सुझाव  सरकार  को  प्राप्त  हुए  थे  ।  सरकार  के
 विचार  में  ऐसा  करना  न  तो  सम्भव  है  भौर
 न  ही  वाछतीय  |  काश्मीर  के  बारे  में  सरकार
 की  स्थिति  इस  सदन  में  भ्रकसर  बताई  जा

 चुकी  है मौर  उन  वक्तब्यों  मे  जोड़ने  के  लिए
 अन्य  कोई  बात  नही  है|

 Global  Communication  System

 *1105,  Shri  G.  C.  Dixit:  Will  the
 Minster  of  Communications  be
 pleased  to  state:

 (a)  the  nature  of  the  assistance
 given  to  India  to  participate  in  the
 Global  Communication  System  in  968
 and  the  names  of  the  countries  these-
 of;

 (b)  whether  the  present  inter-
 national  communication  chennel  is  in
 a  position  to  take  up  the  present  lond;
 and

 (०)  the  number  of  countries  which
 will  have  communication  facilities



 इमछ7ा  Written  Answers  ASADHA  2,  7889  (SAKA)

 through  this  satellite  and  how  this
 Global  Communication  System  will
 affect  our  present  system?

 The  Minister  of  State  In  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  rE  K.  Gujral):
 {a)  The  question  of  foreign  aid  for
 India’s  Satellite  Communication
 Ground  Station  is  still  under  con-
 sideration.

 (b)  The  overseas  traffic  is  at  pre-
 sent  handled  mostly  on  high  frequency
 radio  system,  which  ३35  insufficient  to
 provide  rehable  and  prompt  telephone
 service  and  5  also  incapable  of  meet-
 ing  the  growing  demands,  due  to  con-
 gestion  in  HF  Spectrum.

 (c)  The  present  indications  are  that
 about  20  countries,  including  India,
 are  expected  to  operate  with  the
 Indian  Ocean  Satellite  as  soon  as  they
 are  technically  equipped  to  do  so  The
 existing  system  will  continue  to  be
 used  for  communication  with  coun-
 tries  which  will  not  have  switched
 over  to  Satellite  working,  and  any
 equipment  becoming  surplus  will  be
 diverted  for  other  internal  require-
 ments.

 Chief  Development  Commissioner,
 Andamans

 #1106,  Shri  K.  RB.  Ganesh:  Wl]  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 appoint  a  Chief  Development  Com-
 missioner  in  the  Andaman  and  Nico-
 bar  Islands  equivalent  in  status  to  the
 Chief  Commissioner;

 (b)  if  30,  whether  Government  have
 considered  the  desirability  of  this  post
 in  the  context  of  the  financial  strin-
 gency;

 (ce)  the  specific  duties,  to  be  per-
 formed  by  the  proposed  Chief  Deve-
 lopment  Commissioner;  and

 (१)  whether  these  duties  could  not
 be  undertaken  by  the  Islands  Deve-
 lopment  Commissioner?
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 The  Minister  of  State  in  the  Minis-
 try  of  Labour  an@  Rehabilitation
 (Shri  Li.  N.  Mishra):  (a)  It  is  pro-

 posed  to  create  a  post  of  Chief  Deve-
 lopment-cum-Rehabilitation  Commis-
 sioner  for  the  execution  of  the  accele-
 rated  development  programme  in  the
 Andaman  and  Nicobar  Islands,  The
 officer  appointed  to  the  post  will  be
 lower  in  status  than  the  Chief  Com-
 missioner  and  will  work  under  him.

 (b)  Yes,  Sir.

 (c)  The  Chief  Development-cum-
 Rehabilitation  Commissioner  will  be
 responsible  for  preparing  the  Project
 Reports  and  the  execution  of  various
 projects  under  the  accelerated  deve-
 lopment  programme  of  the  Islands.
 He  will  also  be  in  over  all  charge  of
 all  developmental  work  in  the  Islands.

 (a)  The  Island’s  Development  Com-
 missioner  ‘18,  comparatively  speaking,
 a  jUnior  officer.  The  Chief  Commis-
 sioner  has  indicated  that,  for  the
 carrying  out  of  these  duties,  there
 should  be  a  Chief  Development-cum-
 Rehabilitation  Commissioner  in  addi-
 tion  {o  the  Development  Com-
 missioner

 राजभाषा  विधेयक

 *ii07.  शी  बचाबम्त सिहू सिह  Rid  :
 थी  प्रकाशवीर  शास्त्री  :
 थी  eer  दास  :
 To  सूर्य  प्रकाश  पुरी  :

 क्या  गुह-कार्य  मन्खी  यह  बसाने  की  ढ््पा
 करेगे  कि:

 (क)  क्या  देश  की  झुछ  धाभिक,  सामा-
 जिक  तथा  राजनैतिक  सस्थाझो  ने  बसद  मे

 पुर.स्थापित  किये  जाने  वाले  प्रस्तावित  राज-
 भाषा  विधेयक  का  विरोध  किया  है;

 (लू)  उसमे  से  प्रमुख  सस्थाथों  तथा
 व्यक्तियों  के  नाम  क्या  है;

 (ग)  क्या  उन  संस्याओ्रों  ने  इसके  बारे

 में  कुछ  सुझाव  भी  दिमे  हैं;  जौर
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 (घ)  यदि  हां,  तो  उनका  ष्यौरा  कका
 है  भौ  उनके  बारे  में  सरकार  की  क्षा  अ्रति-
 किया  है  ?

 मंत्रालय  में  राज्य  ची  (शो
 चिस्ा  लरण  बुबल)  :  (क)  इस  विषय

 में  कुछ  संस्थाभों  से  अभ्यावेदन  प्राप्त हुए  हैं।

 (ल)  भौर  (घ)  सदन  के  पटेल  पर
 एक  विवरण  रख  दिया  गया  है।  [पुस्तकालय
 में  रख  दिया  गया  ।  बेखिये  संख्या  LT
 994/67]

 (+)  जी  हां।

 हिन्दी  में  उत्तर

 “roe.  श्री  मोलह  प्रसाद  :
 शो  महाराज  सिह  भारती  :
 ह ।  निहाल  सिह  :
 शी  शिव  पूजन  शास्त्री:
 थी  ब्रकाशबीर  शाष््यी  :
 थी  रामाबतार  शामों  :
 भरी  ात्म  दास  :
 ह । ड  ह... ड  चन्द  कथेवाय  :
 ्भी  रघबोर  सिह  शास्त्री  :
 थी  यशाबन्त  सिह  कुशबाह  :
 थी  दिव  कुमार  शास्त्री  :
 शी  झर्जुन  सिह  भरेरिया  :

 क्या  सृह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करें  कि  .

 (*)  क्या  संघ  लोक  सेवा  प्रायोग  के
 सोलहबें  प्रतिवेदन  में  यह  लिखा  गया  है  कि

 एक  उम्मीदवार  को  जिसने  भ्रपने  उत्तर  हिन्दी
 में  सिले थे  उन  प्रशन-पतों  में  शून्यांक  दिया
 गया  था;

 (खत)  क्या  यह  भी  सच  है  कि  सरकार
 में  इस  कार्यवाही  को  उचित  ठहराया  है  ;

 (ग)  यदि  हां,  तो  संविधान  का  इस
 प्रकार  उल्लंघन  किये  जाने  के  ्य  कारण
 हैं;

 JULY  12,  3१67  Written  Anawerg  =  ‘11080

 च)  क्या  संभ  लोक  सेवा  झागोग  की
 परीक्षा  के  सिये  सरकार  का  विचार  झंप्रेजी
 के  बैकल्पिक  माध्यम  के  रुप  में  हिन्दी  को  रखने
 का  है;  भौर

 (४)  यदि  नहीं,  तो  ऐसा  न  करने  के
 क्या  कारण  हैं  ?

 गृह-कार्य  संत्री  (भी  यशबम्तराय
 बन्हान)  (क)  से  द्  सदन  के'समल्य्टल

 पर  एक  विवरण  रख  दिया  गया  है।  [पुरतका-
 लथ  में  रख  दिया  गया  ।  देखिये  बंस्या  LT

 —995/67]

 (a)  भौर  (&)  भारत  सरकार  ने  झायोग
 द्वारा  ली  जाने  वाली  सभी  भखिल  भारतीय
 तथा  उच्चतर  केन्द्रीय  सेवा  परीक्षाओ्रों  क ेलिए
 अ्रग्रेजी  के  साथ  संविधान  की  झाटठवी  प्रनुसूची
 भे  उल्लिखित  सभी  भाषाप्रों  को  वैकल्पिक
 माध्यम  के  रूप  में  लागू  करने  का  विचार
 किया  है  ।  यह  कार्य  परीक्षाशों  की  योजना
 प्रक्रिया  सम्बन्धी  पहलों  तथा  इस  परिवर्तन
 को  लागू  करने  के  समय  श्ादि  के  सम्बन्ध  में
 झायोग  को  सलाह  प्राप्त  होने  के  बाद  किया
 जाएगा  |

 झम्दलान  दीप  समूह  में  बेतम-क्म  तथा
 सेवा  की  बातें

 *1109.  डा०  सूर्य  प्रकास  पुरी  :
 भी  झात्म  दास  :
 थी  प्रकाशवीर  शास्त्री  :

 शची  ......... क  सिह  कुझबाह  :
 थो  शिव  कुमार  शास्थी  :

 क्या  सह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  प्रन्दमान  द्वीप  समूह  में
 विभिन्न  पदों  के  वेतन-क्रम  तथा  सेवा-शर्तें

 मुख्य  भूमि  में  समतुल्य  पदों  के  बतत-क्रमों  तथा
 सेवा  की  शर्तों से  भिन्न  हैं;

 द्)  क्या  ये  द्वीप  समूह  संघ  सोक

 सेवा  भ्ायोग  के  क्ेब्राध्रिकार  में  धाते  हैं;
 शौर
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 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 गृह-कार्य  संभालय  में  राज्य  मंत्रों

 (भी  विद्या  चरण  शुक्ल)  :  (क)  प्रन्दमान
 तथा  निकोबार  प्रशासन  के  अधीन  विभिन्न
 पदों  के  वेतन-क्रम  केन्द्रीय  सरकार  के  पदों  के
 लिए  धामान्य  रूप  में  स्वीकृत  नमूने  पर  झ्राधा-
 रित  हैं।  जब  तक  विशेष  रूप  से  छूट  न  दी  गई

 ही  तब  तक  झ्रन्दमान  तया  निकोबार  प्रशासन
 के  कर्मचारियों  पर  केन्द्रीय  सरकार  के  कर्म-
 खारियों  की  सेवा-शर्तों  का  नियमन  करने  वाले
 सामान्य  नियम  व  झादेश  लागू  होते  हैं  1

 (ख)  जो,  हा  1

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 निजी  थलियों  का  बन्द  कया  जाना

 "1110.  श्री  प्रक्ाशवोर  ज्ञास्त्रो  :
 श्री  रघुबोर  सिह  शास्त्री  :
 श्री  प्रात्म  दास  :
 थ्बी  चशवम्त  सिह  कुझवाह  :
 श्यो  सहन्त  दिग्विजय  नाथ  :
 थी  क०  मिण  मघुकर  :
 श्री  कंवर  लाल  गुप्त  :
 शी  राणे  :
 थी  सिद्धंश्वर  प्रसाद  :
 श्री  Fo  HE  :
 डा०  राम  भनोहर  लोहिया  :
 श्री  बन्नपाल  सिह  :
 थी  Yo  गोपासन  :
 शो  ज्योतिषंय  wy  :
 श्री  शिव  कुमार  सास्जी  :
 श्री  रामाबतार  झर्मा :
 श्री  अर्जुन  सिह  भवौरिया  :
 डा०  1... ड  प्रशाश  पुरो  :
 ह । अ  हकम  खर्द  कसवाय  :
 थी  कामेश्बर  सिह  :
 श्री  बोगेसा  ci  :
 aft  मधु  लिमये  :
 ही  वेबशब  पाटिल  :
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 शी  हेम  का
 श्री  ना्  करनेंडीका  :
 शी  रमावी  :
 शी  उबानाथ  :

 क्या  सृह-कार्य  मन्वी  यह  बताने  की  कृपा
 करेंगे  कि

 (=)  क्या  यहें  सच  है  कि  अखिल  भार-
 तोय  कांग्रेस  सार्मात  ने  भूतपूर्व  शासकों  की
 निजी  थैलिया  समाप्त  करने  के  लिये  सरकार
 से  प्रनुरोध  किया  है,

 ख)  यदि  हा,  तो  इसके  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है,

 (ग)  क्या  इसके  बारे  से  भूतपूर्व  शासको
 से  सरकार  को  कोई  अम्यावेदन  प्राप्त  हुए
 है,  और

 (घ)  यदि  हा,  तो  इस  मामले  मे  क्षन्तिम
 निर्णय.  कब  किये  जाने  की  सभावना

 है  ?

 गृहकार्य  मंत्री  (शी  पशबम्तराज
 चब्हाण):  (क)  से  (घ)  भ्रलिल  भारतीय
 काप्रेस  कमेटी  ने  इस  आशय  का  एक  प्रस्ताव

 पास  किया  है  कि सरकार  को  भारतीय  रिया-
 सितों  के  भूतपूर्व  शासकों  के  विशेषाधिकार  तथा
 निजी  थैलिया  समाप्त  करने  के  प्रश्त  की  जांच
 करनो  चाहिए।  सरकार  को  इस  बारे  में
 भूतपूर्व  शासकों  से  कुछ  भ्रम्यावेदन  प्राप्त
 हुए  है  ।  सरकार  इस  मामले  के  सभो  पहलुझों
 की  ज,च  कर  रही  हू।  उसमे  कुछ  समय
 लगेगा  t

 Telephone  System  in  Bhopal
 8258,  Shri  Baburao  Patel:  Will  the

 Minister  of  Commmnnications  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 programme  of  converting  the  entire
 telephone  system  at  Bhopal,  the  capi-
 tal  of  Madhya  Pradesh,  into  automatic
 system  has  not  been  going  on  accord-
 ing  to  the  schedule;

 (9)  if  so,  the  impediment:  ~tanding
 in  the  way;
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 (c)  the  number  of  telephones  in
 Bhopal  which  are  still  manual;  and

 (a)  by  which  time  they  are  expect-
 ed  to  be  made  automatic?

 The  Minister  ef  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  i.  K.  Gujral):
 (a)  No,  Sir.  The  programme  is  pro-
 ceeding  according  to  the  schedule.

 (b)  Does  not  arise.
 (c)  and  (d).  674  telephones  are  still

 manual.  They  are  expected  to  be
 automatised  by  1971,

 Engineering  College,  Calicut
 5259.  Shri  E.  K.  Nayanar:  Wil!  the

 Minister  of  Educatien  be  pleased  to
 state:

 (a)  whether  :t  is  a  fact  that  a  stu-
 dents  strike  took  place  in  the  Regional
 Engineering  College,  Calicut  last  year
 to  press  for  the  accommodation  and
 adequate  teaching  staff;

 (b)  whether  Government  received
 any  representation  from  the  students
 last  year  in  this  regard;  and

 (c)  if  so,  the  action  taken  thereon?

 The  Minister  of  Education  (Dr.
 Trigana  Sen):  (a)  A  students’  strike
 did  take  place  in  the  Regional  Engi-
 neering  College,  Calicut  last  year  but
 lack  of  accommodation  or  inadequacy
 of  staff  were  not  the  reasons  for  it.

 (b)  A  representation  was  received
 from  the  students  but  in  regard  to
 other  matters.

 (९)  Suitable  action  was  taken  on
 students’  request.

 Scholarships  in  Rural  Institutes  of
 Gujarat

 sae.  Shri  Narenéra  Singh  Mahida:
 Wilt  the  Minister  of  Eétcation  be
 pleased  to  state:

 (a)  the  number  of  students  selected
 from  various  rural  institutes  of
 Gujarat  with  their  names  which  would
 receive  scholarships  from  the  Central
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 Government  during  the  current  fnan-
 cial  year;

 (b)  whether  it  is  a  fact  that  the
 number  of  such  scholarships  awarded
 to  students  of  Gujarat  is  compara-
 tively  less  than  those  of  the  other
 States;  and

 (c)  if  so,  the  reasons  therefor?
 The  Minister  of  Education  (Dr.

 Triguna  Sen):  (a)  to  (c).  Selection  of
 students  from  the  various  Rural  Insti-
 tutes  in  the  country  for  the  award  of
 scholarships  is  not  made  centrally.
 Under  the  scheme  of  Rural  Higher
 Education,  provision  is  made  for  the
 award  of  stipends  by  individual  Rural
 Institutes  to  20  per  cent  (additional
 5  per  cent.  for  girl  students  of  Rural
 Services  and  Preparatory  Courses)  of
 students  on  roll  in  each  class  at  ap-
 proved  rates.

 The  basis  of  calculation  of  the  num-
 ber  of  stipends  is  the  same  for  all  the
 Rural  Institutes  located  in  the  various
 States.  There  is  one  such  Rural  Insti-
 tute  in  Gujarat  viz.  Lok  Bharati  Rural
 Institute,  Sanosara.  The  exact  num-
 ber  of  students  who  would  receive
 stipends  during  the  current  financial
 year  will  be  known  only  after  the
 admissions  are  completed.

 Assistance  te  Political  Sufferers  in
 Gujarat  State

 ‘sel,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  the  total  number  of  applications
 received  from  political  sufferers  for
 the  allotment  of  land  and  monetary
 help  in  Gujarat  State  upto  March,
 1967;

 @)  the  number  of  applicants  sanc-
 tioned  land;

 (c)  the  number  of  spplicants  sanc-
 tioned  monetary  help  and  the  total
 amount  spent  upto  March  ‘1967;  and

 (d)  whether  Government  propose  to
 allot  more  funds  to  the  local  Govern-
 ment  to  minimise  the  plight  of  the
 political  sufferers?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (d).  The
 relief  and  rehabilitation  of  the  politi-
 cal  sufferers  is  primarily  the  res-
 ponsibility  of  the  State  Governments.
 According  to  the  information  made
 available  by  the  Government  of
 Gujarat  6  political  sufferers  have  been
 allotted  land  by  the  State.  In  indivi-
 dual  eases  of  hardship,  assistance  in
 the  form  of  lump  sum  cash  grants  is
 alse  given  from  the  Home  Minister's
 Discretionary  Grant.  Financial  assist-
 anee  to  the  extent  of  Rs.  1,050  has
 been  given  from  this  Grant  to  3  politi-
 cal  sufferers  of  Gujarat.

 Employment  Exchange  in  Gujarat

 5262,  Shrj  Narendra  Singh  Mahida:
 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  the  number  of  educated  and
 illiterate  persons  belonging  to  the
 scheduled  castes  and  scheduled  tribes
 registered  with  the  various  Employ-
 ment  Exchanges  in  Gujarat  as  on  the
 3lst  December,  966  and  on  30th
 April,  1967;  and

 (b)  the  number  out  of  them  proe-
 -yided  employment  assistance  during
 966  and  upto  the  end  of  April,  19677

 The  Minister  of  Labour  and  Rehabi-
 litatign  (Shri  Hathi):  The  information
 is  collected  annually  relating  to

 December.  Latest  figures  are  given
 below:
 (a)

 Gategory  of  applicants  Number  on  Live Number  on  Live
 Register  88  on
 3I-f2-T  966

 “Schedu-  Schedu-_
 led  led  w

 Castes  Tribes

 I  2  3

 Below  Matric  (includ-
 ing  illiterates)*  9,887  35525

 Matriculates  and
 above.  2,627  पथ्

 TOTAL  ‘12,594  43252

 ““WSeparate figures  for  illiterates  are
 not  collected.
 306  (Ai)  LSD—3.
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 (b)  1,498  and  687  placements  were
 effected  in  respect  of  Scheduled  Castes
 and  Scheduled  Tribes  respectively:
 during  the  period  January  to  Detem-
 ber,  1966.

 Telephone  Connections  in  Gujarat

 5268.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Communicattons
 xe  pleased  to  state:

 (a)  the  number  of  applications  for
 he  grant  of  telephone  eennections

 pending  in  the  various  Telephone  Ex-
 changes  in  Gujarat  separately  for  each
 Exchange  as  on  the  30th  April,  1967;
 and

 (b)  the  steps  taken  to  expedite  their
 sanction?

 The  Minister  of  State  in  the  Depart-
 nents  of  Parliamentary  Affairs  and
 Communications  (Shri  j.  K.  Gujral):
 (a)  The  number  of  pending  applica-
 tions  in’  the  various  Exchanges  in
 Gujarat  was  31,878  on  the  3lst  March,
 1967.  The  information  as  on  30th

 April,  967  is  not  readily  available.  A
 statement  showing  number  of  appli-
 cations  on  the  waiting  list  for  each
 exchange  separately  is  placed  en  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-996/67}.

 (b)  Subject  to  availability  of  re-
 sources,  efforts  are  continuously  being
 made  to  open  new  exchanges,  expand
 the  existing  exchanges  and  lay  ynder-
 ground  cables  to  give  more  and  more
 connections.

 Telephone  Exchanges,  Gujarat

 5264,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  the  number  of  Telephone  Ex-
 changes  in  Gujarat  on  the  30th  April,
 1967;

 (b)  whether  there  is  any  preposal
 to  increase  their  number  during  1967-
 8;  and

 (९)  if  so,  the  details  thereof?
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 The  Minister  of  State  mm  the  Depart-  36.  Sinor

 Communications  (Ghri  I.  K.  Gujral):
 (a)  200,  38.  Timba  Road

 89.  Vadal
 (७)  Yes,  Sir.  40.  Vejalpur.

 (c)  Exchanges  are  likely  to  be  Dialects  of  Hindi
 opened  at  most  of  the  following  40
 stations:

 dh  Adalai
 3,  Adas
 3.  Aliabada
 4  Bareja
 5.  Bilkha
 6.  Chital
 7.  Dhrol
 8.  Dungar
 9.  Fort  Songdh

 10.  Gadehda
 ll.  Gariadhar
 i2.  Gerita  Kolwada  2
 13.  Jodia
 14,  Kalawad
 18,  Khamba
 16.  Koyali
 WW.  Lalpur
 18,  Lodra
 9  Magdaila
 20.  Malia  Hatina

 Moti  Marad
 Naswadi
 Ode
 Padhdari

 5265.  Ghri  G.  Mishra:
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  various  dialects  of  Hindi;
 and

 (b)  whether  there  is  any  proposal
 under  consideration  to  accept  any  of
 them  as  a  separate  language?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  K,  8.  Rama-
 swami):  (a)  A  statement  giving  the
 mother-tongues  which  have  been
 included  under  “Hindi”  according  to
 the  ‘1961  Census  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary  See  No  LT-997/67]

 (b)  there  is  no  such  proposal

 Reservation  for  8.C.  &  BT.  in  Gov-
 ernment  Services

 5266.  Shr  D.  R.  Parmar:
 Shri  Ramachandra  J.  Amin:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  quota  of  reservations  for
 Scheduled  Castes  and  Scheduled  Tribes
 in  the  Central  Government  as  well
 as  in  State  Services,

 (७)  whether  this  quota  is  being  ful-
 filed  in  each  category  of  staff  under
 the  Central  Government  as  well  as
 the  State  Governments;

 (९)  if  not,  the  reasons  therefor;  and

 (d)  what  actions  Government  have
 taken  for  the  employment  of  these
 classes?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  x  Ramas-
 Wamy):  (a)  to  (da),  The  quota  of  re-
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 wervation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  Central  Govern-
 ment  services  is  indicated  in  the  at-
 tached  note.  [Placed  in  Library.  See
 No.  LT-908/67}.  Ag  stated  therein,
 under  Central  Government,  reserva-
 tions  have  deen  made  for  Scheduled
 Castes  and  Scheduled  Tribes  in  vacan-
 cies  in  services  and  posts  filled  by
 direct  recruitment  and  also  in  vacan-
 clés  n  Class  HI  ang  IV  posts  filled
 by  promotion  by  selection  or  through
 departmental  competitive  examina-
 tion  in  grades  te  which  there  is  no
 direct  recruitment  whatever  In
 grades  and  services  under  Central
 Government,  filled  by  direct  recruit-
 ment,  and  in  Class  II  and  IV  posts
 filled  by  promotion,  where  reserva-
 tion  is  applicabie,  suitable  candidates
 ‘belonging  to  Scheduled  Castes  (except
 in  respect  of  Class  कुछ  posts)  and
 Scheduled  Tribes  are  not  always
 available  to  fill  ali  the  vacancies  re-
 served  for  them,  particularly  in  those
 posts  for  which  technical  or  special
 qualifications  are  required

 A  Study  Group  has  been  formed
 with  Shri  M  में  Yardi,  Additional
 Secretary,  Ministry  of  Home  Affairs
 as  Chairman,  to  devise  measures  to
 imerease  ¢he  representation  of  Sche-
 duled  Castes  m  the  services  under  the
 Government  The  recommendations  of
 the  Group  will  be  considered  by
 Government  as  scon  as  they  are
 available

 As  for  State  Services,  reservation
 m  State  Services  is  the  concern  of  the
 respective  state  Governments,  vide
 Article  335,  read  with  Articles  16(4)
 and  2  of  the  Constitution

 हिन्दी  माध्यण  के  स्कलों  को  सहायता

 5267.  शनी  रामचना  बौरप्पा  :  क्या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्यां  सरकार  भहिन्दी  साधी

 राज्यों  में  चल  रहे  हिन्दी  माध्यम  के  स्कूलों
 को  वित्तीय  सहायता  दे  रही  है;

 (ल)  यदि  हां,  तो  राज्यवार  ऐसे
 स्कूलों  की  संख्या  क्या  है;  भौर
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 (7)  ऐसे  प्रत्येक  स्कूल  को  कितनी
 वित्तीय  सहायता  दी  गई  है?

 शिला  मंत्रालय  में  राध्य  मंत्री  (ली
 भागवत  का  झाजाद)  :(क)  से  (ग).
 हिन्दीतर  प्रदेशों  में  स्वेल्छिक  संस्थाझों  द्वारा
 संचालित  हिन्दी  माध्यम  के  और  सरकार
 द्वारा  मान्यता  प्राप्त  स्कूलों  को  तदर्थ  रूप

 में  घाट  की  है  के  लिये  भाथिक  सहायता
 दी  जाती  है।  यहे  भ्रनृदान  संबंधित  राज्य
 राज्य  सरकारों  की  सिफारिश  पर  सीधे
 सस्थाप्रो को  ही  दिया  जाता  है  ।  सन्  1966

 67  के  वित्तोय  वर्ष  में  हिन्दीतर भाषी  प्रदेशों
 में  जिन  हिन्दी  माध्यम के  स्कूलों  को  ध्रनुदान
 दिया  गया  है,  उसका  विवरण  सभा  पटल
 पर  रखा  जाता  है|  [पुस्तकालय  में  रख
 दिया  गया  देखिये  संख्या  एस०.  टी-999|
 67]

 Indian  Classical  Dances
 5268.  Shri  Shiva  Chandra  Jha:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  name  of  the  Indian  classi-
 cal  dances;

 (b)  the  steps  taken  by  Government
 to  popularize  them  abroad;  and

 (c)  the  foreign  exchange  India
 earned  out  of  their  performances
 abroad  during  ‘1968-67?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Agad):  (a)  Scholars  have  generally
 accepted  Bharat  Natyam,  Kathakali,
 Kathak,  Manipuri  and  Orisei  as  clas-
 sical  dances  forms.  In  addition,  other
 dance-drama  forms  viz.  Kuchipudi
 and  Koodiyettam  have  also  occasion-
 ally  been  termed  as  classical  dances;

 (b)  Government  have  popularised
 many  forms  of  classical  Indian  dance
 through  its  programme  of  cultural
 relations  with  foreign  countries.
 Indian  artistes  have  participated  in
 many  international  cultural  festivals
 and  have  presented  programmes  of
 classical  Indian  dance  in  most  coun-
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 ‘tries  of  the  world.  Foreign  artistes
 and  students  are  also  encouraged  to
 visit  India  on  scholarships  or  eul-
 tural  programmes  to  study  Indian
 Classical  Dance.

 Government  have  also  presented  to
 interested  institutions  and  idividuals
 abroad  musical  instruments,  litera-
 ture,  documentaries  on  Indian  classi-
 cal  music  and  dance.

 (6)  Most  dancers  and  dance  troupes
 have  been  sent  abroad  at  the  invita-
 tion  of  foreign  Governments  or  insti-
 tutions  on  a  non-commercial  basis.
 The  Government  of  India  has  met
 international  travel  costs  and  the  in-
 viting  institution  has  met  costs  on
 interna]  travel  and  hospitality.  There
 have  been  s0me  instances  of  indivi-
 dual  participation  or  commercial  con-
 tracts  by  artistes  for  which  the  artistes
 take  permission  and  render  accounts
 directly  to  the  Reserve  Bank  of  India
 on  return.  Details  of  foreign  exchange
 earned  by  such  commercial  perfor-
 mances  during  1966-67  are  not  yet
 available.

 Central  Institute  of  English,  Hyderabad

 5269.  Shrimati  Tara  Sapre:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  teachers  from
 Maharashtra  among  the  953  teacher-
 trainees  reported  to  have  been  train-
 ed  so  far  at  the  Central  Institute  of
 English,  Hyderabad;

 (b)  the  basis  and  the  criteria  fol-
 ‘lowed  in  the  selection  of  the  above
 teacher-trainees  from  the  States;  and

 (९)  the  names  of  the  places  where
 the  Regional  Institutes  under
 Central  Institute  of  English  are  pro-
 posed  to  be  set  up?

 The  Minister  of  S‘ate  in  the  Minis-

 try  of  Education  (Shri  Bhagwat  Sha
 Azada):  (a)  to  (०).  Information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House,
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 Aeriai  Photo  Interpretation  Institute,
 Survey  of  India,  Dehra  Dun

 5270.  Shrimatj  Tara  Sapre:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  basic  qualifications  of  the  6
 trainees  reported  to  have  been  admit-
 ted  to  the  first  course  of  the  Aerial
 Photo  Interpretation  Institute,  Survey
 of  India,  Dehra  Dun,  which  commenc-
 ed  from  April,  1966;

 (b)  the  duration  of  the  course  and
 the  chances  of  absorption  of  the  suc-
 cessful  trainees  in  the  Survey  of  India;
 and

 (ce)  whether  the  trainees  were  se-
 lected  on  State-wise  basis  and  whe-
 ther  they  were  awarded  any  stipend|
 scholarship?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  The  basic  qualifications  of
 the  6  trainees  in  the  first  course  were
 as  follows:—

 6  M.Sc.  in  Geology.
 i..M.Sc.  with  Pedology.
 .  M.  Se,  and  B.Sc.  (Agri)

 }  B.A.  and  Rangers  Certificate  in
 Forestry.

 4  Rangers  Certificate  in  Forestry.

 l.  BSe.,  AIFC  (FRI)
 2  B.Sc.

 (b)  Duration  of  the  course  was  one

 year.  The  training  was  not  given
 with  the  object  of  absorbing  the  tnai-
 nees  in  the  Survey  of  India.

 (c)  The  trainees  were  selected  by
 the  organisations  who  sponsored  them.

 They  were  not  awarded  any  stipend|
 scholarship

 CIA  Aid  to  Missionary  Schools
 in  India

 5271.  Shri  Shinkre:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  most  of

 the  schools  run  by  the  Indian  and
 foreign  Christian  Missions  in  India
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 receive  substantial  funds  from  Ame-
 rica;

 tb)  whether  Government  have  in-
 stitused  any:  inquiry  to  fing  out  if
 these  American  sources  have  any
 direct  or  indirect  connection  with  the

 Central  Intelligence  Agency  of  Ame-~
 thea;

 ६९)  whether  it  is  also  ६  fact  that
 this  direct  foreign  aid  to  educational
 institutions  in  India  places  them  under
 certain  moral  obligations  to  follow  to
 tome  extent  the  educational  policies
 of  those  foreign  sources;  and

 (da)  ig  so.  whether  Government  have
 finalised  some  scheme  envisaging  that
 all  foreign  aid  should  be  chanalised
 to  these  educational  missionary  insti-
 tutions  threugh  Government  Agen-
 cies?

 The  Minister  of  State  in  the  Min-
 istry  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  to  (d).  The  Intelligence
 Bureau  were  directed  te  inquire  into
 the  use  of  foreign  funds  in  elections
 and  for  other  purposes,  A  report  of
 the  inquiry  has  been  received  and  is
 being  examined  by  the  Home  Minis-
 fry.  Government  will  take  some  time
 to  formulate  their  conclusions  and  de-
 vtde  whether  any  further  inquiry  is
 necessary.

 Arms  Act

 5272.  Shri  R.  R.  Singh  Deo:
 Shri  D.  N.  Deb:
 Shri  D.  Amat:

 Will  the  Minister  of  Home  Affairs
 Wve  pleased  to  state:

 (a)  whether  Indian  Arms  Act  is  one
 amd  the  same  for  all  States  in  the
 Indian  Union;

 (b)  ig  so,  whether  any  discrimina-
 tion  in  the  mode  of  issuing  of  licences
 imd  ammunition  in  qifferent  States
 lras  come  to  the  notice  of  Govern-
 nent;  and

 (c)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir;
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 (by  Wo,  Sir;  licenees  for  arms  and
 ammunition  are  issued  in  accordance
 with  the  provisions  of  the  Arms  Act
 and  the  Rules  framed  thereunder.

 (०)  Does  not  arise.

 Prabhudas  Thakkar  Cellege  of  Com-
 merce  and  Science,  Anmedabad

 573,  Shri  R.  K.  Amin:  Will  the  Min-
 ister  of  Education  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Vice-Chancellor  of  the  Gujarat  Uni-
 versity  has  app:oeached  the  University
 Grants  Commission  and  the  Central
 Government  to  intervene  in  the  dis-
 putes  between  the  Gujarat  Univer-
 sity  and  the  Government  of  Gujarat
 regarding  the  grant  of  affiliation  to
 Prabhudas  Thakkar  College  of  Com
 merce  and  Science  in  Ahmedabad;
 and

 (e)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Dr.  Tri-
 guna  Sen);  (a)  and  (b).  The  Vice-
 Chancellor  sent  a  letter  on  June  23
 te  the  Chairman.  University  Grants
 Commission  mforming  him  about  the
 difference  of  views  between  the  Uni-
 versity  and  the  State  Government  re-
 garding  the  affiliation  of  the  Prabhu-
 dag  Thakkar  College  of  Commerce
 and  Science,  Ahmedabad  for  B.Se.
 and  sought  hig  reactions  and  sugges-
 iions.  The  Chairman  of  the  Commis~
 sion  replied  to  him  on  June  29  ex~
 pressing  the  hope  that  difference  of
 view  between  the  State  Government
 and  the  University  would  pe  resolved
 through  mutual  discussion.

 The  Vice-Chancellor  has  not  ap-
 proached  the  Central  Government  in
 the  matter.

 U.G.C.  Fellowships  to  Gujarat
 Teachers

 5274,  Shri  Rr  K.  Amin:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a),  the  number  of  teachers  In  Gu-
 jarat  who  have  been  awarded  felivw-
 ships  of  Rs.  6,000  per  year  by  the  Uul-
 versity  Grants  Commission  during  the
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 last  three  yearg  to  conduct  research
 after  retirement;  and

 (b)  the  number  of  teachera  who
 applied  for  this  fellowships  during  the
 last  three  years?

 The  Minister  of  Education  (Dr.  Tri-
 gana  Sen):  (a)  Three.

 (४)  Twenty-seven.
 Pay  scales  of  Gujarat  University

 Teachers
 ‘625,  Shri  8,  K.  Amin:  Will  the

 Minister  of  Education  be  pleased  to
 tate;

 (a)  whether  the  Universsties  in
 Gujarat  pay  to  their  teachers  accord-
 ing  to  the  new  grades  proposed  by
 the  University  Grants  Commussion  for
 the  Fourth  Plan  and  the  dearness
 allowances  at  the  Central  Government
 rates;  and

 (®)  ig  not,  the  steps  Government
 propose  to  take  in  the  matter.

 The  Minister  of  Education  (Dr.
 ह ५. ।.. ल  Sen):  (a)  and  (b).  The
 Government  of  Gujarat  have  submit-
 ted  proposals  for  fixation  of  pay  of
 university  teachers  in  the  revised  pay
 scales  reconrmended  by  the  Univer-
 sity  Grants  Commission,  The
 posal  ig  under  consideration  of  the
 Gentral  Government.  The  scheme  for
 revision  of  salary  scales  does  not  pro-
 vide  for  payment  of  dearness  allow-
 ance  at  any  specific  rates.  The  quan-
 tum  of  dearnesg  allowance,  ig  any,  to
 be  given  ig  within  the  discretion  of
 the  State  Government  since  the  Cen-
 tral  Government  does  not  give  any
 assistance  for  the  purpose  under  the
 echeme.

 Archaeological  Museum  at  Old  Goa
 ‘S276,  Shri  Shinkre:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:
 (a)  whether  #  is  a  fact  that  the

 Archaeological  Museum  at  Old  Goa  iz
 scarcely  visited  by  the  tourists  and
 local  people  as  it  is  situated  far  from
 tity  of  Panjim-Goa;

 (9)  whether  it  is  also  a  fact  that  it
 \s  located  in  a  Catholic  convent  which
 tect  hurt  susceptibilities:  and  religious
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 feelings  of  same  sectors  of  the  local
 population;

 (c)  whether  Government  propose  to
 get  this  Museum  transferred  to  Pan-
 jim.  the  capital  of  Union  Territory  of
 Goa,  Daman  and  Diu,  so  that  people
 can  visit  the  Museum  without  any
 dificuliy;  and

 (d)  whether  Government  will  pro-
 vide  more  funds  to  the  local  authori-
 tues  so  that  they  can  intensify  their
 activities  on  the  expansion  of  the
 Museum?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shry  Bhagwat  Jha
 Azad):  (a)  No,  Sir.  In  1965-66.  appro-
 xumately  90,000  tourists  are  reported
 to  have  visited  this  museum.  Old  Goa
 is  a  great  centre  of  tourist  attraction
 and  is  only  six  miles  away  from  Pan-
 jim.

 (b)  The  museum  33  no  doubt
 situated  in  a  Catholic  convent,  but  no
 objection  regarding  the  religious  sus-
 ceptibilities  of  the  people  hag  been  re-
 ceived.

 (c)  The  question  can  be  considered
 only  after  a  building  suitable  for
 museum-purpose  is  available  at  Pan-
 jim,  dut  it  may  be  mentioned  that  our
 efforts  in  thig  direction  have  failed.

 (d)  This  question  does  not  arise
 because  the  museum  is  controlled  and
 administered  by  the  Archaeological
 Survey  of  India,

 Trangation  of  Portuguese  Classics  into
 Marathi

 5277.  Shri  Shinkre:  Will  the  Minis-
 ter  of  Edueation  be  pleased  to  state:

 (a)  whether  t  is  a  fact  that  a  pro-
 posal  was  accepteq  by  the  Sahitya
 Akademj  in  one  of  its  sittings  in  Pan-
 jim,  Goa,  to  publish  translations  of
 some  of  the  portuguese  Classics  in
 Marathi  and  other  Indian  Languages;

 (b)  whether  Sahitya  Akademj  has
 made  any  substantial  progress  in  this
 regard;  and

 (c)  if  not,  the  steps  proposed  te  be
 taken  in  the  matter?



 ‘11097  Written  Anewers  ASADHA  al,  889  (SAKA)

 The  Minister  ef  State  in  the  Minis-
 ह  णी  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  to  (c)  The  Akademi’s  Ad-
 visory  Board  for  Marathi  met  in  Nov-
 ember  964  at  Panjim,  Goa,  and  re-
 commended  “that  the  Sahitya  Aka-
 dem:  should  bring  out  a  Marathi
 translation  of  about  250  pages  of
 selections  from  Portuguese  poets”
 Thia  recommendation  of  the  Board
 was  placed  before  the  Executive  Board
 of  the  Akadem:  which  noted  the  re-
 commendation  but  did  not  recommend
 its  implementation

 खाकनार  गांव  में  तारघर

 5278.  थी  to  wo  दोक्षित:  क्या
 संचार  मत्री  यहे  बताते  की  क्पा  करेगे  कि

 (क)  क्या  यहे  सच  है  कि  मध्य  प्रदेश
 के  पूर्व  निमाड  जिले  में  खाकतार
 गाव  में  कोई  तारघर  नहीं  है  जबकि  वहा
 पर  एक  पुलिस  थाना,  जिला  सहकारी
 बेक  को  एक  शाखा,  खण्ड  विकास  कार्यालय
 और  एक  हाई  सकल  है,

 (ख)  क्या  यह  भी  सच  है  कि  इस
 स्थान  से  26  मील  की  दूरी  तक  कोई  तारघर
 नही  है,  भौर

 (ग)  यदि  हा,  तो  वहां  पर  एक  तारधर
 खोलने  के  लिये  क्या  कार्यवाही  की  गई  है?

 संलबू-शार्य  तथा  संचार  विभाग  में
 राज्य  मंत्री  (भोह०  Fo  गुजराल)  :  (क)
 जी  हा।

 (=)  जी  हा।

 (ग)  खाकनार  गाव  में  तार  सुविधापो
 की  व्यवस्था  करते  के  अस्ताव  की  भगस्त,
 L966% जांच  की  गई  थी,  किन्तु  प्रस्तावित

 लाइन  के  निर्माण  की  लागत  पह्रत्यधिक  होने
 और  योजना  पर  प्रतिवर्ष  लगातार  झत्यधिक
 हानि  होने  के  कारण  इस  प्रस्ताव  को  चौथी
 पंचवर्धीय  योजना  के  साधनों  की  स्थिति
 का  झचिक  निश्चित  रूप  से  पता  लगने  तक
 स्वागित  कर  दिया  गया  है।  इस  प्रस्ताव
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 पर  झब  मंजूरी  शौर  यदि  सभव  हुभा  तो
 इसे  कार्यान्वित  करने  के  लिए  चालू  वित्तीय
 वर्ष  के  दौरान  पुनविचार  किया  जाएगा।

 मध्य  प्रदेश  में  मई  दिवस  को  wt

 5279.  भी  to  wo  दीक्षित  :  क्या
 अम  तथा  पुभर्वास मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश
 सरकार  ने  'मई  दिवस'  की  सबेतन  छुट्टी
 चोषित  कर  दिया  था,

 (ख)  यदि  हा,  तो  क्या  मध्य  प्रदेश
 में  सभी  मिलो  ने  इसका  पूर्णत  पालन  किया
 है,  शौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 है?

 अम  तथा  पुनर्वाल मंत्री मंत्री  ो  हाथी)  :

 (क)  जी  नही!

 (ख)  धौर  (ग)  प्रश्न  नहीं  उठते ।

 दिल्ली  में  ठेलीकोम  कनेक्शनों  का  काटा  जाना

 528l.  भरी  tro  to  विद्यार्थी:  क्या
 संचार  मत्री  यह  बताने  की  क्ृपा  करेगे  कि

 (क)  पिछले  तीन  वर्षों  से  दिल्ली
 में  कितने  टेलीफोन  कनेक्शनों  को  काट
 दिया  गया,

 (ल)  टेलीफोन  विभाग  की  गलती
 के  फलस्वरूप  कितने  टेलीफोन  कनेक्शन
 काटे  गए,

 (ग)  क्या  सरकार  को  टेलीफोन
 कनेक्शनो  के  बारे  में  दिल्ली  नागरिक  परिषद
 से  कोई  शिकायतें  प्राप्त  हुई  हैं,  भौर

 (3)  यदि  हा,  तो  इस  सम्बन्ध  में  क्या
 कार्यवाही  की  गई  है?

 संलदु-कार्य  तथा  संचार  विभाग  में  तल्  मंत्री
 (सी  to  Fo  गुअरत्ल)  :  (क)  1966-67
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 के  बौराते  कारे  गद'  टेसचिन"  सी!
 सब्  947  पिछके  बचतें को
 मूबता  खिनशात्त'  उपलब्  नहीं'  है।

 (ख)  इस  बयें  के  झरन  झलग  से  कोई
 झाकडे  नहीं  रब्रे  जाते।

 (ग)  जी  हा

 (थ)  ब्प्रक्पित  मामनों  के  सम्बद्ध  मे
 उबित  कारंवाई,  को  गई  है।  शिकायत  के
 कारय  को  दूर  क  रने  के  लिए  कुछ  पाम  हिंद्दायते
 भी  जारी  कर  दो  गई  हैं।

 साहोरंजा  नें  पाश्तालियों  का  बेन
 प्रदेश

 5282.  थो  कुशम  नद  कद़बाप
 थी  राम  क्  ऋथरबश्ल
 थो  चशबन्त  खिह  कुशवाह

 कस  गृछाने  ममी  यह,  बताने  की  क्रपा
 करेगे  कि

 (कर)  कक  यह  सच  हे  कि  भाषंद  967
 के  अन्तिम  सप्ताह  में  करोमगज  के  पूर्वी
 फा्किस्तान  रइफच्ण  के  कुछ  सैनिक  भारत
 के  लैता  जुड्ार  क्षेत्र  से  पी  पाकिस्तान  के
 गाउोबज:  क्ज़.मे  दो  नाव  उठाकर  ले  गये,
 झौर

 (्)  यदि  हा,  तर  सश्कार  ने  इन
 बम्वस्ध  में  क्या  कार्मवाही  को  हैं?

 चूडुन्हादे  मंगी  (लें  बशबग्त  राव
 चण्कय)  :  (क)  ौर  (8).  203-67
 को  कठार  जिनते  के  रेशापुर  प्राम  के
 दो  निवावियों  कौ  दो  नाव  मावब  पाई
 गई.  fag?  हुशगारा  नदी  के-  पाकिस्तान
 की  तरफ  वाले  'कितारे  पर  लेनाजुब्नार, के
 दूपरी  पोर  मिल  ग।  सोमा  सुरक्षा  दल
 के  स्वातोध  कनारइ रु  ने  अपने  समकुझ  चाकिस
 बानी  प्रधिफ्रारियों  &  स्प हे  स्वापित "किया
 घर;  नाहें  ‘Bde 301 BF:  को -  मपजिकों  को
 चपड़ा: दी  गई!
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 च्य्ेह,  न,  लिए  के:  chee,

 5282,  थों.  1...  चरद,  WORE
 at  राजः सिह
 ot  लॉकार  चिह

 ver  शिक्षा-  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि

 (कर)  पधथा  सरकधर  का  दिकार  शद्टीद,
 भगसर्चसद  के  संस्त  रमो  का  ह... अ  करके  फा'
 3

 (ला)  340  इस  सम्बन्ध मं  उत्की  माता
 ने  भी  सरक ४  से  कोई  प्रार्थना  ी  है

 (ग)  कमा  इस  सम्कछ  मे  कुछ  ॥
 सामाजिक  तथ्य  राजन॑त्वि  सर थतव  प्रयत्न
 कर  रही  हैं  और  क्या  उन्होंने  सरकार  से  कोई
 वित्तीय  महायत्ञा  मांगी  है,

 (ध)  यदि  ह. 3  तो  उसकों  ब्पॉस  ब्या
 है।  भौरे

 (४)  उस  सम्बन्ध,  में  सरकार  ने  गया
 निर्णय  क्यया  ठे.  ?

 शिक्षा  मशालय  म  राज्य  मचती  (लो
 wow  शा  लाद)  (क-)  क्राम्तिकारी
 नेज्लान्ना  सहित  हमर  राषथ्ट्रीक  नेताचये।  से
 सम्बन्धित  सभा  प्रमुख  सामग्री  मूलरूप  में
 ग्रबवा  उनकी  प्रतिलिपि  के  रूप  में  एकल
 करने  के  अपने  क  यंक्रम  के  झ्न्तर्गत,  भारत  के

 राष्ट्रीय  भभिनेखागार  ने  शहीद  भगत  सिह
 के  बारे  में  कुछ  दस्तावेण  कीःभाइक्नों  फिल्मे
 प्रपप्व-को  हैं  ।  उसने  दिल्ली  बम  पझभियोम

 (1929)  के  उनके  मुकद्धसे  की  कार्ववाडिठो
 की  टाइप  की  गई.एक  प्रति की  प्राप्त  कर

 ली  .है.।  इसके  प्रति  रिक्त  स्वतत्तता  भात्यो-
 लब,का  इतिहात  बूनिट..ने  लाहेर  चढयत्ते

 प्रसियोग.(  930)  के मकदके  से,  सम्बस्धित

 कुछ  कादज  भरे  प्राप्त,  किय्मे.  हैं,  स्किल  ध्बीद
 [॥  सिट-ने  न्  भरत,  ज़िश्रर  का.।  शहीद
 क्या  ॥) ३  के  अस्स्पकों  सक्का  wae
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 सरकार  का  फिलहाल  इसके  अलावा  कोई
 विचार  नहीं  है  ।

 (@)  जी  नहीं  ।

 (ग)  सरकार  को  इस  दिशा  में  कुछ
 दूसरी  सामाजिक  तथा  राजनैतिक  संस्थाग्रं

 ड्वारा  किए  जाने  वाले  प्रयत्नों  की  कोई  जान-

 कारी  नहीं  है  और  ऐसी  किसी  संस्था  से  सर-

 कार  को  वित्तीय  सहायता  के  लिए  कोई  भी

 आवेदन  नहीं  मिला  है  ।

 चि)  और  (=).  प्रश्न  नहीं  उठता।

 मध्य  प्रदेश  में  शिक्षित  बेरोजगार

 5284.  श्री  लॉकर  सिंह  :

 भी  हुकम  बन्द  कछवाय  :

 क्या  श्रम  _  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कपों  करेंगे  कि  :

 (क)  31  दिसम्बर,  1966  को  मध्य

 प्रदेश  में  शिक्षित  बेरोजगारों  की  संख्या

 कितनी  थी;  भर

 (ख)  उन  में  से  कितने  व्यक्ति  अनु-
 सूचित  जातियों  तथा  श्रनसूचित  क्रादिम

 जातियों  के  हैं  ?

 शरन  तथा  पुनर्वास  मंत्री  (श्री  हाथी)  :

 (क)  मध्य  प्रदेश  स्थित  रोजग्रा र  कार्यालयों  के

 च्वालू  रेजिस्टरों  में  3t-2-7966  की,
 66,942  शिक्षित  (मैट्रिक  और  इससे

 अधिक)  बेरोजगार  व्यक्तियों  के  काम  दर्ज

 थे।

 (ख)  अतुश्ूचित  जाति के
 उम्मोक्ष्यार

 अनुसूचित  झादिम  जातियों
 के  उम्मीदवार

 4477

 4,772

 Common  Print  for  Indian  Languages

 5285.  Shrimati  Tarkeshwarij  Sinha:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  a  common  print  for  all
 Indian  languages  has  been  developed;
 and
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 (b)  whether  the  key-board  for  type-
 writers  and  teleprinters  has  been
 finalised  to  type  shorthand  notings?

 The  Minister  of  State  in  the  Minis-
 try  og  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Devnagari  script  has  been
 developed  with  a  view  to  equipping
 it  to  express  all  those  sounds  which
 are  peculiar  to  the  various  languages
 mentioned  in  the  8th  Schedule  of  the
 Constitution  and  Sindhi,  but  which
 do  not  exist  in  Devnagari.  This  has
 been  done  by  adding  certain  diacriti-
 cal  marks  to  the  Devnagari  stript.
 The  Devnagari  script  so  ‘modified  can
 be  used  for  transcription  of  different
 Indian  languages  and  thus  it  can  serve
 as  ६  common  script  for  them.

 (७)  The  standard  keyboards  for
 Hindi-Marathi  typewriters  and  Hindi
 teleprinters  are  being  finalized.

 Top-level  appointments  in  the  Central

 _Ministries

 5986,-Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  genior  officials  in
 various  Ministries  and  Departments
 of  the  Central  Government  have  pro-
 tested  against  a  circular  issued  by
 the  Cabinet  Secretary  that  the  Prime
 Minister  was  very  keen  ‘that  merit
 alone  should  be  the  criterion  for  top-
 level  appointments;  and

 (b)  whether  Government  are  aware
 of  the  decision  of  Courts  that  senio-
 rity-cumm-merit  should  be  the  crite-
 rion  in  making  all  appointments?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 can  Shukla):  (a}  No,  Sir.

 (b)  Government  are  not  aware  of
 any  specifie  decisions  ef  Courts  of
 Law  that  seniority-cum-merit  alone
 should  be  the  criterion  in  making  all
 appointments.
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 Man-days  lost  as  q  result  of  strikes  in
 २3865  and  966

 5287  Shri  George  Fernandes:
 Dr.  Ram  Manchar  Lobia;
 Sho]  Madha  Limaye:
 ह...  J.  H.  Patel:

 Will  the  Minister  of  Labour  and
 be  pleased  to  state  the

 number  of  man-days  lost  in  the  years
 965  and  966  through  strikes  in  the
 various  sectors  in  the  country?

 The  Minister  of  Labour  ang  Reha-
 bilitation  (Shri  Hathi):  A  statement
 is  laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No.  LT-000/
 67).

 साहित्य,  संगीत,  माटक  तथा  ललित  कला
 अकादइनियां

 5289.  थी  सिडेक्यर  प्रसाद  क्या

 शिका  फ्न्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  साहित्य  भ्रकादमी,  संगीत
 नाटक  भ्रकादमी  शौर  ललित  कला  भकादमी
 के  ब्लमान  झ्यकों  के  नाम  क्या  है  भौर
 उनकी  सेवायें  किस  झ्राधार  पर  ली  जाती
 हैं;  भौर

 (@)  क्या  इन  प्रकादमियो  के  कार्या-
 ललयों  का  भव  तक  कोई  मूल्याकन  किया
 गया  है  ?

 सिखा  मंत्री  (डा०  त्रियुथ  लेन)  :

 (क)  साहित्य,  संगीत  नाटक  शौर  लखित
 कला  ध्रकादमियों  के  लैमान  प्रष्यक्षों  क ेनाम
 इस  प्रकार  हैं:--

 1.  डा०  सर्वपल्ली  राधाकृष्णन्
 2.  शीमती  इन्दिरा  गांधी
 3.  डा०  मुल्क  राज  झानन्द  |

 साहित्य.  झकादमी  के  अध्यक्ष  का

 चुनाव  भ्रकादमी  की  महापरिषद्  हारा
 कार्यकारी  बोर्ड  की  सिफारिशों  के  प्राधार

 पर  किया  जाता  है।  संगीत ताटक  बौर  लखित
 कला  भ्रकादसियों  के  भ्र्यक्ों  की  नियुक्तियां
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 भारत  के  राष्ट्रपति  हारा  की  जाती हैं
 झाम  तौर  पर  सार्वजनिक  जीवन  के  ऐसे  प्रमुख
 व्यक्षियों की  नियुक्ति  की  जाती है,  जिनकी
 कला  प्रौर  साहित्य में  रुचि  हो  !

 (ख)  जी  हा  t  प्रकादमियों  के  कार्य
 का  पुनरीक्षण  करने  झौर  उनके  कार्यकलापों

 को  दिशा  देने के  बारे  में  सिफारिश  करने  के
 लिए,  सरकार  ने  i964  में  स्वर्गीय  so
 एच०  जो०  भाभा  की  झध्यक्षता  में  एक
 पुनविलोकन  समिति  का  गठन  किया  था  ।
 समिति  ने  अपनी  रिपोर्ट  भ्रक्यूवर,  3964  #
 पेश  की  थी  t

 Political  Sufferers
 5290.  Shri  Madhu  Limaye:

 Dr.  Ram  Manohar  Lohia:
 Shei  S.  M.  Banerjee:
 Shri  George  Fernandes:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  political  sufferers,
 State-wise,  who  have  received  grants
 from  the  Centre  so  far;  end

 (9)  the  total  amount  earmarked  for
 this  60  far  and  the  amount  actually
 spent?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  and  (b),  Two  state-
 ments  are  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-003/63}.

 Primary  Teachers
 ‘5291,  Shri  Madhu  Limaye:

 Dr.  Ram  Manohar  Lehia:
 Shri  है,  M.  Banerjee:
 Shri  George  Fernandes:

 Will  the  Minister  of  Edmeation  be
 pleased  ६०  state:

 (a)  whether  Government  have  made
 any  survey  of  the  relative  number  of

 (>)  whether  Government  have  de-
 vised  any  scheme  to  increase  the
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 number  of  women  teachers  in  consul-
 tation  with  the  States;  and

 (c)  whether  Government  have
 asked  the  States  to  find  out  a  solution
 to  the  problem  of  accommodation  for
 women  teachers  in  urban  as  well  as
 rural  areas?

 The  Minister  of  State  in  the  Minis-
 try  of  Educetion  (Shri  Bhagwat  Jha
 Asad):  (a)  A  survey  conducted  re-
 cently  by  the  National  Council  of  Edu-
 cational  Research  and  Traming  has
 revealed  the  following  position:

 Rural  Urban  Total

 Male  797.I§3  130,822,  927,975,

 Female  133,617  34,5I9  268,136

 Tora.  930,770  265,342  ‘1,Q6,11T

 (b)  The  need  for  special  measures
 such  as  the  following,  to  recruit  wo-
 ‘men  teachers  on  a  bigger  scale,  has
 constantly  been  emphasised:—

 a  Provision  of  residential  quart-
 ers  for  women  teachers  in  the
 rural]  areas;

 (it)  provision  of  especial  allowance
 including  rural  house  rent  al-
 lowance;
 provision  of  condensed  cour-
 ses;
 poating  of  husband  and  wife
 at  the  same  place,  wherever
 possible,  and

 (v)  relaxation  of  age  rules  and  re-
 employment  after  retirement,
 wherever  necessary.

 (in)

 av)

 (९)  Special  programmes  for  wo-
 men’s  education  in  the  Fourth  Five
 Year  Plan  provide  for  the  construc-
 tion  of  residential  quarters  for  wo-
 men  teachers  in  rural  areas.

 In  so  far  as  the  urban  areas  are
 concerned,  the  National  Council  for
 ‘Women’s  Education  considered  the
 general  question  of  improving  resi-
 Gential  facilities  for  working  women

 कि
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 in  the  urban  areas  and  recommended
 that  such  facilities  be  provided  in  big
 towns  where  these  ate  lacking.  The
 recommendation  has  been  duly  for-
 warded  to  the  State  Governments.

 बंगलौर  में  संसद  का  सच

 5292.  थी  प्रकालबीर  शास्त्री  :  क्या
 “कार्य  मन्त्री  बह  बताने  की  कृपा  करेंगे

 (क)  क्या  बंगलौर  झथवा  हैदराबाद
 में  संसद्  का एक  छोटा  सत्र  दुलाने  के  प्रश्न  पर
 पुनविचा र  किया  जा  रहा  है;

 (@)  क्या  राष्ट्रीय  एकता  की  दृष्टि  से
 इससे  निकलने  वाले  परिणामों  पर  भी  विचार
 किया  गया  है;  भौर

 (ग)  क्या  इन  दोनो  स्थानों  में  से  किसी
 एक  स्थान  पर  ससद्  का  एक  छोटा  सत्र  बुलाने
 पर  होने  वाले  प्रतिरिक््त  खर्ज  का  कोई  भ्तु-
 मान  तैयार  किया  गया  है  ?

 संसइू-कार्य  तथा  संचार  नंभी  (डा०

 राज  सुभग  सिह)
 :  (क)  जी  तहीं।

 ्)  शौर  (ग)  प्रश्न  ही  नहीं  उठता  |

 बिल्ली  में  टेलीफोल  कमेक्शान

 5293.  शी  स०  Wo  ara  :
 ft  Wo  Fo  foray  5
 भी  झ०  Wo  माइती  :
 शी  जिदिय  कुमार  चौधरी  :
 ची  यवापाल  सिह  :

 क्या  संचार  मन्स्ी  महू  बताने  की  $#प
 करेंगे  कि  :

 (क)  3  मार्च,  967  को  टेलीफोन
 कनेक्शनों  के  लिये  कितने  झावेदस-पत्र
 विभाराधीन  थे;

 (ख)  क्या  ag  टेलीफोल  कलेक्शन
 झविदन-पत्र  की  प्राप्ति  की  ऋपनतंखना  के

 झनूसार  मंजूर किए  जाते  हैं;
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 (7)  यदि  नहीं,  तो  देलीफ़ोन  कनेक्शन
 किस  झाधार  पर  मंजूर  किए  जाते  हैं;  और

 (घ)  किस  क्रमसंख्या  तक  ्रावेदन-पत्र
 पर  विचार  कर  लिया  गया  है  और  कनेक्शनों
 की  मंजूरी  दे  दी गई  है  और  शेष  श्रावेदनों  के

 लिये  टेलीफोन  कनेकक््शनों  की  कब  तक
 व्यवस्था  कर  दी  जायेगी  ?

 संतब्-कार्य  तथा  संचार  खिभाम  ें  राज्य

 मंत्रो  (भी  इ०  कुर  गुजराल) :  (क)
 लगभग  58,000  |

 (खि)  तथा  (7)  टेलीफोन  केन्द्रों  में
 उपलब्ध  क्षमता  को  70  प्रतिशत  भ्पना

 टेलीफोन  योजना”  वाले  आवेदकों  को  और
 झेब  30  प्रतिशत  छूट  प्राप्त  बर्गे”  के  झन्तगत

 श्राने  वाले  आवेदकों  को  दी  जाती  है  1  छूट
 प्राप्त  वर्ग  $  अन्तर्गत  आने  वाले  श्रावेदकों  को

 दिये  जाने  वाले  कनेक्शनों  में  से  50  प्रतिशत

 तों  बारी  हक  झ्राधार  पर”  दिये  जाते  हैं  और

 50  प्रत्तिपत  टेलीफोन  सलाहकार  समिति

 की  सलाह  पर  बिना  बारी”  के  दिये  जाते  हैं  ।

 (घ)  एक  विवरण  पत्र,  जिसमें

 सामान्य  वर्ग  श्र  अपना  टेलीफोन  योजना

 की  प्रतीक्षा  सूची  का  व्यौरा  साथ  ही  विभिन्न

 टेलीफोन  कैन्द्र  क्षेत्रों  में  इन  दोनों  प्रतीक्षा-

 सूलियों  के  आवेदकों  को  किस  तारीख  तक

 किस  तारीख  तक  टेंलीफोन  दिये  जा  चुके  हैं,

 इसका  व्यौरा  दिया  मया  है,  सभा-पटल  पर

 रखा  जा  रहा  है  1  [पुस्तकालय  में  रख  दिया

 गया  |  देखिये  संख्या  एल  Et—002/67]
 ऐसा  कोई  निश्चित  समय  बताना,  जब  तक

 कि  सभी  श्रावेदकों  को  कनेक्शन  दे  दिये

 जाएंगे,  सम्भव  नहीं  है  ।  फिर  भी  साधन

 उपलब्ध  हाने  पर  ज्यादा  से  ह 2:11  कनेक्शन

 देने  के  लिए  नये  टेलीफोन  केन्द्र  खोलने,  मौजूदा
 टेलीफोन  केन्द्रों  का  व्स्तार  करने  और  जमीन

 के  नीचे  कैंबिल  बिछाने  के  लगातार  प्रयत्न

 क्यिजा  रहे  हैं  ।
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 National  Staff  College

 5294.  Shri  Yashpal]  Singh:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  es-
 tablish  3  National  Staff  College  for  the
 training  of  senior  educational  admi-
 nistrators;  and

 (b)  if  so,  when  it  is  likely  to  be  set
 up?

 The  Minister  of  Education  (Dr.  Tri-
 guna  Sen):  (a)  and  (b).  A  recommen-
 dation  has  been  made  by  the  Educa-
 tion  Commission  that  a  National  Staff
 College  may  be  set  up  for  training
 senior  educational  administrators.
 The  matter  ig  under  consideration  of
 Government,

 Committee  on  Textiles

 5295.  Shri  ‘8.  RB,  Damani:  Wi'l  the
 Minister  of  Labour  and  Rehabilita-
 tion  be  pleased  to  state:

 (a)  whether  a  meeting  of  the  In-
 dustrial  Committee  on  Cotton  Tex-
 tiles  was  held  recently;  and

 ६9)  if  so,  the  matters  discussed
 threat  and  the  decisions  arrived  at?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Hathi):  (a)  Yes.

 (b)  A  statement  showing  the  sub-
 jects  discussed  and  the  Main  Canclu-
 sions  of  the  Committee  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-003/67].

 Proguction  of  Original  Text-books

 5296.  Shri  Tridib  Kumar
 Chaudhari:

 Shri  S.  C,  Samanta:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  National  Book  De-
 velopment  Board  has  recommended
 that  a  massive  programme  of  produc-
 tion  of  original  text-books  both  at
 the  Union  and  State  levels  shou'd  be
 launched  immediately;  and
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 (b)  if  so,  whether  talented  scho-
 lars  and  specialists  in  the  country
 will  be  mobilised  to  write  suitable
 text-books  in  their  mother  tongues?

 ie
 The  Minister  of  Education  (Dr.

 Triguna  Sen):  (a)  Yes,  Sir.

 (b)  The  recommendation  has  been
 accepted  in  principle  and  the  mecha-
 nics  for  implementing  the  proposed
 programme,  involving  mobilisation
 of  talented’  scholars  and  _  specialists,
 will  be  worked  out  im  consultation
 with  the  State  Governments.

 Additional  Inspectors  Genera]  of
 Police  in  States

 5297.  Shri  M.  R,  Krishna:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Government  of
 India  has  decided  to  dispense  with
 the  post  of  Additional  Inspector
 General  of  Police  in  the  States;

 (b)  the  reasons  that  prompted
 Government  to  adopt  this  measure;
 and

 (९)  the  total  number  of  Additional
 Inspectors  General  in  the  country?

 The  Minister  of  State  in  the  Mi-
 nistry  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No,  Sir.

 (9)  Does  not  arise,

 (c)  There  are  four  such  posts  in
 IPS  cadre.  Information  regarding
 temporary  Cadre  posts  and  equiva-

 ‘lent  non-cadre  posts,  is  bein  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House

 Retired  Judges

 5298.  Shri  Atal  Bihari  Vajpayee:
 Shri  Yajna  Datt  Sharma:
 Shri  R.  S.  Vidyarthi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  Supreme  Court
 and  High  Court  Judges  who  have  re-
 tired  during  the  last  five  years;
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 (b)  the  number  of  those  who  have
 accepted  any  public  offices  under  the
 Union  or  State  Government;

 (c)  how  many  of  them  have  accept-
 ed  offices  under  foreign  Governments;
 and

 (d)  whether  Government  propose
 to  evolve  any  code  of  conduct  for
 Judges  in  this  regard?

 The  Minister  of  Home  Affairs
 (Shri  Y,  B.  Chavan):  (a)  Supreme
 Court:  77  including  those  who  have
 resigned.

 High  Courts:  52  including  those  who
 have  resigned.  The  above  informa-
 tion  relates  to  the  period  from  Ist
 July,  962  to  30th  June,  1967,

 (b)  and  (c),  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House.

 (d)  The  question  of  evolving  any
 code  of  conduct  for  Judges  in  this
 regard  does  not  arise  since  there  is
 no  bar  on  the  re-employment  of,  re-
 tired  Judges  of  the  Supreme  Court
 and  High  Courts

 Engineering  Colleges  to  be  opened  in
 U.P.  in  Fourth  Five  Year  Pian

 5299,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  number  of  Engineering  Col-
 leges  likely  to  be  opened  in  Uttar
 Pradesh  during  the  Fourth  Five-Year
 Plan  period;  and

 (b)  the  names  of  places  where  they
 will  be  opened?

 The  Minister  of  Education
 Jriguna  Sen):  (a)  None,  Sir.

 (b)  Does  not  arise.

 Central  Schools  in  Uttar  Pradesh

 5300.  Shri  Vishwa  Nath  Paridey:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (Dr.

 (a)  the  names  of  places  in  Uttar
 Pradesh  where  the  Central  Schools
 are  functioning  at  present:  and
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 (b)  the  number  of  such  schools
 proposed  to  be  opened  in  Uttar  Pra-
 desh  during  1967-86  पी  locations
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  Agra,  Bareilly,  Babina,
 Dehradun,  Fatehgarh.  Jhansi,  Kanpur,
 Lansdowne  Lucknow,  Manauri,  Alla-
 habad,  Mathura,  Meerut,  Ranikhet,
 Roorkee  and  Varanasi

 (b)  None.

 झिलित  व्यक्तियों  के  लिये  रोजगार

 330i.  श्री  विश्वनाथ  पाण्डेय  :  क्या
 शस  तथा  पुनर्वास  मन्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बेरोजगार  डाक्टरों,  इंजीनियरों
 तथा  झन्य  शिक्षित  व्यक्षिययों  की  राज्य-वार
 संख्या  कितनी  है;

 (ख)  क्या  सरकार  का  बिचार  उनके
 लिये  दग्राजीविका  के  उचित  साधनों  की
 कोई  व्यवस्था  करते  का  है;  और

 (ग)  यदि  हा,  तो  उसका  ब्यौरा  क्या
 है?

 अम  तथा  पुमर्थात  मंत्री  (्बी  हाथी)  :

 (क)  विभिन्न  राज्यो  के  रोजगार  कार्यालयों
 के  चालू  रजिस्टरों  भें  (31-12-1966  को
 दर्ज  डाक्टर,  इंजीनियर  और  ग्रन्य  शिक्षित
 बेरोजगार  लोगो  को  सख्या  बताने  वाला
 विवरण  सभा  पटल  पर  सा  है।
 [पुस्तकालय  में  रखा  दिया  गया  v  देखिये
 संख्या  एल०  Ho—  1004/67]

 (छ)  और  (ग).  झाशा  है  पंचवर्षीय
 योजनाभों  के  भ्रघोत  चल  रही  विभिन्न  विकास
 योजनाभों  के  फलस्वरूप  बेरोजगारों  (जिनमें
 डाक्टर,  इंजीनियर  और  अप्रन्य  शिक्षित
 शामिल  है  के  लिए  रोजगार  अवसरों  में  वृद्धि
 होगी  1
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 सेतिहर  भजहूर

 ‘$302.  श्री  विश्यताथ  पाण्देथ:  कया
 अम  तथा  पुभर्थाल  मम्बरी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  में  इस  समय  कुल  कितने
 जेतिहर  मजदूर  है;  भौर

 (ल)  चौथी  पंचवर्षीय  योजना  में  लेति-
 हर  मजदूरों  की  दशा  सुधारने  के  लिये  क्या
 उपाय  करने  का  प्रस्ताव  है  ?

 ह... औ  तथा  पुनर्वास  मंत्री  (भी  हाथी)
 (क)  i96.  की  जनगणना  के  झनुसार
 3  करोड  0  लाख  I

 (ख)  बेतिहर  श्रमिक,  ग्रामीण  क्षेत्रों
 के  न्य  लोगों  की  तरह,  प्रामीण  क्षेत्रों  की
 प्राधिक  दशाप्रो  को  उन्नत  करने  के  लिये  किये
 जा  रहे  विकास  कार्यों  से  खाभान्वित  होंगे
 पिछड़ी  जाति  के  लोगों  ध्ौर
 जातियों  व  जनजातियों  के  लिये  किये  जा  रहे
 विशेष  कार्यों  से  भी  वे  लाभ  उठायेंगे  !  इसके
 झतिरिक्त,  झ्रावास  प्रशिक्षण,  सहकारिता,
 ग्रामीण  उद्योग  इत्यादि  की  विशेष  योजन  ो
 के  लिये  भी  व्यवस्था  की  जायेगी  जिनके  चलाये
 जाने  से  उनकी  दशा  उन्नत  होगी  ।

 १९१५९  |

 R868,  Offices  in  U.P.

 ‘5308  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Communications
 be  pleased  to  state

 (a)  the  number  of  RMS.  Offices
 functioning  in  Uttar  Pradesh  at  pre-
 sent  with  their  locations;

 (b)  the  number  of  new  RMS,
 Offices  sanctioned  in  Uttar  Pradesh
 with  their  dates  of  sanction;  and

 (c)  the  reasons  for  the  delay  in
 opening  them?
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 (a)  ह...  They  are  located  at  the
 following  stations:—
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 thar  न्यायाधीशों  कौ  नियुक्ति

 $304,  थ्ची  को०  है.“  ह्वा्ी २  क्या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  गोझ्मा  के  न्यायिक  प्ायुक्त
 के  न्यायालय  के  न्यायाधीशों  को  छोड़  कर
 झन्य  न्यायाधीशों  का  चयन  और  नियुक्तियां
 किस  झाधार  पर  की  जाती  है;

 (ख)  क्या  यह  सच  है  कि  गोझा  में

 कुछ  ऐसे  न्यायाधीश  काम  कर  रहे  है,  जिन्हें
 भारतीय  विधि  का  ज्ञान  नहीं  है;

 (ग)  यदि  हा,  तो  सरकार  द्वारा  इस
 सम्बन्ध में  क्या  कार्यवाही  की  जा  रही
 है,

 (घ)  क्या  सरकार  को  पता  है  कि

 बहुत  से  न्यायाथोश  भारतीय  भाषा  से
 भली  भाति  परिचित  हैं  परन्तु  वें  झपने
 निर्णय  पुत्ंगाली  भाषा  में  देते  हैं;  भौर

 (ड)  यदि  हा,  तो  इस  सम्बन्ध  से

 क्या  कार्यवाही  की  जा  रही  है  ?

 मृह-कार्ष  संत्रालय  में  राज्यमंत्री  भी
 विज्ञाचरुण  शुक्ल)  :  (क)  से  (४)  गोधा,
 दमन  धौर  दियू  में  न्यायिक  झायुक्त  से  न्या-
 यालय  के  न्यायातीशों  को  छोड़  कर  लेव
 न्यायाधीशों  के  चयन  झौर  नियुक्तित  के  लिये
 ग्राधार  इस  प्रकार  है

 जिला  तथा  ह. ह  स्थायाधीश

 झभी तक तक  जिला  तथा  सत्र  न्यायाधीश

 के  पद  के  सिये  भरती के  कोई  निम  झ्ंतिन
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 कप से  तैयार  नहीं किए  गए  है।  इसप्बदथर
 जो  व्यक्ति  इस  समय  नियुक्त  है ंवे  rodt

 हे  झधिक  समय  तक  बम्बई उच्च न्यायालय उच्च  न्यायालय

 “में  "विध्षिवकता का  कार्य  कर  चुके  हैं।  उनकी

 नियुक्ति  -संघ  लोक  सेवा  ग्रायोग  के  परामर्श
 से  की  गई  है।

 दोबाने  स्पायाधीज

 ब्रधीनस्थ  न्यायाधीशों  की  दो  अजिया

 हैं  चर्मी प  दीवानी  न्यायाधीश  (वरिष्ठ)  भौर
 दीवानी  न्यायाधीश  (कनिष्ठ)  ।  दीवानी

 'मवाशीश  (थरिव्ट)  "के  पद  के  लिये

 अरती  नियम  क्विलराप्तीन  है।  दीघानी
 अप्ाधीश  कलिय्ठ)  के  पद  के  सिये-भरती
 के  निर्धारित  निधम इस इस  ककार हैं  —

 (।)  किसी  मान्यता  प्राप्त  विश्व-
 विच्वालय  से  "विधि  शत््त् में

 स्नातक  झजवा  उसके  समकक्ष
 कोई  योग्यता  !

 (॥)  विधि  के  पेश  में  सगभा
 4  वर्ष  का  व्यवृहारिक
 भनुभद,  और

 (i)  कनीय  भाषाप्रो  का
 ज्ञान  |

 नोधा  सरकार  ने  उन  दीवानी  न्याया-
 शीशों  को  ासतीय  स्थाविक  अलासन
 पद्धति  का  प्रशिक्षण  देने  की  व्यवस्था

 कौहै  जो  सेवा  में  पा  लिये  गये  हैं।  उनमें से
 चुछाकों  प्रशिक्षण  के  लिये  बम्बई  भेजा'गया
 था।  इन  न्यायाधीशों  को  मंसूर  तथा

 महाराष्ट्र  में  दीदानी  प्रक्रिया  संहिता  का

 चरीशिक्षणय  “देते का  एक  प्रस्ताथ मी  किपान्थित
 किया  जा  रहा  है  ।

 गोझा,  चमन  "और  यू  /मेष्डग्रेडी  तथा

 पुरतंगाली  दोनों  ही  न्यायालयों  की  भाषायें

 कामूनन  ्म्थ  किसी  की  भाषा  को न्यायालय

 की  भा  ले च्प  मे  भान्यता  प्राप्त  'नहों
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 9.)  ह...  serene:  अफोपलन  आधितीररो
 प्रभट  करना  न्कॉडिग  अतीत  erg)  ले

 तो
 प्मा  अपने  निर्मम  लिखंते

 ॥

 P.M.'s  Visit  to  Kashmir
 ‘5305,  Shri  Bal  Raj  Madhok:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  iDe-
 ehhigam  Forest  (Game  Sanetuagy)
 was  set  on  fire  a  few  hours  -hefore
 the  Prime  Minister  was  to  .ssach
 there  for  rest  during  her  recent  visit
 to  Kashmir;

 (b)  if  50,  the  action  Goverrmneent
 have  taken  to  bring  the  offenders  to
 book;  and

 (c)  whether  Government  propose
 to  make  strict  security  arrangements
 m  future  for  V.7.Ps,  at  such  phrees?

 The  Minister  of  State  in  the  Mi-
 nistry  of  Home  Affairs  (Shr  Vidya
 Charan  Shukla):  (a)  A  fire  had
 broken  out  on  a  hil)  situated  haff  a
 mile  away  from  the  rest  house  at
 Dachigam.  a  day  prior  to  the  ‘Printe
 Minister's  visit  The  fire  was  extin-
 guished  before  the  arrival  ‘of  "te
 Prime  Minister.

 by)  The  matter  »s  under  investige-
 tion

 (e)  During  the  visits  of  VIPs  to
 States,  security  arrangements  far
 their  protection  are  always
 strictly  in  accordance  with  the  rules
 and  instructions  issued  by  Govern-
 ment.  ह 4 ह

 Centra!  Assistance  tor  Vinan  ‘malls

 5206,  Shri  Ramachandra  Ulaka:
 Shri  DhuleshWar  Meena:
 Shri  Heer/i  Bhai:
 Shri  K.  Pradhant:

 Will  the  Minister  of  Béucstien  die
 Pleased  to  state:

 (a)  whether  Government  Hee  eon:
 sidered  the  question  of  the-  pattern  Wt
 Centra)  financis]  assistanee  to  re



 गाता  Written  Anewers  ASADHA  2I,  3889  (SAKA)

 State  Governments  for  setting  up
 Vijnan  Mandirs  during  the  Fourth
 Five  Year  Plan  period;  and

 (8)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (shri  Bhagwat  Jha
 dAuad):  (a)  The  matter  is  under  con-
 sideration  of  the  Government

 (b)  Does  not  arise

 Institute  of  Pedagogy

 ‘S307,  Shri  Ramachandra  Ulaka:
 Shr  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  any  decision  has  been
 taken  in  regard  to  the  setting  up  of
 an  Institute  of  Pedagogy  in  India,

 (b)  if,  so  the  main  features  there-
 of;  and

 (c)  the  estimated  expenditure  n-
 volved  therein?

 The  Minister  of  Education  (Dr.  Tri-
 guna  Sen):  (a)  Not  yet,  Sir

 (b)  and  (c)  Do  not  arise

 Eradication  of  Illiteracy
 5308.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Heeraji  Bhai:
 Shri  हू,  Pradhani:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have  since
 considered  the  scheme  about  the  era-
 dication  of  illiteracy  in  the  country;
 and

 (b)  if  so,  the  main  features  thereof?

 ‘The  Minlater  of  State  in  the  Minis-
 ह: 2  of  Education  (Shri  Bhagwat  Jha
 3806  (Ai)  LSD—4.
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 Am4):  (a)  and  (b),  Eradication  of
 illiteracy  involves  the  following:—

 (7)  the  introduction  of  compulsory
 primary  edueation  and  (ii)  wiping  out
 of  illiteracy  among  the  adult  popu-
 lation,  The  main  responsibility  for
 these  programmes  rests  with  the  State
 Governments.  About  80  per  cent  of
 the  children  in  the  age-group  6-1
 and  $2  per  cent  in  the  age  group  ll—
 14  are  estimated  to  have  been  brought
 to  schools  by  the  end  of  the  Third
 Five  Year  Plan.  As  a  result  of  steps
 to  be  undertaken  during  the  current
 Plan  period  it  is  estimated  that  the
 respective  percentage  will  rise  to  92.2
 and  47.4

 So  far  as  Adult  illiteracy  is  con-
 cerned,  it  is  estimateg  that  at  the  end
 of  the  Third  Plan  the  total  number
 of  illiterates  is  about  34  crores,  out
 of  whom  about  4.5  crores  are  esti-
 mated  to  be  in  the  age-group  !5—44,
 The  Fourth  Plan,  as  it  stands  at  pre-
 sent,  contemplates  a  target  of  making
 5  crores  illiterate  adults  literate,

 As  recommended  by  the  Educa-
 tion  Commission,  both  Mass  Approach
 and  the  Selective  Approach  will  have
 to  be  taken  up  for  the  eradication  of
 adult  illiteracy,  subject  to  the  avail-
 ability  of  funds  in  the  State  Sector
 In  collaboration  with  the  State  Gov-
 ernments  the  Ministry  of  Education
 have  a  scheme  to  set  up  Workers’
 Social  Education  Institutes  for  pro-
 viding  facilities  for  education  to
 workers  and  their  families.  The  first
 institute  of  this  kind  was  set  up  at
 Indore  in  +1960;  another  is  being  set  up
 at  Nagpur  shortly  The  Union  Gov-
 ernment  is  encouraging  Pilot  Projects
 and  provides  supporting  services  in
 the  form  of  literature  for  neo-lite-
 rates,  library  services  etc.  With  a
 view  to  encouraging  the  production
 of  suitable  literature  for  neo-literate
 adults  and  the  new  reading  public
 prizes  are  awarded  in  all  the  regional
 Janguages  to  guthors  of  books  for  neo-
 iterates  and  the  new  reading  public.
 Voluntary  Educational  Organisations
 working  in  the  field  of  Social  Educa-
 tion  are  also  given  financial  assistance
 for  Pilot  Projects.
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 wf,  967  में  बिल्ली  रेल  स्टेन  पर  हिन्दी  निदेशालय  में  तंकनोकोँ  पद

 एक  दम्पत्ति  को  ि  दिया  जाता  5311. भो मॉलह प्रसाद : भो  मॉलहू  प्रसाद  :
 5309.  ीं  राम  पॉल  शलेवाले  :  श्  रथि राय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि :

 (क)  क्या  यह  सच  है  कि  20  मई,
 967  को  दिल्ली  रेलवे  स्टेशन पर  एक

 दम्पत्ति  को  विष  दे  दिया  गया  था  झर  उन्हें
 अ्रचेतावस्था  में  लूट  लिया  गया  था;
 और

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  मे
 क्या  कार्यवाही  की  गई  है?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भो
 विद्या  चरण  शुक्ल)  :  (क)  जी  नही!

 (ख)  प्रश्न  नहीं  उठता।

 Linguistic  Minorities  in  Maharashtra

 5320,  Shri  हीं,  Rampure:
 Shri  8,  A.  Agadi:
 Shri  J.  H.  Patel:
 Shri  Siddayya:

 Will  the  Minister  of  Home  Affeirs
 be  pleased  to  state:

 (a)  whether  the  linguistic  minonties
 are  given  safeguards  in  Maharashtra
 State;

 (b)  if  so,  whether  it  is  a  fact  that
 His  Holiness  Sriman  Niranjan  Maha-
 lingeshwar  Mahaswamiy:  of  Dhudhan:
 Virakthamath  of  Aqqalakot  Taluk  in
 Maharashtra  State  was  detained  by  the
 Police  in  a  bid  to  prevent  him  from
 giving  evidence  before  the  Mahajan
 Commission  on  or  about  the  2lst  May,
 1967;  ह...

 (०)  if  so,  the  action  taken  in  the
 matter?

 The  Misister  ef  State  in  the  Mi-
 nistry  of  Houte  Affairs  (Shri  Vidya
 Chniran,  Shtela):  (a)  Yes  Sir.

 (b)  No  Sit,  Swatmijt  gave  evidence
 Deforé  thé  Mahajin  Coremitisioti
 Sredced

 (९)  Does  not  ह.

 थी  महाराल  सिह  भारती  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  केन्द्रीय  हिन्दी  निदेशालय  में
 l  जनवरी,  967  को  पृथक्-पृथक्  स्वीकृत

 तकनीकी  तथा  गैर-तकनीकी  पदों  की  संख्या
 क्याथी  श्रौर  उनमें  क्या  अनुपात  था  ?

 ~
 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (भी

 भागवत  शा  झाजाद) :.  केसतीय  हिन्दी
 निदेशालय  से  i-:-67  शौर  1-4-67
 को  विभिन्न  मंज्रशुदा  पदों  की  संख्या  का
 विवरण  सभा  पटल  पर  रखा  जाता  है।
 [पुस्तकालय  में  रखा  गया  ।  देखिय
 संख्या  एल०  Zto—005/67]

 केन्द्रीय  हिन्दी  निदेशालय  में  अनुवाद  कार्य

 53i2.  wt  मोलहू  प्रसाद  :
 शी  रवि  राय  :
 श्री  महाराज  सिह  मारती  :

 क्या  शिका  मत्रो  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  केन्द्रीय  हिन्दी  निदेशालय  द्वारा
 झब  तक  कितनी  नियमावलियों  का  ध्नुवाद
 किया  गया  है  ौर  उनकी  कूल  पृष्ठ  संख्या
 कितनी  है;

 (ल)  उक्त  निदेशालय  द्वारा  शब  तक
 किलने  प्रपत्नों  (फार्मों)  का  अनुवाद  किया
 गया  है  तथा  सम्बन्धित  मंत्रालयों  तथा
 विभागों  को  भेजा  गया  है;

 (7)  पिछले दस  महीनों  में  निदेशासय

 में  अनुवाद  के  लिये  कितने  पृष्ठ  की  सामती
 प्राप्त  हुई है  धौर  उसमें  से  कितने  पृष्ठ
 झनुबाद  तथा  पुनरीक्षण  करके  वापस  भेज
 दिये क्ये  तथा  शेष  सामग्री  करत  शक  चय

 दीं  जीने की  ten हैं;  |. अ
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 (थ)  निदेशालय  के  पास  झंगुवाद
 के  लिये  कितने  पृष्ठ  सामग्री  पड़ी है  ?

 शिखा  मंत्रालय  में  राज्कमंत्री.  (करी
 ह...  का साजाद)  _  (क)  केन्द्रीय
 कवी  निदेशालय  ने  भ्रव  तक  745  भियमा-
 बलियों  (मैनभ्ल्श्प)  का  जो  कुल  मिला  कर
 22420  मुद्रित  पृष्ठ  थे  का  झनुवाद  किया
 है।  इसके  ब्रतिरिक्त  विभिन्न  मंत्रालयों/
 विभागों  से  प्राप्त  i05  मैनुअलों  जिनमें
 3299  मुद्रित  पृष्ठ थे  के  हिन्दी  अनुवाद का का
 पुनरीक्षण  किया,  जिनके  हिन्दी  अनुवाद
 सम्बन्धित  विभ्ागों/मंत्रालयों  ने  स्वयं  किया
 था,  का  पुतरीक्षण  करके  सम्बन्धित  मंत्नालयों
 को  भेज  दिया।

 (ख)  ब  तक  4332  मेन्गझलों
 का  भनुवाद  हो  चुका  है  झौर  उन्हें  सम्बन्धित

 मंत्रालयों/विभागों  क।  भज  दि  7  गया  है  -  इस
 के  ग्रतिरिकत  विभिन  मत्रालयों/विभागो  द्वारा

 किये  गये  on  84  फार्मों  के  हिन्दी  अनुवाद  का
 निदेशालय  ने  पुनरीक्षण  करके  उन्हें  सम्बन्धित
 विभागों  को  वापित  कर  दिया ।

 (ग)  पिछले  दस  महीनों  में  4292
 मुद्रित  पृष्ठों  के  80  मैनुअल  शौर  2747
 फार्म  प्नुवाद  के  लिये  तथा  i59  मुद्रित
 पृष्ठों  के  5  मैनुभ्लों  भौर  482  फार्मों  के
 हिन्दी  अनुवाद  पुनरीक्षण  के  लिये  प्राप्त
 हुए।  इस  सामग्री  मेसे  842  मुद्रित  पृष्ठों
 के  50  मैनुप्रलों  भादि  भौर  705  फार्मों
 का  विधिवत  अनुवाद  करके  उन्हें  वापिस
 कर  दिया  गया।  इसके  अतिरिक्त  45
 मुद्रित  पृष्ठों  के  4मंसुभ्रलों तथा  3:2  कार्मों
 के  हिन्दी  अनुवाद  का  विधिवत  पुनरीक्षण
 करके  सम्बन्धित  मंत्राजयों/विभागों  को
 वापिस  कर  दिया  गया  है।  शेष  सामग्री  को
 बयाशीडा  वापिस  करने  का  प्रयत्न  किया
 जायेगा।

 (थ)  641  मैनुअल  (डुल  पृष्ठ  संख्या
 50487)  झौद  6792  फार्म  अनुवाद के

 लिये  भौर  ser  मुक्त  पृष्ठ  के  24
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 tame  भौर  276  फार्मों.  के  हिन्दी  भ्रभुवाद
 पुनरीक्षण  के  लिये।

 विदेश  जा  रहे  सांस्कृतिक  शिष्टमंडल

 53i4.  श्री  रवि  शाम  :
 भी  मोलह  प्रसाद  :
 थी  महाराज  सिह  भारती  :

 क्या  शिका  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  वर्ष  1966-67  में  सरकार
 द्वारा  कितने  सांस्कृतिक  शिष्टमंडल  बाहर
 भेजे  गये;

 (ख)  उसी  वर्ष  भारत  की  ह... क
 संस्थाधों  द्वारा  कितने  शिष्टमंडल  बाहर
 भेजे  गये;

 (ग)  इनमे  प्रत्येक  शिष्टमंडल  पर
 कुल  कितना  घन  खर्च  किया  गया;  शौर

 (घ)  इन  शिष्टमंडलों  में  विभिन्न
 राजनैतिक  दलों  के  कितने  व्यक्ति  शामिल
 किये  गये  ?

 शिक्षा  मंत्रालय  में  राज्य-मंत्री  (थी
 भागवत  झा  झाजाद)  :  (क)  से  (थ).
 सूचना  एकत्र  की  जा  रही  है  भोर  यथासमय
 सभा  पटल  पर  रख  दी  जायेगी  |

 हिन्दी  के  प्रचार  के  लिये  प्रनुदात

 ‘3315,  sit  बहाराज  सिह  भारती  :
 थो  मोलहू  ह: है  :
 थनी  रवि  राय  :

 क्या  शिक्षा  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  1966  में  हिग्दी  का  प्रचार

 कर  रही  विधि  संस्थाप्रों  को  दी  गई  स्ाजिक
 महायता  wr  ब्योरा  क्या है;  भौर

 (का)  ऐसी  खंस्थाश्षों  22  खिन्हें
 सत  सरकार  झाधिक  comet  देशी  है
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 कितनी  संस्वादयों  के  लेखों का | ल  सरकार ने
 लेखा  परीक्षण  किया  है  फर  इनमें  किस  प्रकार
 की  असंगतियों  का  पता  खगाया  गया?

 शिक्षा  मंत्रालय  में  राज्य-मंत्री  (ली
 भायवत  झा  झाजमाद):  (क)  ‘1966-67
 के  वित्तीय  वर्ष  में  विभिन्न  स्वेच्छिक  हिन्दी
 सस्थाधों  को  हिन्दी  के  प्रचार  कार्य  के  लिये
 दी  गई  झआधिक  सहायता  का  ब्योरा  सभा
 पटल  पर  रखा  जाता  है।  [पुस्तकालय  में
 रख  दिया  गया  ।  देखिये  संख्या एल  हौ--
 1006/67]

 ख)  अनुदान  की  शर्तों  के  अनुसार
 संस्थाप्रों  को  भ्रनुदान  से  सम्बन्धित  हिसाब
 का  ब्योरा  और  उपयोग-प्रमाण-पत्र  भार्ट्ड
 एकाउन्टेट  से  जाच  करवा  कर  भिजवाना
 पढ़ता  है।  हिसाब  की  जांच  मतालय  में  भी
 की  जाती  है  और  भ्रगर  कोई  खर्चा  भ्रनियमित
 पाया  जाता  है  तो  उसे  स्वीकार  नहीं  किया
 जाता  झौर  सस्या  को  वह  वैसा  वापिस
 लौदाना  पड़ता  है।  1966-67%  दिये  गये
 अनुदान  का  हिसाब  प्रभी  संस्थाप्रों  से
 प्रप्त  नहीहुआ  |  झन  इस  समय  अ्रसंगतियों
 के  विषय  में  कुछ  नहीं  कहा  जा  सकता  t

 हिन्दी  शिक्षण  के  लिये  पत्राचार-पाठयकम

 5316.  ह, |  महाराज  सिह  भारती  :
 भी  मोलह  प्रसाद  :
 शो  रवि  राय  :

 क्या  शिक्षा  मत्री  यह  बताने  की  कृपा
 फरेगे  कि

 (क)  क्या  यह  सच  है  कि  सरकार
 are  हिन्दी-शिक्षण  योजनाप्रों  के  लिये
 बाई  विश्वविद्यालयों  तथा  संस्थाप्रों  को
 झाधिक  सहायता  देता  है;  शौर

 (ल)  यदि हा,  तो  उन विश्वविद्यालयों
 तथा  संत्याशों के  नाम  क्या हैं  जिसको  ऐसी
 सहायता  मिली  और  1966-67 % में  उसमें
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 से  प्रत्येक  को  कितती  कितनी  सहायता
 दी  गई  ?

 झिला  मंत्री  (  डा०  जिभुण  सेन  )  :

 (क)  शौर  (=).  विश्वविद्यालयों  धौर
 सस्थाप्ों  को  डाक  द्वारा  हिन्दी  शिक्षण
 योजना  के  लिये  विशिष्ट  क्पसे  कोई
 वित्तीय.  सहायता  नहीं  दी  गई  है।  तथापि,
 दिल्ली  विश्वविद्यालय  सितम्बर,  962
 से  tte  Yo  (पास)  डिग्री  के  लिये  डाक  द्वारा
 एक  पाठ्यक्रम चल  रहा  है  जिसमें  हिन्दी  एक
 विषय  के  रूप में  सम्मिलित  है।

 1966~67  के  दौरान  इस  प्रयोजन  के
 लिये  कोई  भन्दान  नहीं  दिया  गया  था  ।

 Photo  Interpretation  Institute,  Survey
 of  India,  Dehm  Dun

 ‘5317.  Shri  Bibhuti  Mishra:
 Shri  K,  N.  Tiwary:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  soil  experts  at
 Indian  Photo  Interpretation  Institute,
 Survey  of  India,  Dehra  Dun  undertook
 training  at  IT.C.,  Delft;

 (b)  if  so,  the  duration  of  the
 course;  and

 (ce)  the  certificate  the  soil  experts
 received  from  IT.C.,  Delft?

 The  Minister  of  State  in  the  Mi-
 of  Education  (Shri  Bhagwat

 Tha  Asad):  (a)  Yes,  Sir

 (b)  4  months

 (c)  Post-graduate  Certificate.

 स्कूलों  में  ईसाई  धर्म  का  प्रथार

 53i8.  थी  प्रकाक्ननीर  हाली  :
 थी  र्सकाार  शात्ती  :
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 wht  हुंकल  लन्द  कचचाय :
 शौ  शोंकार  लाल  बेरथा  :

 क्या  शिक्षा  मंत्री यहे  बताने  की  कृपा
 करेंगे कि  :

 (क)  क्या  यह  सच  है  कि  देश  के

 कुछ  सरकारी  तथा  गेर-सरकारी  सस््कलों  में
 ईसाई  धर्म  का  प्रचार  किया  जा  रहा
 है;

 (ख)  क्या  सरकार  को  इस  बारे  में

 ह...  शिकायते  प्राप्त  हुई  हैं;  और

 (ग)  यदि हां,  तो  इस  सम्बन्ध में
 झज  तक  क्या  कार्यवाही  की  शई  है?

 बिका  मंभालय  में  राज्य-मंत्री  (भी
 भागवत  का  झाजार)  :  (क)  से  (7)
 राज्य  सरकारों  से  सूचना  एकल  की

 जा  रहो है  भौर  ययासमय  सभा  पटल  पर
 रख  दी  जायेगी।

 नेफा  को  बिसानों  द्वारा  wren  ले  जाने  के
 बारे  में  जांच  समिति

 $319.  भी  हकम  मा  कछुवाय:  क्या

 सुह-कार्म  मती  यहाँ  बताने  की  कपा  करेंगे
 किः

 (क)  नेफा  को  विमानों  द्वारा  खदान्न
 से  जाने  के  बारे  में  जाच  समिति  झपना  प्रति-
 बेदन  कब  तक  दे  देगी;  भोर

 (ल)  इस  जांच  में  विलम्ब  के  क्या
 कारण  हैं?

 शुहकादे मंगालय में राज्य-संघी मंभरासम  में  शब्य-लंघ  (ली
 चिला चरण शुक्ल) चरण  शुक्ल)  :  (क)  जांच  समिति

 के  30  सितम्बर,  967  तक
 देने  की  सम्भावना  है।

 थ)  जांच में  विसम्य  होने  के  कारण
 इस  प्रकार  हैं:--

 (3)  समिति  को  कम्पनी  के  साथ

 किये  जाने  वाले  ठेकों  की  शर्तों  के  क्रियान्चित्त
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 न  किये  जाने  झयवा  ठीक  तरहसे  कियान्ति

 से  किये  जाने  के  कारण  सरकार  को  होने
 बासी  हानि  का  अनुमान  लगाना  होता  है
 झौर  यदि  ठेकेदार  ते  कोई  प्रनुचित  सुविधाये
 द्राप्त  की  हों  तो  उनका  भी झनुमान  लगन
 पड़ता है।  इसके  लिए  6  वर्षो  से श्रधिक  भ्रवधि

 के  भुगतान  तथा  झल्य  लेन  देतो ंका  निरीक्षण
 करना  पड़ता  है।  शत:  समिति  ने  महालेखा
 नियत्रक  तथा  लेखा  परीक्षक  के  सहयोग
 से  झासाम  के  महालेखापाल  की  सहायता
 मागी है  भौर  वर्तमान  पनुमानों  के  अनुसार
 समिति  द्वारा  निर्देशत  पद्धत  पर  प्रावश्यक
 लेखा  निरीक्षण  कार्य  पूरा  करने  के  लिए
 महालेखा  पाल  को  कुछ  समय  लंगेगा।

 (2)  लेखा  निरीक्षण  कार्य  पूरा  करने  के
 बाद  समिति  को धन्य  निर्देश पदों  पर  काम
 करने  तथा  प्रतिवेदन  का  प्रारूप  तैयार
 करने  में  एक  या  दो  महीने  भौर  लगेंगें।

 भारत-मेपाल  सीमा  पर  इक्ेतियां

 5320.  शौ  भोगेसा  झा  :  क्या  गह-
 कार्य  कन्नी  यह  बताने की  कृपा  करेगे  कि  :

 (क)  क्या  पिछले  महीने  में  नेपाल  के
 सेफडों  ढाकुभो  ने  बिहार  मे  लडनिया
 तथा  उमागाव  डिबीजन  के  अनेक  गांवों  को
 लूटा  था;

 (ख)  क्या  भारत-नेपाल  सीमा  पर
 स्थित  गावो  में  इस  प्रकार  की  लूटपाट
 तथा  डर्कीतिया  प्राय.  हुआ  करती  हैं  भौर
 क्षपराधी  लोग  भारत  की  सीमा  के  पार
 चले  जाने  के  कारण  पकड़े  नही  जाते;

 (ग)  क्या  यह  भी  सच  है  कि  रात को
 अपराध  करके  सीमा  के  उस  पार  भाग  जाने
 वाले  नेपाली  भ्रपराधियों  में  ऐसे  भारतीय
 नागरिक  भी  लामिल हैं  जो  कानून  की
 लम्बी  पकड़  से  बचने के  लिये  सीमा के  उस
 पार  स्थित  गांवों  में  रहते हैं;  भोर

 (घ)  क्या  सरकार  नेपाली  सलिकारियों

 के  परामश से  सीमा पर  घूड़  सवार  पुलिस
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 की  ग्रश्त  की  व्यवस्था  करके  इस  अपराध
 को  रोकगी?

 गृह-कार्य  मंत्री  (श्री  बदाबन्स  रफ़्य
 चब्ह्राज):  (कफ)  ते  (घ).  विहार  सरकार ने
 चालू  वर्ष  के दौसन  लडनिशा  (नकि  सड़-
 नियां)  थाने  में  तीन  भौर  हरलाकी  थाने के
 उम्राबांव  में  एक  डकंती  को  सूचना  दी  है  t
 विश्वास  किया  जाता  है  कि  इन  डकोतियों
 से  सम्बन्धित  अपराधी  नेपाली  थे।

 अपराधियों  में  नेपाल  के  निवासी
 तथा  ऐसे  भारतीय  नागरिक  भी  शामिल
 हैं,  यो  भारतीय  भूमि पर  भपराध  करते
 के  बाद  नपाल में  शरण  ले  लेते  हैं।

 सीमा  पर  गश्त  तथा  बिहार  शौर
 नेपाल  की  पुलिस  के  बीच  घनिष्ठ  तथा
 प्रभावशाली  तालमेल  ने  इस  प्रकार  के
 सीमावर्ती  अपराधों  को  नियंत्रित  कर  रखा
 है।  घुड़  सवार  पुलिस  को  गश्त  शुरू  करने
 के  प्रश्न  पर  राज्य  सरकार  नेपाल  की  सरकार
 के  परामर्श  से  विचार  कर  रहो  है।

 Qut-bresk  of  Fire  in  Delhi
 532i,  Shri  Atam  Dus:  Wul  the  Mi-

 nuster  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  35  a  fact  that  the
 eases  of  fire  break-outs  have  in-
 creased  in  the  Capital;

 (b)  if  so,  whether  for  the  quick
 and  efficient  working  of  fire  services,
 the  fire  stations  are  being  connected
 by  wireless;

 (c)  whether  the  wireless  facilities
 are  meant  for  the  Capital  or  the
 neighbouring  towns  like  Gurgeon,
 Faridabad  and  Ghaziabed;  and

 (6)  whether  the  State  Government
 have  also  been  approached  to  equip
 their  fire  services  with  wireless?

 The  Deputy  Minister  in  the  Minis-
 try  हर  Gieme  Gilisirs  (Sint-K.  LS  है.
 दाइज) :.  (a)  Yes,  Sir.  074  cases
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 of  fre  were  reported  during  Janu-
 ary  to  May  this  yeer  as  against  i4
 caseg  during  the  corresponding  pc-
 tiod  in  1966,

 (9)  and  (०),  Delhi  Fire  Service  is
 expected  to  have  wireless  commu-
 nication  system  functioning  in  a  few
 months.  It  is  meant  for  Delhi  only.

 (d)  No,  Sir.
 Research  and  Development  Policies

 5822.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Edueation  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 rectommendations  on  research  and
 development  policies  were  made  in
 the  first  get-together  on  research  and
 industry  in  December,  ‘1965;

 (b)  if  so,  the  recommendations
 made  therein  and  which  of  them  have
 been  fully|partially  implemented;  and

 (c)  whether  a  second  get-together
 is  taking  place?

 The  Minister  of  Education
 Triguma  Sen):  (a)  Yes,  Sir,

 (9)  The  recommendations  on  re-
 search  and  development  policies  have
 been  published  in  the  form  of  a  book-
 let  entitled  “First  Get-together  of  Re-
 search  and  Industry—Recommenda-
 tions  on  Research  and  Development
 Policies”,  a  copy  of  which  5  avail-
 able  in  the  Library  of  Parliament.

 Action  for  implementation  of  the
 recommendations  has  been  initiated
 with  the  Ministries|Departments,  In-
 dustry  and  Research  Institutions  con-
 cerned,

 (Dr.

 (c)  No  decision  has  been  taken  for
 holding  a  second  Get-tegether,

 Pending  Applications  for  Telephone
 Connections  in  States  and  Union

 Territories
 S323.  Shri  Sredihakar  Sypakar:  Will

 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  the  member  of  agplications  far
 new  teleghene  comnestions  pending
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 in  the  States  and  Union  Territories
 for  more  than  one  year;  and

 (b)  the  reasons  for  the  delay  in
 these  cases?

 The  Minister  of  State  in  the  Depart.
 ments  of  Parliamentary  Affairs  and
 Communjcations  (Shri  L  K.  Gujral):
 (a)  The  number  of  applications  for
 telephone  connections  pending  for
 more  than  one  year  is  2,27,451  as  per
 details  below:

 States
 Union  Territories

 1,77,898
 49,553

 (b)  The  delay  in  providing  the  tele-
 phones  is  mainly  due  to  the  shortage
 of  equipment  in  the  exchanges  under
 ground  cables  and  certain  items  of
 stores.  However,  continuous  efforts
 87९  being  made  to  provide  the  con-
 nections  to  the  maximum  possible  ex-
 tent  consistent  with  the  resources
 available.

 Colony  in  Delhi  for  Displaced  Persons
 from  East  Pakistan

 5884,  Shri  Liladhar  Kotoki:
 Shri  N.  8,  Laskar:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  Government  propose
 to  put  up  a  colony  tA  Delh:  for  dis-
 placed  persons  from  East  Pakistan;

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  accommodate  the  displaced
 persons  from  West  Pakistan  who  have
 not  been  allotted  any  residential  ac-
 commodation  so  far;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  aad  Ee-
 hyphilitation  (Shri  L,  N.  Mishra):  (a)
 A  colony  is  being  developed

 ly  employed  in  Dethi.
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 (b)  No,  Sir.
 (c)  Government  has  already  cons-

 tructed  a  large  number  of  colonies  in
 Delhi  for  the  rehabilitation  of  Displac-
 ed  Persons  from  West  Pakistan  whose
 rehabilitation  has  already  been  com-
 pleted.  There  is  no  fresh  scheme  for
 such  Displaced  Persons  at  present.

 Chinese  Espionage  in  Assam

 5825,  Shri  8,  N.  Shastri:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  Kurseong  and  Kalimpong  m
 Darjeeling  District  of  West  Bengal

 a
 honeycombs  of  Chinese  espionage;

 an

 (b)  if  so,  the  steps  Government
 propose  to  take  in  this  regard?

 The  Minister  of  State  im  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Though
 the  Government  have  no  information
 that  Kurseong  and  Kalimpong  in
 Darjeeling  districts  are  at  present
 honeycombs  of  Chinese  espionage,
 tlose  watch  on  anti-national  activi-
 ties  is  being  maintained,  Anti-Indian
 activities  on  the  part  of  Chinese  agents
 in  collusion  with  Chinese  Tradc
 Agency,  Kalimpong  came  to  notice
 before  the  outbreak  of  hostikties  in
 1962.  Measures  such  as  closing  down
 of  Chinese  Trade  Agency  in  Kalim-
 pong,  expulsion  of  undesirable  ele-
 ments  from  the  district  and  declara-
 tion  of  whole  of  the  Darjeeling  Dis-
 trict  as  restricted  areas  have  been
 taken.

 Results  of  Matriculation  Examinations

 S326.  Shri  Rabl  May:  Will  the
 Minister  of  Réucation  be  pleased  to
 state:

 (a)  whether  the  results  of  the
 matriculation  examination  in  different
 States  have  already  been  published;
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 (b)  if  so,  the  peresentage  of  sucvess-
 ful  candidates  in  different  States;  and

 (९)  the  perentage  of  failures  in
 English  only?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  to  (c).  The  re-
 quired  information  5  being  collected
 and  will  be  placed  on  the  Table  of
 the  Sabha  as  soon  as  available.

 Ferrite  Requirements  of  [T.L  Ltd.
 Bangalore

 5827.  Shri R.  Barua:
 Shri  Ram  Avtar  Sharma;

 Will  the  Minister  of  Communica
 tions  be  pleased  to  state:

 (a)  whether  ‘ferrite’  requirements
 of  the  Indian  Telephone  Industries
 Ltd.,  are  met  from  indigenous  pro-
 duction  or  by  i:™Mporting  the  same;

 (b)  af  it  55  imported,  the  reasdns
 therefor;  and

 (c)  whether  the  National  Physical
 Laboratory  33  capable  of  meeting  the
 requisite  need?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  LK.
 Gujral):  (a)  The  ‘ferrite’  require-
 ments  of  the  Indian  Telephone  Indus-
 tries  Ltd,  are  met  by  importing  the
 material.

 (b)  The  ferrite  cores  of  the  type
 and  specification  vequired  by  the
 LT.I.  Ltd  are  not  Being  manufactur-
 ed  mdigenously  at  present,

 (6)  The  National  Physical  Labora-
 tory  have,  so  far,  not  produced  samples
 of  professional  grade  ferrites  suitable
 for  use  in  the  telecommunication
 equipment  manufactured  at  the  [-T.I.
 Ltd.  However,  the  N.P.L,  hope  that
 future  samples  prepared  by  them
 would  be  able  to  meet  the  specifica-
 tion  requirements  of  the  I.T.I.  Ltd.
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 1966-67  में  झनुसूचित  जातियों  तथा
 सनुसूचित |...  भादिम  जातियों  के  विद्यायियों

 को  दी  गई  स्वातकफौत्तर  जात्र-
 बसिया

 5328.  थी  नाय्राम  प्हिरियार:  क्या
 शिक्षा  मत्री  यह  बताने  की  रूपा  करेंगे  कि  :

 (क)  i966-67  में  स्नातकोत्तर
 विद्याथियों  को  कितनी  धनराशि  की
 छात्रवृत्तिया  दी  गई;

 ख)  इनमे  छात्रवृत्ति  पाने  वाले
 झनुसू चित  जातियों  तथा  भझ्रादिम  जातियों
 के  प्लग  झलग  कितने  विद्यार्थी  हैं;

 (ग)  भ्रनुसूचित  जातियों  तथा  भादिम
 जातियो  के  कितने  विद्यार्थी  हैं,  गया  यह  मंजूर
 धनराशि  उनके  छात्रवृत्ति  देने  के  लिये
 यह  घन  पर्याप्त  है;  भौर

 (घ)  यदि  नही,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्या  कार्यवाही  की  है  ?

 शिक्षा  संत्रालय  में  राज्य-मंत्री  (भी
 भागवत  शा  आजाद)  :  (क)  शर  खि)«
 यह  जानकारी  मंत्रालय  के  पास  तुरन्त  मौजूद
 नही  है।

 (ग)  जी  हा,  प्रनुसुचित  जातियो
 इत्यादि  के  विद्याथियों  के  लिये  राष्ट्रीय
 छात्रवृत्ति  योजना  में  हर  विद्यार्थी  को,
 जोकि  योजना  की  शर्तों  पूरी  करता  था
 छात्रवृसि  मिल  गई  थी।

 (घ)  सवाल  नही  उठता।

 Teachers  of  Aided  Scheols  in  Manipur

 5829.  Shri  M,  Meghachandra:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 teachers  of  aided  Secondary  Schools
 in  Manipur  have  not  yet  been  paid
 their  arrears  of  pay  in  the  revised
 scale  taking  effect  from  the  Ist  Apeil,
 ‘1964;
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 (b)  if  so,  when  they  are  likely  to
 get  the  arrearg  of  pay;  and

 (e)  the  reasons  for  the  delay?

 The  Minister  of  State  in  the  Minis-
 try  ef  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  of
 India’s  approval  to  extending  the  re-
 vised  scales  of  pay  to  aided  Secon-
 dary  schools  was  accorded  in  Octo-
 ber,  1966,  but  no  provision  for  meet-
 ing  the  expenditure  could  be  made  in
 the  Budget  for  1966-67.  The  payment
 of  the  arears  has  been  sanctioned  by
 the  Administration  in  June,  967  and
 the  payment  is  expected  to  be  made
 soon  after  receipt  of  payment  autho-
 risation  from  the  Accountant  General.

 Text  Books  in  Manipur
 5330.  Shri  M.  Meghachandra:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  there  are  two  sets  of  text  books
 in  the  Union  Territory  of  Mampur—
 i.e.  one  set  for  boys  and  girls  living
 in  the  Eastern  part  of  Manipur  and
 another  set  for  youngstem  living  in
 the  Western  part;  and

 (b)  when  this  practice  will  be
 brought  to  an  end?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  Yes,  Sir.

 (b)  For  the  present  there  is  mo
 proposal  to  discontinue  the  existing
 practice.
 Expenditure  Incurred  on  T.A.  aud
 DAL  of  Lt.  Governor,  Ministers  and

 Government  Employees  ef  Gea

 §38i.  Shri  Shinkre:  Will  the  Minis-
 ter  of  Heme  Affairs  be  pleased  to
 state:

 (a)  the  year-wise  expenditure  since
 the  Independence  of  Goa  on  Travel-
 ling  Allowance  and  “Daily  Allowance
 of  Ministers  and  all  classes  of  Gov-
 ernment  employees  on  account  of
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 goodwill  and  study  visits,  postings
 and  transfers  from  Goa  to  Daman  and
 Diu;  and

 (b)  the  year-wise  expenditure  in-
 curred  during  the  above  period  on
 the  same  account  on  their  official
 visita  to  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla);  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of
 the  House.  [Placed  wm  Library.  See
 No.  LT-2007  187).

 Telephone  Connections  in  M.P.

 5382.  Shri  Nitiraj  Singh
 Chaudhary:

 Shri  G.  C,  Dixit;

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  applications  for
 telephone  connections  pending  in  the
 Telephone  Exchanges  in  Madhya  ह:
 desh,  Districtwise,  on  the  30th  April,
 1967;

 (b)  the  oldest  of  the  above  and  the
 date  since  when  it  is  pending;  and

 (c)  when  Government  propose  to-
 give  the  connections  to  the  applicants?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  LK.
 Gujral):  (a)  The  total  number  of
 applications  pending  on  30-4-67  है स
 Madhya  Pradesh  was  8632  as  per
 statement  is  laid  on  the  Table  of  the
 House.  {Placed  in  Library.  See  No.
 LT-2008|67).

 (b)  the  date  of  oldest  applications
 is  4th  August,  1989.

 (ec)  It  is  mot  possible  to  fix  any
 time  limit.  Efforts  are  continuously
 being  made  to  open  new  exchanges
 and  expang  the  existing  ones  to  give
 more  and  more  connections,  subject
 to  the  availability  of  resources.
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 Mechanics  in
 sone

 Exchanges  in

 5388.  Shri  Nitiraj  Singh  Chaudhary:
 Wul  the  Minister  of  Communications
 be  pleased  to  state

 (a)  the  sanctioned  strength  of
 Mechanics  for  Itarsi  Hoshangabed,
 Pipariya  Gadarware  and  Narsinghput
 telephone  exchanges  in  M  P

 (b)  the  number  of  Mechanics  work-
 ing  at  each  of  the  above  Exchanges
 at  present,

 «)  whether  the  occasional  break-
 downs  and  the  Itarsi  Nagpur  hne
 often  going  out  of  order  is  due  to
 the  shortage  of  Mechanics,  and

 (d)  if  so  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  De-
 partments  of  Parllamentary  Affairs
 and  Communications  (Shri  LK.
 Gejral).  (a)  Sanctioned  strength  of
 Mechanics  at  these  places  is  as  fo}
 lows

 Itarsi  2
 Hohangabad
 Piparrya
 Godarware  ]
 Narsinghpur

 (b)  Actual  strength  of  mechanics
 at  these  places  :s  given  below

 Itara:
 Hoshangabad  Ni
 Piparsya
 Gadarware  Ni
 Narsinghpur  I

 (९)  No,  Sw  These  were  due  to
 theft  of  copper  wire  in  this  Section
 and  failure  of  power  at  AMLA.

 (a)  For  the  prevention  of  copper
 wire  thefts,  secunty  arrangements  are
 being  sirengthened  with  the  assistance
 of  the  State  Government.  Copper
 wire  is  propased  to  he  replaced  by
 copper  wald  wire,
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 Preservation  की  शंकर  Cultare
 5334,  Shri  A,  8.  Gaigal;  Will  the

 rig
 of  घम्याठ  Affairs  de  pleased 8

 (a)  whether  the  settlement  of
 refugees  in  Little  Andaman  3  likely to  erode  the  primitive  culture  of
 Ongies  (primitive  race),

 (b)  whether  it  is  not  against  the
 tribal  laws  which  prohibited  the  entry of  civilised  people  in  that  area  with-
 out  permission,  and

 (c)  of  so,  whether  Government
 would  consider  to  settle  them  at
 Great  Nicobar  to  save  the  Ongies
 Tace?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No  sir  है! अ  38
 proposed  to  clear  60,000  acres  of
 forest  land  in  Little  Andaman  and  to
 settle  2000  famales  there  An  area
 of  about  1,19 200  acres  of  forest  land
 will  still  be  left  for  the  Ongies
 whose  number  is  about  40  only

 (b)  Lattle  Andaman  has  been  de-
 clared  as  a  reserved  area  under  the
 Andaman  &  Nicobar  Islands  (Protec-
 thon  of  Aboriginal  Tribes)  Regula-
 tion  956  The  intention  ३5  that  only
 such  area  as  will  be  required  for
 settlement  will  be  opened  up,  the
 rest  of  the  area  will  continue  to  he
 reserved

 (c)  Does  not  arise

 Kitchen  Gardens  in  Niogbet

 5335,  Shri  A.  S.  Saigal:  Will  the
 Minister  of  Home  Affair;  be  pleased
 to  state

 (a)  whether  it  के  fact  that  small
 kitchen  gardens  of  frints  and  vege-
 tables  raised  by  Medical  Departaent
 Officials  of  Kamorta  Island  of  Nicobars
 for  their  ह... उ  use  have  been
 taken  over  by  Government  and  plactd
 under  Agricultural  Department  fer
 raising  revenue;  and
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 (b)  if  so,  whether  Government  prv-
 pose  to  bring  large  compounds  of
 many  acres  in  Government  House,
 Andamans  containing  large  number  of
 fruit  trees  under  the  Agricultural
 Department  management  for  raising
 revenue?

 Tae  Minister  ef  State  in  the  Minis-
 try  of  Home  Affaizs  (Shri  Vidya
 Charan  Shukla):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Pakistani  Intrusions  in  Indian

 Territory
 5336.  Shri  Prakash  Vir  Shastri:

 Shri  Rem  Avtar  Sharma
 hei  Shiv  Kumar  Shastri
 hri  Raghuvir  Singh  Shastri:

 Shri  Arjua  Singh  Bhadoria:
 Shri  Nardeo  Snatak:
 Dr.  Surya  Prakash  Pari;

 bri  0,  N.  Patodia:
 Shri  R.  Barua:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state.

 (a)  whether  any  reply  has  been
 received  from  the  Pakistan  Govern-
 ment  to  the  protest  note  sent  to  th:
 in  regard  to  Pakistan:  intrusions  on
 Rajasthan  border;

 (9)  the  number  of  times  the  Pakis-
 taris  introuded  across  the  Indian
 borders  during  the  past  two  months,

 (c)  the  de‘ails  thereof  and  whether
 Government  propose  to  take  any  con-
 crete  action  in  the  matter  apart  from
 sending  protest-notes;  and

 (d)  af  so,  the  nature  thereof?
 The  Minister  of  Home  Affeity  (Shri

 YY  B.  Chavan):  (a)  to  (d).  Replies
 to  two  of  the  four  protest  notes  Jodged
 by  the  Ministry  of  External  Affairs  in
 986  have  been  received.

 There  have  been  no  cases  of  intru-
 sion  by  Pak  Army  or  para-military
 forces  into  the  Indian  territory  during
 the  period  0  April  to  5th  June,
 1987,  However,  on  the  6th  May,  1962,
 eh  indian  national  of  Barmer  district
 is  suspected  to  haye  been  kidnapped
 white  grazing  his  cattle,  by  an  है... च
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 ing  Pakistan  patrol  party.  A  protest
 has  been  lofged  by  the  Superinter-
 dent  of  Police,  Barmer,  with  his  p
 posite  number  an  Pakistan  about  this
 incident.  The  local  Border  gecurity
 Force  officials  have  also  taken  up  thin
 incifent  with  their  counterparts  on
 the  Pakistan  side,

 Constant  vigilance  is  maintainea  u»
 the  Indo-Pakistan  border.  Patrolling
 is  intensified  whenever  necestary
 Local  officers  of  the  Border  Security
 Force  take  up  border  incidents  with
 their  counterparts  in  Pakistan.

 RMS.  Offices,  Delhi

 5337.  Shri  ९.  K.  Chakrapani;
 hrimat!  Suseela  Gepalsn:

 Shri  Umanath:

 Will  the  Minister  of  Cemmeaniea-
 tions  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  Delhi  Main  Railway  Btation,
 R.MS.  Office  Carrier  Belt  System  was
 installed  about  a  year  end  a  half  ago,
 but  the  entzre  installation  was  not  put
 to  Commission;

 (b)  the  expenditure  incurred  tor
 the  mstallation  of  the  carrier  belt
 system  and  the  mame  of  the  Company
 which  installed  :t;

 (०)  the  reasons  for  not  putting  the
 installation  to  commission;  and

 (d)  whether  Government  propose
 to  look  into  the  matter?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 abd  Communications  (Shri  L  XK.
 Gujral):  (a)  The  installation  is  net
 yet  complete.

 (b)  Total  expenditure  envisaged  is
 Rs.  18,775.00  Expenditure  go  far  in-
 curreg  is  Rs.  9,922,50  The  Surajkund
 Mining  and  Machinery  Co.,  Private
 Ltd.,  P.O.  Badarpur,  New  Delhi-l  has
 been  entrusted  with  the

 (c)  As  at  (a)  above.

 ६4)  Bees  att  atise.
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 Letter  Tying  Machines  in  B.M.S.
 Offiee,  Dewhi

 Will  the  Minister  of  Communica-
 tlong  be  pleased  to  state:

 (a)  whether  about  half-a-dozen
 letter  tying  machines  were  requisi-
 tioned  for  Deihi  Main  Railway  Station
 RMS.  Office;

 (b)  whether  these  machines  were
 not  put  to  use  in  the  Office  during  the
 last  two  years;

 (९)  the  cost  of  these  machines;
 (d)  the  reasons  for  keeping  the

 machines  idle  in  the  Delhi  RMS.
 office  and  not  using  them  in  some
 other  offices;  and

 (e)  whether  Government
 to  look  into  the  matter?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Commanications  (Shri  £E  K.
 Gujral):  (a)  Five  Bundle  Tying
 machines  have  been  installed  at  the
 Delhi  Main  Railway  Station  RMS.
 Office.

 (b)  The  machines  were  put  to  use
 immediately  after  supply.

 (e)  The  machines  were  received
 under  the  United  Nations  Expanded
 programme  of  Technical  Assistance,
 and  no  expenditure  has  been  incur-
 red  in  procuring  them.

 (a)  and  (e).

 propose

 Do  not  arise.

 Budgets  of  Unien  Territories

 5339,  Shri  Hem  Raj:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Budgets  ef  the  Union  Territories  are
 only  ted  after presen  the  passing  of
 the  budget  of  the  Central  Govern-
 ment;
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 (b)  the  total  grants  and  loans  ad-
 vanced  during  1986-67  and  to  be  ad-
 vanced  during  1967-68.  to  the  differ-
 ent  Union  Territories,  Territory-wise;
 and

 (c)  the  steps  being  taken  to  make
 the  Union  Territories  to  balance
 their  revenue  and  expenditure  from
 their  own  resources?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukia):  (a)  Provision  for
 Union  territories  which  do  not  have
 legislatures  35  made  in  the  budget  of
 the  Central  Government.  The  bud-
 gets  of  other  Union  territories  are
 generally  presented  to  the  legislatures
 concerned  soon  after  the  Central
 Budget  is  presented  to  the  Parliament,
 They  do  not  have  to  wait  until  the
 passing  of  the  budget  of  ‘he  Central
 Government,

 (b)  A  statement  showing  the  grants
 and  loans  advanced  during  ‘1968-67,
 and  budgeted  for  during  1967-88  for
 the  Umon  Territories  with  Legisle-
 tures  is  laid  on  the  Table  of  the
 House.  [Placeq  in  Lebrary.  See  No.
 LT-009/67).

 (2)  The  Administrative  Reforma
 Commussion  have  recently  cons‘tuted
 a  Study  Team  under  the  Chairman-
 ship  of  Shri  R.  R.  Morarka,  inter
 alia:

 (i)  to  examine  the  administrative
 structure  of  the  Union  Terri-
 tories  and  suggest  reforms  with
 a  view  to  securing  economy  in
 expenditure  consistent  with

 of  revenue  end  to  recommend
 changes  with  a  view  to  increas-
 ing  the  revere  resources;  and

 (ili)  to  make  recommendations  as  (०
 should
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 cover  the  revenue  gap  and  for

 eruncing
 their  capitel  exper.-

 ture.

 Watchmen  at  Ajanta  Caves

 ‘5840,  Shri  ss.  A.  Agadi:  Wil  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  23  on  the  24th  May,
 3967  and  state:

 (a)  whether  any  watchmen  are
 posted  to  keep  watch  day  and  night
 ever  the  caves  at  Ajanta;

 (b)  if  so,  the  number  thereof  and
 the  number  of  caves  assigned  to  each
 one  of  them;

 (c)  whether  there  is  any  proposal
 to  have  a  strong  gate  at  the  entrance
 and,  if  not,  the  reasons  therefor;  and

 (d)  the  total  strength  of  staff  en-
 gaged  for  the  watch  and  ward  of  the
 Ajanta  Paintings  and  Caves  and  the
 details  of  their  pay?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Yes,  Sir.

 (b)  Twenty.  They  are
 with  the  following  work:

 entrusted

 2  One  monument  attendant  is  post-
 ed  at  the  entrance  gate  for  col-
 lection  of  tickets,

 2  E.ght  monument  attendants  are
 posted  at  caves  l,  2,  76  and  77
 (two  in  each).

 3  Four  are  posted  to  look  after
 caves  4  to  7,  9  to  il,  39  and  24
 to  26.

 4.  Two  monument  attendants  work
 as  night  watchman.

 5.  Three  are  generally  on  weekly
 off  day.

 6.  Two  are  usually  on  leave  such
 ag  casual  leave,  earned  leave
 and  compensatory  leave  ete.

 (९)  Yron  collapsible  gates  already
 exist  at  the  two  entrances  to  the  caves
 respectively  near  Caves  ३  and  16.
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 (व)  Twenty  five  as  per  details  riven
 be!  i

 Monument  Atten-
 dants  20  (Scale  of  pay  Rs.

 70~-—85).
 Senior  Monument  :  (Do.  Rs.  75— Attendant  95).

 Caretaker  7  (Do.  Rs.  TIO
 180).

 Booking  Clerk  r  (Do.  Rs.  rI0—
 180).

 Sweeper  r  Wo.  Rs.  7
 85).

 Official  Envelopes  used  by  Kashmir
 Government

 ‘5341,  Shri  J.  Sundar  Lal;  Will  the
 Minster  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Jammu  and  Kashmir  Government  are
 stili  using  envelopes  bearing  “On
 Jammu  and  Kashmir  Government
 Service”  instead  of  “On  India  Gov-
 ernment  Service”;

 (b)  af  so,  whether  this  is  permissi-
 ble;  and

 (c)  if  not,  the  action  Government
 propose  to  take  in  this  regard?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  IL  K.
 Gujral):  (a)  Yes,  Sir.

 (b)  Under  rule  181  of  the  Indian
 Post  Office  Rules,  1933,  official  postal
 articles  shal]  bear  the  superscription
 “On  India  Government  Service”  when
 posted  by  Government  officials  autho-
 rised  to  use  service  postage  stamps.

 (c)  The  matter  has  been  taken  up
 with  the  Government  of  Jammu  and
 Kashmir.

 कार्यालयों  में  जप्त  होने  बाली  हिन्दी
 टाइप  मदीने

 5342-  थ्बी  मोलह  प्रसाद  :
 ह, अ  ह; अ  राब:
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 aft  महाराज  सिह  भारती  :
 शी  राम  सेवक  यादव  :

 क्या  जिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  नवीनतम
 नमूने  की  हिन्दी  टाइप  मशीनों  के  की  बोर्ड
 मे  खराबी  के  कारण  काये  के  कई  जन-घटे
 बरबाद  होते  है;

 (ख)  क्या  इन  मशीनों  पर  कार्य  करने
 वाले  कर्मचारियों  ने  शिकायने  की  है,
 और

 (ग)  यदि  हा,  तो  क्या  सरकार  का
 विचार  नये  की  बोर्ड  वाली  मशीनों  के

 स्थान  पर  पुराने  की  बोर्ड  वाली  मशीनों  का
 प्रयोग  करने  का  है  ?

 शिक्षा  भंजालय  में  राज्य  मंत्री  (भी
 भागवत  भा  झाजाद)  :  (के)  और  (ख).
 ऐसी  कोई  विशिप्ट  शिकायत  सरकार  के
 सामने  नही  लाई  गई  है  i  हा,  जो  कमंचारी
 पुरानी  हिन्दी  टाईप  मशीनों  पर  काम  करने
 के  अभ्यस्त  है,  'उनको  नवीन  कुजी-पटल
 वाली  हिन्दी  टाइप  मशीनों  पर  काम  करने  के
 आदी  होने  में  कुछ  समय  लगता  है।  यह
 कठिनाई  किसी  भी  परिवतंन  में  निरूढ़  है,
 पर  थोड़े  से  अभ्यास  से  शीघ्र  ही  दूर  हो
 जाती  है।

 (ग)  जी  तहीं-ऐसा  कोई  प्रस्ताव
 शिक्षा  मंत्रालय  के  विचाराधीन  नहीं
 है।

 Pay  Scales  of  School  Teachers

 5343,  Shri  Madha  Limaye:
 Shri  Rabi  Ray:
 Shri  Molahu  Prasad:
 1  J.  H.  Patel:
 Shri  ह... ह  Singh  Bhadoria:
 Shri  Ram  Sewsk  Yadav:
 Shri-  Maharaj  Singh  Bharati:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to

 JULY  12,  2867  Written  Answers  wiigd

 Started  Question  Nos.  463  and  489  on
 the  i4th  June,  967  and  state:

 (a)  whether  any  decision  has  been
 taken  in  regard  to  removing  dispari-
 ties  in  the  pay  scales  of  comparable
 Government  and  non-Government
 School  Teachers;

 (b)  when  it  will  be  implemented  in
 the  Union  Territories;

 (c)  when  a  decision  will  be  taken
 m  this  matter  in  regard  to  other
 States  in  consultation  with  them;

 (d)  when  it  will  be  implemented;
 and

 (९)  whether  the  States  will  be  given
 any  grants  to  remove  this  disparity?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Government  of  India  have
 all  along  been  of  the  view  that  dis-
 parity  in  the  pay-scales  of  compa-
 rable  Government  and  non-Govern-
 ment  aided  school  teachers  should  be
 removed

 (b)  There  75  no  disparity  in  the
 scales  of  pay  of  teachers  of  Govern-
 ment  and  non-Government  aided
 schools  in  Union  Territories.

 (ce)  and  (d).  The  recommendations
 of  Education  Commission  in  this  re-
 gard  are  39  under  consideration  of
 various  State  Governments.

 (e)  No  provision  has  been  made  ia
 the  Fourth  Plan  for  expenditure
 to  be  incurred  on  improving  the  pay
 seales  ete.  of  school  teachers  since  it
 has  been  decided  that  al]  such  expen-
 diture  should  be  met  from  the  non-
 Plan  resources  of  the  State  Gevern-
 ments.

 questa  ater

 5344.  थी  न्यूरान  अत्त्रियार  :  क्या
 शिका  मती  यह  बताने  की  #पा  करेंगे
 1. द

 (क)  wr  दस  बर्षों  नें  प्राससवीय
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 विभगि  हारा  ब्लेक  राज्य  में  किन-कित
 स्थानों  का  सर्वेक्षण  किया  गया;

 (रस)  सर्वेक्षण  किये  गये!  इन  स्थानों मे
 राष्ट्रीय,  राज्यीय  तथा  स्थानीय  महत्व  के
 स्थानों  के  नाम  क्रमश”  कितने  कितने  है;
 शर

 (ग)  पुरातत्वीय  महत्व  के  इन  स्थानों
 की  सुरक्षा  एवं  परिरक्षण  के  लिये  क्या
 व्यवस्था  की  गई  है  ?

 ज्िक्षा  मत्रालम  में  राज्य  मंत्रो  (श्री
 भागवत  हा  झाजाद):  (क)  पिछले
 दस  कर्षों  में  जिन  गानों  का  सर्वेक्षण  किया  गया

 है  उनकी  सख्या  हजारा  में  है  1  इसलिए
 उनकी  सूची  देना  सभव  नही  है।  फिर  भी
 जिन  जिलो  का  पूरी  तरह  से  सर्वेक्षण  किया
 गया  है  तथा  जिनकी  अभी  भप्रणालीब
 पडसाल  चल  रही  है  उनकी  एक  सूची
 सभा  पटल  पर  रखी  जाती  है।  (पुस्तकासथ
 में  रल  दी  गयो 1  देखिये  संख्या  LT
 1010/67]

 (ख)  जिन  गावो  का  सर्वेक्षण  किया
 गया  है  उनके  झाकड़े-फर्मों  की जाच  की  जा
 रही है  1  उसके  बाद  राष्ट्रीय,  राज्यीय  प्रथवा
 स्थानीय  महत्व  के  भ्रनुसार  स्थलों  का
 मूल्याकन  किया  जाएगा।

 (ग)  फिलहाल  प्रश्न  नहीं  उता  1

 केनौय  हिन्दी  निरेशालय

 5345.  थी  शिवपूलथन  वास्त्री  :
 aft  मोलह  प्रसाद  :

 क्या  शिक्षा  मंत्री  मह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  केल्लीय  हिन्दी  निदेशालय  में
 इस  समय  कितने  मुख्य  सम्पायक  हैं  उनके
 चेतननमान  1...  बसीब्य क्या  हैं;

 (@)  वे  पद  कब  बनाये गये  थे  और  पंस
 समय  इन  पदों  की  क्या  उपयोगिता  निर्धारित
 की  गईं  थी  झौर इस  समय  इसकी  उपयोगिता
 क्या  है;

 (ग)  क्या  इन  पदो  पर  नियुक्त  व्यक्तियों
 को  वही  काम  दिया  जाता  है  जो  उप-निदेशको
 को  दिया  जाता  है;  प्रौर

 (ध)  यदि  हा,  तो  क्या  वर्तमान  झाथिक
 संकट  को  ध्यान  मे  रखते  हुए  सरकार  मुख्य
 सम्पादको  के  पदों  को  उप-निदेशको  के  पदों
 में  बदलने  ककी  बाछनीयता  का  विचार
 करेगी  और  यदि  नहीं,  तो  इसके  क्या
 कारण हैं  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  (थी
 भागवत  झा  श्राजाद) :  (क)  श्रौर  (ख).
 केन्द्रीय  हिन्दी  निदेशालय  मे  एक  हो  प्रधान
 सम्पादक  (जनरल  एडीटर)  है।  उसका
 बेतन-क्रम  रु०  100~50-1400  है  |
 यह  पद  i963%  विश्वविज्ञालय  स्तर  के
 मानक  ग्रन्थों  के  निर्माण  और  प्रकाशन  योजना
 के  सम्बन्ध  में  मंजूर  किया  गया  था  ।
 सन्  2966  में  इस  योजना  का  काम  वैज्ञानिक
 तथा  तकनीकी  शब्दावली  भझ्ायोग  को  स्था-
 नान््तरित  कर  दिया  गया।  इस  समय  प्रधान
 सम्पादक  (जनरल  एडीटर)  हिन्दी  के
 विकास  और  सवर्धन  की  योजनाओों  का  वार्य
 देखते  हैं।

 (ग)  जी  नही  L

 (घ)  यह  प्रश्न  नहीं  उठता।  फिर  भी
 यह  बताना  शधावश्यक  है  कि  निदेशालय  में
 किये  जाने  वाले  वर्तमान  कार्य  के  ध्राघार  पर
 विभिन्न  पदो  की  संख्या  निर्धारित  करने के
 लिये  वित्त  मंत्रालय  के  स्टाफ  निरीक्षण
 एकक  से  हिन्दी  निदेशालय  का  निरीक्षण
 कराया  गया  था।  इस  एकक ने  प्रधान
 सम्पादक  (जनरल  एडीटर)  के  पद  को
 झ्ाषश्वक  पौचा  झौर  ससे  जारी  रखने की
 सिफारिश  की  ।  जिंसे  सरकार  ते  भात्
 लिया  है।
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 क्षेत्रीय  हिन्दी  निवेसशालथ  @  सहायक
 निवेशक

 3346.  थी  झियपूलन  झात्गी  :
 शो  ह...  प्रसाद  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  केन्द्रीय  हिन्दी  निदेशालय  में
 इस  समय  कुल  कितने  सहायक  निदेशक

 हैं  भौर  उनके  करसंब्य  क्या हैं;  भौर

 दख)  पिछले  छः  महीनो में  इन  सहायक
 निदेशकों  द्वारा  कितने  भनुदित  कार्य  का

 पुनरीक्षण  किया  गया  ?

 शिक्षा  मंत्रालय  में  राज्य  संत्रो  (सो
 भागवत  झा  झांसाद)  :  (क)  केन्द्रीय  हिन्दी
 निदेशालय  में  इस  समय  तीन  सहायक
 निदेशक  हैं।  उनको जो  काम  सौपे हुए हैं हुए  हैं
 उसका  योर  निम्न  प्रकार  है:

 हुला  सहायक  निदेशक

 इनका  काम  मुख्यतया  हिन्दीतर  प्रदेशों
 में  हिन्दी  के  प्रचार  भौर  प्रसार  के  कार्यक्रम
 को  कार्वान्वित  करवाना  है।

 ुलरां  सहायक  निदेशश  :

 इनका  काम  समान  शब्दों  के  हिन्दी
 अंग्रेज़ी  कोष  का  परिवर्तित  संस्करण  तथा
 अन्य  द्विभाषिक  कोषों  को  तैयार  कराने
 का  है।

 शोसरा  सहायक  निदेशक  :

 इसका  काम  सरकारी  कार्यालयों  से

 सम्बन्धित  प्रनुवादों  का  सर्वेक्षण  तथा

 पुनरीक्षण  करना  है।

 (खत)  पिछले  छह  महीनों  के  दौरान में
 मैनुभल  झादि  के  लगभग  पांच  हजार  त्ष्ठों
 सदा  एक  हजार से  अधिक  फार्मों के  हिन्दी

 झनुवाद  का  पुनरीक्षण  किया  गया।

 Regienal  Research  Laberatery,
 Hyderabad

 ‘Bui,  Shri  Pahadia;  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Regional  Research  Laboratory,
 Hyderabad  is  putting  up  a  big  plant

 for
 the  supply  of  gas  to  Hyderabad

 y;

 (b)  if  so,  the  expenditure  involved
 in  this  project  and  the  amount  sanc-
 tioned  this  year;  and

 (c)  whether  a  copy  of  the  Project
 Report  proposed,  if  any,  will  be  laid
 on  the  Table  of  the  House?

 The  Minister  of  Education  (Dr.
 Triguna  Sen);  (a)  The  Regional  Re-
 search  Laboratory,  Hyderabad  is  put-
 ting  up  a  Pilot  Plant  for  complete
 gasification  of  non-caking  Coals  at
 3000  cu  metres  of  gas  Per  hour.  The
 gas  could  be  used  for  industrial  or
 domestic  purposes.

 (b)  The  Laboratory  has  estimates
 the  expenditure  on  the  plant  as
 under:—

 Capital  cost  Rs.  i07:00  lakhs.

 Recurring  cost  for  s

 (८7  wo  bd t
 23)  Rs.  हद 20.  lakhs.

 —_———  —  .
 TOTAL  Rs.  789  ‘20  lakhs.

 Leen  ee  a eeneeneemetia

 An  additional  investment  of  Rs.  85.90
 lakhs  may  be  required  for  distribution
 of  the  gas.

 The  amount  to  be  sanctioned  for
 the  Plant  for  this  year  is  under  consi-
 aeration.

 (e)  The  Laboratory  has  mot  pre-
 pared  any  project  Report.
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 भारतीय  समाचारपतरों  के  धि  जधरीकी
 लेन्स  इंटेलीजेन्स  ऐशेसी  ते  धन

 5348.  थी  राम  सिह  अयपरवस्लथ
 के:  ड्रम  काव  कछवाय  :
 शी  ह... ल  सिह  कुझबाह  :
 बौ  धोंकार  लाल  बरवा

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  कुछ  भारतीय
 प्रमाचार  पत्रों  को  सेन्ट्रल  इटेलोजेस  एजेंसी
 #  घन  मिल  रहा  है,

 (3)  यदि  हा,  तो  इस  सम्बन्ध  में
 जरकार  ने  क्या  बार्यंबाह्दी  की  है;  और

 (ग)  सरकारी  जानकारी  के  झनुसार
 कनं-किन  समाचार  पत्नों  को  अमरीकी  घन

 सिल  रहा  है  ?

 गृह-कार्य  मत्रालय  में  राज्य  मंत्री  (धी
 ग्ब्चा  अरण  चुक)  |  (क)  से  (ग)
 गुध्त  वार्ता  विभाग  से  अभी  हाल  के

 चुनावों  तथा  झन्य  उद्देश्यों  के लिए  विदेशी
 चन के  उपयोग  के  बारे  में  जाच  करई  को

 अहा  गया  था।  गुप्त  वार्ता  विभाग  से  एक
 फ्रतिबंदन  प्राप्त  हुआ  है  भौर  उसकी  सावधानी
 ने  जांच  की  जा  रही  है।  सरकार  को  इस
 िवम  म  निष्कर्षों  पर  पहुंचने  और  यह  निर्णय
 नने में  कुछ  समय  लगेंगा  कि  क्या  आगे
 चौर  कोई  जाच  करना  जरूरी  है  |

 कॉनोप  शिक्षा  संस्थाओं  में  अध्यापक

 5349.  शी  राज  चरण
 श्रो  रामजो  राम  :

 क्या  शिक्षा  मत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  पिछले  पाच  ब्यों  मे  कन्दा
 शिखा  संस्थाओ ंमें  झव्यापकों  के  कितने

 पद  बनाये  गये;  प्रौर
 3206  (Ai)  LSD—S.
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 (w)  इनमें से  कितने  पदों पर  अनुसूचित
 जातियों  तथा  शनुस॒चित  ग्रांदिम  जातियों  '
 के  व्यक्ति  नियुक्त  किये  गये  ?

 जिला  मंत्रालय  में  राज्य  मंत्री  (करो
 भागवत  झा  शाजाद)  :  (क)  शे  (ल)
 सूचना  एकत्र  की

 आ  रही  है  मर  गंग
 समय

 सभा-पटल  पर  रख  दी  जाएगी  |

 केन्द्रीय  पुलिस  विभाग  में  अनुदुचित चित  जांटियों
 तथा  अनुसूचित  श्रादिभ  जातियों  के

 व्यक्ति

 $350.  श्री  राम  चरण  :
 श्री  रामओ  शभ :

 क्या  सूह-कार्य  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  केन्द्रीय  पुलिस  विभाग  ने  तृतीय
 तथा  चतुर्थ  श्रेणी  की  सेवाओं  मे  अनुसूचित
 जाति  तथा  आदिम  जाति  के  कितने  प्रभ्यार्थी
 नियक्त  किये  गये,  और

 (ख)  ग्रारक्षित  पर्दों  के  आधार  पर
 कितने  प्रतिशत  कमी  है  तथा  क्या  इस  कमी  को
 पूरा  करने  के  लिये  कदम  उठाये  जा  रहे  हैं  ?

 गृह-कार्य  मंत्री  (ओ  यवावन्तराब  चब्हाण):
 (क)  श्र  (ख)  सूचना  एकत्षित  की  जा  रही

 है  और  प्राप्त  होने  पर  दे  दी  जायेगी  t

 हिन्दी  भ्रध्याफ्त  योजनाए

 535  श्री  राम  चरण
 शो  रामजो रास  :

 क्या  मुह-कार्य  मत्रो  ह  बताने  की  रूपा
 करेगे  कि

 (क)  गुह-कार्म  मतालय  में  हिन्दी
 ध्रध्यापन  योजना  के  भ्रन्तगेत  कुल  किसने
 प्रध्यापक  हैं,

 (ख)  उनमे  से  कितने  अध्यापक  at
 सूचित  जातियों  तथा  भादिम  जातियों  के  हैं;
 शौर
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 (गे)  यदि  इनकी  हंख्या  उचित  धनुपात
 यें  नहीं  है  तो  भारक्षित  स्थानों  को  भरने  के
 लिये  क्या  कार्यवाही  की  गई  है  ?

 जुह-कार्य  मंत्रालय  में  राज्य  मंत्रो  (सी
 लिखा चरण शुक्ल) चरण  शुक्ल)  :  (ब)  208

 (स)  t6

 (ग)  जो  शभ्रारक्षित  जयह  भरी  न  जा

 सकी  हों,  वे  विश्वमान  पनुदेशों  में  दी  गई  शर्तों
 के  प्रघीन  भर्ती  के  झागामी  वर्षों  के  लिए
 निर्धारित  संख्या  में  जोड  दी  जाती  हैं  a

 झनृतूचित  जातियों  के  छात्रों  का  झिला
 संल्याक्षों  में  बालिला

 5352.  थी  रामजो  राम  :
 को  राम  चरण  :

 क्या  शिखा  ती  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  कया  यह  सच  कि  शिक्षा  सस्थाधों
 तकनीकी  शिक्षा  सस्थाझ्रों,  कलियों  तथा
 विश्वविद्यालयों  में  प्रनुसुचित  जातियों  तथा

 अनुसूचित  आदिम  जातियों  के  छात्रों  के  प्रवेश
 पर  कुछ  प्रतिबन्ध  लगाये  गये  हैं;  और

 (@)  क्या  उनको  गरीबी,  परीक्षा  में
 डिवोजन,  कम  प्राप्ताक  तथा  निर्धारित  कोटा
 उनके  प्रवेश  में  बाधक  है  ?

 ferns  मंत्रों  पी  तजियुण  सेन)  :  (क)
 किसी  राज्य  सरकार  अचवा  विश्व-
 विद्यालय  हारा.  लगाये  गये  ऐंसे  प्रतिबन्धों  के
 बारे  मे,  सरकार  को  आनकारी  नहीं  है  ।

 (ख)  आमतौर  पर  शिक्षा  मस्थाप्नो  मे
 फ्रचेश  वोग्यता  प्रोर  उपयुक्तता  के  झ्रधार  पर
 किये  याते  हैं,  गरीबी  का  इससे  कोई  सीधा
 मम्यसा  नही  हैं  अनुसूचित  जातियों  शौर

 अनुसुचित  कबीलों  के  छातों  के  लिए  निश्चित
 कोटा  बया  सीटों  का  आरक्षण  प्रवेश  को
 खुविद्याजनक  बनाने  के  लिए  है  न  कि  उसमे

 Sees  42

 शकाबट  डालने  ५:  लिये  ।  'श्रेगी'  ह... (ल
 कम  बंक  प्रवेश में  केवल  तभी  बाधक  होते  हैं,
 यदि  इस  प्रयोजन  के  लिए  निर्धारित-न्यूनतम
 ब्रतिशत  से  कम  हों  i

 उत्तर  प्रदेश  में  शमुसूचित  जातियों  तथा
 अ्मुतृचित  ध्ादिम  जातियों  के  बेरोलगार

 व्यक्ति

 5353.  श्यो  रामओ  राम  :
 को  राम  चरण  :

 क्या  श्रम  तथा  पुनर्वाल  मती  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  30  प्रप्नेल,  i947  को  उत्तर  प्रदेश
 के  विभिन्न  काम  दिलाऊ  दफ्तरो  में  अनुसूचित
 जातियों  तथा  प्रनुसूचित  अऋ्रादिम  जातियों
 के  कितने  झ्यर्यी  पंजीकृत  थे;  और

 (ख)  प्प्रैल,  l967  &  श््न्त  तक  उनमे
 &  कितनो  को  रोजयार  देने  को  पेशकश
 की  गई  ?

 झम  तथा  पुनर्वास  मत्री  (ो  हाथो)
 (क)  शौर  (ख).  इस  सम्बन्ध  में  अधंवाधिव
 जानकारी  हर  छः:  माह  बाद,  जून  प्रौर  दिसम्बर
 से  इकट्ठी  की  जाती  है  V  ताजे  पश्रांकडे  नीचे
 दिये  गये  हैं  :--

 afar  की  जनवरी-  जनवरी-
 श्रेणी  दिसम्बर  दिसम्बर

 196,  के  3966  के
 दोरान  दर्ज  दारान  नियुक्ति

 नाम  गहायता  काने
 बले

 अनुसूचित
 जातियो  के
 उम्मीदवार

 प्रभुसू चित  प्रादिम
 जातियों  के
 उम्मीदवार  “100  2

 101,407,  12,  860
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 Raising  of  pay  scales  of  Librarians  of
 Affliates  collages

 .<e  Sbri  B.  च,  Mukerjee:  Will
 he  Minister  of  Education  be  pleased
 ta  state:

 (a)  whether  it  2५  a  fact  that  last
 year  the  University  Grants  Commis-
 sion  raised  its  scales  for  affiliated  col-
 lege  teachers  but  omitted  to  do  the
 game  regarding  affihated  college  Lab-
 rarians;  and

 (०)  if  s0,  whether  the  omission  wll
 be  rectified?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  and  (b).  In  April.
 +1968,  the  Government  of  India  ac-
 eepted  the  recommendations  of  the
 University  Grants  Commission  for  im-
 proved  pay-senie,  for  University  and
 College  teachers  In  November,  1988,
 the  Commission  recommended  inelu-
 sion  of  Lubrarians  working  in  Uni-
 wersiues  and  Colleges  wathin  the
 weape  of  the  scheme  This  recommen
 dation  is  under  consideration

 Foreign  Language  Institutes

 5865.  Sbri  Samar  Guha:  Will  the
 Minister  of  Education  be  pleased  to
 state-

 (a)  whethe:  Government  have
 adopted  any  general  policy  regarding
 the  setting  up  of  institutes  for  study
 af  foreign  languages;

 (७)  how  many  such  institutes  have
 already  been  set  up  and  how  many
 are  under  consideration  of  Govern-
 ment;

 (c)  whether  in  approving  the
 schemes  for  such  institutes,  amy  pri-
 neiple  has  been  laid  down  as  to  giving
 priority  to  certain  Tanguages;  and

 (a  whether  such  institutes  are  set
 up  85  a  result  of  collaboration  of  the
 countries  concerntd  snd,  if  so,  whe-
 ther  they  are  jobitly  financed  by  the
 collaborating  countries?

 The  Minister  of  Education  (Dr.
 (a)  ta  (a).  Govern-

 recognises  the
 ian

 the

 Asadha  2i,  1889  (SAKA)  Written  Answers  व

 development  of  higher  education  and
 for  promoting  international  coopera
 tion  end  understanding.

 Two  institutions  have  already  beer
 established—(i)  the  School  of
 Foreign  Languages  which  imparts  in-
 struction  in  0  languages  and  (a)  the
 Instatute  of  Russian  Studies  in  col-
 laboration  with  the  Government  of
 the  U.S.S.R.  The  Education  Commis-
 sion  has  recommended  the  establish-
 ment  of  institutions  on  lines  similiar
 to  those  of  the  Institute  of  Russian
 Studies  mm  certain  other  language*
 also.  A  proposal  to  set  up  an  Institute
 of  French  Studies  is  at  present  under
 consideration

 Proposals  fo:  the  esfablishment  of
 euch  institutes  are  considered  on  the
 basis  of  therr  international  aimpor-
 tance.

 The  Government  of  the  USSR  ha~
 presented  some  books  and  laborator
 equipment  and  has  provided  the  se:-
 vices  of  Russian  teachers  for  the
 Institute  of  Russian  Studies.  The
 rest  of  the  expenditure  is  being  met
 by  the  Government  of  India.

 Institute  of  Russian  Studies

 ‘5358.  Shri  Samar  Guba:  Wil)  ine
 Minister  of  Kéaucation  be  pleased  we
 state

 (a)  whether  the  Institute  for  the
 Study  of  Russian  Language  has  been
 estabhshed  according  to  the  princip."
 of  giving  priority  to  certain  langu-
 ages;

 (b)  whether  the  Institute  of  Rus-
 sian  Studies  is  jointly  financed  oe
 India  and  Russia;  and

 (c)  whether  the  teaching  staff  of
 the  Russian  Instsatute  have  been  selec:
 ed  on  the  basis  of  regular  advrrtise-
 ments?

 The  Minister  of  Education  (Dr.
 Triguns  Sen):  (a)  The  Institute  vu!
 Russian  Studies  hag  been  establishe4
 in  view  of  the  importance  of  the  Rus
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 b)  The  Government  of  the  U.S.8.F.
 has  presented  some  bookg  and  labo-
 ratory  equipment  and  is  providing  the
 services  of  Russian  teachers.  The  rest
 of  the  expenditure  of  the  Institute  is
 being  met  by  the  Government  of
 India.

 (ले  Yes,  Sir

 बरहत्नपुर  में  श्देडियस

 5357.  थी  to  Go  दोक्षित  :  क्या
 जशिज्ञा  मन्ती  कह  बनाने  की  कृपा  करेंगे  कि

 (क)  क्या  मथ्य  प्रदेश  सरकार  तथा
 स्थानीय  खेलकूद  संस्थाप्रो  ने  ब  हानपुर  मे  एक
 स्टेडियम  बनाने  के  लिये  अनुदान  मांगा  है  था
 केसी  4  सरकार  ने  कुछ  भनुदान  दे  दिया  है,

 (ख)  यदि  हा  तो  झितनी  राशिका
 अनुदान  विया  गया  है;  और

 (ग)  इस  स्टेडियम  के  निर्माण  के  सम्बन्ध
 %  ह... 2  तक  क्या  कार्यवाही  की  गई  है  ?

 शिक्षा  मंत्रासय  में  राज्य  मंदों  (थी
 भागवत  wr  ure):  (क)  बरहानपुर  से
 सोसायटो  के  आवेदन  पत्न  की  एक  अ्रभ्नरिम  प्रत्ति
 प्राप्त  हुई  है  किन्तु  राज्य  सरकार  की  सिफारिश
 के  साथ  7ःतच्ारिक्र  ऋवेदन-पत्र  श्रमी  तक
 प्राप्त  नही  डप्रा  है

 (ख)  श्रौर  (ग)  प्रश्न  नहीं  उठता  ।

 गप्प  प्रदेश  में  पुस्तकालयों  के  लिये  सहायता

 $358.  श्री  -  Wo  दोलित  :  क्या
 जिला  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  अध्य  प्रदेश  राज्य  के  उन  सावं-
 जनिक  पुस्तकालयों  एवं  स्क्लो  जौर  बालओं
 के  प्स्तकालयों  के  नाम  क्या  है,  जिन्हें  ्य
 I966~—67  में  केन्द्र  मे वित्तोय  सहायता  प्राप्त

 हुई  है,  शौर

 (%)  इस  उदृश्य  के  लिदे  व  ‘1967-68
 में  किपस।  धन  ह 2 उ  करने  का  प्रस्ताव  हैं?
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 जिला  मंत्रालय  में  राय  मंत्री  (जी
 भागवत  ला  झाजाव)  :  (क)  1966-67
 के  दौरान  मध्य  प्रदेश  के  निम्नलिखित  Serer
 wat  को  केन्द्र  से  अनुदान  मिला  था  —

 I.  आर०  wo  वां  ममिति,  रायपुर  |
 2  साधव  पुस्तकालय,  ग्वालियर  ।
 3  मौलाना  अाजाद  कालेज  श्राफ

 टेक्नोलोजी,  भोपाल  ।
 4  माधव  इंजीनियरिंग  कालेज,  11

 रेजीडेन्सी,  भ्वालियर  !
 5  श्री  गोविन्दशम  मैकर्सारया  टैबनो-

 लोजिवल  इन्स्टिट्यूट,  इन्द्र  t

 (ख)  इस  प्रग्रोजन  के  नि  पझ्रन॒दान
 राज्य  के  श्राघार  पर  नहीं  दिया  जाता  बल्कि
 राज्य  सरकार  की  सिफारिश  पर  यह  प्रत्येक
 मामले  के  गणावगणों  +  आधार  पर  दिया
 जात  है।

 भारत  में  पाकिततानों  -नागरिक

 5360.  श्री  राम  चन्दर  बंरत्या  :  क्या
 गुहुन्का्:  मंत्रों  यह  बताने  की  कपा  नरेगे
 कि

 (क)  पाकिस्तान  के  किलने  नागरिक
 इस  समय  भारत मे  हैं,

 (ख)  दिल्ली,  उतर  प्रदेश,  आन्  प्रदेश
 तथा  मैसूर  मे  उनकी  संख्या  कितनी  है,

 (ग)  क्या  उनमे  से  कुछ  लोग  यहा  परमिट
 के  बिना  ही  रह  रहे  है,  और

 (थ)  यदि  हा,  तो  उनकी  गख्यां  कितनी
 है  ?

 सूह-कार्य  संजालय  में  राज्य  जंभी  (थौ
 विधा  जरण  qe):  (क)  भव  सक  प्राप्त
 सूचना  के  अनुसार  30  जून,  967  कौ
 श्वान्ध  प्रदेश,  दिल्ली,  लियुरा,  मनौषुर,
 फाडीचेरी  जौर  चंडीगढ़  राज्यों  ६.६  270
 पाकित्सनी  बॉगरिक  ने  t  ह... द  ै... अ
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 निकोबार  ह्ोप  समूह,  लक्कादीव,  मिनिकाय
 तथा  प्रसमिनदोवों  द्वोप  समह,  द.दरा  और
 नागर  हवेली  तथा  उत्तरी  पूर्वी  सोमान्त
 अऋतिकरण  में  कोई  पाकिस्तानी  नागरिक

 नहीं  है  |

 (ल)  दिह्ली
 आंध्र  प्रदेश

 98s
 314

 मैसूर  8.  उतर  प्रदेश  के  बारे  में  सूचता
 अभो  तक  उपलब्ध  नहां  है  ।

 (ग)  जो  हा।

 (3)  ह..1 6: ह  प्रदेश  24  और  दिल्लो  मे

 एक  भी  नहीं  ।

 झन्य  राज्यों  के  दारे  में  सूचना  उपलब्ध

 होते  है  सदन  के  सभा-पटल  पर  रख  दो
 जायेगा  |

 Revenue  Officers  in  Delhi

 886L.  Shri  Ni  iraj  Smgh  Chaudhary:
 Shrl  6.  C,  Dixit:

 Will  the  Min  ster  of  Home  Affuirs
 be  pleased  to  state:

 (a)  the  number  of  Gazetted  Reve-
 nue  Officers  in  the  Delhi  Administra-
 tion  who  do  not  belong  to  local
 cadre;

 (b)  for  how  long  they  are  on  depu-
 tation;  and

 (6)  the  number  out  of  them  work-
 ing  on  the  same  posts  for  over  four
 years  and  the  reasons  for  the  long
 continuous  posting’

 Minister  of  State  in  the  M'nis-
 erst  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  Sce  No.
 LT-20(67}.

 Tehsildars  in  Dethi

 5262,  हागी  Nitiraj  Singh  Chaudhary:
 ghri  G.  धत  Dixit:

 Win  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 the  number  of  Non-Matric  Teh-

 nine  jn  Delhi  Administration;
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 (b)  the  number  of  those  promote  |
 from  the  post  of  patwari;

 (९)  the  number  out  of  them  who
 passed  departmental  examinations

 (a)  whether  any  of  them  are  loca,
 bhoomidhars  holding  land  within  t).
 Dehi  Administration  area,

 (९)  the  number  of  them  confirm:
 in  posts  other  than  Patwaris;  and

 (f)  if  not.  the  reasons  for  such
 promotion  when  better  qualified  sut
 ordinates  are  available?

 The  Minisier  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidys
 Charan  Shukla):  (a)  Three

 (b)  Three.

 (c)  No  departmental  examination
 has  been  held  eq  for  for  Naib  Tehsi)-
 dars  or  Tehsildars

 (9)  One  of  them  is  a  bhoomidar  in
 the  joint  holding  of  the  family,

 (e)  Nil,

 (f)  Promotions  have  been  made
 accordine  tn  the  recruitment  rules
 framed  in  1965.

 Recruitment  of  Civilian  |...

 5363.  Shri  Onkar  Lal  Berwa;  Wu}
 the  Minister  of  Home  Affairs  he
 pleased  to  state:

 (a)  the  number  of  new  civilian  em-
 Ployees  recruited  during  1068-67;  and

 (b)  the  total  number  of  Govern-
 ment  Emp  oyees  working  as  on  th«
 ist  April,  29677

 The  Min'ster  of  state  in  the  Mi-
 nistry  of  Home  Affairy  (Shri  Vidya
 Charan  Shukla):  (s)  and  (b),  The
 information  is  heing  collected  and
 will  be  laid  on  the  Table  of  the  House
 2३  5000  as  possible.
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 wher  राज्य  लेत्र  को विसोय  सहायता

 5364.  ह, ड  रॉकार  लाख  बेरला  :
 क्या  मृह-कार्य  मी  यह  बताने  की  कृपा
 करेंगे  कि

 (8)  क्या  यह  सच  ह  कि  गोआझ  सरकार
 ने  केन्द्रीय  सरकार  से  कुछ  वित्तोय  सहायता
 मांगी  है;

 (ख)  याद  हा, तो  :सः  कितनों  राशि  को
 माग  की  है,  शर

 (ग)  इस  सम्बन्ध  मे  केन्द्रीय  सरकार  का
 क्या  प्रतिक्रिया  हैं?

 गृह-कार्य  संत्रालय  में  राज्य  पत्री  (शवों
 विद्या  चरण  शुश्ल)  :  (क)  जी  हा,  श्रीमान  t

 (ख)  1967-65  के  झपने  वजट
 प्रस्तावों  मे  गोझा  दमन  त्तथा  दियू  की  सरकार
 ने  कुल  !2.  90  करोड़  रुपय  के  झागम  व्यय
 और  .  07  करोड़  रुपये  का  पूजो  (ऋणा  को
 मिला  कर)  व्यय  की  व्यवस्था  की  थी  i
 aa  के  करो  &  होने  वाली  आय  तथा  अन्य
 ब्राप्तिवो  को  व्यय  की  तुलना  मे  कामी  का

 हिसाब  लगाने  पर  इन  प्रस्तावों  के  कारण
 8  06  करोड़  दपये  के  सहाय्य  प्रनुदान  तथा
 6.  46  करोड़  रुपये  के  ऋण  केन्द्रीय  सरकार

 द्वारा  देने  की  आवश्यकता  थी  ।

 (ग)  बजट  प्रस्तावा  की  ब्रिस्तार  से
 जाब  करने  के  बाद  श्रीर  केन्द्रीय  सरकार  के
 वित्तोव  साधनों  को  ध्यार  भें  रखते  हुए
 मार्च,  1967  में  संसद  के  सामने  प्रस्तुत
 अन्तरिम  बजट  में  5  55  करोड़  रुपये  के
 सहाय्य  अनुदान  और  4  54  करोड़  रुपये  के

 ऋण  की  व्यवस्था को  गई  थी।  बाद में वितीय में  विततोय
 साधनों  की  परिवर्तित  स्थिति  के  संदर्भ  में
 मई  i967  %  अस्तुत  वजट  में  पना  के  लिए
 1967-68  के  दौरास एक  करोड़  रुपये  तक  के

 झति  रक्त  ऋण  की  व्यवस्था  और  की  गई  ।
 इस  प्रकार  1967-68  के  दौरान  इस  क्षेत्र
 को  3.55  करोड़  पये  के  झगुवान  भौर
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 5.  54  करोड़  रुपये  के  ऋरण  वित्तीय  सहायता
 के  रूप  में  देने  का  विचार  है  1

 लूतकनरलर  टेलोफोन  एक्सचेंज

 5365.  भी  To  ला०  बाकपाल  :
 क्या  संयार  मंत्री  यह  बने  को  कृपा  करेंगे
 कि

 (क)  क्या  यह  सच  है  कि  लगभग  छ.
 महीने  पहले  थकानेर  (राजस्थात)  के

 लूनकरनतसर  क्स्दे  मे  दस  लाइनों  फी  क्षमता
 वाला  एक  टेलीफोन  एक्सचेंज  रथापित  किया
 गया  है,

 (ख)  ह 21  यह  भी  सच  है  ि  उल  ब्या
 वारियो  तथा  प्रशासनिक  कार्यालयों  को
 जिन्होंने  छ  महीने  पहले  एस०डो“प्रो०
 (फोन्स),  बोकानेर  के  जेब  टेलीफोन  के
 लिये  अपने  आावेदन-पत्र  दिये  थे,  टेलाफोन
 नहीं  दिये  गय  है,  और

 (ग)  यदि  हा,  तो  इसके  क्या  कारण  हैं  ?

 संतर-कार्य  तथा  संचार  विभाग  में  राज्य
 तरो  (भो इ०  Fo  गुजराल)  :  (क)
 जीहा।

 (ख)  जीहा।

 (ग)  मेगनेटों  यत्नों  को  अत्यधिक्  कमी
 होने  के  कारण  कनेक्शन  नही  दिये  जा  सके
 फिर  भी  25-लाइन  का  एक  छोटा  स्व"चस
 केन्द्र  स्थापित  करने  का  कार्यक्रम  है|  इस
 काम  में  लगभग  6  महोने  लग  जाने  की
 सभावना  है  ny

 University  in  Himzchal  Pradesh
 5366.  Shri  Hem  Raj:

 Shri  Partap  Singh:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  the  Himachal  Pradesh

 Government  have  approached  the
 Central  Government  and  the  Univer-
 sity  Grants  Commission  for  the  set-
 ting  up  of  a  University  in  Himechal
 Pradesh;  and
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 (b)  ४  gy  the  decision  taken  there-
 on?

 The  Minister  of  Education
 Triguma  Sen):  (a)  Yes,  Sir

 (४)  The  matter  is  धााएंड,  considera
 tion,

 (Dr

 Premature  Retirement  Plan  of  OW
 Companies  Employees

 $367  Shri  Virendrakumar  Sieh:
 ‘Will  the  Minister  of  Labour  and  Re-
 babilitation  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 3i4  on  the  [5th  June  967  regarding
 ‘oreign  oi]  companies’  move  for  Bee
 Auction  of  staff  and  state

 (a)  whether  the  Commuanon  of  En-
 quiry  has  since  been  appointed  to  go
 ato  the  question  of  complaint  regard
 ng  premature  retirement  plang  30

 *oreign  oi!  companies  in  India,  and
 (b)  af  so,  the  names  of  its  mem-

 ners  and  its  terms  of  reference”
 The  Minister  of  Labour  and  Reb2

 bilitation  (Shri  Brthi):  (a)  Yes
 (b)  Mr  Justice  B  N  Gokhale  has

 oven  appointed  as  the  one-man  Com
 vussion  under  the  Commissions  of  In-
 quiry  Act,  952  The  terms  ef  refe-
 rence  are  shown  in  the  statement  at-
 tached  to  the  reply  to  the  Lok  Sabhe
 Unstarred  Question  No  4870  ant-
 wered  on  July  5,  3987

 स्का  Offices  in  Bihar
 8368  Bbri  Valmiki  Choudhary:

 ६... क  Shiv  Chandike  Prasad
 Will  the  Minister  of  Communica-

 ह... ड  ह.  pleased  to  state
 (a)  the  number  of  Post  Offices  in

 Bihar  whose  names  are  not  in  accord-
 ance  with  the  name  of  the  place  of
 thelr  actus!  location;  and

 (७)  the  reasons  therefor*®
 The  Minister  of  State  in  the  De-

 partments  of  Parliamentary  Affairs
 ané@  Commnnications  (Shri  I.  K  Goj-
 ral);  (a)  Twenty-nine

 (bo)  These  Post  Offices  were  opened
 jong  ago  and  thelr  names  have  not
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 been  changed  as  the  public  have  got
 accustomed  to  their  names
 Persons  Registered  in,  Employment

 Exchanges
 5300,  Shri  Nitiraj  Singh  Chaudhary

 Wilj  the  Minister  of  Labour  and  Re
 habilitation  be  pleased  to  «tate

 (a)  the  total  number  ot  persons  3०
 gistered  in  employment  exchanges  wm
 various  States  separately  during
 ‘1968-66.  and  1986-07;

 (b)  the  rimher  out  of  them  who
 got  employment  State-wise  during
 the  above  period,  and

 (¢)  the  average  number  annually
 registered”

 The  Minwtr  of  Labour  and  Reha
 billtgtion  (Shri  Hathl>.  (a)  and  (b)
 The  information  8  given  in  the  state-
 ment  laid  on  the  Table  of  the  House
 {Placed  in  Library  See  No  LT-i0i2;
 है.

 (९)  On  an  average  J3,2!  47l  regis-
 trations  were  effected  annually  dur
 meg  the  last  five  years  4
 Audit  Report  of  National  Rifle  As

 sociation  of  Indi

 ‘5378.  shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Edacaton  ऐट  pleased
 to  state:

 (a)  whether  there  was  an  embegzle-
 ment  of  Rs  50000  in  the  Account
 Books  of  the  National  Rifle  Associa-
 thon  of  India  as  per  Annual  Report
 for  1988-66  submitted  by  the  Audi
 tors;

 (b)  whether  it  is  a  fact  that  out  of
 the  embezzled  money,  sum  of
 Rs  25,000  was  recovered;

 (०)  whether  it  is  also  a  fact  that
 no  action  has  been  taken  0  fer
 against  the  defaulters;  and

 (a)  if  a0,  the  reasons  therefor?
 The  Minister  of  State  in  the  Mjn-

 istry  of  Education  (Shri
 Jha  Ase@):  (2)  No  Sir  The  amour’
 Involved  was  है. बी  20,969  65  ए
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 (b)  Entire  amount  (Rs.  20,969.65  P.)
 has  been  recovered

 (c)  ‘No  Sir.  As  a  matter  of  fact
 recoveries  have  been’  made  from  the
 Accountant  concerned:  and:  he  has
 -been  relieved  of  his  services  by  the
 National  Rifle  Association  of  India,

 (a)  Does  not  arise.

 Central  Hindi  Directorate

 5311  Shri  Kameshwar  Singh
 Shri  Nihal  Singh:
 Shri  Sri  Chand  Goel:
 Shri  A,  Sreedharan:
 Shri  a  H.  Patel:.
 Shri  K.  M,  Madhukar:

 Will:  the  Minister  of  Education  .  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  some
 Officers  in  the  Central  Hindi  Directo-
 rate  are  translating  om  payment  a
 number  of  reports  etc.  which  when
 officially  entrusteq  to  the  Directorate
 are  refused  for  translation:

 (b)  whether  it  is  also  a  fact  that
 the  entrusting  of  this  work  of’  trans-
 lation  is  also  being  extended  to  the
 wives  of  some  officers  of  the  Central
 Hindi  Directorate  and  the  Commis-
 gion  for  Scientific  and  Technical  Ter-
 minology;

 (९)  whether  it  is  also  a  fact  that
 this  practice  has  resulted  in  shortage
 of  work-load  in  the  Central  Hindi
 Directorate  and  abolition  or  reduc-
 tion  of  certain  posts:  and

 (a)  if  so,  the  action  taken  in  the
 itter?

 The  िशडटट  of  State  in  the  Minis-
 try  of  Fduca‘ion  (Shri  Bhagwat  Jha
 Azad);  (a)  and  (9).  The  Kendriya
 Hindi  Nideshalya  is.  responsible  only
 for  translation  of  Office  Manuals,
 Forms  and  other  procedural  ‘itera-
 ture  of  -non-statutory  character,  For-
 merly.  the  Directorate  used  to  trafis-
 late  alsn  the  renorts  of  other  Minis-
 tries  2nd  Departments  of  Government
 of  Indin  on  special  requests,  but  as  8
 result  thereof  its  own  translation
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 work  had  fallen  into  heavy  arrear:.
 The  Directorate  was  therefore  inz-
 trusted  not  to  accept  any  translation
 work  from  other  Ministries,  who
 should  be  asked  to  get  their  reports
 translated  by  their  own  Hindi  Off-
 cers.  The  Central  Hindi  Directorate,
 however,  maintains  a  panel  of  trans-
 lators  and  whenever  any  request  i:
 received  from  any  Department  for
 suitable  names  for  translation  -work
 on  payment  basis,  suitab’e  names  from
 the:  panel  are  suggested  for  the  as-
 signment  direct  to  them,  In  a  few
 vases,  however,  the  employees  of  the
 Central  Hindi  Directorate  have  also
 been  permitted  to  accept  translatior:
 work  outside  their  office  hours  on  pay-
 ment  basis  after  obtaining  the  prior
 approval  of  the  competent  authority.
 Only  in  one  case,  a  wife  of  an  Offi
 cer  working  in  the  Office  of  the  Com-
 mission  for  Scientific  and  Technical
 Terminology,  who  was  borne  on  the
 panel  of  translators  maintained  by
 the  Directorate,  was  assigned  trans-
 lation  work  by  a  Department.

 (c)  No  Sir,  since  it  is  not  the  nor-
 mal  function  of  the  Directorate  to.  un-
 dertake  such  translation  work.  .

 था

 (०४  Does  not  arise.

 गारो  पहाड़ियों  ें  पाकिरितानी  शहि  ल्मण

 5372.  श्री  सच  लिसये  :

 श्री  कामेदवर  सिह:

 क्या  गृहन्कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  'यह  सच  है  फिल्मस  जून
 967  को  गारो  पहाड़ियों  के  गांधीवार  क्षेत्र

 के  एक  गांव  में  25  सशस्त्र  पाकिस्तानी  धृस
 शाये  7;  a

 (ख)  क्या  यह  भी  सच  है  कि  उन्होंने
 इस  गांव  के  ढोरों  को  बलात्  उठा  ले  जाने  के

 सभी  प्रयत्व  किये  किन्तु  वे  गांब  वालों  के

 हल्ला-गलला  करने  पर  भाग  गये  थे
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 (9)  क्या  इस  वर्ष  के  दौसन  इस  क्षेत्र  मे
 इस  प्रकार  की  बटनाएं  पहले  भो  हुई  थी,
 जौर

 (बे)  यदि  हां,  तो  ऐसी  बटनाओं  को

 न होने  देने  के  लिये  क्या  कार्यवाही  की  गई है  हैं

 गृहकार्य  मंत्री  (सी  मशबन्तरल
 चह्ान)  :  (क)  ौर  (ख).  ३6  जून,
 4967  को  लगभग  साढ़े  पात्र  बजे  सु  ह

 लाठियों  से  लैस  लगभग  25  प  विस्तानी
 नागरिक  अवैध  रूप  से  भारतोय  क्षेत्र  मे  घुस
 आये  और  गारो  पहाड़ियों  जिले  मे  सिलबारी
 के  एक  भारतीय  नागरिक  पर  भाकमण
 किया  जो  अपने  बेटे  के  साथ  चार  मवेशियों  को
 लेकर  गाघीबार  गाव  में  श्रपनी  जमीन  जोतने
 के  लिये  जा  रहा  था।  भारतोय  यर  +#।

 मामूली  चोटें  आई  ।  पा  धस्तानो  बदमाशों  ने
 बारों  मवशियों  को  हाक  ले  जाने  की  चेष्टा
 की  किन्तु  भारतीय  नागरिकों  की  एक  बडी
 भीड़  को  देखहर  भाग  गये  |

 (ग)  देसी हो  बटनाएं  गारो  पहाड़ियों  में
 माझरेचार  तथा  कमारपाड़ा  नामक  दो  सीमा-
 वर्ती  गांरों  में  i5  अप्रेच,  967  को  हुई  ।
 ये  शोनों  गांव  थाना  महिन्द्रगंड  के  भन्तगेंत
 पढ़ते  हैं  ।

 (3)  सोमा  सुरक्षा  दल  के  क्षेत्रीय
 समादेशक  हारा  सभो  मामलों  में  विरोध  प्रगट
 किया  गया  |  इप  क्षेत्र  में  गश्त  को  बढ़ाया
 गया  है  शौर  इथ  प्रहार  कौ  धटनाओों  की

 चुवरावू  को  रोफने  के  लिए  कदम  उठाये
 गये  हैं  ।

 लह  यों  का  भपहरण

 $373.  शो  यतवन्त  सिह  कुशवाह  :
 क्या  चुहनकार्ष  मंत्रो  यह  बताने  को  कृपा  करेंगे
 किः

 (=)  क्या  यह  सच  है  कि  दिल्ली  से
 अपहत  एक  वयस्क  बालिका  हाल  में  बम्यई  में
 बरामद  हुई  है;
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 (व)  क्या  यह  भी  सच  है  fe  ze  लडकी
 का  अपहरण  एक  भूतपूर्व  पुलिस  भ्रधिकारी  ने
 किया  था  शौर  इस  लड़की  को  उसके  कब्जे  से
 वरामद  फिया  जा  चुका  है;  श्ौर

 (ग)  पिछने  कब  दिल्ली  तथा  नई  दिल्ली
 से  कितनो  लड॒तियों  को  झ्पहरण  किया  गया
 छोर  उनमें  से  कितनी  लड़किया  बरामद
 की  जा  चकी  हैं  और  झपहरण  के  कितने
 मामलों  में  पुलिस  का  हाथ  पाया  गया  है  ?

 शुरका  मंत्रालय  में  राज्य  संत”  (ait
 विद्य  चरण  भुल) :  (क)  भौर  (छल)
 कहा  जाता  है  कि  दिल्ली  के  भूतपूर्व  का  टेबल
 ने  श  लडका  का  प्रपहरण  किया  था।  वह
 अम्बई  से  बदामद  हुई  थी  t  उबत  भूतपूर्व
 4.8274  गिरफ्तार  कर  लिया  गया  था  शौर
 व  जमानत  १२  छूट  गया  हैं  ।  इस  वारे  मे
 तीन  अन्य  व्यक्ति  (दो  पुरुष  भर  एक  स्त्री)
 भी  गिरफ्तार  श्यि  गये  है  ।  लड़को  की  भाय
 की  जाच  ऊ.  ज  रही  हैं

 (ग)  वर्ष  s966  के  दौरान  233
 लर्डा।  या  भ्रपहत  की  गई  थी  जिनमें  से  200
 बरामद  कर  लो  गई  ।  इन  माममों  में  से किसी
 में  दिसो  पुलिस  प्रधिकारो/कर्मचारी  का  हाथ
 नही  था|

 चतुर  चेतो  कर्म पारियों  के  बच्छों  के
 लिय  बुत  fuer

 5374.  थो हुम  श्व  कथूराय :
 ह. (6  चजवन्त  लिहु  कुपवाह  :
 aq  निहांल  हि  :

 क्या  िका  मंदों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  ने  केन्द्रीय  सरकार  के

 बतुर्थ  श्रेणो  के  कर्मचारियों  के  बच्चों  को
 हायर  से  हन्डरा  तथा  उच्च  शिक्षा  मुक्त  दिलाने
 की  योजना  बनाई  है;

 (खा)  यदि  हां,  तो  उसका  व्यौरा  क्या
 है:  धौर
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 (4)  क्या  सरकार  को  पता  a  कि  भपनी
 शामिक  कठिताइयों  के  कारण  चतुर्थ  श्रेणी  के
 झविकार  कर्मचारी  जने  बच्चों  को  सकल
 में  नही  भेजते  ?

 जिला  मंत्रालय  में  राज्य  मंत्रों  (थी
 मागपणत  ला  धाजाद)  :  (क)  जी  नहीं,  किम्तु
 केसव  सरकार  के  उन  राभी  कर्मचारियों  को,
 जिनका  मासिक  बेतन  600  रुपये  से  झधिक
 नहीं  है  और  जिनमें  चतुर्थ  श्रेणी  के  कमेचारी  भी
 शामिल  है  उच्चतर  माध्यमिक  स्तर  तक  की
 पढ़ाई  के  लिए  एक  निश्चित  सीमा  तक  शिक्षा

 शुल्क  वापिस  मिल  जाता  है  ।

 (@)  ह... ह  नहीं  उठता  ।

 (६)  एसा  कोई  मामला  माकार  के
 श्यान  में  नही  भाया  है  ।

 दिल्ली  पासिटेक्नोक  संरथाओं  में  दाखिला

 5375.  भरी  हुकम  खग्द  weer  :
 शबी  निहाल  सिह  :

 क्या  शिक्षा  मतों  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  परीक्षाओं  में
 45  प्रतिशत  झक  प्राप्त  करने  वाले  छात्रों  को
 दिल्ली  कौ  तीनो  पालिटेक्नीक  सस्थाओं  में  से
 किसी  में  मो  दाखिला  नही  मिलता  हैं,

 (ख)  क्या  यह  भी  सच  है  कि  ऐसे  हजारो
 छात्नों  का  भविष्य  दाखिला  न  मिलने  के  कारण
 बिग  जाता  ह.

 (ग)  क्या  दिलतों  महानगर  परिषद  ने
 इस  समरया  के  हल  के  बारे  मे  सरकार  को  कोई

 युझ्ााव  दिया  7,  और

 (च)  यदि  हा,  तो  इन  समस्याओं  को

 हल  करने  के  लिये  क्या  कार्यवाही  की  गई  है  ?

 जिला  मंत्री  (डा०  तिमुण  लेन)  :

 (क)  क्योंकि  दाखिले  केवल  योग्यता  के
 आधार  पर  किये  जाते  हैं,  इसलिए  भ्ामतौर
 पर  घर्तरक्षित  सीटों  के लिए  50,  प्रतिशत  से
 कम  अंक  पाने  वाले  विद्ायिया  को  दाखिला
 नहीं  मिल  पाता  है  )  अनुसूचित  जातियों/
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 अनुसूचित  पग्रादिम  जातियों  शौर  भूतपूर्व
 सैनिकों,  काम  करने  वाले  सैनिकों तथा  स्वर्गीय
 सैनिकों  के  पुत्रों/वाडों  को  40  प्रतिशत  अंक
 पाने  पर  भी  दाखिल  कर  लिया  जाता  है  !

 i  (a)  जी  नहीं  |  वे  भ्रन्य  पाठ्यक्रमों  ग्रे
 दाखिला  ले  सकते  हैं  ।

 (ग)  जी  नहीं

 (%)  प्रश्न  नहीं  उठता  7

 झ्ासाम  का  प्रतिनिधिमंदरद

 $376.  थी  निहाल  लिह  :
 ्य  हकम  चम्द  कछवाय  :

 क्या  घृह-कार्य  मत्री  यह  बताने  की  कृपा
 करंगे  कि

 (क)  क्या  यह  सच  ह  कि  6  जून,
 1967  को  आझासाम  विधायकों  का  फ्

 प्रतिनिधिमडल  प्रधान  मत्रो  से  मिला  था,

 (ल)  यदि  हां,  तो  इस  बंठक  में  किन-
 किन  विषयों  पर  विचार-विमर्श  किया  गया
 था;  बौर

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्या
 कार्यवाही  की  है  ?

 नृह-कार्य  संत्रो  (जो  चदायम्त  राज

 चन्हाण)  :  (क)  झोर  (७).  जी  हा  |
 श्रासाम  कांग्रेस  विधायी-दल  का  एक  प्रतिनिधि-
 मंडल  6  जून,  1967  को  प्रधान  मंत्री  से
 मिला  थाधौर  आसाम  के  प्रस्तावित  पुनर्गठन
 के  प्रध्म  पर  एक  शापन  उन्हें  दिया  था  |

 (ग)  8  और  9  जुलाई,  967  को
 विभिन्न  दलों  से  सम्बन्धित  ध्रासाम  के  13
 संसद  सदस्यों  ध्रौर  32  झासाम  विधान  सभा
 के  सदस्यों  ने  नई  दिल्ली  में  झासाम  के  पुनर्गठन
 के  बारे  से  विचार-विमर्श  किया  किन्तु  उस
 विचार-विमर्श  से  कोई  सर्वसम्मत  हल  नहीं
 निकल  सका  ।  किन्तु  अधिकतर  सदस्यों  की

 यह  इच्छा  थी  कि  इस  मामसे  पर  शौर  धागे



 TII69  Written  Answers

 विचार  किया  जाये  अत्त:  एक  सर्वप्तम्मत  हुल

 ढ्डनें  के  प्रकत्त  जारी  रखने  के  लिए  योजना,

 पेड्ैल  तया  रपायेसिक  और  रूमाज  कल्याण
 मंत्री  की  अ्रव्यक्षता  में  एक  सम्रिति  'तियुक्त
 को  गई  जिसमें  अवाम  के  मुख्य  मंत्री  ता
 बैठक  में  से  उपस्थित  अन्य  सदस्यों  में.  से  थी

 कुठ  शामिल  थे  |  इस  समिति  को  3  झगस्त
 967  तक  प्रतिक्रेदन  प्रस्तुत  करने  के  लिए

 समय  दिया  नया  है  ।

 तांबे  फे  तार  को  चोरो,

 5377.  श्री  निहाल  सिह  :

 थी  हुकम  चन्द  कछुवाय  :

 श्री  पक्षवन्त  सिह  कुझबाह  :

 क्या  संचार  मंत्रो  यहं  बताने  की  क्षा
 करेंगे  कि  :

 -  [क)  क्या  यह  सब  है  कि  मुरादाबाद  में

 कल  हो  में  हेलीफोन  कै  सार  काटने  वाले  कुछ
 व्यक्ति  गिरफ्तार  किये  गये  हैं  और  उनसे
 i0  ऊकित्रोत्राम  तांबे  की  तार  बरामद  हुई

 है;  और

 (a)  यदि  हां,  तो  इस  संम्बन्ध  में  कितने

 व्यक्तियों  के  विरुद्ध  कार्यवाही  की  गई  है  .ग्रौर

 क्या  कार्यवाही  की  गई  है  i |

 संसदू-का्म  तथा  संचार  विभाग  में  राज्य

 ,  मंत्री  फी  ह०  Bo  गुजराल  )  :  (क)
 जी  हां  ।  मुरादाबाद  में  फरवरी,  967  से

 जून,  967  तक  प्रांच  भिन्न-भिन्न  मौकों  पर

 टेलीफोन  का  तार  कॉटन  के  सम्बन्ध  में

 i7  व्यक्तियों  को  गिरक्तार  किया  गया  है
 शौर  उज़से  548  किलोग्राम  तांबे  का  तार

 बरामद  किया  गया  है।

 (ख)  एक  मामले  को  छोड़कर,  जो

 ग्रदालत  में  अनिर्णीत  पड़ा  है  इन  सभी  मामलों

 में  एलिऩ  प्राधिऋरियों  कास  जांच  की  जा

 रही  है  ।
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 Kendriya  Sanskrit  Vidyapectha,
 Tirapati

 5378,  Shri  Ram  Charan:
 Shri  Baidhar  Behera:

 Will  the  Minister  of,  Education  te
 Pleased  to  state:

 fa)  the  number  of  posts  in  the
 Kendriya  Sanskrit  Vidyapeetha,  Tiru-
 pati,  Chittor  District  (Andhra  Pradesh)
 which  have  been  filled  up  through  the
 Employment  Exchange  and  the  num-
 ber  filled  by  the  Direetors  of  Vi-
 dyapeetha  directly;

 (b)  whether  it  is  a  fact  that  the
 teachers  appointed  through  the
 agencies  other  than  the  Employment
 Exchanges  do  not  have  requisite  qua-
 lifications;  and

 (९)  if  80,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try.  of  Education  (Shri  Bhagwat  Jha
 Asad):  (a)  No  posts  were  filled  up
 directly  by-  the  Director  himself,  AU
 appointments  were  made  either
 through  the  Employment  Exchange  or
 by  making  an  open  selection  through
 duly  constituted  Selection  Commit-
 tees

 {b)  No,  Sir.

 {c}  Does  not  arise,

 मेरठ  झौर  बड़ौत  के  बोच  टेलीफोन  करने  का

 ! शुल्क .  a

 5379.  1... ड  महाराज  सिह  भारतो  :

 क्या  संचार  मंत्री  1  जून,  967  के  ग्रेतारां-

 कित  प्रश्न  संख्या  3238  उत्तर के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मेरठ  और  बड़ौत  के  बीच  को  दूरी

 कितनी  है  तथा  दूरी  के  अवृसार  मेरठ  से  बड़ौत

 को  टेलीफोन  करने  का  कितना  शुल्क  होता  है

 गैर  वास्तव  में  कितना  शुल्क  व्रसूल  क़िया

 जाता  है;  | 4
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 (ल)  मेरठ  से  रोहता  के  रास्ते  से  बड़ौत
 को  देलोफोन  करने  का  शुल्क  कितना  है;
 घौर

 (गे)  बिनौलों  से  बोहला  तंक  लगाई
 जाने  वालो  लाइन  की  लम्बाई  कितनी  द्वोगी
 तयबा  उप्र  पर  कितना  व्यय  होते  का  अनुमान

 है?

 संतर-कार्य  तथा  संचार  विभाग  &  रास्य
 मंत्री  पो  इ०  Fo  गुजराल)  :  (क)
 मेरठ  बौर  बड़ोत  के  बीच  छो  प्ररोय
 दूरी  44  कित्रोमोटर  है  ।  अरोय  दूरी  के
 झनुयार  मेरठ  सौर  बड़ौत  के  कोच  3  मिनट  के
 एक  ममन्यि  काल  का  द्ंक़  प्रधभार  .00
 पये  है  शौर  उतना  हो  अधिभार  वसूल  किया
 जाता  है।

 (ज)  वसूल  किया  जाने  काला  ग्रधिमार
 बास्तव  में  काल  किसे  भी  मार्ग  से  मिलाया  जाये
 उसके  मरार  पर  नद्ी  बल्कि  स्ववद्व  रूप  से
 लिया  काता  है  शर  काल  मिलाते  वाले
 एक्जवेंज  तथा  जिले  एक्शबेंज़  को  काल
 मिवाया  जाये  उनके  ाव  को  झरीय  दूरी  के
 प्राघार  पर  लिया  जाना  है  ।

 (ग)  बितोती  (बिनोली)  तथा  रोहता
 (वो  ला)  के  बीच  लगाई  जाने  वाल,  नई
 लाइन  को  लम्बाई  12  मोल)  9  कि०  मो०
 है।  केवल  इपा  साइन  को  लगाने  की  लागत
 (1.1 ह  से  झले  तार  को  छोड़  २)  35,000
 बप़ये  है  ।  मेरठ  से  बडौत  ते  ae  से  झला
 एड  डोड़ा  तार  लगाने  को  खागत,  जिसमें

 मेरक-रो  हता-बिनोजा-बड़ौद  की  मौजूदा  लाइतो
 का  (उच्दें  मजशत  बना  कर  तथा  उनका
 पुनिनाव  करके)  इस्नेमाल'  किया  जायेगा,
 1,40,  000  ॥षयबे  11.  जो  कि  उसके  भलावा

 होगा  ।  ह 2  तरह  मेरठ  से  बड़ौत  तक  शीधी
 इत  लगाने  को  योजना  का  कुल  थ्यय
 i,75,000  8  होगा  2
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 Mock  Parliament
 5380.  Shri  Yasbpal  Singh:

 Shri  Ram  Gepal  Shalwale:
 Wil  the  Minister  of  Pariimentary

 Affairs  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question  Nc
 427  on  the  l6th  November,  966  an
 state:

 (a)  whether  any  decision  has  sunt:
 been  taken  in  regard  to  extending
 the  scheme  of  Mock  Parliame:.
 throughout  India;  and

 (b)  if  so,  the  steps  taken  in  thi
 direction?

 The  Minister  of  Parlixmentary  Af-
 fairg  and  Communications  (Dr,  Ras
 gubhag  Singh):  (a)  and  (b)  It  ha
 been  considered  appropriate  to  ge
 3  pttle  more  experience  of  the  work-
 ing  of  the  scheme  in  Delhi  Schools
 before  venturin?  on  an  all-India  pro-
 ject.  However,  a  copy  of  the  Scheme
 of  Mock  Parhament  competition
 drawn  up  for  the  Educational  Insts-
 tutions  in  Delhi.  has  been  forwardet
 to  all  the  States  for  such  action  9९
 they  may  deem  necessary.

 Indo-Soviet  Co-operation  in
 Archacologicl  Excavation

 ‘5382,  Shri  Marandi:  Will  the  M
 nister  of  E4@ucttion  be  pleased  i
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-
 ment  made  by  Prof  Yuri  Zaidne-
 provsky,  a  noted  archaeologist,  that
 Soviet  and  Indian  Scientists  shoul¢
 jointly  earry  nut  excavation,  research
 and  writing  of  svientifie  works;

 (b)  if  so.  the  reaction  of  Govern-
 ment  thereto;  and

 (e)  the  steps  being  taken  in  this
 regard?

 The  Minister  of  State  in  the  Mints-
 trv  of  Eduestion  (Shri  Bhagwat  Jie
 Asad):  (a)  No.  Sir,  No  forma’  pro-
 poss]  has  so  far  been  received  by  the
 Government.  ‘The  statement  of  क्वीं,
 Yur!  Zaidneprovsky  regarding  joist
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 excavation  and  research,  etc,  appear-
 cd  a6  @  news  item  in  the  papers

 (bd)  and  (c),  Do  not  arise

 जिण्ड-गयालियर  टेकोफोन  लाइन

 5382.  थो  यवावम्त  सिह  कुशबाह  :
 श्यो  संचार  मंत्री  5  झल,  967  के  ध्ता-
 राकित  प्रश्त  सदया  59)  के  उत्तर  के  सम्बन्ध
 मे  यह  बताने  की  रूपा  करेगे  कि

 (क)  मिण्ड-स््रालियर  टेवीफोल  लाइन
 ञ्ते  तांवें  की  तार  के  स्थात  पर  ए०सी०एस०
 शघारण०  कंडक्टर  लगाने  को  योजना  का  काम
 कब  तक  पूरा  हो  जायेगा  शौर  वह  कार्य  भ्रब
 तक  किता  पूरा  हो  चरा  है;  और

 (खि)  क्या  सरकार  ग्मय  बचाने  तथा
 कक  लाइत  पर  पड़े  अधिक  बोझ  को  कम  करने
 हो  दृष्टि  मे  मिण्ड  श्र  इटावा  के  बीच
 1  मोल  के  टुकड़े  को  डे  कोफोत  शारा  भिलाने

 के  बारे  में  विचार  कर  रही  ?

 संपर-कार्य  तथा  संवार  विभाग  में  राज्य
 & 14  (श्लो  ६०  Fo  गुजराल!  :  (क)
 चालू  वितोय  बर्थ  के  दोरोत  इस  काम
 के  qe  होने  की  झाशा  है  t

 (a)  प  समव  मे  कोर्ट  प्रस्ताव

 जिद्याराधीन  नहीं  है  t

 eam  के  शवम्ल्यण  के  पदचात्  बनाये  सबे
 a

 5383.  Wt  राम  चरण:  क्या  गह-कार्ये
 मन्नी  यह  बताने  की  कपा  करेंगे  कि

 (क)  रपये  के  भवधृ्यन  के  पश्चात
 केन्द्रीय  सरकार  के  जिभित्र  गंडालदों  में  प्रथम
 शेडी  के  कितने  द्द  बनाये  गये  भ्रववा  मबूर
 किये  गये,

 कौर
 प्)  न  द्र्दों  को  दकने  प्रभवा  मजूर

 ऋरने का  ‘ear  श्रोचित्य  है  ?

 Written  Answers  TI374

 बृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (ली
 विद्या  चरण  शुक्ख) :  (क)  शोर  (ख
 सूचना  एकतित  की  जा  रही  है  धौर  यथाशी क्र
 सदन  के  सभा  पटल  पर  रख  दी  जायेगी  1

 प्रभ  तथा  द्वितीय  श्रेणी  के  ८  घकारियों  मे
 मैट्रिक  पास  लोगों  के  संख्या

 5384  भर  रापचरण  क्या  गृह-का्वे
 मंत्री  यह  बताने  की  ४-४7  करेंगे  कि

 (क)  विभिन्न  मन्नालयों  में  प्रथम  और
 द्वितीय  है 28.3  हापर  ग्रतिकरियों  3  से
 कितने  लोग  मैट्रिक  पास  हैं  झयवा  मैट्रिक  पास
 भी  नहीं  हैं,

 (ख)  क्या  सरकार  का  «चार  सेवा
 निवृत्ति  के  नये  नियमों  के  भ्रन्तर्ग  उन्हें  सेवा
 में  निवत्त  करने  का  है;  झीर

 (ग)  यदि  नहीं,  तो  ऐमा  ने  करने  के
 क्या  कारण  हैं  ?

 शूमुन्का्म  मंत्रालय  में  राज्य  संत्री  (भी
 विद्या  चरण  सुक्त)  :  (क)  सूचना  एककित
 को  जा  रहो  है  और  यथाशीघ्र  सदन  के  मभा
 पटल  पर  रख  दी  जायेगी

 (ख)  अ्र.र  (ग)  जो  नही  ।  श्रोमान्  ।
 इन  नियमो  को  केवल  ऐसे  मामलों  मे  ही  लागू
 किया  जा  सकता  है  जहा  उनका  लागू  किया
 जाना  जनहित  में  हो,  न  कि  केवल  सरकारी

 कर्म  बारियों  को  शैक्षणिक  बोपफ्ता  के  झाकार
 पर।

 Demands  of  Survey  of  India
 Employees

 8885.  sbri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Bdweation  be  pleased
 to  state:

 (a)  whether  fifteen  दिमन्सत  Class
 Tit  and  Class  कफ  employees  of  the
 Survey  of  ‘India  have  dechied  to  bo
 on  strike  from  the  ith  July,  1907  to
 demand  the’  revision  of  tetr  Py
 seale;  and
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 (b)  if  80,  Government's  reaction
 thereto?

 The  Minister  of  State  in  the  Mi-
 nistry  ef  Education  (Shri  Bhagwat She  Azad):  (a)  Government  is  not
 aware  of  any  such  decision

 (b)  Does  not  arise,
 Ban  on  Government  Servants  apply

 tng  for  Cleveland  and  ether  Sorhl
 Service  Programmes

 5386.  Shri  Onkar  Lal  Berwa:  WU!
 the  Minister  of  Education  be  ploasad
 to  state:

 (a)  whether  Government  have  am
 Rosed  a  ban  on  Government  ser  vant,
 applying  for  social  service  program-
 mes  like  Cleveland  Programme
 offered  by  US  Education  Founds-
 tion,

 (०)  if  not,  whether  some  of  the
 State  Governments  have  refused  to
 forward  applications  of  Government
 servant,  for  such  a  programme:  ana

 (c)  whether  Government  would
 Clarify  their  position  in  regard  to  the
 e‘igtbility  of  Government  servant.
 for  these  Programmes?

 The  Minister  of  Education
 ह...  Sen):  (a)  No,  Sir

 (b)  Information  as  not  avaslable.

 (Dr.

 (c)  Since  the  Government  servants
 are  eligible  to  apply  for  the  program-
 mes  of  the  United  States  Educa!  n
 Woundation  in  India  through  prope:
 channel,  the  question  does  not  arise

 Pak  Intrusion  in  Cooch-Bihar
 ‘S387,  ghri  Atam  Das:  Will  the  M:-

 tuster  of  Home  Affairs  ६  pleased  to
 state:

 (a)  whether  it  is  q  fact  that  Pak-
 istanis  raided  the  Indian  villages  in
 Cooch-Bihar  area  on  the  l4th  June.
 1987;

 (9)  2  my  the  details  of  the  loot  and
 murder  which  they  committed;

 (९)  whether  it  is  a  fect  that  the
 police  did  not  reach  the  spot  nor  did
 they  chase  the  raiders;  and

 (6)  the  steps  Government  are  tak-
 ing  to  maintain  the  high  spirit  of  the
 inhabitants  and  safety  on  that  area?
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 Minister  of  Heme  Affairs  (Shri +  BR  Chawan):  (a)  to  (@),  Accord-

 ing  to  the  reports  received,  on  the  iy i5  June,  1967,  Pak  armed
 with  guns  and  other  lethal  weapons trespassed  into  the  Indian  territory at  village  Fulkadabari,  P.  8,  Mek'i
 ganj,  District  Cooch  Bihar,  and  com-
 mitted  a  dacolty  in  the  house  of  one
 Gajendra  Nath  Roy.  The  criminul
 looted  away  ornaments  and  12  head«
 of  cattle,  valued  at  Rs,  1407|-,

 The  criminals  escaped  to  East  Pak-
 sstan  before  the  arrival  on  the  spo‘ of  the  patrol  party,  who  left  for  the
 place  of  occurrence.  }  >  miles  awav
 from  the  border  outpost,  immediate!
 on  getting  the  report,  However,  pat
 rolling  has  been  intensified  and
 protest  note  hag  been  lodged  by  the
 State  Government  with  the  Goverr-
 ment  of  East  Pakistan,

 Payment  of  Bonus  to  workers  in
 Marmagao  Dook  Labour  Board

 5388,  Shri  Atam  Das:  Will  the
 nister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  as  2  fact  that  ै
 India  Port  and  Dock  Workers  fed
 ration  has  requested  the  Transpor‘
 Minister  to  intervene  in  the  dispul-
 between  Stevedor  Workers  and  Ma
 magao  Labour  Board  over  the  pay-
 ment  of  bonus  pending  for  the  las
 three  years;  and

 (b)  if  so,  the  action  taken  by  शाना
 in  this  regard?

 The  Minister  of  Labour  andi  Reba-
 bilitation  (Shri  Hathi):  (a)  Yes

 (b)  Central  intervention  is  not  con-
 sidered  necessary  at  this  stage  as  the
 Chairman  of  the  Board  is  trying  tr
 bring  about  a  settlement  on  =  thir
 issue

 Nhtienal  Service  Scheme
 5309.  द... ह  K.  ह  Singh  Deo:

 Shei  P.  K,  Dee:
 Shet  M.  C,  ह...

 ८11 क  the  Minister  of  Edueation  bc
 Pleased  to  refer  to  the  ह...  given  to
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 Unstarred  Question  No,  3756  on  the
 7th  June,  3967  and  state:

 (a)  whether  any  Committee  has
 been  set  up  by  Government  to  exa-

 nine
 the  National  Service  Scheme:

 ९)  if  so,  when  the  Committee  ws
 Ykely  to  submit  its  report?

 The  Minister  of  Ednoation  (Dr.
 Triguna  Sen):  (a)  Yes,  Sir.  A  Com-
 mittee  was  appointed  under  the  chair-
 manship  of  Dr.  D.  s.  Kothari  to  exa
 mine  the  recommendations  made  by the  Education  Commission  regarding
 the  introduction  of  compulsory  na-
 tional  service  at  the  university  stage
 and  to  prepare  a  scheme  for  their
 smplementation,

 (b)  The  report  of  the  Committee
 has  been  received  and  is  under  thr
 consideration  of  Government

 Pay  of  LC.S.  Officers
 5396,  shri  Surendrazath  Dwivedy:

 Will  the  Minister  of  Home  Affairs  bi
 pleased  to  state’

 (a)  whether  it  ts  a  tact  that  fo:-
 mer  LC.S.  Officers  appointed  ta  the
 posts  of  Secretary,  Additional  Sec  rc-
 tary  and  Joint  Secretary  are  given
 9  higher  pay  as  compared  to  the  offi-
 cers  belonging  to  other  servireg  o¢-
 cupying  the  same  posts;

 (b)  sf  so,  the  reasons  therefor  and

 (ec)  the  number  of  posts  of  Secre-
 tary,  Additional  Secretary  and  Joint
 Secretary  under  the  Central  Govern-
 ment  and  Chief  Secretury  and  Div-
 sional  Commissioner  in  the  States  that
 existed  before  the  Independence  and
 the  number  of  such  posts  that  exis!
 now?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla:  (a)  Yes,  Sir.

 (b)  The  pay  of  .C.8,  officers  was
 fixed  under  the  Superior  Civil  Ser-
 vices  Rules,  924¢,  and  continted  to  be
 protected  under  article  ou  of  the
 Constitution.
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 (c)  The  information  is  as  follows:

 Name  of  the  post  Before  As  on
 Indepen-  —-30-6-67 dence.

 Seereta-s  Special
 Srcretary  to  Gov-
 ernment  of  Ioha  3  rk

 Additional  Secr  tars
 to  Governunten.t
 of  India  I  24

 Joint  Sceretar to  (Government  of
 odia  33  333

 Chief  —  Secretary  in
 the  Provinces/Sta- fey  9  {7

 Divisional  ~=Comm-
 ssioner  in  the  Pro-
 vinges,  States  30  45

 Onemployment
 ‘S391,  Shri  Ramavatar  Shastri:

 Shri  Bhogendra  Jha:
 Shri  हू,  M.  Madhukar:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  any  scheme  is  unce.
 the  consideration  of  Government  +
 remove  the  unemployment;

 (b)  af  so,  the  details  thereof,

 (ce)  whether  it  3:  proposed  to  var
 dole  to  the  unemployed,  and

 (ad)  af  not.  the  reason  therefor’

 The  Minister  of  Labour  and  &e-
 (a)  and

 Various  development  sche-
 mes  included  in  the  Five  Year  Plans
 are  designed  to  create  increasing
 number  of  emp'oyment  opportunities
 for  unemployed  persons

 (९)  The  question  of  payment  of
 unemployment  relief  to  retrenched
 workers  is  being  studied  by  the  Gov-
 ernment.

 (a  Does  not  arise.
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 Rehabilitation  of  Migrawis  from  East
 Pakistan

 5382.  ह... स  Jyotsna  Chanda:  Wil)
 “he  Minister  of  Labour  and  Rehabijj-
 tation  ‘be  pleased  to  refer  to  the  reply
 zven  to  Starred  Guestion  No.  635  on the  2st  June,  3967  and  state:

 (a)  the  number  of  families  which
 are  still  residing  in  camps  State-wise:
 ind

 (b)  the  steps  taken  to  rehabilitate
 {iem  cad  the  near  future?

 The  Minis‘er  of  State  in  the  Mints-
 try  of  Labour,  Employment  and  ह
 habilitation  (Shri  L  N.  Mishra):  (s) \bout  26,300  families  are  still  in
 camps  as  on  ‘L767  Statewiee  number
 is  given  in  the  attached  statement

 (by  During  (1967-68  it  35  proposed to  provide  rehabilitation  assistance  to
 about  14,000  families  out  of  the  26.300
 families  in  Camp,  now

 Statement

 Name  of  the  State  Number  of  families
 which  are  reading in  camps

 Assam  70,357
 Andhra  Pradesh  68r
 Mihar  (2,009
 Madhya  Pradesh  3,896
 Meharashtra  1343
 NEFA.  1,824
 Orissa  956
 Tripura  678
 Uttar  Pradesh  3,239
 Centrally  sdminister- ed  camps  ‘S455

 Torat
 a

 26,375  OF  say
 6.309

 tee
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 Popuiction  । ॥  bells
 5393  Shri  Rane:  Will  the  Minister

 of  Home  Affaire  be  pleased  to  atate:
 (a)  whether  any  estimate  of  popu-

 lation  of  India  wag  recenUly  made  and
 if  so,  the  method  adopted;

 (b)  the  population  of  India  by  the
 ena  of  May,  1967;

 (c)  the  percentage  by  wluch  it  has
 frown  after  the  Census  of  1961;

 (d)  how  the  increase  compares  with
 Other  important  nations  of  the  World.
 and

 (e)  whether  any  interim  census  it
 contemplated  by  Government  ta  find
 Olt  the  exac:  population?

 The  Depnty  Minister  in  the  Minn.
 try  of  Home  Affai-s  (Shri  K.  S.  Ra.
 Maswamy):  (a)  Yes,  Sir,  By  the
 “Component  Method?  according  to
 Which  births  and  deaths  were  ह .:
 mated  quinquenmal.y  wih  suitable
 assumptions  regarding  the  future
 trends  in  fertility  and  mortality,  with
 the  population  of  the  1961  Census  as
 base

 (b)  the  population  of  India  at  the
 end  of  Muy,  ‘1987,  is  estimated  as
 §0.2  millions

 १3४86

 (c)  The  average  annual  growth
 rates  for  the  periods  1961-68  श्चत
 ‘1966-70  are  estimated  to  be  2.88  per
 cent  and  2.46  per  cent  respectively.

 (d)  A  statement,  showing  the
 growth  rates  in  selected  countries  as
 given  in  the  United  Nations  Demo-
 graphic  Year  Book,  २968  laid  on  the
 Table  of  the  House,  [Placed  in  Lib-
 rary  See  No.  UT-3038/67}.

 (e;  No,  Sir

 fer  eer  are  इम्टरमशनंल  स्टडीस

 5394.  ह , 6  शिव  पूजन  ज्ञास्त्री  :
 थी  मोल्धू  प्रसाद  :

 क्या  सिका  मंत्री  यह  जतानें  कीं  कृषा
 करेंगे  कि

 (क)  1960-67  में  इब्छियय  स्कूल
 झाफ  इण्टरनेशनल  ह्टडीच  के  लिए.  उनके
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 मंत्रालय  द्वारा  कितता  अनुदान  मंजूर  किया

 गया;

 ्)  स्कूल  के  कुल  व्यय  का  यह  अनुदान
 कितने  प्रतिशत  है;

 (ग)  1967-68  में  उक्त  स्कूल  को
 कितने  घन  का  प्रस्ताव  है;

 (घ)  क्या  इसके  गठन  तथा  कर्येसनालन
 बर  सरकार  का  पूर्ण  नियंत्रण  है;  और

 (हु)  यदि  नहीं,  तो  इपके  क्या  कारण  हैं
 ओर  क्या  सरकार  का  विचार  स्कूल  को  पूरी
 तरह  अपने  नियज्ञण  में  लेने  का  है  ?

 शिक्षा  मंत्रों  (ड/०  ब्िगुण'  सेत):  (क)
 649,317  75  रुपये  ।

 (=)  झावती  ख  का  96  प्रतिशत  |

 (ग)  7-00  लाख  रुपये  |

 (प)  और  (ड)  स्कूल  विश्वविद्यालय
 समझी  जाने  वालो  और  अपने  कार्य  में
 स्वायत्तशासी  संस्था  है  ।  सरकार  इसके
 दिन  प्रतिदिन  के  कार्य  पर  नियज्ञण  नहीं  रखती

 है  स्कूल  को  धपने  हाथ  भें  लेने  का  कोई
 विचार  नहीं  है|

 कर्मचारियों  का  हिन्हो  में  रिकार्ड

 ‘5395.  श्री  शिव  पूजन  शास्त्री  :
 शो  मोसहू  प्रसाद  :

 क्या  शिक्षा  मको  यह  अताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उनके  मंद्रालय  के  तीसरी  तथा
 चौथी  श्रेणी  के  कर्मचारियों  के  कार्यालय
 सम्बन्धी  रिकार्ड  हिन्दी  में  रखें  जाते  हैं;

 ख)  बढि  नहीं,  तो  क्या  उनके  मंत्रालय
 का  बिचार  निकट  भविष्य  में  इन  रिकार्डो
 को  हिन्दी  में  रखता  झारम्भ  करने  का  है;
 बौर
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 (7)  यदि  नहीं,  तो  इसके  क्या  कारण
 ?

 शिक्षा  मंत्रालय  में  राज्य-मंत्री  (की
 भागबत  झा  झाजाद)  :  (क)  से  (ग)
 चतुर्थ  श्रेणी  कर्मचारियों  से  सम्बन्धित  परिपत्र,
 उनके  साथ  पत्न-व्यवहा र  तथा  चीथी  श्रेणी  के
 स्टाफ  के  लिए  प्रशासनिक  अनुदेश  हिन्दी  में
 जारी  किये  जाते  हैं  t  हिन्दी  प्रावतिया  भो
 हिन्दी  में  डायरी  की  जाती  है,  परन्तु  चौथी
 श्रेणी  तथा  तीसरी  श्रेगी  कमंचारियों  के
 सम्बन्ध  में  भ्रन्य  रिकार्ड  हिन्दी  में  नहीं  रखे:
 जाते  हैं  1  व्यवहारिक  कठिनाइयों  के  कारण
 ऐसा  कोई  प्रस्ताव  नही  हूँ  कि  फिलहान  श्रन्य
 रिकार्डों  को  हिन्दी  मे  रखा  जाये  |

 Rehabilitation  of  Repatriates;  from
 Burma  in  U.P.

 5396.  Shri  Marandi:  Wl]  the  Min-~
 ister  of  Labour  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  isa  fact  that  the
 Uttar  Pradesh  Government  §  have
 agreed  to  rehabilitate  the  repatriates
 fron  Burma;

 (b)  uf  so,  the  total  number  of  fami-
 hes  to  be  rehabilitated,  and

 (९)  the  assistance  given  to  the  State
 by  the  Centre  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  ang  Re-
 habilitation  (Shri  L,  N  Mishra):  (a)
 Yes  The  State  Government  are  re-
 habihtatng  such  repatriates  from
 Burma  whose  families  had  originally
 migrated  from  Uttar  Pradesh  and
 have  Row  come  back.

 (b)  About  5,380  persons  or  1,580
 families  are  reported  to  have  arrived
 in  Uttar  Pradesh

 (c)  The  financial  assistance  given
 by  the  Central  Government  to  Uttar
 Pradesh  Government  is  as  follows:—~

 For  Business  loans  Ra.  7°0  lakhs.
 for  repartiates.
 For  Cash  doles  paid  Res.  0°26  lakhs.
 to  repatriates.
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 Pay  Scale  of  P.  &  T.  Department  aft  गुणानन्द  ठाकुर  :
 Stamp  Vendors  भी  Ro  के०  देव  :

 ‘5,  Shri  Ganesh  Ghosh:  Will  the  at  yo  go  तापड़िया  :
 Minister  of  Communtiestions  be  pleas-  oo
 ed  to  state:

 के
 देवकीमम्दन  पाटोबिया  :

 (a)  whether  :t  ४४  a  fact  that  the  प्रणमल  खा  :

 pay  scale  of  the  departmental  stamp
 vendors  of  the  P  &T  8  only  75-1-85-  क्या  संजार  मत्री  यह  बताने  की  कृपा
 2-95  pm,  करेगे  कि  :

 (>)  whether  x  35  also  a  fact  that
 this  pay  scale  some  years  back  was  (क)  क्या  यह  सच  है  कि  ढंक  काल
 much  higher,  namely,  110-4-150,  बिलो  के  विवरणों  में  हाल  मे  कुछ  परिवतंत

 (०)  whether  after  the  reduction  of  किया  गया  है;
 this  pay  scale,  it  hag  neither  been  re-
 viewed  nor  increased  during  the  last  (a)  यदि  हा,  तो  क्या  परिवर्तत
 36  years,  किये  गये  हैं,

 (a)  whether  Government  propose  to
 revise  thy3  pay  scale  of  the  dupart-  (7)  क्या  सरकार  को  पता  है  कि
 mental  stamp  vendors  due  to  the  tre-

 परिवत्तं mendous  increase  m  the  cost  ता  liv-  इस  न  के  कारण  ट्रक  काल  करने  वाले
 ing,  and  लोगो  को  बिलो.  की  राशि  देने  भे  असुविधा

 (९)  if  not  the  persons  therefo,?  हो  रही  है,  क्योकि  जिस  स्थान  को  टेलोफोन
 किया  गया  था  बिल  मे  उसका  नाम  नहाीँ

 The  Minister  of  State  in  the  De-  लिखा  गया,
 partments  of  Parliamentary  Affairs
 and  Communmeations  (Shri  I  K  (घ)  इस  भ्रसुविधा  को  दूर  करते
 Goprali:  (ay  Yes:  Sie  के  लिये  सरकार  का  क्या  कार्यवाही  करने

 (9)  No  The  Pre  3]  pay-scales  of  at  वित्तार  है,  और
 Departmental  Stamp  Vendors  work-
 ing  in  places  other  than  Bombay  and  (5)  क्या  सरकार  ट्रक  काल  करने
 Calcutta  cities  varied  from  Rs  ‘18-1-38  वाले  व्यक्ति  को  तीन  मिनट  पूरे  हो  जाने
 to  Rs  23-1-43,  according  to  localities
 The  scales  of  pay  applicable  to  Stamp  a  gaat  देने  की  पुरानी  प्रथा  को  फिर
 Vendors  of  Bombay  and  Calcutta  से  भारम्भ  करने  का  भी  विचार  करेगी  ?
 erties  were  Rs  60-4-100  and  Re  50-5-
 00  respectively

 (c)  The  pay  Scale  of  Stamp  Ven-  संसब-कार्य  तथा  संचार  विभाग  में  राज्य
 dors  was  reviewed  and  increased  by  wt  (sit  इ०  Ho  गुजराल)  (*)
 the  First  and  Second  Pay  Commission  से  ष)  l  अप्रैल,  9672  ग्यारह

 (ay  No  For  increase  in  the  cost  of  टेलीफोन  राजस्व  लेखा  यूनिटो  द्वारा  भेजे
 living  the  rates  of  Dearness  Allowance

 बसों are  being  revised  from  time  to  trme  जाने  वाले  ट्रक  ब/ल  में  केवल  (1)  काल
 की  तारीख  तथा  (2)  हरेक  काल  की  रकम

 (९)  Does  not  arise
 का  व्योरा  ही  दिया  जा  रहा  है।  इस  मामले
 पर  फिर  से  विचार  किया  गया  है  और  बिस्तृत

 ढ्क  काल  बिल
 ब्यौरा  देने  की  प्रथा  जो  कि  2  अप्रैल,  067

 5398.  डा०  शाम  मनोहर  लोहिया  :  से  पहले  चालू  थी,  फिर  में  शुरू  करने  के  शादेश
 थी  रवि  राव  :  जारी  किये  जा  रहे  हैं  ।
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 ($  )  यह  भव  भी  दी  जा  रही  है  या
 तो  भापरेटर  हारा  यह  कहकर  कि  “तीन
 मिनट  खत्म  हो  गए  या  पि-पि  की  स्वतः
 झावाज  द्वारा  |

 LAS,  Cadre  for  Goa
 Shri  Sequeira:
 Shri  K.  P.  Singh  Deo:
 bri  Girraj  Saran  Singh:

 Shri  Kameshwar  Singh:
 Will  the  Mhnister  of  Home  Affairs

 be  pleased  to  state.

 ta)  whether  Government  have
 (aken  a  decision  to  stait  an  I  A.S.
 cadre  for  the  Union  Territory  of  Goa;

 (b)  if  so.  the  date  when  tne  deci-
 sion  was  teken,  and

 (९)  the  reasons  fo;  tne  non-imple-
 mentation  of  this  decisi0n°

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  Yes,  Sir  Govern-
 ment  have  decided  ‘o  constitute  a
 combined  Cadre  for  4  AS.  for  all
 the  Union  Territories  including  Goa,
 Daman  and  Diu  by  extending  the
 existing  Joint  IAS  Cadre  for  Delhi
 and  Himacha]  Pradesh

 (b)  6th  November,  964

 (c)  Various  steps  have  had  to  be
 taken  for  the  imulemeniation  of  the
 decision  The  agreement  of  the  Union
 Territories  to  participation  in  the  pro-
 posed  extended  Cadre  had  to  be  ob-
 tained.  The  details  of  the  scheme  had
 to  be  finalised  in  consultation  with  the
 Union  Public  Service  Commission.
 Various  amendments  to  rules  under
 the  All  India  Services  Act  relating  to
 Cadre,  Recruitment,  Pay,  Seniorsty
 and  Prometion  had  to  be  drafted.  The
 question  of  absorption  of  I  F  A.S.
 Officers  in  the  proposed  I  A.S.  Cadre
 had  to  be  examined  in  consultation
 with  the  Union  Public  Service  Com-
 mission  with  all  its  implications.
 Work  on  implementation  of  the  scheme
 hag  nearly  been  finalised.
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 शुदकुलों  के  लिये  छोाजबृत्तियां
 5400.  थ्री  रामचना  जबीरप्पा  :  क्या

 शिक्षा  मंत्री  यह  बताने  की  छुपा  करेंगे  कि:

 (क)  क्या  सरकार  ने  गुरुकुलों  में
 छात्रवृत्तियां  देने  की  कोई  योजना  बनाई
 है;

 (ख)  कया  दक्षिण  भारत  के  गुरुकुलों
 में  ही  इस  प्रकार  की  योजना  है,  और

 (ग)  यदि  हा,  तो  उसका  व्यौरा
 क्या  है?

 शिक्षः  मंत्रालय  भें  राज्य-मंत्रो  (श्री
 भागवत  झा  आजाद)  :  (क)  जी  हां

 (a)  जी  नहीं  -  यह  योजना  देश
 भर  के  गुरुकुलों  पर  समान  रूप  से  लागू  है

 (ग)  प्रश्न  नहीं  उठता  |

 संस्कृत  &  नि्षन  विद्वानों  को  सहायता

 540).  श्री  रामचना  बोरप्पा :  क्या
 शिक्षा  मत्ती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  ने  सस्कृल  के
 निर्धन  विद्वानों  को  वित्तीय  महायता  देने
 के  बारे  मे  योजना  बनाई  है,  और

 (ख)  यदि  हा,  तो  1905-66  तथा
 1966-67  में  इस  योजना  से  कितने  व्य-

 क्तियो  को  लाभ  हा  &  ?

 राज्य  मंत्री  (भो
 (क)जीहा  |

 (ख)  965-66—67
 966-07—20]

 Class  IV  Employees  on  duty  in
 Bungalows

 5402,  Shri  K.  R.  Ganesh:  Will  the
 Minister  af  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Peons/Orderlies  employed  under

 शिक्षा  मंत्रालय  में
 भागवत  झा  आजाद)  :
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 the  Andamans  Administration  are  en-
 gaged  by  the  Officers  exclusively’  in
 their  bungalows;

 (b)  uf  50,  the  number  of  such  Class
 IV  employees,

 (c)  the  nature  of  duties  performed
 by  them;

 (d)  whether  the  officials  of  the  Ad-
 ministration  are  entified  to  such  con-
 cessions;  and

 (९)  af  not,  the  steps  Government
 propose  to  take  ¢o  prevent  the  misuse
 of  the  services  of  Class  IV  emplo-
 yees?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Speikin):  (a)  to  (९).  A  number  ef
 Class  IV  employees  serving  under  the
 Andaman  &  Nicobar  Administration
 work  in  the  offices  or  at  the  residen-
 ces  of  officers,  according  to  necessity
 in  connection  with  their  official  duties.
 The  number  of  Class  IV  employees
 utilised  m  this  manner  is  not  read:ly
 determinable  While  on  duty  at  the
 residences  of  officers,  the  Class  हथ
 employees  are  supposed  to  be  utilised
 for  official  work  such  as  attending  to
 telephone  calls,  receiving  official  visi-
 tors,  receiving  and  delivering  official
 dak,  sending  official  messages  ete.
 Government  have  already  issued  ins-
 tructions  to  the  Andamans  Adminis-
 tration  to  the  effect  that  Government
 servants  should  not  be  utilised  by  offi-
 cers  for  doing  their  private  domestic
 work,  r

 Labeur  Employed  under  Controjler
 Labour  Foree,  Andamans

 5463,  Shri  K.  ह  Singh  Deo:
 Shri  M.  Amersey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  total  strength  of  lebour  em-
 ployed  under  the  Controller,  Labour
 Force,  Andamang  and  how  they  are
 employed  for  the  remainder  period  of
 each  month  after  working  for  4  days
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 in  stevedoring  on  M.V.  Andamans
 and  Nicobar;

 (9)  the  total  number  of  mén  em-
 Ployed  07  each  shift  of  stevedoring
 with  their  allocation;

 (c)  whether  it  is  a  fact  that  when
 there  is  no  stevedoring  the  ldbour  is
 employed  in  officers  ‘bungalows;  and

 (d)  whether  Government  propose
 to  find  out  proper  utilisation  of  labour
 for  such  occupations  such  as  fuel  cut-
 ting  and  supplying  to  Government  de-
 partments,  Military  and  to  the  pub-
 lie  on  payment?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  to  (d).  The  Sanc-
 tioned  strength  of  mazdoor  iabour
 force  is  300  However,  the  leave
 vacancies  are  not  filled  up  excéft
 when  a  steamer  js  in  Port  when  casual
 mazdoors  are  engaged  to  make  up
 the  required  strength.

 Normally,  00  mazdoon;  are  de-
 ployed  in  each  stevedoring  shift  of  22
 hours—there  being  a  day  shift  ang  a
 night  shift

 The  actual  number  of  stevedoring
 days  is  not  4  always  and  depends  on
 ‘many  factors  such  as  the  nature  of
 cargo,  weather  conditions  etc.  Some-
 times  it  takes  VT  days  io  load  and
 unload  mv  ANDAMANS  and  m.v.
 NICOBAR.  During  the  days  when
 these  ships  are  not  in  Port  the  ste-
 vedoring  labour  is  depioyed  to  work
 on  the  inter-islands  ships.  This  labour
 3s  also  engageq  for  other  miscellaneous
 work  such  as  stacking  and  shifting
 grain  bags,  transporting  building  ma-
 teriats,  fencing  Government  residen-
 tial  buildings  and  offices  which  have
 not  been  provided  with  barbed  wire
 fencing  and  clearing  the  wild  vege-
 tation  from  compound  areas  of  the
 Government  buildings  including  those
 allotted  88  residences  to  officers.  This
 labour  is  also  suppiied  on  payment  to
 other  Government  Deparimente  ag  and
 when  required.
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 on  Public  land  in  Port Eagroshments

 Shri  K.  P.  Singh  Deo:
 Shri  M.  Ameruey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nume-
 rous  people  have  encroached  upon
 Government  land  in  Port  Blair;

 (b)  the  action  taken  against
 intruders;  and

 (c)  if  no  action  has  been  taken,  the
 reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Suir.

 (bd)  Action  has  been  taken  under
 the  Public  Premises  (Eviction  of  Un-
 authorised  Occupants)  Act,  1958.

 (c)  Does  not  arise.
 Ancient  Sculptures  in  Hoshiarpur
 $405.  Shri  Atam  Das:  Will  the  Min-

 ister  of  Education  be  pleased  to  state:
 (a)  whether  #  78  a  fact  that  some

 ancient  scultpres  have  been  found  in
 Hoshiarpur  District  of  Punjab;

 (b)  whether  it  is  also  a  fact  that
 Some  more  sculptures  have  also  been
 found  near  Kurukshetra;

 (९)  if  so,  whether  these  sculptures
 are  from  the  Mahabharata  era;

 (a)  whether  there  is  any  propgsal
 to  eet  up  a  museum  there;  and

 (e)  whether  the  excavation  work
 ig  still  going  on  there  to  fing  more
 sculptures?

 the

 थित  of  Education  (Shri  Bhagwat  Jha
 Ast):  (a)  Government  is  not  aware
 of  such  a  discovery.
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 (ec)  The  sculptures  mentioned  at  (७) above  do  not  belong  to  the  Maha- bharat  era,  but,  on  the  basis  of  their
 style  and  representation,  are  assign- able  to  the  early:  medieval  period,

 (d)  and  (e)  No,  Sur.

 Robbery  cases  in  Delhi
 5406.  Shri  Atam  Das:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  cases
 of  robbery  are  on  the  increase  in  the
 Capital,

 (b)  whether  xt  35  also  a  fact  that
 the  local  police  protects  such  robbers
 and  helps  them  to  commit  the  rob-
 beries,

 (९)  if  so,  the  steps  Government  are
 taking  to  avoid  such  robbery  cases;
 and

 (d)  whether  it  is  also  a  fact  that
 there  is  panic  among  the  inhabitants
 nearabout  Ring  Road  on  account  of
 these  robberies?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  No,  Sir.

 (b)  No,  Sir.

 (८)  Does  not  arise.
 (d)  No  Sir.

 wa  देवों  से  जाये  हुए  बारणारयो

 5407.  शी  नोचूराम  भहिरणार  :
 क्या  श्रम  तया  पुनर्थास  मंत्ती  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  गत  पार  वर्षों  में  किन  कित
 देशों  से  शरघाश्री  भारत  मे  शाये  झौर  उनकी
 संख्या  क्या  है;

 (ख)  देह  मे  किन  किन  सवालों  पर
 इस  शरणार्थियों  को  बसाथा  गया  दौर  उनकी
 सका  कितनी. है;  ौर
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 (4)  इन  लोगों  के  रोजगार  तथा
 झावास  के  लिये  केन्द्रीय  सरकार  ने  क्या
 व्यवस्था  की  है  ?

 अम,  रोगजार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्री  (भ  ल०  ना०  बिभ)  :

 (क)  से  (ग)  जानकारी  एकतल्ित  की  जा
 रही  है  झीर  उपलब्ध  होने  पर  सभा  की  भेज
 पर  रख  दी  जायेगी  rr

 Study  of  the  Railway  Porters
 Probiems

 5406.  Shri  George  Fernandes.
 Shri  Madhu  Limaye:
 Shri  ठ.  H.  Patel:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  his  Ministry  has  under-
 taken  a  study  of  the  problems  of  the
 Railway  porters  engaged  on  the
 various  Railway  Stations  in  the  coun-
 try;

 (b)  if  so,  the  terms  of  reference  of
 this  study  group;  and

 (९)  when  the  report  of  the  study
 group  38  likely  to  be  received?

 Tue  Ménitter  of  Labour  and  Reha-
 biltation  (Shri  Hathi):  (a)  A  study
 group  to  look  into  the  working  and
 living  conditions  of  Railway  Porters
 and  Vendors  is  23  the  process  of
 being  set  up.

 (b)  and  (c).  These  do  not  arise  for
 the  present.

 Repatriates  from  Burma
 5a,  Shrimati  Sushila  Rohatgi:  Will

 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  4o  state  the  total
 number  of  Burmese  repatriates  in  dif-
 ferent  States  in  the  country  State-
 wise?

 cording  to  the  information  received
 from  the  Embsssy  of  India,  Rangoon,
 155  833  cepatrlates  from  Burma  have

 SULY  12,  4967  Written  Answerg

 arrived  in  India  as  on  1-7=1967,  State-
 wize  details  are  given  in  the  State-
 ment  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No,  UT-0i4/

 67}.

 22352

 Civi]  Defence  Organisation
 54i@,  Shrimati  Sushila  Rohatgi:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state  whether  Government
 propose  to  make  Civil]  Defence  Organi-
 sation,  a  permanent  feature  in  view  of
 perpetual  threat  that  confronts  the
 country  from  Pakistan  and  China?

 The  Deputy  Minister  in  the  Minie-
 try  of  Home  Affairs  (Shri  K.  8,  Rama-
 swamy):  Yes  Sir.  A  recommendation
 to  this  effect  has  already  been  made
 to  all  State  Governments  and  Union
 Territory  Administrations.
 First  aid  and  fire  fighting  training  in

 Schools
 ‘S4ll,  Shrimati  Sushila  Rohatgi:

 Shri  Yashpal  Singh:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  rt  is  a  fact  that  first
 aid  and  fire  fighting  training  38  going
 to  be  introduced  in  all  recognised  in-
 stitutions  in  Delhi,  and

 (>)  whether  Government  contem-
 plate  to  introduce  simular  training  in
 all  recognised  school,  in  the  coun-
 try?

 The  Minister  ef  State  in  the  Minis-
 try  of  Edueation  (Shri  Bhagwat  Jha
 Asad):  (a)  Yes,  Sir.  The  Delhi  Ad-
 ministration  has  introduced  a  Civil
 Defence  Scheme  in  all  Secondary  and
 Public  Schookz  which  includes  ¢rain-
 ing  in  first  aid  and  fire  fighting

 (b)  The  propoasl  has  been  com-
 mended  to  all  State  Governments.

 Stenographers’  Examination,  7808
 ‘Bale,  Shri  M.  L.  Somdhi:  Wil}  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 {a)  whether  it  is  a  fact  that  in  the
 Stenographers’  Examination  conducted
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 by  the  U.P.5.C.  in  1986,  ह...  irre-
 gularities  were  noticed;

 (४)  whether  the  passages  selected for  dictation  were  rather  tough  for
 candidates  with  Matriculation  quahf- ation,

 te)  whether  the  speakers  were  not
 maintaming  the  speed  during  the
 period  of  dictation  and  because  of
 fiuctuations,  candidates  were  not  able to  catch  them;  ang

 (d)  whether  the  limit  of  only  two tests  for  Government  employees  can be  relaxed?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya Charam  Shukla):  (a)  No,  Sur

 (9)  The  dictation  tests  for  the  966
 Stenographers’  Examination  were  held an  November,  966  No  complaints about  alleged  toughness  of  the  pessa- Ses  set  for  dictation  have  so  far  been received.

 (९)  It  has  been  verified  that  there Were  no  fluctuations  in  the  speed  at which  the  passages  were  required  to be  dictated.

 (d)  The  restriction  of  two  chances for  appearing  in  the  Stenographers’
 Bxamination  38  relaxed  only  inthe case  of  candidates  belonging  to  the
 Scheduled  Castes  and  Scheduled
 Tribes  and  te  certain  other  categories *f  persons  notsfied  in  the  rules  for  the
 examination  It  cannot  be  relaxed  in
 any  other  case

 Iudustrial  Workers  in  Andaman  and
 Nicobar  Islands

 i3%  Shri  K.  RB.  Ganesh:  Will  the
 Minster  of  Labour  and  Rehabilira- tlom  be  pleased  to  state:

 (a)  the  number  of  industrial  wor-
 kers  in  the  Andaman  and  Nicobar
 Telands  who  are  covered  by  the  Em-
 plyee,  Provident  Fund  Scheme;

 (b)  the  percentage  of  such  workers
 to  the  total  number  of  industrial  staff
 in  the  territory;
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 (c)  whether  there  is  any  proposal  to extend  the  Employees’  Provident  Fund Scheme  to  the  Forest  Industry  and  the

 Stevedors  in  the  Island;
 (a)  if  so,  when  the  scheme  will  be

 finalised,  and
 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Labour  and  Sehaht-
 litation  (Shri  Hathi):  (a)  2,766  (as  on
 3i-3-87).

 (b)  Information  is  being  collected.
 (ce)  In  the  broad  group  of  forest  in-

 dustry,  saw  muls,  wood  seasoning
 kulns,  wood  preservation  plants  and
 wood  workshops  are  already  covered
 under  the  Employees’  Provident  Funds
 Act  and  the  Scheme  framed  thereun-
 der,

 As  regards  Stevedores  a  proposal  १०
 extend  the  Employees’  Provident
 Funds  Act  to  establishments  engaged
 in  loading  and  unloading  of  goods  at
 sea  ports  and  at  steamer  ghats  is  under
 consideration

 (ay  The  scheme  will  be  Analised
 after  the  concerned  interests  have
 been  consulted

 (e)  Does  not  arise

 Repatriates  from  Burma
 ‘Bala,  Shri  8.  Kunde:

 Dr.  Surya  Prakash  ह /
 Shri  M  C,  Majhi:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  Indian  nationals
 repatriated  from  Burma  after  the
 agreement  with  the  Burmese  Govern-
 ment

 (8)  the  number  of  these  repatriates
 from  Burma  belonging  to  Orissa;

 (c)  the  total  money  spent  on  reha-
 bilitating  these  refugees  in  India,

 (a)  how  much  of  this  amount  has
 ‘been  spent  in  rehabilitating  persons  of
 Oriya  origin  and  the  specific  schemes
 implemented  to  rehabilitate  them;
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 (e)  whether  Government  have  any
 other  schemes  of  rehabihtating  refu-
 gees  from  Burma  belonging  to  Orissa,
 and

 (f)  af  so,  the  details  thereof?
 The  Minister  of  State  In  the  “tins.

 try  ef  Labour,  Employment  and  Re-
 ‘habilitation  (Shri  L.  N.  Mishra):  (a)
 There  is  no  agreement  with  the  Gov-
 ernment  of  Burma  for  repatriation  of
 Indians  However,  1,55,523,  repatriates
 have  come  to  India  from  Burma  upto
 ‘1-7-67,

 (d)  About  1,840
 (ट)  A  sum  of  Rs  285,09  lakhs  has

 been  sanctioned  as  loan  and  Rs  47.76
 lakhs  as  grant  to  the  State  Govern-
 ments  for  rehef  and  Rehabshtation  of
 Burma  repatriates

 (d)  The  Government  of  Orissa  have
 spent  Rs  30i  lakhs  upto  3lst  Vay
 1967,

 The  Government  of  Orissa  oni  ¢
 given  rehabilitation  assistance  by  wat
 of  (i)  business  loans  to  733  persons
 at  employment  to  229  persons  and
 (ili)  educational  concessions  an:]  al]  t-
 ment  of  houses  to  29  persons

 (e)  and  (f)  The  State  Government
 have  under  consideration  a  proposal
 for  providing  land  to  the  repatriates.
 the  details  of  which  are  being  worked
 ७५६

 Will  the  Minister  of  Heme  Affairs
 be  Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Peking-
 oriented  Political  Group  called  “Tami'-
 nad  Red  Fiag  Movement”  is  active  in
 the  Madrag  State  for  the  last  two
 years;  and

 (h)  if  so,  Government’s  reaction  in
 this  regard?
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 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya Charan  Shukla):  (a)  Yea  Sir.  How-
 ever,  the  activities  of  the  “Red  Flag Movement”  are  mostly  confined  to  the
 Madras  city

 (b)  A  close  watch  over  its  activities
 is  being  kept

 Research  Training  Scholarship  Scheme
 ‘5416,  Shri  Jagannath  Rao  Joshi:

 hri  Yajna  Dutt  Sharma:
 Will  the  Minister  of  Education  be

 Pleased  to  state
 (a)  whether  :t  is  a  fact  that  for  the

 last  eight  months  or  so  the  amount  of
 scholarship  has  not  been  given  to  the
 scholarship  holders  which  they  are
 entitled  to  get  under  the  Research
 Training  Scholarship  Scheme,  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Education  (Dr.  Tri-
 guna  Sen):  (a)  No  Sir  Under  the
 Research  Training  Scholarship  Scheme, 000  scholarships  are  in  force  and  a
 sum  of  Rs  18,23,607,  has  been  remit:ed
 to  the  Universities  and  Research  Ins-
 titutions  where  the  scholars  are  work-
 ing  for  disbursement  to  them  ‘or  the
 perlod  November  966  to  June  9¢7
 (8  months),

 (b)  Does  not  arise.

 Theft  of  Dollar  Drafts  frem
 Postal  Custody

 ‘54,  Shri  Virendrakumar  shah:  W:!)
 the  Minister  of  Communications  be
 pleased  to  atate:

 (a)  whether  jt  2s  a  fact  that  dollar
 drafts  worth  €4000  were  found  to  have
 been  stolen  from  postal  custody  in
 Calcutta  recently;

 (b)  af  so,  whether  some  arrests  have
 been  made  in  this  connectspn  and  if
 30,  the  number  of  persons  arrested  and
 the  number  of  postal  employees  among
 them;  and

 (c)  the  action  taken  in  the  matter?
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 The  Minister  of  State  in  the  Depert-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I,  K.  Gujrai):
 (a)  "A  complaint  hes  been  received
 that  a  bank  draft  worth  four  thousand
 @ollars  was  stolen  from  a  postai  arti-
 ete  The  case  35  under  enquiry  with
 the  pohce.

 (b)  0  officials  of  the  P,  &  T  De-
 partment  and  5  outsiders  have  been
 arrested  m  connection  with  the  theft
 of  bank  drafts  from  postal  articles  at
 Calcutta.

 (e)  All  the  0  officals  have  been
 placed  under  suspension

 Archaeological  Survey  of  India
 Circles  in  Mysore  State

 54i8,  Shri  J.  मा,  Patel:
 Shri  George  Fernandes:

 Will  the  Mimster  of  Education  be
 pleased  to  state

 (a)  whether  it  is  g  fact  that  there
 is  no  circle  office  of  Archaeological
 Survey  of  India  in  Mysore  State
 though  there  are  more  than  500  na-
 tional  monuments  in  the  State,  and

 (9)  if  ४०,  the  reasons  therefor?
 The  Minister  of  Stete  in  the  Minis-

 try  of  Education  (Shri  Bhagwat  dhs
 Azad):  (a)  In  the  State  of  Mysore
 there  are  monumentsjsites  declared  to
 be  of  national  importance  numbering
 lite  under  500  Though  there  is  no
 Circle  exclusively  for  this  State,  at
 present  the  monuments  are  being  Jovk-
 ed  after  by  two  Circles  of  ths  Survey
 viz;  South-western  and  Southern,

 b)  The  question  of  reorgansation  of
 the  circles  hag  been  under  considera-
 tion  of  the  Government  of  Indis  but
 due  to  paucity  of  funds  it  has  noé  been
 possible  so  far

 Women’s  Polytechnic

 g4i9,  Shri  D.  D.  Jens:
 Shri  K,  ्,  Singh  Dee:

 Will  the  Minister  of  Edueatiqn  be
 Pleased  to  state:
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 Delhi  has  been  re-

 (b)  whether  :t  is  also  a  facc  taut
 the  institution  ७  being  shifted  trom
 its  present  location  to  some  far  off
 Place  which  will  put  the  students  to  a
 great  hardship;  and

 {c)  af  so,  the  action  taken  by  Gov-
 ernmen  in  this  regard?

 The  Minister  of  Education  (Dr.  Tri-
 guna  Sen):  da)  No,  Sir

 (b)  No,  Sir
 (c)  Does  not  arise,
 Aftack  on  Police  Party  ia  Dellu
 5420.  Shri  Hardayal  Devgun:

 Shri  Bal  Raj  Madhok:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state-
 (a)  whether  it  38  a  fact  that  a

 Police  patrol  party  was  attacked  by
 some  unidentified  persons  on  the
 i8th  June,  967  on  Ram  Jhans:  Road,
 New  Delhi;

 (०)  whether  any  vestigation  has

 =
 made  into  the  alleged  attack,

 ani
 (ce)  if  so,  the  details  of  assault

 and  the  action  taken  to  present  such
 incidents?

 The  Minister  of  State  in  the  Mi-
 nistry  of  Home  Affairs  (Shri  Vidye
 Charan  Shukh):  (a)  to  (c).  On
 18th June  3१67  a  police

 party
 con-

 sisting  of  one  Assistant  Sub-Insp<-
 tor,  one  Head  Constable  and  two
 Constables  was  on  patrol]  duty  near
 Thande  ‘Wallan,  Delhi  At  about
 7.§  pm.  when  they  reached  Rani
 Jhansi  Road,  the  A.SJ  directed  the
 Constables  to  check  the  juggies  near
 Rohtak  Road  as  the  police  had  in-
 formation  about  the  sale  of  ‘ahest
 liquor  there,  The  Constables  part-
 ed  Afer  that  when  the  ASI  and
 the  Head  Constable  were  standing
 on  Bani  Jhansi  Road,  two  ह...
 came  there  riding  on  a  scooter.
 Three  more  persons  who  were  their

 companions  appeared  sfmul-
 taneously,  Ope  of  them  aka  ,  8
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 ASI.  not  to  harass  them  and  said
 ‘Tum  Hamara  Picha  Chhoroge  Ya

 Nahin”  to  which  the  ASI,  replied
 that  they  should  give  up  the  sale  of
 illest  hquer  otherwise  the  checking
 would  continue,  On  thus,  they  .s-
 saulted  the  A.  S  I  with  an  open
 knife  The  Head  Constable  who  tried
 to  protect  the  A.SI  was  also  assaul-
 ted  The  ASI  received  738  knife
 injuries  and  the  Head  Constable  re-
 ceived  4  Both  the  injured  are  pro-
 greenng

 One  of  the  assailants  has  been
 arrested  The  search  for  the  others
 continues  A  case  u/s  807/353/832/
 48/I49  LP.C,  wags  registered  at  the
 Police  Station  Original  Road  and  is
 under  investigation

 Patrolhng  has  been  mtensified  in
 the  area.

 चंजाब  में  झान्ति  तथा  व्यवस्था  को  स्थिति

 $421.  भी  प्रकाशघधीर  शास्त्रों  :
 शची  रघुबीर  सिह  कास्त्री  :
 ह , उ  यवावन्त  सिह  कुदाचाह  :
 श्रो  आत्म  दास  :
 थी  शचि  कुमार  शास्त्री  :

 क्या  मह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  हाल  मे
 पजाब  के  कुछ  व्यक्तियों  का  एक  प्रतिनिधि
 मंडल  बंधान  मती  से  मिला  था  और  उसने
 ब्रघान  मती  के  साथ  पंजाब  की  झान्तरिक
 स्थिति  के  बारे  से  विचार  विमश  किया  था;

 ्)  क्या  यह  भी  सच  है  कि  उस

 प्रतिनिधि  बढल  के  सदस्यों ने  प्रधान  मंत्री  को
 बताया  था  कि  पंजाब  से  प्रराजकता  फैसी

 हुई ई  झझौर  वहां  पर  जीवन  तथा  सम्पत्ति
 सुरक्षित  नहीं  है;  भौर

 (ग)  यदि  हा,  तो  इसके  सम्बन्ध  में
 केमवीय  सरकार  की  क्या  प्रतिक्रिया  है  ?
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 गृह-कार्य  बंत्रालय  में  राज्य  मंत्री  (भो
 चिया  चरण  शुक्ल) ८  (क)  झौर  (ल).
 झखिल  भारतीय  कांग्रेस  समिति  &  हास  के
 झधिवेशन  के  दौरान  विभिन्न  प्रदेश  कांग्रेस
 नेता  गण  प्रधान  मंत्री  से मिले  थे  ।  पजाब  के
 विधि  तथा  व्यवस्था  सम्बन्धी  स्थिति  पर  विधार
 करने  के  लिये  विशेष  रूप  से  मिलने  वाले
 किसी  प्रतिनिधि  मंडल  के  बारे  मे  प्रधान
 मत्री  को  याद  नही  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  1

 पश्चिमोत्तर  सीमा  में  पाकिस्तानों  घुरूपेठियों
 हारा  गड़बड़ी  करने  का  प्रवास

 5422.  श्री  रघुवीर  ह  झा्त्ी ।.
 शी  प्रकाशबोर  शास्त्री :
 भी  we  दास  :
 थमी  शिक्ष  कुमार  झास्त्री  :
 शो  यहाचम्त  सिह  कुलचाह  :

 क्या  बह-कार्य  मतती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  यह  सच  है  कि  पाकिस्तानी
 भुसपैठियों  ने  पश्चिमोत्तर  सीमा  मे  किशन-
 गढ़  और  तनोट  के  बीच  तार  सेवा  और  जल

 सम्भ  रण  व्यवस्था  भ्रस्तव्यस्त  कर  दी  है,

 (ख)  क्या  यह  भी  सच  है  कि  बड़ी
 सख्या  मे  पाकिस्तानी  जासूस  इस  क्षेत्र  में
 चुम  भाये  हैं  और  वे  वहा  पर  गड़बड़ी  पैदा
 कर  रहे  हैं,

 (ग)  क्या  यह  भी  सच  है  कि  बे  लोग
 राजस्थान  से  जबरदस्ती  बहुत  से  बशुननों
 को  पाकिस्तानी  राज्य-क्षेत्र  भे  उठा  ले  गये
 है,  बौर

 (घ)  यदि  हा,  तो  इस  प्रकार  की
 बटनाझभों  को  रोकने  के  खिये  सरकार  +
 ह. ह  तक  क्या  कार्मबाही  की  है  ?

 मंत्री  (जी  RCT

 चब्हत्व)  :  (क)  जी  गहीं।
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 (=)  जी  नही

 (ग)  जो  नही  ।

 (घ)  ह... ह  ही  नहीं  उठता  ।

 बिहार,  मध्य  प्रदेश  तचा  उत्तर  प्रवेन  में
 अनिवार्य  विधय  के  रूप  में  झंप्रेयी  का

 हदाया  जाता

 5423.  भी  रघुबीर  सिह  शास्त्री

 क्या  शिक्षा  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  जया  बिहार,  मध्य  प्रदेश  तथा
 उसर  देश  में  शिक्षा  संम्धाशों  में  से  ऑ्प्रेजी
 को  ्रनिवाय  विषय  के  रूप में  हटाने का
 बिचार है;

 (थ)  यदि  हा,  तो  क्या  केखीय  प्रशासित
 क्षेत्रों  तथा  न्य  राज्यों  में  भी  ऐसी  कार्यवाही
 करने  का  विचार  है;  और

 (ग)  यदि  हां,  तो  इस  मामले  में  निर्णय
 कब  तक  लिये  जाने  की  सम्भावना  हैं  ?

 fee  मंत्रालय  में  राज्य  संत्री  (ली
 Werer  wr  झाखव)  :  (क)  राज्य  सर-
 कारों  से  सूचना  एकत  की  जा  रही  है  भौर
 सन्ता  पटल  पर  रख  वी  जाएगी  t
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 (a)  ऐसा  कोई  प्रस्ताव  बिचारा-
 श्लीन  नही  है

 (ग)  प्रश्न  नहीं  उठता  ।

 झाग्तरज्वीय  न्यायाधिक रण

 5424.  भरी  यवावन्त  सिह  कुझबाहू

 क्या  गृह-कार्य  मन्नी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  भन्त-
 रॉज्यीय  विवादों  की  जाच  के  लिये  एक
 राष्ट्रीय  न््यायाधिकरण  की  स्थापना  करने
 का  है,

 ख)  यदि  हा,  तो  कब;  भौर

 (ग)  यदि  नहीं,  तो  उसके  कारण
 क्या  है  ?

 त्री  (ली  ,मझबन्त  राक

 चब्ताण)  :  (क)  जी  नहीं

 (a)  प्रश्न  ही  नहीं  उठता

 (ग)  अन््तर्राज्यीय  विभाग  समान्यत्तः
 आपसी  विचार  क्मिर्श  तथा  समझौते  हारा
 तय  किये  जाने  चाहिए  |  ऐसे  मामलों  पर
 विचार  विमर्श  करने  और  उनके  बारे  में
 सिफारिश  देने  के  लिए  क्षेत्रीय  परिषदों  की

 बैठकों  का  भी  उपयोग  किया  जा  सकता  है  |

 अन््तर्राज्यीय  जल  विभागों  के  हल  के  लिए
 स्थाई  व्यवस्था  का  भी  ऑ्रल्तरज्यीय  जल
 विवाद  अधिनियम,  i9s6  के  अधीन  प्रबन्ध

 है  ।  भूतकाल  में  जब-जब  जरूरत  पड़ी  तब-

 तब  प्रत्येक  मामले  को  प्रकृति  भौर  प्रावश्य-

 कताप्रो  को  ध्यान  में  रखते  हुए  विशिष्ट
 झन्तर्रज्यीय  विवादों  के  हल  के  लिए  भायोग
 भ्रषवा  समितियां  नियुक्त  की  गई  है  1  मामले
 पर  सभी  पहलुभों  से  विचार  करने  के  बाद
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 सरकार  इस  निष्कर्ष  पर  पहुंची  है  कि  ऐ
 बिवादों  के  हल  के  लिये  किसी  स्थायी  झमि-
 करण  या  व्यवस्था  की  भ्रावश्यकता  नहीं  ।

 Armed  Mizos
 5425.  Shri  Marandi:  Will  the  Mi-

 nister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 armed@  Mizogs  were  seen  near  Imphal
 on  the  26th  June,  1967;

 (b)  if  so,  the  steps  taken  to  cap-
 ture  them,  and

 (c)  whether  it  is  also  a  fact  thet
 Mizo  National  Front  men  have  been
 found  in  various  parts  of  the  Sardar
 Hil)  Sub-division?

 The  Minister  of  State  in  the  Mi-
 nistry  of  Home  Affairs  (Shri  Vidya
 Charan  Shukia):  (a)  to  (c).  Accord-
 ing  to  reports  received  from
 Manipur  Administration,  no  armed
 Mazos  were  seen  near  Imphal  on
 26th  June,  1967.  However,  some
 MNF  armed  personne]  had  infiltrat-
 ed  into  Sadar  Hill  sub-division  and
 divided  up  into  several  groups.  Pat-
 rolling  by  the  police  haz  been  inten-
 sified  to  liquidate  these  gangs

 Sadachar  Samiti
 ‘S21,  Shri  P.  N.  Solanki:

 Shri  Rg  है,  Amin:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  organization  cal-
 Jed  Sadachar  Samiti  {s  still  in  exis-
 tenee;  and

 ()  if  so,  its  present  activities?

 The  Minister  of  Home  Affairs  (Shri
 .  B.  Chavan):  (a)  Yes,  Sir.

 (9)  According  to  the  Memorandum
 of  Association,  the  objects  of  the
 Semiti  are:

 Gi)  to  create  a  social  and  moral
 climate  which  will  foster
 moral  values  and  =  ethical
 living  and  discoyrage  anti-
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 social  attitudes  and  corrupt
 practices;  and  with  this  end
 in  view,  to  launch  an  inten-
 sive  and  widespread  cem-
 paign  in  the  country  for
 moral  awakening  and  social
 enlightenment;
 to  develop  the  will  and  ca-
 pacity  of  the  peopleto  fight
 and  eradicate  corruption  in
 all  forms;

 (ii)

 to  mobilise  the  strength  and
 resources  of  social  and  reli-
 gious  orgamsations  of  the
 country  for  eradication  cf
 corruption  in  all  forms;  and

 (iit)

 to  assist  in  the  redress  of
 people’s  grievances  relat-
 ing  to  all  forms  of  corrup~
 tion  and  set  up  a  suitable
 machinery  for  this  purpose.

 (iv)

 Supervisory  Staff  in  Coal  Mines

 5428,  Shri  8,  K.  Tapuriah:  wil
 the  Minister  of  Home  Affairg  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  flight  of  supervisory  per-
 sonnel  from  coal  mines  in  the  dis-
 turbed  areas  of  Burdwan  Dist.  due
 to  ‘Gheraos’  and  assaults  committed
 on  managers  of  mines;

 (b)  the  steps  taken  to
 safety  of  managerial  and
 sory  staff;

 (c)  whether  the  association  of
 managers  of  mines  has  made  any
 representation  in  this  regard;  and

 (a)  if  ”,  the  reaction  of  Govers-
 ment  thereto?

 The  Minister  of  State  ip  the  Mi-
 nistry  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Facts
 are  being  ascertained  from  the  State
 Government.

 (०)  and  (d).  Copies  of  memoranda
 from  some  individual  fisme  like
 West  Beng

 ensure
 supervi-
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 erat  नें  राज्यों  के  लिये
 कक  ot TT

 5429.  1 उ  प्रहाराज  fee  are
 *

 &  were  :

 nes  सिंह:
 ह ।  पिविधूक्षत  शास्त्री  :

 क्या  शुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकारी  सेबापों,  विशेष-

 क्र  भारतीय  प्रशासतिक  सेवा  ारतीय

 पुलिस  सेवा  शौर  भारतीय  विदेश  सेवा मे

 राज्यों  के  लिये  उनकी  कुछ  ज़नसंब्या  के

 ब्राधार  पर  कुछ  स्थान  प्रारक्षित  ao  जाते

 हैं;  शौर

 (ख)  यदि  नहीं,  तो  विभिनत  राज्यों
 और  संघ  क्षेत्रों  की पृथक  पृथक  संब्या  कितनी  हैं
 तथा  इन  सेवाओं  में  उनकी  प्रतिशता  कितनी

 कितती  है  ?

 संतजालय  में  शाश्य  मंत्री  (औ

 बिदा चरण शुक्ल) चरण  शुक्ल  )  :  (क)  जो  नही,  श्रीभान  t

 (a  )एक  विवरण  सभा  पटल  पर  रखी
 है।

 पुस्तकालय  में  रख  दिया।  tft  संख्या
 VA  =-1023)87)

 नकब  पदों  के  लिये  साक्षात्कार

 5430.  भी  सहाराज  सिह  अर्ली

 क्या  सृह-कार्प  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  सरकार  का  कि्ॉर्ट  जश्न
 दों  के  लिये  चयत  करने  के  लिये  कपे  जानें

 याने  साक्षात्कारों  की  महत्ता  कम  करने  का
 है।  और

 (ख)  यदि  नहीं,  तो  ऐसा  न  करने  के
 क्या  कारण  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या  चरण  शुंबल)  :  (क)  शौर  (छ).  भनु-

 मान  है  कि  “उच्च  पदों"  से  सदस्यों  का
 संकेत  ऊचे  वेतन  वाले  अ्रसैनिक  पदों  की  ओर
 है  जैसे  कि  भारत  सरकार  के  झ्रवर  सचिव
 तथा  उससे  ऊपर  के  पद  ।  भारत  सरकार
 के  प्रपीन  श्रेणी-!  के  पदों  पर  भरती  या  तो
 सीधे  और  या  पदोन्नति  द्वारा  की  जाती  हैं  ।
 श्रेणी-]  के  पदों  में  सीधी  भरती संघ  लोक
 सेवा  झायोग  द्वारा  प्रतियोगिता  परीक्षा  ग्थवा
 सॉक्षीत्कार  था  दोनों  के  द्वारा  कौ  जाती  है  ।
 इस  बात  का  भिश्चय  प्रत्येक  भामले  कौ
 आावश्यकताशो  के  श्राधार पर  सेवा  पद  से
 सम्बन्धित  प्रशासकीय  मत्ालय[विभाग  द्वारा
 सैंघ  लोक  मेवा  आयोग  के  परामर्श  से  किया
 जाता  है  कि  लिखित  परीक्षा  के  साथ-साथ
 साक्षात्कार  किया  जाना  चाहिये  प्रयवा
 साक्षात्कार  के  ग्राधार  पर  चयन  किया  जाना
 चाहिए  ।

 निचले  पदो  से  पदोन्नति  द्वारा  भरे  जाने
 वाले  श्रेणी-]  पदों  के  बारे  में  एक  विभा-
 गीय  पदोन्नति  को  समिति  की  सिफारिशों
 "के  ग्राधार  पर  पंदोन्नीत  के  उपयुक्त  श्रीक-
 कारियों  के  सेवावृतों  के  मूल्याकन  के  झाधार
 पर  चयन  किया  जाता  है  जिसके  साथ  सामा-
 न्यतः  सच  लोक  सेवा  श्ायोग  के  एक  सदस्य
 का  सम्बन्ध  होता  है  1  ऐसे  मामलों  में  व्यक्ति-
 गत  साक्षात्कार  को  'झावश्यक  नियम  नहीं
 समझा  जाता  किन्तु  प्रत्येक  मामले  की  झावश्य-
 कताप्रो  के  आधार  पर  इस  बात  का  निर्णय
 करता  प्रायोग  के  परप्रम्श  से  विभागीय
 पदोलति  की  समिति  इच्छा  पर  निर्भर
 करता  है  कि  साक्षात्कार  किये  जाएं  या
 नहीं  t
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 सरकार  की  इस  स्थिति  में  परिकर्तन
 करने  की  कोई  इच्छा  नहीं  है  ।

 संसदीय  सहायक  (पालियामेन्टरी  असिस्टेंट)

 543i.  wt  निहाल  सह  :
 शनी  मोलटू  प्रसाद  :
 शी  सहाराज  सिह  भारतो  :
 शी  शिवपूलन  झास््त्री  :

 क्या  शिक्षा  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  उनके
 अल्ालय  में  समदीय  सहायकों  के  दो  पद  है,

 (ख)  यदि  हा,  तो  क्या  एक  ही  व्यक्ति
 इनमें  से  एक  पद  पर  9  वर्ष  से  काम कर  रहा
 है;

 (ग)  क्या  यह  भी  सच  है  कि  इन
 दो  पदों  में  से  किसी  भी  पद  पर  ग्रनुसूच्तित
 जाति  अथवा  भप्नुसूचित  आदिम  जाति  का
 कोई  भी  कर्मचारी  नियुक्त  नहीं  किया  गया

 है;  और

 (थ)  यदि  हा,  तो  इसके  क्या  कारण
 है?

 शिक्षा  मंत्री  (डा०  ब्रिगुण  सेन)  :  (क)
 जी,  हा  ।

 (ख)  इन  'पदग्राहियों  में  से  एक
 47-8—966  से  और  दूसरा  2I-7I-
 १963  से  शिक्षा  मत्रालय  में  ससमद  सहायक

 के  पद  पर  काम  कर  रहा  है  t

 (ग)  जीहा।

 (घ)  ससद-सहायक  के  पदों  पर

 निवुक्तिया  व्यक्तियों  की  योग्यता  के  श्राधार
 पर  की  जाती  है  और  जाति  का  कोई  विचार
 तही  किया  जाता  है  ।
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 लिखा  मंत्रालय  में  दों  में  परिजर्तत  करना

 5432.  थी  शिवपूजन  ह |... . अ  :
 शो  भोत्तह  प्रसाद  :
 ह;  सहाराज  सिंह  भारती  :
 ह  निहाल  सिह  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  गतपांव  वर्षो  में  उनके  मंत्रालय
 में  सहायको,  अनुभाग  भ्रधिकारियों,  सबर
 सचिवो,  तथा  उच्च  भ्धिकारियों  के  कितने
 पद  क्रमशः  तकनीकी  सहायकों,  सहायक  शिक्षा
 अधिकारियों,  सहायक  शिक्षा  सलाहकारों  तथा
 उच्च  पदो  में  परिवर्तित  किये  गये;

 (ख)  न  पदों  को  परिवतित  करने
 को  क्या  झौचित्य  है,

 (ग)  क्या  सलाहकार  कर्मचारियों  को
 तकनीकी  पदों  पर  नियुक्त  किया  गया  है;
 झौर

 (घ)  यदि  हा,  तो  गेसा  करने  का  क्या
 कारण  है  ?

 शिक्षा  स्त्री  (डा०  जिगुण  सेन)  :  (क)
 विवरण  संलग्न  है  t

 (ख)  कार्य  की  आावश्यकतादओं  को
 दे  खते  हुए  पदों  को  बदला  गया  था  t

 (ग)  जी,  हा

 (घ)  इन  पदों  पर  कार्य  के  हित  में
 सलाहकार  अ्रधिकारी  तैनात  किए  गए  हैं  ।

 विवरण

 बदले  गए  पदों  का  बदले  गए  पदों  कैफियत

 पदनाम  की  संदया

 l.  सहायकों  के  पद  कोई  नही
 तकनीकी
 सदायकों  के
 पदो  में
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 बदले  गए  पदों  का  बदले  बए  पदों  केफियत
 पदनाम  की  संख्या

 2  अ्रमुभाग  अधि-  कोई  नहीं
 कारियो  के  पद
 सहायक  शिक्षा
 अधिकारियों  के
 पदों  में

 3.  भ्रवर  मचिवों  के  कोई  नही
 पद  सहायक
 शिक्षा  सलाहकारों
 के  पदों  में

 4  उप  सचिवों  के
 पद  अपर
 शिक्षा  सलाह-
 कारो  के  पदों  में

 5.  संयुक्त  सचिवों  के  तीन
 पद  सयुक्त  शिक्षा
 सलाहकारो  के
 पदो  में

 तीन

 शिक्षा-मंत्रालय  में  सकनोक्तो  सहायक
 5433.  श्री  निहाल  सिह  :

 थी  सोलह  प्रसाद  :
 श्री  महाराज  सिह  भारतों  :
 शी  शिवपृजन  शास्त्री  :

 क्या  शिक्षा  मत्रो  मह  बताने  की  क्रपा
 करेगे  कि

 (क)  क्या  यह  सच  है  कि  वित्त  मत्रा-
 लय  के  स्टाफ  निरीक्षण  यूनिट  ने  प्रपने
 निरीक्षण  के  दौरान  एक  रिपोर्ट  दी  है  जिसमें
 बताया  गया  है  कि  शिक्षा  मंत्रालय  में  तक-
 सीकी  सहायक,  ऐसे  गैर-तकनीकी  पदों  पर
 कार्य  कर  रहे  है  जिन  पर  सचिवालय  सहायकों
 को  कार्य  करना  चाहिए;

 (जल)  यदि  हा,  तो  ऐसे  पदों  की  सख्या
 क्या  है;

 (ग)  क्या  सरकार  का  विचार  ऐसे
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 पदों  पर  झनुसचिबीय  सहायक  निमुक्त  करो
 का  है;  शौर

 ह?
 (घ)  यदि  नही,  तो  इसके  क्या  कारण

 छिका  मंत्री  (डा०  जिगण  सेन  )  :
 (क)  जी,  नहीं  ‘7

 (ख)  से  (घ०  प्रश्न  नही  उठता।

 भ्रपराधों  को  समाप्त  करना

 5434.  श्री  राम  गोपाल  शालवाले  :
 श्री  भ्रात्म  दास  :
 श्री  'बडावंत  मिर  कुशबाह  :
 श्री  रघुबोर  सिह  शास्त्री  :
 श्री  प्रकादवोर  शास्त्री
 श्री  शिवकुमार  शास्त्री  :
 श्री  महंत  दिग्विजय  नाथ  :

 डा०  सम  प्रकाश  पुरा  :

 क्या  शिक्षा  भत्री  यह  बताने  की  कृषा
 करेगे  कि  :

 (क)  क्या  सरकार  का  विचार  अप-
 राधो  को  ममाप्त  करने  के  उद्देश्य  से  शिक्षा
 प्रणाली  में  कुछ  महत्वपूर्ण  परिवतन  करने
 का  है;

 (@)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है;  और

 (ग)  यदि  नहीं,  तो  ऐसा  करने  के
 क्या  कारण  हैं  ?

 शिक्षा  मंत्रो  (डा०  जिगुण  सेन):  |  क)  से
 (ग).  सरकार  शिक्षा  आयोग  को  सिफारिशो  पर
 विचार  कर  रहो  है  जिसका  उद्देश्य  अन्य  बातो
 के  साथ-साथ  राष्ट्रीय  शिक्षा  प्रणाली  को
 बदलना  शामिल  है,  जिसके  प्रमल  भे  जानें
 से  बाल-भपराध  में  झाम  तोर  से  कमी  होगी  ।
 फिलहाल  कोई  श्न्य  विशिष्ट  प्रत्ताव  विचारा
 धीन  नही  है  t
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 Dethi-Madras  Teleprinter  Circalt  for
 Universal  Press  Service

 ‘5436,  Shri  Jyotirmoy  Bam:
 Shri  हु,  M.  Abraham:
 Shri  Bhagaban  Das:
 Shri  E,  K.  Nayunar:
 Shri  Viswanatha  Menon:

 Will  the  Minster  of  Communica-
 tions  be  pleased  to  state:

 (a)  whether  a  leased  circuit  for
 teleprinter  between  Madras  and  New
 Delh:  has  been  sanctioned  for  the
 Universal  Press  Service;  and

 (b)  if  so,  when  the  connection  at
 the  two  ends  will  be  installed?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  LK.

 ‘Gujral):  (a)  Yes,  Sir,
 (b)  In  about  three  months

 R.MLS.  Division,  Kerala  Circle
 ‘5436,  Shri  E.  K.  Nayanar:  Will  the

 Minister  of  Communications  be
 pleased  to  state

 (a)  whether  there  is  any  shoriage
 of  staff  in  the  RMS  Division,  Ke-
 raja  circle;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I.  K,  Guj-
 ral):  (a)  Yes,  Sir

 (b)  Candidate,  have  been  recruit-
 ed  against  bu'k  of  the  vacancies  and
 are  undergoing  training  in  two
 batches  and  will  be  posted  after  com-
 pletion  of  the  same,  Recruitment
 will  be  made  shortly  against  vacan-
 cies  caused  by  recently  created  posts

 Mall  Van  Service  in  Kerala
 5437.  Shri  E.  K.  Nayanar:  Will  the

 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  Government  are
 aware  that  due  to  lack  of  co-ordina-
 tion  between  ्,  &  T.  Department
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 and  Railway  Authorities,  Mati  ‘Van Service  in  Kerala  hag  become  more
 difficult;  and

 (b)  if  so,  the  steps  taken  to  co-
 ordinate  the  work  between  1  &  द
 Department  and  the  Railway  Autho-
 rities?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I.  K.  Gaj-
 ral):  (a)  No  Sir.  There  is  no  lack
 of  co-ordination  between  the  P,  &  T.
 and  the  Railway  authorities.  Al]  the
 Sections  in  Kerala  Circle  have  been
 ptovided  with  adequate  number  of
 mail  vans  to  meet  the  daily  require-
 ments,

 (b)  The  question  does  not  arise.

 Employees  of  P.  &  T,  Department
 5438.  डक्स  George  Fernandes:

 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Minister  of  Communica-
 tieng  be  pleased  to  state:

 (a)  whether  certaazn  employees  of
 the  Posts  and  Telegraphs  Department
 from  Lucknow,  Allahabad,  Fategarh,
 Mathura,  Kanpur  and  Meerut  were
 given  special  training  in  operating
 teleprinter  machines,  sometime  dur-
 ing  last  year

 (b)  if  so,  where  the  ¢raining  was
 given  for  what  purpose  and  at  what
 cost;  and

 (c)  whether  these  employees  are
 now  posted  and  the  work  allotted  to
 them?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairg  and
 Communications  (Shri  I.  K.  Guiral):
 (a)  Yes_  Sir.

 (b)  The  training  was  given  in  tele-
 printer  operation  at  the  Agra  depart-
 menta]  training  class,  The  total  cost
 of  the  training  wag  Rs.  2,342

 (c)  Eight  of  these  officials  are  at
 preset  working  in  Kanpur  Employ-
 ment  Exchange  Combined  Office  as
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 Felegraphists.  The  remaining  &  are
 still  workig  as  postal  eignallers  and
 have  not  been  §  ह... ह  on  tele-
 printer  duty.  They  will  be  engaged
 ‘on  teleprinter  duty  es  and  when  tele-
 printers  are  installed  in  Combined
 Offices.

 Balietin  on  Sheikh  Abdullah's  health
 ‘Bie,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  ‘Guardian’  of
 London  has  published  a  letter  from
 ‘Tariq  Abdullah,  son  of  Sheikh  Ab-
 g@ullah,  alleging  Government  of  India’s
 reluctance  to  publish  a  bulletin  about
 Sheikh  Abdullah’s  health  and  the

 «edneequent  resentment  amongst  the
 Kashmiri  people;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  therew’

 The  Minister  of  Home  Affairs  (Shri
 है  B  Chavan):  (a)  Government  have
 seen  the  letter  published  in  the
 ‘Guardian”

 (b)  Sheikh  Mohammed  Abdullah
 hag  been  and  is  being  given  compe-
 tent  medical  treatment  and  his  close
 relatives  who  are  in  direct  touch  with
 him  are  fully  informed  of  the  state
 of  his  health  Government  do  not
 gonsider  it  necessary  to  issue  any  bul-
 Jetins  about  his  health,

 men  हीपलमूह  में  विशान  के  अध्यापक

 ‘5441.  भी  मशचन्त  सिह  कुशबाह  :
 थ्बी  राम  गोपाल  जञालचाले  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 ऊरेंगे  कि

 (क)  क्या  अन्दमान  द्वीप  समूह  में
 विल्ञाग  के  फ्रध्यापकों  की  कमी  है;
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 (w)  क्या  यह  सच  है  कि  वहां  पर
 अध्यापकों  के  सिए  निवास की  पर्याप्त  व्यवस्था
 नहीं  है;  भौर

 (्ग  )  यदि  हां,  तो  हस  बारे  #  क्या
 कार्येबाही  की  जा  रही  है  ?

 शिक्षा  संत्रालम  में  राज्य  मंत्री  (जो
 'मापबत  झा  झालाद)  :  (क)  से  (7).  झपे
 कित  सूचना  एकत्र  की  जा  रही  है  पौर यया-
 समय  सभा  पटल  पर  रख  दी  जायेगी  ।

 Khuda  Bakhsh  Private  Library,  Patas
 5442.  Shri  Shiva  Chandra  Jha:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  efforts  made  by  Government
 for  developing  the  Khuda  Bakhsh  Ori-
 ental  Public  Library  at  Patna  and  the
 money  spent  so  far  for  the  purpose;

 (9)  whether  Government  plan  to
 get  old  manuscripts  in  the  aforesaid
 Library  translated  into  Indian  Lan-
 guages;

 (९)  rs  go,  when;
 (a)  whether  Government  have  taken

 any  microfilms  of  these  rare  manue-
 scipts  so  that  these  can  be  used  by
 other  research  scholars  in  other  libe-
 aries;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minia-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  It  is  proposed  to  declare
 the  Khuda  Bakhsh  Oriental  Public
 Lobrary  Patna  as  an  institution  of  na-
 tional  importance  and  a  Bill  for  this
 purpose  was  introduced  in  the  ह...
 liamem  in  August,  ‘1965.  The  Bill,
 however,  lapsed  with  the  dissolution
 of  the  Third  Lok  Sabha.  The  ques-
 tion  of  reintroducing  the  Bill  is  under
 the  consideration  og  the  Government.

 The  Library  is  at  present  being  ail-
 ministered  by  a  high  powered  Board
 set  up  in  September,  962  under  a  Re-
 solution  of  the  Government  of  Bihar,
 with  the  Governor  of  Bihar  as  the
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 Chairman  and  with  representatives  of

 General,  Bihar  and  a  representative  of
 the  Khuda  Bakhsh  family.  A  sum  of
 Rs.  50,000  is  being  paid  annually  by
 the  Government  of  Bihar  to  the  Board
 and  the  Central  Government  pays
 additional  grants  to  cover  the  ह...
 diture  of  the  Library.  The  following
 grants  have  been  paid  dy  the  Central
 Government  to  the  Library  so  far:—

 Year  Amount  Purpose

 Rs.

 1962-65  36,000  Maintenance

 1963-64  50,500  Maintenance

 3964-65,  20,000  Maintenance

 66  30,000  Maintenarice
 7965  क्रि  Additions  and  as

 terations  to  the
 building.

 67  Maintenance TT
 69858  tthe  ०००

 tong  to  the  build-
 ang.

 (9)  and  (c).  No  such  proposal  at
 present  ig  under  the  consideration  of
 the  Board  or  the  Government.

 (d)  Yes,  Sir.

 (e)  Does  not  arise.
 Rebel  Mizo  Leaders

 5s.  Shri  Shiva  Chandra  Jha:
 Sari  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 self-styled  Mizo  Rebel  Home  Minis-
 ter,  Finance  Minister  and  Publicity
 Minister  who  have  been  captured  and
 brought  to  Delhi  would  be  put  on
 trial;

 (४)  if  so,  when  and  what  are  the
 specific  charges  against  them;  and

 (6)  ह... क  arrangements  made  for  their
 tial
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya,  Oba-
 ran  Shukla):  (a)  to  (०),  Two  promi-
 nent  Mizo  hostiles,  namely,  Sainghake
 ang  Sekhwaliana,  who  were  recently
 eaptureg  by  our  security  forces  have
 been  detained  in  pursuance  of  orders
 of  the  Deputy  Commissioner  Miso
 district,  under  rule  30(l)(b)  of  the
 Defence  of  India  Rules.  They  are
 lodged  in  the  Delhi  jail.  Investigatiow
 by  the  Assam  police  is  in  progress.

 Telephone  conaco'iens  in  Gauhatl
 i  Shri  Dhireswar  Ealita:  Will

 the  Minister  of  Communicationg  be
 pleated  to  state:

 (a)  the  number  of  applications  for
 telephone  connections  pending  in
 Gauhati  (Assam)  from  the  Ist  July,
 965  to  30th  June,  1967;  and

 (b)  when  these  connectiong  are
 likely  to  be  provided?

 The  Minister  of  State  in  the  Depart-
 te  of  Parliamentary  Affairs  aaé

 Communications  (Shri  I  x.  Gniral):
 (a)  6ii.

 (9)  The  existing  capacity  of  ex-
 change,  which  is  2800  lines,  is  deing
 expanded  to  4200  lines.  The  work  is
 likely  to  be  completed  by  the  end  of
 the  year,  thereafter  the  pending  app-
 licants  will  be  given  connections  pro-
 gressively.

 Wage  Board  for  Non-Journalists
 oT  Shri  D.  ए  Sharma:  Will  the

 Minister  of  Labour  and  Rehabilitation
 de  pleased  to  state:

 (a)  whether  the  report  of  the  Wage
 Board  ¢or  Non-Journalists  has  beet
 received  and  considered;

 (७)  if  so,  :ta  main  recommendations;
 and

 (eo)  the  steps  taken  to  implement
 them?

 The  Minister  of  Labour  andl  Reha-
 bititation  (Shri  Hathi):  (2)  The  Boarf
 it  ig  understood  have  finalized  its  re-
 commendations  but  the  report  is  stilt
 awaited.

 (9)  and  (c).  Do  not  arise.
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 Jastitute  of  1 ा  Studies
 Bhri  D.  oa.  Sierme:  Win  the

 Minister  of  Edmcation  be  pletaed  to
 state:

 (a)  whether  the  Institute  of  tstori-
 eal  Studies  which  undertook  ip,  i963
 a  five  year  programme  to  COMpe  a

 of  diographies  of  Indian
 Jeadara  fram  the  sary»  22

 century  to  947  has  run  into  financial
 difficulties;

 (b)  whether  Government!  have  ७९९०
 urged  to  have  considered  the  desira-
 dility  of  assisting  the  Institute  in  the
 matter;  and

 (ec)  if  so,  the  regult  thereof?

 Tho  Minister  of  State  in  the  prinis.
 try  or  Education  (Shri  Bhagwa:  yha
 Asad):  (a)  and  (b).  Yes,  Sir.

 (c)  Government  have  paid
 a  sum  of  Rs.  50,000  to  the  Institute
 and  an  additional  sum  of  Rs,  59000 has  been  agreed  for  payment

 Nagaland-Assam  borde,

 5447.  Shri  Eswara  Reddy:  Wy);  the
 Minster  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  52  on  the  24th  May,  3987
 and  state:

 (a)  whether  the  suggestion  of
 Nagaland  Chief  Minister  for  the
 appointment  of  a  Boundary  Commis.
 sion  to  settle  the  border  dispute  pet-
 ween  Nagaland  and  Asssm  ha,  peen
 eonsidered;  and

 @)  if  0,  the  decision  taken  in  the
 matter?
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 Mobile  Pet  Offices
 5448.  Shri  S,  K.  Tapuriah:

 Shri  Meetha  Lal:
 Will  the  Minster  of  Communtioa-

 tions  be  pleased  to  viate:
 (a)  the  number  of  Mobile  Post

 Offices  working  in  the  various  parte  of
 the  country  at  present;

 (b)  the  expenditure
 them  every  year;  and

 (c)  whether  this  service  has  been
 of  considerable  benefit  to  the  public?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I,  K.  Gujral):
 (a)  4

 (b)  Information  in  this  regard  328
 being  collected  A  statement  will  be
 laid  on  the  Table  of  the  Sabha  short-
 ly.

 fe)  Yes  Sir.

 Teleprinter  Lines
 5449.  Shri  K.  Tapuriah:

 Shri  Meetha  Lal  Meena:
 Will  the  Minster  of  Commanica-

 tions  be  pleased  to  state:
 (a)  the  number  of  applications

 pending  for  teleprinter  lines  at  pre-
 sent  in  the  country;

 (9)  the  number
 during  1966-67;  and

 (ce)  the  reasons  for  defay  in  grant-
 ing  permission?

 The  Minister  of  State  in  the  De-
 partmente  of  Parliamentary  Affairs
 end  Communicationg  (Shri  LK.
 Gujral):  (a)  160,

 (0)  57
 (९)  Fifty  one  of  the  760  apphcants

 have  been  intimated  that  %  is  not
 possible  to  provide  the  circuits  at
 present;  25  applicants  have  been
 Offered  the  terms  of  rental  and  84
 applications  are  under  examination  to
 ascertain  the  technica]  feasibility  of
 providing  the  circusts.

 incurred  on

 of  lines  granted
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 Claims  om  properties  by  Nizam
 450,  Shri  S.  A.  Agadi:  चापा  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Nizam  of  Hyderabad  is  claiming  the
 properties  known  as  ‘Iwan-i-Shahi’,
 ‘Ikram  Sara’  and  Jail  Gardens
 situated  in  Gulbarga  of  Mysore  State
 along  with  some  more  landed  proper-
 ties  in  Andhra  Pradesh  and  other
 States;

 (bd)  if  so,  the  details  and  approxi-
 mate  values  thereof:

 (c)  whether  the  said  properties  are
 included  in  the  schedule  of  properties
 mentioned  पा  the  Instrument  of  Acces-
 sion  andjor  im  the  Covenant  entered
 into  between  the  Union  Government
 and  the  then  Nizam;

 (a)  whether  the  Nizam  has  object-
 ed  to  the  Mysore  State  Government
 interfering  with  the  said  properties;
 and

 (९)  uf  ७०,  the  details  of  action  taken
 thereon?

 The  Minister  of  Home  Affairs  (Shri
 हु.  8.  Chavan):  (a)  to  (c).  According
 to  the  information  furnished  dy  the
 Government  of  Mysore  and  Andhra
 Pradesh,  H.E.H.  the  Nizam  of  Hydera-
 bad  hag  not  claimed  any  of  these  pro-
 perties.  These  have  also  not  deen
 included  among  the  private  properties
 of  the  Nizam  of  Hyderabad.

 (d)  and  (९),  Do  not  arise.

 Scholarships  for  studies  abroad

 Will  the  Minister  of  Education  be
 pleased  to  s.ate:

 (a)  whether  it  is  &  fact  that  the
 quantum  of  Government  scholarships
 to  our  students  studying  abroad  in
 terms  of  foreign  exchange  stands  re-
 duced  to  the  extent  of  devaluation  of
 our  Rupee;
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 )  $£  80,  whether  Government  are
 aware  of  the  hardships  caused  to
 these  students;  and

 (९)  the  steps  Government  propose
 to  take  in  this  regard?

 The  Minister  of  State  in  the  Mials-
 ह 4  णी  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  The  quantum  of  scholar-
 ships  for  overseas  studies  under  the
 Shemes  administered  by  the  Ministery
 of  Education  does  not  stand  reduced
 due  to  devaluation  of  the  Indian
 Rupee.

 (b)  and  (c).  Do  not  arise.

 पंजाब  शौर  हरियाना  के जुदिदाल  धफसर

 5452.  शी  Wo  प्र०  ह्वानी  :  क्या

 गृह-कार्य  मंत्री  7  जून,  967  के  भ्रतारांकित
 प्रश्न  संख्या  770  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पंजाब  भौर  हरियाना  के  कितने
 न्यायिक  भ्रधिकारियों  (जुडिशल  अफसरों)
 ने  दिल्ली  न्यायिक  सेवा  में  लिये  जाने  के  लिये
 आवेदन-पत्र  दिये  थे  और  उनमें  से  कितने
 अधिकारियों  को  चुना  गया,

 (=)  क्या  यह  सच  है  कि  उस  समय
 कोई  न्यायिक  विनियामक  झादेश  न  होते  पर
 भी  दिल्ली  उच्च  न्यायालय  ने  न््याथिक  अधि-
 कारियों  को  चुना  था,

 (ग)  क्या  उसने  उनको  चुनने  के
 समय  संघ  लोक  सेवा  आयोग  तथा  उप
 राज्यपाल  से  परामर्श  किया  था;  और

 (घ)  यदि  नही,  तो  इसके  क्या  कारण
 थे?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री

 ी  विद्या  चरण  शुक्ख)  :  (क)  भोर  (ल).
 संघ  राज्य  क्षेत्र  दिल्ली  के  लिए  न्यागमिक

 सेवा  बर्ग  नहीं  बनाये  गये  हैं।  किन्तु  दिल्ली
 के  लिए  एक  सग  उच्च  स्यायालव  की  स्थॉ-
 पना  के  होने  पर  पंजाब  तथा  हरियाता  के  उच्च
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 ध्यायालयों  ने  झपने  वरिष्ट  स्यायिक  खंब
 तथा  राज्य  सिविल  सेवा  के  भ्रधिकारियों  से
 पूछा  कि  क्या  दिल्ली  स्यथामिक  सेवा
 खंब  का  निर्माण  होने  पर  थे  उसमें  नियुक्ति
 के  लिये  इज्छृक  होंगे  यदि  कभी  उनका
 निर्माण  हो  तो  i9  व्यक्तियों  ने  वरिष्ट
 स्थायिक  सेवा  संवर्ग  मे  भौर  123,  व्यक्तियों
 ने  झ्रधीनस्थ  न्यायिक  सेवा  संवर्ग  में  नियुक्ति
 के  लिये  इच्छा  प्रकट  की  ।  पंजाब  तथा  हरि-
 थाता  उच्च  न्यायालय  के  मुख्य  न्यायाधीशों  ने
 बरिष्ट  न्यायिक  सेवा  संवर्ग  क ेलिए  9  व्यक्तियों
 तथा  दिली  के  लिये  प्रधीनस्थ  न्यायिक  सेवा
 संवर्ग  का  निर्माण  किये  जाने  पर  उसमें
 नियुनित  के  लिये  38  व्यक्तियों  को  चुना  t

 ae  में  38  व्यक्तियों में  से  7  ब्यक्तितयों ने
 झपना  नाम  वापिस  ले  लिया  qd

 (4)  शौर  (घ).  दिल्ली  के  लिये
 स्यायिक'  सेवा  सवर्गों  का  भी  तक  निर्माण

 नहीं  किया  गया  हैं।  झतः  प्रश्न ही  नहीं  उठता  1

 ऐसे  संवर्गों  के  बनने  तक  के  लिये  चुने  हुये
 भ्रधिकारियों  भें  से  प्रतितियुक्ति  के  भाधार

 घर  नियुतितियां की  गई  हैं  ।

 चमेपुरा  (बिल्लो)  में  सकान  गिरने  की  घटना

 5453.  डा०  सूर्य  प्रकाश  पुरो  :
 भी  यश्ञचनत  सिह  कुषाबाह  :
 शो  प्रकाइबीर  झास्जी  :
 थ्बी  प्रात्म  दास  :
 थनी  रघवोर  सिह  शाह्त्रो  :
 थनी  शिव  कुमार  शास्त्री  :

 क्या  गृह-कार्य  मंत्री  28  जून,  967
 के  प्रतारांकित  प्रश्न  संख्या  3897  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कक  :

 (क)  क्या  दिल्ली  में  घर्मेपुदा  में
 ड  अगस्त,  966  को  मकान  गिर  जाने

 से  सम्बन्धित  जांच  के  प्रतिवेदन  की,  जो  दिल्ली
 प्रधासन के  विचाराधीन  था,  एक  प्रति  इस
 ीच  सभा  पटल  पर  रख  दी  गई  है;
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 (a)  यदि  नहीं,  तो  इसके  कया  कारत
 हैं;  धौर

 (ग)  इस  प्रतिवेदन  की  कब  तक
 सभा  पटल  पर  रखे  जाने  की  सम्भावना है  ?

 मूह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (भी
 जिला चरण  शुक्ल)  :  (क)  प्रतिवेदन  प्ाज,
 भर्यात्  22  जुलाई,  1967  को  सदन  के
 सभा  पटल  पर  रखा  जा  रहा  है  ny

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  ny

 धर्मपुरा  (बिल्ली)  में  मकान  गिरने  की  घटना

 5454.  डा०  सूर्य  प्रकाश  पुरी  :
 ह , उ  बदावन्त  सिह  कुदायाह  :
 थी  प्रकाशबीर  झास्त्री  :
 शी  धात्म  दस  :
 भरी  रघुबीर  सिह  शास्त्री  :
 थी  शिव  कुमार  शास्जी  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  दिल्ली  पुलिस  ने  दिल्ली
 नगर  निगम  भथवा  उस  मकान  मालिक  के
 विरुद्ध,  जो  धमंपुरा  (दिल्ली)  में  25  प्रगस्त,
 2966  को  गिरा  था  और  जिसके  परिणाम-

 स्वरूप  चौदह  व्यक्तियों  की  मृत्यु  हो  गई  थी,
 कोई  कार्यवाही  की  है,

 ख)  यदि  हां,  तो  की  गई  कार्यवाही
 का  पूरा  व्यौरा  क्या  है;  भौर

 (ग)  यदि  नहीं,  तो  इस  मामले  में
 झब  तक  कोई  कार्यवाही  मे  की  जाने  के  क्या
 कारण  हैं  ?

 सुहु-कार्य  मंत्रालय  में  राज्य  मंत्री  बी
 लिखा  जरण  शुक्ल)  :  (क)  से  (ग)-
 15  झगस्त,  966  की  थाना  कोतवाली  में
 भारतीय दंड  संहिता  की  धारा  282  3044  के
 झधीन  एक  आला  एफ०झाई०  झार०  क
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 566  दर्ज  कप  सिया  गया  है।  26  धगस्त,
 i966  को  इस  मकान  के  गिरते  की  जांच

 के  लिये  एक  जांच  झावोग  को  नियुक्ति  किये
 जाने  पर  मामले  की  पड़ताल,  भायोग  हारा
 जांच  पूरी  किये  जाने  तक  के  लिये,  रोक  दी
 गई  ।  झायोग  की  सिफारिशों  पर  दिल्ली  नगर
 निगम  के  परामर्श  से  दिल्ली  प्रशासन  हारा
 विचार  किया  जा  रहा  है  पुलिस  हारा  जांच
 जो  स्थगित  कर  दी  गई  थी  फिर  से  बालू  करने
 पर  भी  विचार  किया  जा  रहा  है  ।

 Child  jifting
 Shri  Ram  Kishan  Gupta:  Will

 the  Minister  of  Home  Affaire  be
 pleased  to  state:

 (a)  whether  the  child  lifting  menace
 38  still  rampant;

 (b)  if  so,  the  total  number  of  child
 lifting  cases  reported  throughout  the
 country  and  also  State|Territory-wise
 during  966  and  1967  so  far;

 (c)  the  steps  taken  to  curb  this
 menace;  and

 (a)  whether  the  Indian  Penal  Code
 35  proposed  to  be  amended  to  provide
 more  deterrent  punishment  for  this
 Crime?

 The  Minister  of  State  in  the  Minis-
 try  ef  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (d).  The  in-
 formation  so  far  received  from  the
 State  Governments  and  Union  Terri-
 tories  ig  furnished  in  the  Statement
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-06/
 67}.  Information  from  the  remsining
 States  will  be  laid  on  the  Table  of
 the  House  when  received.
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 Shri  Swell!
 Ski  D.  C.  Sharma:
 Shri  Bedabeata  Barua:
 Shri  ्,  K.  Sanghi:
 Shri  ¥.  A.  Pras:
 ह...  Ghiva  Chandra  Jha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 27234

 (a)  the  steps  taken  to  ascertain  and
 inquire  into  the  allegation  that  there
 is  hand  of  the  Chinese  and  other  fore-
 ign  countries  in  the  Naxalbari  tur-
 moil;  and

 (b)  the  outcome  of  the  inquiry,  if
 any,  made  into  the  matter  so  far?

 The  Minister  of  Home  Afsirs  (Shri
 ¥.  B.  Chavan):  (a)  and  (b).  Neces-
 sary  vigilance  is  being  maintained.
 The  recent  broadcasts  by  Peking  radio
 supporting  the  ‘armed  struggle’  in
 Naxaibari  as  well  as  the  news  items
 put  out  dy  Hsinhua  News  Agency  and
 an  editorial  entitled  “Gpring  Thun-
 der  Over  India”,  appesring  in  the
 People’s  Daily  of  5th  July,  ‘1967,  indi-
 cate  the  great  interest  of  the  Chinese
 in  the  activities  of  the  extremists  In
 the  Naxalbari  area.

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Accountant-General  Centra]  Revenues
 has  criticised  the  Delhi  University  for
 its  failure  to  exhibit  in  its  balance
 sheets,  gifts  of  equipments  and  books
 received  from  the  foreign  agencies

 (b)  whether  it  is  also  a  fact  that
 the  Auditors  have  also  criticized  the
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 wat  the  basement  of  the  Botany  Depart-
 ment;  and

 (९)  #  50,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Rducatien  (Dr.
 दि... क  Sen):  (a)  Yes,  Sir,

 (9)  Yes,  Sir.

 (e)  The  University  has  accepted  the
 suggestion  of  the  Audit  for  the  in-
 clusion  of  the  value  of  gifts  received
 from  abroad  in  the  Balance  Sheet
 and  has  asked  its  Departments  to
 furnish  the  particulars  of  such  gifts
 and  their  value.

 With  regard  to  the  expenditure  on
 the  installation  of  air-conditioning
 plants,  the  University  has  clarified
 the  position  to  the  Audit  and  the
 matter  is  under  correspondence.

 Roles  for  Tratsaction  of  Busines
 under  Union  Territories  Act,  2983

 5458.  Shri  Sequeira:  चा  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  2365  on  the  i4th
 June,  1967,  and  state:

 (a)  whether  it  is  a  fact  that  the
 Rules  for  the  more  convenient  trans-
 action  of  business  with  the  Ministers
 in  each  of  the  Union  Territories
 have  not  been  published  anywhere;
 and

 (b)  if  so,  whether  on  re-considera-
 tion  Government  propose  to  lay  a
 copy  of  the  rules  on  the  Table  of
 the  House?

 The  Deputy  Minister  in  the  Minis-
 try  of  Heme  Affairs  (Shei  E,  8.
 Ramaswamy):  (a)  Yes,  Sir.

 tb)  No,  Sir.

 33a26

 2.48  hrs.
 CALLING  ATTENTION  TO  MAT-

 TER  OF  URGENT  PUBLIC
 IMPORTANCE

 RSPORTED  MOVEMENT  OF  CHINESE  ARMY
 On  Buvutan-Sraxms  sonvnas

 Shri  8,  Kundu  (Balasore):  |  call
 the  attention  of  the  Minister  of
 Defence  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a  statement  there-
 on:

 The  reported  movement  of  a
 Chinese  armed  division
 specialised  im  sabotage  acti-
 vites  on  Bhutan  and  Sikkim
 borders,

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  Mr.  Speaker,  Sir,
 Government  have  seen  a  press  report
 of  a  Japanese  Language  Radio  Mos-
 cow  broadcast  to  the  effect  that  China
 has  moved  a  Division  specialised  in
 sabotage  activities  into  the  mountain-
 ous  area  bordering  Bhutan.  The
 threat  from  China  to  India  and  its
 neighbours  is  a  continuing  one.

 As  I  had  indicated  in  a  statement
 made  by  me  on  the  floor  of  the  House
 on  16th  June,  3967  in  response  ta  a
 Calling  Atfention  Notice,  Chinese
 forces  have  for  a  ong  time  now  been
 in  position  in  strength  across
 Northern  borders.  However,
 House  may  rest  sssured  that  all
 developments  across  our  borders  are
 duly  taken  note  of  and  suiteble  mea-
 sures  taken  wherever  necessary  to
 safeguard  our  security  and  territorial
 integrity.

 aware,
 Jawaharla)  Nehru  had  stated
 February,  963  on  the  floor
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 [Shri  Swaran  Singh]
 “The  Government  of  India  will  on  a
 request  by  the  Bhutan.  Government,
 be  prepared  to  give  them  all  neces-
 sary  assistance  for  the  defence  of  the
 territorial  integrity  of  Bhutan”.  Gov-
 ernment  stand  by  that  statement,

 Shri  हैं,  Venkatasubbaiah  (Nandyal):
 What  about  Sikkim?

 Shri  Swaran  Singh:  About  Sikkim,
 I  have  already  on  an  earlier  occasion
 clarified  the  position,  that  we  have
 treaty  obligations  with  regard  to  the
 defence  of  Sikkim.

 Shri  Hem  Barua  (Mengaldai):  There
 have  appeared  reports  about  concen-
 trations  on  the  Srkkim  border  also.

 Shri  S.  Kundu:  Thuis  is  a  very  im-
 portant  question.  There  is  radio  and
 press  propaganda,  and  there  are  at-
 tempts  by  the  Chinese  to  sabotage  the
 internal  defence  of  certain  countries
 of  Asia,  which  have  assumed  a  sinister
 significance  particularly  when  Mao
 has  been  repeatedly  saying  that
 power  grows  out  of  the  barrel  of  a
 gun.  Such  menacing  propaganda  has
 been  going  on  recently  in  Bhutan.  One
 of  the  Indian  officers  there  was  man-
 handled  and  beaten  with  the  butt  of
 a  gun.  There  is  also  a  strong  rumour
 that  the  sabotage  activities  of  the
 Chinese  are  spreading  rapidly  in
 Bhutan,  The  hon.  Minister  says  we
 have  got  no  information  from  the
 Bhutan  Government.  Under  the
 treaty  the  Minister  can  get  informa-
 tion,  all  sorts  of  information,  when
 auch  a  serious  threat  has  broken  out.
 When  this  call  attention  notice  was
 given,  the  hon,  Minister  did  mot  take
 any  care  to  get  that  information;  no
 treaty  forbids  his  getting  definite  in-
 formation,  and  he  simply  says  that
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 essurance,  but  we  were  caught  un-
 wares.

 Mr,  Speaker:  This  is  exactly  a
 speech.

 Shri  s.  Kundu;  My  question  7
 this,  Let  the  hon.  Minister  now
 definitely  ascertain,  and  report  to  the
 House  at  the  earliest  possible  date,
 from  his  own  sources  whether  the
 apprehension  caused  by  the  report  in
 the  press  among  the  public  it  true  or
 not.

 Shri  Swaran  Singh:  Apprehension
 in  the  minds  of  China’s  neighbouring
 countries  is  understandable,  and  the
 menacing  postures  of  the  Chinese  on
 the  borders  of  these  mountainous
 countries  and  opposite  our  own  bor-
 ders  are  a  matter  of  grave  concern
 to  us  and  to  other  countries.  This
 as  the  information  that  was  specifical-
 ly  asked,  about  the  movement  of  a
 particular  division  on  the  Bhutanese
 and  Sikkumese  border,  and  I  have
 tried  to  trace  the  origin  of  this  re-
 port,  and  I  have  mentioned  in  my
 statement  the  origin  of  this  report
 Under  our  treaty  obligations,  the  re-
 quest  has  to  come  from  the  Govern-
 ment  of  Bhutan,  and  I  will  appeal  to
 the  hon.  members  that  while  dealing
 with  our  neighbours  we  should  also
 respect  their  gusceptibilities  and
 should  not  say  anything  which  might
 create  wrong  understanding  or  wrong
 appreciation  of  our  attitude  in  the
 minds  of  those  neighbouring  coun-
 tries.

 Shri  ्,
 lore):  You  could  have
 Russian  sources.

 Mr,  Speaker:  Will  you  kindly  sit
 down?  You  are  not  calied.

 The  question  put  is  this.  Suppose
 the  Bhutan  Government  fails  to  give
 us  information  about  the  Chinese
 armies  and  all  that,  have  we  any
 method  of  getting  it?

 Shri  Swaran  Singh:  There  is  no
 refusal  by  the  Birutanese  Government
 to  give  ह. अ  information,  In  fact,

 Krishnamoorthi  (Cudda-
 got  it  from
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 thay  always  are  very  co-operative
 ang  give  information  to  us.  And
 this  was  a  way  of  saying  that  so  far
 the  Bhutanese  Gevernment  them-
 selves  have  not  Zot  any  information,
 otherwise  they  will  pass  that  infor-
 mation  to  us.

 aft  रबी  राव  (पुरी)  :  भष्यक्ष  महोदय,
 962  के  चीन  के  आक्रमण  के  दिन  से  ऐसा

 मालूम  होता  है  कि  सरकार  का  जासूसी
 का  जो  काम  है  वह  झसफल  रहा  है  क्या
 मंत्री  महोदय  बतायेंगे  कि  क्या  यह  खबर
 जो  उन  को  मिली  है  वह  रूसी  सूत्र  से  मिली
 है  रूस  की  सरकार  ने  सब  से  पहले  यह  अबर
 दी  है  यदि  यहप्सही  है  तो  क्या  रूस  सरकार
 के  यह  खबर  देने  के  बाद  भारत  सरकार  के
 कोई  मंत्री  या  विदेश  मतालय  या  रक्षा  मंत्रालय
 में  रूत  सरकार  के  साथ  कोई  सलाह-मशविरा
 किया  था,  झ्रग र  किया  था  तो  सदन  को  बताना
 चाहिये,  अगर  नही  किया  तो  फौ  रन  उन  के  साथ
 सम्पर्क  कर  के  इस  के  बारे  में  कार्यवाही  करनी
 चाहिये

 Shri  Swaran  Singh:  According  to
 my  mformation,  no  special  contact
 hag  been  established  with  the  Soviet
 Government  to  ascertain  or  to  verify
 the  correctness  of  this  information.
 This  appeared  in  a  Japanese  language
 broadcast  according  to  a  press  re-
 port,  the  origin  being  Moscow,  some
 Soviet  radio.  It  is  not  customary
 that  merely  on  hearing  a  radio  report,
 we  rush  to  the  Soviet  Government
 and  get  confirmation  or  otherwise.
 This  appeared  in  the  newspapers  only
 a  couple  of  days  ago.  We  will  cer-
 tainly  investigate  it  further,  and  I
 will  be  very  glad  to  give  information
 to  the  House  if  there  is  any  infor-
 mation  worth  giving.

 Mr.  Speaker:  He  will  further  in-
 vestigate  it,

 Shri  Hem  Barua:  On  a  point  of

 borders  (C.A.)
 Japanese  language  which  gave
 news.  He  should  know  that.

 Shri  जा,  L.  Sondbi  (New  Delhi):  In
 9862  to  those  who  have  analysed  this
 situation,  it  appeared  that  there  was
 not  enough  military  and  political  co-
 ordination  in  the  Government  of
 India.  In  asking  a  question  I  will
 just  by  way  of  preface  say  that  today
 in  Burma,  Nepal  and  the  whole  of
 South  Asia,  we  find  that  the  Chinese
 have  come  out  of  their  previous
 cautious  and  flexible  policy  and  it
 seems  that  Mao’s  struggle  against
 those  whom  he  regards  ag  revisionists
 78  entering  a  decisive  phase.  The
 question  38  about  the  help  and  aid
 which  this  particular  writ  of  the
 Chinese  armed  forces  which  is  specias
 lising  in  sabotage  activities  may  give.
 Will  the  hon.  Minister  tell  us  the  steps
 he  is  going  to  take  to  prevent  guid-
 ence  and  help  reaching  the  revolu-
 tionary  groups  or  groups  believing
 themselves  to  be  revolutionary  groups
 operating  in  ffiis  whole  strategic  area?
 Is  he  aware  of  this  shift  in  the  mili-
 tary  and  political  strategy  of  the
 Chinese  and  is  he  taking  steps  to
 meet  this  mew  challenge?

 this

 Shri  Swaran  Singh:  If  I  may  ven-
 ture,  this  is  really  more  a  matter  for
 the  External  Affairs  Ministry  to  size
 up  the  overall  attitude  of  the  Chinese
 in  their  new  posture,  ete.  My  col-
 league  in  the  E.A.  Ministry  has  heard
 the  analysis  of  the  hon.  Member  and
 he  will  take  note  of  his  view  of  the
 situation,

 Shri  Nath  Pai  (Rajapur):  Perhaps
 the  hon.  Minister  will  readily  agree
 with  me  that  so  far  as  the  Soviet
 Union  is  concerned,  there  is  no  kite
 flying  of  information;  items  of  news
 are  official;  that  is  government-con-
 trolled  news.  The  particular  news
 item  on  which  we  based  our  call
 attention  notice  has  been  published  in
 Japan  in  the  Japanese

 dullettin.  In  the  light  of  this
 fact  that  this  seems  to  be  off
 cially  released  a  friehdly  coum by
 try,  (a)  did  not  We  Minister  feel  है
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 [Shri  Nath  Pai}
 hw  duty  to  check  the  authenticity  of
 this  news  and  (b)  may  I  know  whe-
 ther,  as  is  referred  to  in  the  call  at-
 tention  notice,  this  particular  division
 is  stationed  scross  the  border  with
 Sikkim—we  have  our  own  sources
 with  regard  to  Sikkim;  regarding
 Bhutan  we  have  to  depend  on  what
 information  3s  given  by  Bhuten—and
 whether  we  have  sought  to  check  our
 own  information  reports  if  any,  with
 those  of  the  Soviet  Union  and  (c)  3s
 he  aware  that  the  fact  that  the  Soviet
 news  item  says  that  in  fulfilment  of
 their  expansionist  schemes  the  Chinese
 are  about  to  create  similar  Viet-nams
 an  India,  Burma  and  this  is  only  the
 cat’s  paw?

 bri  Swaran  Siagh:  We  have
 checked  up  the  position  across  the
 Sikkim  border,  between  Sikkim  and
 the  Tibetan  border.  Our  information
 as  that  there  33  no  fresh  concentration
 of  Chinese  troops  or  any  unusual
 movement  across  the  Sikkim  border.
 About  Bhutan  I  have  httle  to  add  to
 what  I  have  already  said.  I  have
 mentioned  that  J  shall  investigate  it
 further.  (Interruptions).  ..and  if
 there  38  any  further  development,  [
 shall  inform  the  House  It  is  true
 that  the  Soviet  information  could  be
 taken  ag  quasi-official  although  the
 persons  who  actually  disseminate  the
 news  8859  that  it  ए  not  always  official,
 but  we  attach  great  importance  to  it
 and  we  shall  certainly  investigate  it
 further,  Maybe,  :t  will  have  to  be
 related  to  a  point  of  time  which  will
 have  to  be  specified  Now,  about  the
 last  point—

 Shri  Nath  Pai;  Creation  of  more
 Viet  Nams.

 Shri  Swaran  Singh:  About  the
 creation  more  Viet  Nams,  the  hon.
 Members  of  the  House  sre  no  doubt
 aware  that  these  days  China  is  taking

 paing  to  encourage  lawlessness

 or  claim  ta  support,  they
 I  think,  are  =  getting

 ‘12,55  आता.
 PROCEDURE  FOR  DISPOSAL  OF

 ADJOURNMENT  MOTIONS
 Mr,  Speaker:  On  the  5th  July  Shri

 Nath  Pai  raised  the  question  of  the
 procedure  for  disposal  of  adjourn-
 ment  motions  which  are  not  pressed
 for  vote.  He  inter  alia  referred  to
 the  procedure  of  adjournment  motions
 being  “talked  out”,  In  his  subse-
 quent  discussion  with  me  he  referred
 to  Direction  44  of  the  Directions  by
 the  Speaker,

 As  I  have  already  pointed  out,  there
 existed  a  provision  for  adjournment
 motions  being  “talked  out”  in  the
 Standing  Orders  of  the  Central  Legis-
 lative  Assembly.  This  procedure  was
 omitted  in  950  when  the  rules  of  the
 Provisiona)  Parliament  were  framed.
 In  the  present  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 there  2  no  pravision  for  an  adjourn-
 ment  motion  being  “talked  out”

 According  to  rule  62  read  with  rule
 339  of  the  Rules  of  Procedure  the
 Speaker  has  to  put  the  question  to
 the  vote  of  the  House  unless  a  mem-
 ber  who  has  moved  the  motion  has
 withdrawn  it  by  the  leave  of  the
 House.  However,  according  to  Direc-
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 ascertain  whether  the  member  has
 the  leave  of  the  House,  The  Chair
 shall  declare  that  since  the  mover  has
 not  pressed  the  motion,  it  shall  be
 deemed  to  have  been  withdrawn  by
 the  leave  of  the  House.

 38.37  hts,

 PAPERS  LAID  ON  THE  TABLE
 Annvat  Rewort  67  REBABrLITATION  IN-

 pusTaims  CORPORATION,  CALCUTTA
 The  Minister  of  State  in  the  Minie-

 try  of  Labour,  Employmemt  and  Re-
 habilitatios  (SHFi  LL.  N.  Mishra):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Annual  Report  of  the  Rehabilita-
 tion  Industries  Corporation  Limited,
 Caleutta,  for  the  year  1965-66  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  Genera)  thereon,  under  sub-
 clause  (l)  of  section  6१98  of  the
 Companies  Act,  1956,  [प्र  in  Lib-
 rary,  See  No  LT-990/67).
 Rarort  or  COMMISSION  oF  INQUIRY  re

 COLLAPSE  OF  THREE  HOUSES  IN  D£LK

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the
 Commission  of  Inquiry  into  the  causes
 of  collapse  of  three  houses  in  Delhi  on
 the  ३  August,  1966,  [Placed  in
 Tabrary.  See  No  ‘LY-991/67],

 Shri  8,  M.  Banerjee  (Kanpur):  Sir,
 on  this  subject,  regarding  the  report
 of  the  Commission  of  Inquiry  into  the
 causes  of  collapse  of  three  houses  in
 Delhi,  would  like  to  point  out  that
 whenever  such  a  report  is  laid  on  the
 Table,  the  action  taken  on  the  Com-
 miagion’s  report  should  also  be  let

 any  action  has  been  taken  in  this  case,
 or,  is  it  still  under  consideration.
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 we  shall  definitely  come  before  the
 House  and  report.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Excurn  Rarort
 Ibeg  to

 present  the  Eighth  Report  of  the
 Committee  on  Private  Members’  Bills
 and  Resolutions.

 32.574  bra.
 DEMANDS  FOR  GRANTS—Contd.

 Minxsray  or  oop,  Acricutrure,  Com-
 MOUNTTY  DEVELOPMENT  AND  CO-OPRRA-

 TrON—contd,

 Mr,  Speaker:  Yesterday,  we  had
 taken  l  hour  35  minutes  on  the  De-
 mands  for  Grants  under  this  Minis-
 try.  There  is  a  balanec  of  8  hours  25
 minutes,  There  are  only  one  or  two
 minutes  more  for  the  House  to  ad-
 journ.  ‘So,  instead  of  beginning  the
 debate  now,  we  shall  begin  it  after
 lunch.

 32.58  brs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  tll  Fourteen  of  the  Clock.

 ee

 The  Lok  Sabha  re-assembled  after
 lunch  at  Four  Minutes  Past,  Fourteen
 of  the  Clock.

 [Mn.  Depury-Srraxm  in  the  Chair)

 DEMAND  FOR  GRANTS—contd.

 :  उपाध्यक्ष

 महोदय,  मैं  फूड  एंड  एप्रिकल्चर  मंद्रासम

 की  जो  मांग  हैं उन  का  समर्थन  करने  के  लिमे

 लड़ा  हा  हूं
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 इस  सिलसले  में  जिक्र  करते  हुए  मैं

 आप  का  ध्यान  जब  के  प्लेनिंग  का  जमाना
 शुरू  हुआ  उस  की  झोर  के  जाना  चाहता
 हूं  1  इस  में  कोई  शक  नहीं  कि  भ्राजादी  से
 पहले  भी  हिन्दुस्तान  में  कलपता  की  गई  थी
 कि  हिन्दुस्तान  की  जकात  की  प्लैनिंग  द्वो
 धौर उस  समय  पं०  जवाहर  लाख  नेहरू  काग्रेस
 की  तरफ  से  उठा  प्लैनिग  कमेटी  के  जेयरमंन थ,
 शौर  मेरा  खयाल  यह  है  कि  उसी  की  भूमिका
 में  जब  हिन्दुस्तान  भाजाद  हुआ  तो  सन्  950
 के  बाद  यह  कल्पना  की  गई  कि  हिन्दुस्तान
 के  योजनावद्ध  विकास  के  सामने  रख  कर
 खनता  को  जागृत  किया  जाये  ।  लेकिन  मैं
 यह  मानता  हूं  पन्द्रह  वर्ष  के  तजुर्द  के  बाद
 कि  हम  ने  बड़ी  भूर्ल  की,  श्र  बह  भूलेंइस
 प्रकार  की  हैं  जिन  का  समाधान  जल्दी  से  जल्दी
 करने  को  ग्रावश्यकता  हैं  मेरा  ब्याल  तो  बह
 है  कि  इम रज॑न्सी  को,  जिस  को  एक्स्टेड  किया
 बात  हैं  इस  बात  के  लिये  काम  में  नही  लाया
 जाना  चाहिये  कि  हम  किसी  को  सजा  दें,
 बल्कि  वह  इस  काम  में  लाई  जानी  चाहिये
 कि  जो  फइस  मिनिस्ट्रीज  को  दिये  गए  हैं,
 बह  एकदम  से  फूड  ऐंड  एग्रिकल्चर  मिनिस्ट्री
 को  दिये  जायें  |  कारण  यह  हैं  कि  जो  प्लैनिंग
 का  नक्शा  ह्ममारे  सामने  झाया  हैं  जो  कन्से-
 प्शन  हमारे  सामने  धाया  है  वह  बाहरी  देशों
 का  है  योरपीय  देशों  का  है  ।  योरप  में  इंड-
 स्ट्रियल  रेवोल्यूशन  के  बाद  ऐसे  देशों  में  तरक्की
 हुई,  मशीनरी  की  तरक्की  हुई  जिन  के  उप॑-
 निवेश  थे  जिन्होंने  कालोनाइजेशन  किया
 या  a  के  झपने  देश  में  सामान  बनवाते  थे  और
 क्या  माल  बाहर  के  देशों  से  लेते  थे  ।

 बोरप  के  इंडस्ट्रियल  रेवोल्यूशन  के
 बाद  जो  प्रसली  लेती  का  नक्शा  था  हिन्दु
 स्वान का का  उसे  हम  भूल  गये  t  हमारे  यहां
 कहावत है  कि  :

 उत्तम  खेती  मध्यम  बान
 अधम  चाकरी  भीख  निदान ।”
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 लेकिन  दिद्वदुस्तान  के  झन्दर  इस  का  उस्टा
 हुभा  है।  हम  ष्चौथे  स्टेज  पर  पहुंच  गये  हैं  ।
 हम  भीख  मांगने  तक  पहुंच गये  हैं  7  हम  को
 सब्सिडी  मिलती  है  |  हम  पैसे की  मदद
 देते  हैं  ऐसी  स्थिति  पैदा  हो  गई  है  ।  तीसरी
 बात  को  तरफ  भी  हम  बढ़े  हैं  जिस  को  झधघम

 कहा  गया  है।  हम  उस  की  तरफ  ध्यान  रखते
 हैं  कि  ज्यादा  सें  ज्यादा  नोकरियां  दिलाये  ।
 शहरों  को  भी  देखिये  गांवों  की  श्राबादी
 शहरों  की  तरद्ध  चली  झा  रही  है  1  भिलों
 शौर  फैक्ट्रियों  की  नौकरिया  बहुत  बढ़  गई
 हैं।  नतीजा  यह  हुधा  कि  हम  घेराव  की
 स्थिति  में  झा  गये  हैं  1  ज्यादा  में  ज्यादा  लोग
 शहरो  में  इकट्ठे  होने  लगे  हैं

 झाज  गवर्नमेंट  सर्वेद्स  भी  जिन  का  हम
 पूरा  ध्यान  रखते हैं,  घे  राव  की  स्थिति  में  श्रा  गये
 हैं।  भाज  रेडियों  बोल  रहा  था  कि  काफी  थेराव
 गवर्नमेंट  सर्बेटस  ने  किये  है।  वह  डी०  To
 की  मांग  करते  हैं।  भज  करना  चाहता  हू
 कि  यह  डी०  To  क्या  बला  है  |  वह  यह  बला

 कि  ऐग्रिकल्वर  प्रोडक्शन  कम  होता  है  शर
 यहां  के  लोग  बेंठे  हुए  हैं  वह  सब  शहरों  से
 हैं  भौर  वही  के  लोगों  के  साथ  सहानुभूति
 रखते  हैं  ।  कभी  ऐडजर्नमेंट  मोशन  लाते  है,
 कभी  काल  ध्टेशन  नोटिस  लाते  हैं  उन  लोगो
 की  पैरवी  करने  के  लिये  ।  मैं  प्रछना  चाहता
 हूं  कि  झाप  किसातों  से  ही  क्यों  उम्मीद
 करते  हैं  कि  वह  अपना  गेह  झाप  को  रुपये
 का2  सेर  बेचे  ।  यह  कोई  समझ  से  झाने  वाली
 बात  नहीं  है।  न  उस  को  चीनी  सस्ती  मिलती

 है  और  न  सींमेंट  सस्ता  मिलता  है  न  उस  को
 टीन  की  ्ब््रे  सस्ती  मिलती  हैं  कल  मैं
 सुन  रहा  था  कि  दुर्गापुर  की  प्रोडक्शन  ब्लेग
 की  जो  दूसरी  स्टेज  है  उसे  कम  किया
 जा  रहा  है।  मैं  निवेदन  करना  चाहता  हूं
 कि  भाज  जो  कारोगेटेड हीदूस  शांचों  की  मिला

 करती  थीं  यह  क्त  दो  गई  है.  किसी  are

 कार  को  नहीं  चि  रही  हैं।  चह  3609 एल
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 ea  हो  रही  है  1  कोई  चीज  काश्तकार  को
 अकान  ये  ठीक  करने  के  लिये  नहीं  मिल
 रही  है|  उतर  के  पास  छप्पर  बदलने  के  लिये
 या  मकान  ठीक  कराने  के  साधन  नहीं  है  ।
 लेकिन  हम  लोगों  ने  योजना  इस  तरीके  से
 बनाई  है  कि  हैवी  इंडस्ट्रीज  की  तरफ  ज्यादा

 ध्यान  दिया  जा  रहा  है  1  यह  ठीक  है  कि  चोन
 पाकिस्तान  ने  हमारी  श्राखे  खोल  दी  हैं  ।  उस
 का  नतीजा  यहू  है  हम  लोग  खेती  की  तरफ
 कुछ  ध्यान  देने  लगे  हैं।  मैं  निवेदन  करना
 चाहता  हूं  कि हम  शहरों  की  तरफ  से  थोडा  हट
 कर  फूड  ऐंड  एप्रिकल्चर  की  तरफ  ध्यान  दें  ।

 झभी  कुछ  समय  पहले  श्री  हनुमलैया
 भाषण  दे  रहे  थे  कि  सिफ  सेंट्रल  गवन्नमेंट
 एम्प्लयीज  को  डी०  ए०  देने  में  गवर्नमेंट
 ने  53  करोड़  रुपये  खच  किये  |  भगर  इतना
 ही  राज्य  सरकारें  भी  कर  दें  तो  इस  का  यह
 मत्तलब  हो  गया  कि  2  अरब  रुपये  खर्च  हुए
 प्रमर  इस  2  अरब  रुपये  को  काश्तकारों को
 बाट  दिया  जात;  तो  हम  देखते  कि  क्या  स्थिति
 बनती  है  t  मेरे  पास  खाद्य  भौर  कृषि  मंत्रालय
 को  रिपोर्ट  है  ।  उत  में  लिखा  है  कि  दो  लाख
 कुएं  बनाये  गये  ।  मैं  इस  पर  विश्वास  नहीं
 करत  हू  ।  मैं  राजस्थान  से  आया  हूं  7  राजस्थान
 में  जैसलमेर  का  जो  इलाक!  है  उस  में  लगभग
 दस  इच  साल  में  बारिश  होती  हैं।  मैं  इसको
 भी  अच्छी  तरह  से  जानता  हुं  कि  जहा  छोटे
 भी  बाध  बाध  दिये  गये  हैं  वहा  प्रगर  दस  इंच  भी
 माल  में  बारिश  होती  है  तो  उस  इलाके  में

 गेहूं  बदा  होता  है  किन  को  खुडील  कहते  हैं  t
 मेरे  इलाके  में  पण्चीस  इंच  से  ज्यादा  साल  में
 बारिश  नहीं  होती  हैं  |  मैं  खुद  काश्तकार  हुं,

 गेहूं  बेदा  करता  हुं।  मैंने  इस  ड्राउट  मे,  बिद-
 'प्राउट  इरियेशन  भौर  ड्राई  कल्टीवेशन  में
 करीब  नो  सौ  मन  गेहूं  वैदा  कियां  है  !  क्या
 बजह  है  कि  हम  तरक्की  ज्यादा  नहीं  कर  पा
 रहे  हैं  ।  वजह  यह  है  कि  मदद  हम  को  नहीं
 मिलती  है,  पानी  को  रोफने  के  लिए  मदद
 गहीं दी  जाती  है।  मेरे  बेत  ें  ।  दक  भी  द््भा
 जहीं  है  भौर  त  ही  बिजली  पहुंच  पाई  है  1

 यह  फहा  जाता है  कि  दो  हजार  झ्राबादी
 वाले  जो  कसबे  हूँया  जार  हजार  भाबादी

 बाले  जो  कसब  हैं  उन  में  बिजली  पहुंच  गई  है  ।
 पहुं  गलत  बात  है।  मैं  जानता  हूं  कि  पांच
 पांच  धौर  सात  सात  हजार  भाषादी  वाले
 'कसबवों तक में तक  में  बिजली  नहीं  पहुंची  है।  काश्त-
 कारों के  साथ  बिजली  के  मामले  में  भी  बहुत
 बड़ा  मज़ाक  किया  जाता  है  1  मैंने  इसके  बारे
 में  के०  एल०  राव  साहब  को  भी  कहा  है  भौर
 मैं  कम्रेटी  में  भी  हूं  भौर  मैं  भ्रापको  बतलाना
 चाहता  हुं  कि  काशतकारों  को  कहा  जाता  हैं
 कि  रात  को  बिजली  लो  झब  झाप  देखें
 कि  जनवरी  भौर  फरवरी  के  महीने  में  उनको
 रात  के  समय  बिजली  दीजाती  है।  यह  बह
 समय  होता  है  जबकि  कोई  रत  में  बाहँर
 जाना  पसन्द  नहीं  करता  है  1  गवर्नंमेंट
 सर्वेट्स  को  भाप  तरक्की  दे  रहे  हैं,  डी०  To
 दे  रहे  हैं,  उनके  लिये  झ्ाराम  के  रास्ते  झाषने
 हीटर  लगा  दिये  हैं  लेकिन  काश्तकर  से  ाप

 कहते  हैं  कि  खेतो  के  खिए  बह  रात  को  बिजली
 ले,  जनवरी  महीने  में  रात  में  बिजली  ले
 धौर  झपने  थेतों  में  पानी  दे  झाप  जानते
 ही  हैं  सखि  खेती  खुए  से  होती  है  भौर
 लेती  करने  के  लिए  क्यारियां  बनाई
 जाती  है  ny  जब  एक  बयारी  बन  जाती  हैं  तो
 उसकी  मदद  से  दूसरी  ब्यारी  में  पानी  दिया
 जाता  हैं  ऐसा  करने  के  लिए  काश्तकार

 को  रात भर  खेत  में  खड़े  रहना  पड़ता  है
 झगर  वह  बिजली  ले  तो  ।

 मैं  आपको  चुनाव  के  दिनों  का  झपना

 अनुभव  बतलाना  चाहता  हुं  ।  जब  मैं  लोगों
 से  वोट  मांगने  के  लिए  चुनाव  के  दिलों  में
 गया तो  सब  से  पहले  ये  यह  कहने  लगे  कि
 हमारा  इलाज  के  तब  वोट  लेते  झाझो  ।

 हमारे  यहां  पहले  डाक्टर  भेजो  फिर  बोट
 लो  क्योंकि  हमारे  बच्चे  तो  नमूनिये  से  मर
 रहे  हैं  भ्रौर  यहां  कोई  डाक्टरी  सुविधायें
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 ह्ोट a  का  दिन  रात  इस्तेमाल  कर  रहे  हैं
 शौर  पालियामैंट  में  भी  इसका  इन्तजाम
 है  भौर  जो  मैंने  प्रणी  तक  इनका  इस्तेमाल
 नहीँ  किया  है  लेकिन  मुझे  मालूम है  कि  वैम्ब्जं
 के  लिए  भी  यहू  सुविधा  उपलब्ध  है  लेकिन
 बह  कसा  मजाक  है  कि  काश्तकार को  जनवरी
 शौर  फरवरी  के  महीने  में  कहा  जाता  है  कि

 बह  रात  को  बिजलो ले  और  उसका  इस्तेमाल
 करे  ।  डा०  राव  ने  मेहरबानी  करके  मुझे
 इसका  उत्तर  यह  दिया  है  कि  यह  हमेशा  का
 कीचर  नहीं  है।  लेकिन  मैं  पूछना  चाहता
 हुं  कि  काश्तकार  को  रात  में  बिजली  देने  का
 कौत  सा  तरीका  है  ?  इस  बात  को  आप  हमें
 समशाये  ।  इंडस्ट्री  के  लिये  झाप  बिजली
 रात को  दे  सकते  हैं,  दफ्तरों  के लिए रात  को
 दे  सकते  हैं,  श्राप  क्यों  काश्तकार  को  जाड़ों
 में  रातमें  खड़े  कर  मारना  चाहते  हैं  7  यहाँ  उसके
 साथ  मज़ाक  है  1  इसको  भाप  ठीक  करने
 को  कोशिश  करें।

 प्लानिंग  का  जो  नक्शा  मैंने  प्रापके
 हामने  पेश  किया  हैँ  उसको  प्राप  एक  दम  उलटा
 कर  दोजिये  ब्षेती  को  उत्तम  समझना  झाप
 शुरू  कर  दीजिये  ।  इसको  आप  प्रथम  स्थान
 दोजिये  a  ऐसा  करने  को  भाप  में  हिम्मत  है  या

 नहीं  है  यह  देखने  वालो  बात  है।  पालिमैंट
 शुप्रीम  है  भौर  नह  चाहे  तो  इस  बजट  को  इस
 दृष्टि  से  देख  कर  इस  में  भ्रामूलचल  परि-

 बतन  ला  सकती  है  1  मैं  चाहता  हूं  कि  इसको
 ाप  देखें  शौर  भ्रापका  जो  दृष्टिकोण  है
 यह  काश्तकार  की  तरफ  ज्यादा  होना  चाहिये।

 झाज  हम  घेराव  भौर  पथराव  की  स्थित
 में  हैं।  पथराव  तो  जन  संघ  ने  शुरू  किया  है
 और  धराव  को  कम्युनिस्टों  ने  शुरू  किया
 है  ।  झब  एक  सौर  घेराव  होने  वाला  है  ।
 आपको यह  राय  दी  जाती  है  कि  ले  वी  वसूल  करो,
 चोकयोरमेंट  करो  किस  सिए  इसको  किया
 लाव ?  यह  कहा  जाता  है  कि  इंडस्ट्रियल
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 लेबर  को  खिलाने  के  लिए  इसको  किया
 जाए।  जाहिर  बात  है  कि  एक  तरफ  तो  मे
 इंडस्ट्रिण  लेबर  की  जात  करते  हैं  भौर
 दूसरी  तरफ  जब  लंबी  वसूल  की  जाती
 है  तो  फिर  नाराज़  हो  जाते  हैं  भौर  काश्तकार
 को  भड़काते  है  कि  लेडी  मत  दो  ।  हम  जानते
 है ंकि  राजस्थान  में  जब  लेबी  वसूल  करने
 की  बात  चली  थी  तो  वहां  पर  गोलियां  चली
 थीं।  यह  भ्रासान  बात  नहीं  हे  ।  एक  मामसी
 काश्तकार से  कितना  भाप  लेना  चाहते  हूं
 शौर  उसके  पास  कितनी  भूमि  है  यह  भी

 झापको  देखना  होता  हे  t

 मेरा  बायाल  है  कि  हर  पचास  व्यक्तियों
 के  पीछे  एक  कुए  की  योजना  बनाई  जा
 सकती है  1  एक  एक  ह््भां  कगर  भ्राप  दे  दे
 तो  फिर  झगड़ा  खत्म  हो  जाएगा  |  इसके  साथ

 ही  एक  और  प्रकलमन्दी  कौ  बात  यह  कर
 दें कि  ऊपर  एक  छोटा  सा  बांध  बाघ  दे  तो
 ट्लौर  भी  अच्छा  होगा  ।  इसका  लाभ  यह
 होगा  कि  हमेशा  वाटर  लेनेल  ऊपर  रहेगा
 झौर  काश्तकार  के  लिए  यह  पैरेनियल  सोस
 भाफ  बाटर  सप्लाई  होगा  |  यह  बहुत  बड़ी
 बात  नहीं  है।  भापने  भ्रपनी  रिपोर्ट  में  कहा

 है  कि  दो  लाख  कुए  प्रापने  बनाये  हैं  ।  मैंने
 इसको  फैला  कर  देखा  है  7  965  में  आपने
 करीब  7.45  मिलियन  टत  झनाज  बाहर
 से  मंगाया  हैं।  भ्रव  इसको  ले  कर  मैं  राजस्थान
 के  एवरेज  से  चलना  चाहता  हूं ।  दस

 टन  एक  कुएं  से  झासानी  से  नाज  पैदा  किया

 जा  सकता है।  यह  270  मन  केकरीब होता  है  ।

 हम  27  मन  एक  एकड़  में  पैदा  कर  सकते
 हैं।  अस्सी  वीके  में  भी  नौ  att  मत  पैदा  किया
 जा  सकता  है।  ाप  कहते  है  कि  दो  साल
 कुएं  आपने  बनाये  हैं।  मैं  चाहता  हूं  कि  इसी
 तरह से  बाठ  लाल  कुएं  भाप  बना  दीजिये
 और  पाप  देखें  कि  कस्सी  लाल टन  की  जो
 कमी है  यह  सिफ  चार  लाख  कुचों  से  पूरी ह
 जाएगी  t  काश्तकार  श्राप  से  कुएं  मॉक्ता

 है  तो  कोई  मेहरवानी  श्राप से  वह  नहीं  चाहता
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 है  |  वह  चाहता  हैं  कि  उसको  लवाली  में
 बक्या दे  दिया  जाए।  सरकारी  क्मझारियों

 को  बाप  देते  हैं  मकान  बनाने  के  शिए  भौर

 -  से  ाप  इस  लोन  को  तीस  साल  में  बसूल
 करते  हैं  ।  इसी  तरह  से  श्राप  किसान  को
 लकाबी  दें  शौर  एक  सस्बी  प्रथधि  में  इसको
 बसूल  करें  तो  पाप  देखेंगे  कि  किस  तरह  से
 बैदाबार  बढ़ती  है।  मकान  बनाने  के  लिए
 शहर  बालों  को  जो  कर्जा  दिया  जाता  है  उसको
 तीस  साल  में  वसूल  किया  जाता  है  मैं  भी
 पक  कोप्रोप्रेटिव  बैंक  का  वेयरमैन  हूं  कंज्यूमर
 स्टोर का  भी  हूं  ।  शहरों  की  जो  हालत  है
 उससे  मैं  भी  वाकिफ हूं  ।  प्रापजों  शार  टर्म

 बोग  किसान  को  देते  हैं  उसको  उसे  जुलाई
 चस्गत में %  देते  हैं  भौर  मां  में  जल्दी से  जल्दी
 चसल  के  मौके  पर  वसूल  करना  चाहते हैं  छः
 महीने  में  उसको  भाप  वसूल  करना  बाहते  हैं  qd

 fers  टर्म  का  जो  लोन  है  उसको  भाष  दो

 ढाई  साल  मे  वसूल  करना  चाहते हैं  ।  जो  लोग
 में  लोन  है  उसको  भाप  सात  झाठ
 साल  थे  बसूल  करना  चाहते  हैं  1  शहरी
 लोगों  से  मकान  बनाने  के  लिए  दिए
 गये  कर्ज को  तो  झाप  तीस  साल  में
 बसूल  करते हैं  लेकिन  इन  से  लाग  टर्म  सोन
 तक  को  सात  ाव  साल  में  वसूल  करता  चाहते
 है ँइस  तरह से  कैसे  खेती की  तरक्की हो
 सकती  है।  शगर  प्राप  चार  पांच  भझरव
 दपया  कुएं  बनाने  के  लिए दे  दें  तो  किसान
 की  परमानेंट  इनकम  भी  बढ़  जाएगी  भौर
 उसकी  हैसियत  भी  बढ  जाएगी  q

 लैंड  रिफार्म की  बात  भो  की  जाती  है  ।

 लैंड  रिफार्म  की  बात  बहुत  प्रासान  नात  है  qd
 इसने  राजस्थान  में  इसको  करके  देखा  है  ।
 जमनींदारों  सौर  जागीरदारों  से  जो  जमीन

 इन  सेना  चाहते  थे  तब  हमने दो  बातें की  ।
 क  से  पहले  पह  कहा  कि  बेरलली न  हो  t
 ere  भी  सार्डिनिंस  रास  कर  सकते  हैं  कानून
 काश  कर  सकते हैं  कि  जो  काश्तकार  बैठा  ह््भां
 है  उसे  देदशल  न  किया  जाए  1  दूसरी  बात

 ई  वहां  यह  की  कि  रैक  श्डिय  न  हो  सगान

 मे  बढ़ाया जाए  ।  जैंसे  शहरों  में  होता है  कि
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 ware  site  दूकान  का  किराया  नहीं  बढ़ाया
 जा  सकता  है  उसी  तरह  से  काश्तकार  के  केस
 में  रैक  शैडिंग  म  हो  ।  सिक्योरिटी  झाफ
 टैन्यार हो हो  in  इसके  साथ  ही  साथ  तीसरी
 बात  यह  की  जा  सकती  है  कि  कुएं  के  लिए  उसको
 तकावी दी  जाए  1  यह  तकाबी  ज्यादा  नहीं
 होगी  केने  कैलकुलेट किया  है  1  दी  लाख
 कुधों  के  लिए  पांच  हजार  के  हिसाद  से  एक
 झरब  के  करीब  बह  होती  हैं।  एक  प्रसव  कोई
 बडी  बात  नही  है  ।

 भाप  लोग  यह  पूछते  हैं  कि  यह  सकार
 कैसी है  जो  हर  रोड  टैक्स  लगाती  जाती  है
 खर्च  बढ़ाती  जाती  है।  राजाओं  का  जब
 राज्य  था  तब  रेवेन्यू  घौर  कस्टम्ज  से  वे
 काम  चला  लेते  थे  ।  लेकिन  ताज  तो  रोजाना
 तनखवाहें  बढ़  रही  हैं  पटवारियों  की  मास्टरों
 की  कक््लकों की  बाबुभे  की  रोजना  बढ़  रही
 हैं।  साथ  ही  रिटायरमेट की  एज  को  58  से
 चटा  कर  55  किया  जा  रहा  है  भौर  इस  लिए
 किया  जा  रहा  है  कि  नीचे  के  जो  लोग  हैं
 उनको  तरक्की  मिल  सके  |  इस  तरह  से  जो
 एक्सपेंडीचर  है  उसको  भाप  बढ़ाते  बले  सा
 रह ेहैं  ।  काश्तकार  पूछता  है  कि  बह  क्या
 करें  ?  उसका  लगान  बढ़ा  दिया  गया  है
 बह  कहा  से  पैसा  लाये  i  भाप  ने  2600  या
 2709  करोड  के  नोट  छापे  हुए  हैं  ।  यह

 झापकी  रिपोर्ट  में  है।  i965  की  रिपोर्ट  में
 है  ।  उस  में  से  भाधा  रुपया  आप  को  चाहिये
 कि  झाप  काश्तकारो ंके  लिए  एलाट कर  दें  उन
 के  लिए  रिजय॑  कर  दें।  तब  भी  प्राप  देखेंगे  कि
 पैदावार  बढ़ती  है  या  नही  बढ़ती  है  i

 प्लानिंग  का  जो  नक्शा  है  उसको  झाप
 एग्रिकलचर  धोरियेंटिड  बनायें,  जय  से  भाप
 ऋान्तिफारी  परिवर्तन  करे  |  मम्किन  है  कि
 पाप  पर  प्राज  जोर  पड़  रहा  हो  t  लेकित  मैं  साफ
 कहना  चाहता हूं  कि  ढांगे  साहब  का  सुझ  पर

 यह  प्रभाव पड़ा  है  उन  के  हारा दिये  गये  भाषण
 का  मुझ  पर  पह  प्रभाव  पड़ा है  जब  वह  सोशलि-
 स्टिक  सौसाइटी  की  बात  कर  रहे  ये  तो  उसका
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 प्भी  भोला  नाथ]
 मुझ  पर  यह  प्रभाव  पड़ा  है  कि  यह  मा्क्स-
 सिस्ट  सोसाइटी  चाहते  हैं  ।  एक  बार  की
 बात है  जिस  तरह  से  बिद्धार मे ंझकाल  पंडा  है
 झौर  इस  तंगी  की  वजह  से  लाख  बहादुर
 जी  ने  जय  किसान  जब  जवान  का  नारा
 सगया  था  रूस  में  भी  झंकाल  पढ़ा  या  और
 तब  वहा  गोरकी  ने  भूख  हडताल  की  थी  t
 लेनिन  ने  तब  उन  से  कहा  था  कि  कू  भूरछ
 हड़ताल  कर  रहे  हो  जब  तक  लोब  भवों
 नहीं  मरेंगे  तब  तक  कान्ति  नहीं  होगी  ।  इस-
 लिए.  आप  इस  ब्रत  को  छोड़  दो  भौर  क्रान्ति
 लाधो  ।  हमारे  डागे  जो  भी  भाहते  हैं  कि
 लोग  ज्यादा  से  ज्यादा  भूखों  मरें  ौर  यहा
 कआान्ति  हो  |  वह  सारे  रुपये  को  खेती  से  हटा
 कर  इंडस्ट्री  को  तरफ  ले  जाना  चाहते  हैं
 शहरों  की  तरफ  से  जाना  चाहते  हैं  भझौर  जब
 एसा  हो  जाएगा  तो  फिर  घेराव  शौर  पथराव
 करवाना  चाहते  हैं  सौर  सरकार  को  धेराद
 में  डालना  चाहते  हैं।  इप  सब  से  बचने  का
 रास्ता  यह  है  कि  आप  कान्तिकारी  दृष्टिकोण
 अपनायें  और  खेतो  पर  चोथो  योजना  में
 ज्यादा  से  ज्यादा  ध्यान  दे  ।

 े  यह  भी  कहना  चाहता  हूं  कि  सिमेंट
 आप  कुए  बनाने  के  लिए  और  देती  के  काम
 के  लिए  दें  |  रत्ती  भर  सिमट  भी  आप  बडी
 बड़ी  दस  बीस  मंजिली  इमारतों  के  लिए  न

 दें  ।  आपको  यह  पता  होगा  कि  सिविल  का
 कोटा  सिमेट  का  सत्तर  परसेट  है  और  एद्नि-
 जलचर  का  शायद  तीस  परसेंट  हैं।  जो  किसान
 है  उत्को  सिमेट  समय  पर  नही  मिचता  है
 तो  उसको  तकावी  भी  समय  पर  नहीं
 मिलतो है  भौर  भगर  तकावी  नही  मिलती है  तो
 सिमेंट  भी  नहीं  मिलता  हैं।  इस  बास्ते  इन
 दोनों  की  तरफ  शाप  #ा  ध्यान  जाना  भाहिये  ।
 तकावी  शौर  सिमेंट  उसको  समय  पर  मिलना
 चाहिये  |  इन  सब  बातों  पर  झापका  ध्यान
 जाए  यही  मेरा  निवेदन  है
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 Shri  N,  B,  Patil  (Bhir):  Spoke  in
 Marathi*,

 भी  शान  किक्षर  (होशियारपुर)  :
 इस  में  कोई  शक  नही  है  कि  जब  के  यह  फूड
 शौर  एप्रीकल्चर  के  विभाग  को  बाबू  जगजीवन
 राम  जी  ने  संबाला  है  उन्होंने  काफी  प्राग्नसिथ
 स्टेप्स  लिए  हैं  7  लेकिन  इस  देश  के  इतिहास
 में  जितनी  इस  वक्त  मभोर  स्थिति  फूड  भौर
 एप्रोकल्चर  की  हो  गई  है  इतनी  शायद  कभी
 देखने  में  नहीं  भाई  झभी  जो  रिपोर्ट  शाया
 हुई  है  डिप्टी  स्पीकर  साहब  उस  को  देखने
 से  पता  चलता  है  कि  पिछने  एक  साल  मे
 इस  सारे  देश  ने  जितना  रुपया  एक्उपोर्ट
 से  कमाया  था  उतने  रुपये  का  हमने  फूड
 ग्रेन््स  का  हम्पोर्ट  किया  है।  इस  पिछले  एक  साल
 में  कोई  523  3  करोड़  रुपया  हमारा  फूड
 बेनस  के  इम्पोर्ट  क ेऊपर  खच  हुआ  है  ।  पिछले

 20  साल  में  इतना  रुपया  कभी  इस  फूड  को
 इम्पोर्ट  पर  खर्च  नहीं  हुआ  ।  सिर्फ  यही  नहीं
 बल्कि  इम  के  प्रन्दर  हम  ने  05  64
 करोड  रुपया  सिफ  फ्रेड  चार्जेज  के  ऊपर  | , उ
 किया  है  t  इस  के  माने  यह  हैं  कि  झगर  एक
 रुपये  का  अनाज  मगाते  है  तो  उत  के  लिए  28
 नये  पैसे  जहाज  का  किराया  देना  पडता  है  ।
 इस  से  पता  चलता  है  कि  कितनी  गभीर
 स्थिति  झाज  देश  के  सामने  इस  फूड  के  मामले
 में  है  t

 एक  शौर  चोज  जिस  की  तरफ  मैं  हाउस
 का  और  ाप  का  ध्यान  दिलाना  चाहता
 ह्  डिप्टी  स्पीकर  साहब,  यह  हैं  कि  इस  सारे
 देश  के  प्रन्दर  पिछले  एक  साल  के  भ्रन्दर

 जहा  हमने  0.36  मिलियत  ट्न्स  खुराक
 बाहर  से  मंगबाई  है  उस  के  मुकाबिले  से

 हमारे  सारे  देश  के  प्रन्दर  प्रोक्ष्योरमेंट  कितना
 हुआ  है  ?  प्रोक््योरमेंट  के  लिहाज  से  देंखे  तो

 हिन्दुस्तान  की  प्राजादी  के  समय  से  लेक पट
 “The  Member  did  not  furnish  a  translation  of  his  speech  in  Hindt  or

 English.
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 47  से  ले  कर  इस  बक्त  तक  पिछले  20
 पाल  के  झख्र हम  ने  पांच  फूड  ब्रेत  'एन्क्यायरी
 और  फूड  प्रेन  पालिसी  कमेटी  बिठाई  एक

 कमेटी  प्रीईंडिपेंडेंस  |. ह  में  बंगाल  का  कहत  जब
 पढ़ा  था  तब  बिठायी  थी  झौर  च|र  उस  के  बाद
 बिठायी  &  पिछले  22-24  साल  के  शन्दर
 श्री-इंडिपेंटेंस  से लेकर  इस  क्त  तक  t  सिर्फ
 ब्रिटिश  राज  के  जमाने  में  42-43  के  बाद
 एक  बार  कोई  5  मिलियन  ट्त  प्रोक्योरमेंट

 दुआ  था  उसस  के  बाद  64  के  अन्दर  जो
 हमारा  सब  से  भ्रच्छा  साल  आया  था  उस  के
 प्रस्दर  4  मिलियन  ट्न्स  प्रोक्योरमेट  हुआ  |
 लेकिन  वह  भी  सारे  का  सारा  65-66  #
 खत्म  हो  गया  ।  तो  प्रोक््योरमेट  के  लिहाज
 से  सम  सब  से  पीछ  हैं  i  शौर यह  जो  नया
 साल  शुरू  हुआ  इस  के  पहले  क्वार्टर  मे  22
 लाख  टन  का  इम्पोर्ट  हम  ने  किया  ।  जहा
 तक  स्टेट्स  का  ताल्लुक  है  सारे  देश  के  अन्दर
 इस  वक्त  तक  कुल  27  लाख  टत  मारे  का  सारा
 प्रोक््पोरमेंट  हुआ  है  ।  सो  प्रोक््योरमेंट  के

 लिहाज  से  हिन्दुस्तान  पीछ  जा  रहा  है  t
 ane  के  लिहाज  से  हम  आागे  बढ  रहे  हैं  ।
 अगर  हमारी  यही  हालरे  रहती  है  तो  हिन्दु-
 स्तान  की  एकोनामी  को  क्या  हालत  होगी  ?

 भुझे  इस  बात  की  हैरानी  होती  है  कि  जितने
 भी  भ्रपोजीशन  बेचेज  पर  हमारे  दोस्त  बेठे

 हैं  हरएक  आदमी  यहा  आ  कर  गबर्नमेंट
 झाफ  इडिया  को  इस  के  लिए  कोमता  है  1
 लेकिन  किसी  ने  इस  बात  को  तरफ  ध्यान  नही
 दिया  है  t  इस  बार  अभी  थोड़े  दिन  हुए  जबकि

 यू  पो०  के  चोफ  मिनिस्टर  चौधरी  चरण

 सिह  ने  स्टेटमेंट  दिया  था  भौर  उन्होंने  यह
 कहा  था  कि  इस  बार  यू०  पी०  के  मन्दर  जितना
 बम्पर  काप  हुमा है  उतना  पिछले  i8  साल
 के  धन्दर  नहीं  हुआ  है  ।  ६5  लाख  टन  झनाज

 यहां  हुआ  33  लाख  के  मुक्ाबिले  में  2
 खाल  टन  ज्यादा  हुआ  |  लेकिन  प्रोषयोस्मेंट
 उस  के  मुकाबिले  में  कितना  हुभा  है  ?  पंजाब
 के  धन्दर  इत  बार  इतना  बम्पर  काए  हुआ
 जिस  को  कोई  हद  तहीं  है  लेकित  उस  के

 भुकादिले  में  ६1 2  वक्त  तक  कितना  प्रोक्योर-
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 मेंट  हुआ  है  ?  2.  5  लाख  टन  सारा  प्रक्योर-
 मेंट  हुआ  है  ।  सी  तरह  बाकी  जगह  भाप
 देखें  ।  नान-कांग्रेस  गवर्नमेंटस  हैं  या  दूसरी
 हैं,  प्रोषयोरभेंट  उस  के  मुताबिक  ढीक  नहीं
 हो  रही  है  1  एक्सपोर्ट  में  सारा  रुपया  जा
 रहा  है  कहीं  फेट  चार्जीड  के  अन्दर  भौर  कही
 दूसरी  बीजों  खुराक  खरीदने  में  जा  रहा  है  ।
 तो  हिन्दुस्तान  की  एकोनामी  जिन  हलात  में

 है  उस  में  हम  क्या  कर  सकेंगे  कुछ  कहा  नहीं
 जा  सकता  ।  और  सिर्फ  यही  नहीं  जो  मैं
 केवल  दो  प्रान्तो  की  बात  कर  रहा  था  यह
 जो  व्हीट  जोन  है  नार्दर्न  जोन  का  झगर  हम
 पिछले  तीन  चार  साल  का  सारा  देखें  4-65
 झौर  65-66  के  मुकाबले  में  इस  बार  मार्केट
 के  प्रन्दर  न्हीट  4  परसेंट  कम  प्राया  है  ।
 राइस  7  परसेट  कम  आया  है  1  इस  के  मानी
 यह  हैं  कि  प्रनाज  मोजूद  है  लेकिन  किसी  जगह
 छिया  पडा  है  1  होडेस  के  पास  छिपा  पड़ा
 है,  जमीनदार  के  पास  छिपा  पड़ा  है  या

 ढ्रेडस  के  पास  छिपा  पड़ा  है  किस  जगह  छिपा
 पड़ा  है  मैं  नहीं  जानता  ।  लेकिन  एक  बात
 साफ  है  कि  बप्पर  क्राप  होने  के  बावजूद
 झनाज  मोजूद  होने  के  बावजूद  वह  मार्केट
 में  नहीं  झा  रहा  है  और  हमारे  हिन्दुस्तान
 के  सारे  नेशनल  एग्जिस्टेंस  को  एक  चंलेंज
 सो  हो  रहा  है  1  हमारी  एकोनामी  को  एक
 चैलेंज  मिल  रहा  है।  मालूम  नहीं  हम  किस

 हद तक.  उस  को  एक्ससेप्ट  कर  पाते  हैं पौर
 मुकाबला  कर  पाते  हैं।  इस  के  मुकाबिले  में
 गवर्नेमेंट  झाफ  इडिया  का  जहां  तक  ताल्लुक
 है  सब्सिडी  बढ़  रही  है।  119  करोड़  रुपये
 से  30  करोड़  रुपये  तक  सब्सिडो  भा  गई

 है  एक  साल  झन्दर  |  इस  तरह  कब  तक

 यह  चलेगा  ?  इसलिये  डिप्टी  स्पीकर  साहब
 आप  के  भमार्फत  मैं  अपने  मिनिस्टर  साहब
 से  और  हाउस  से  कहना  जाहता  हूं  कि  वगत
 झा  गया  है  कि  इस  सबाल  को  हम  एक
 नेशनल  प्वाइंट  झाफ  व्यू  से  देखें।  इसे  प्रावि-

 शियल  प्वाइंट  धाफ  q  से  या  दूसरे  किसी

 व्याइंट  आफ  अ्यू  से  ने  देखें  ।  पिछले  सात
 ers  साल  के  झन्दर  जितनी  चीफ  भिनिस्टर्स
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 पथी  राम  किशन]
 कास्फरेसेज़  हुई  हैं  भौर  इस  जनरल  एलेक्शन
 के  बाद  दो  चीफ  मिनिस्टर्स  कान्फरेंस  हो  चुकी
 हैं  इनमें  जितने  भी  फैसले  हुए  उन  पर  कितना
 झ्रमल  हुमा  है!  प्रभी  मैंने  फूड  प्रेन्ड  पालिसी
 कमेटी  की  बात  कही  उन  के  जितने  डिसी-
 चन्  हुए  हैं  चोफ़  मिनिस्टर्ज  के  जितने
 डिसीन्स  हुए  हैं  भगर  उन  में  से एक  डिसीजन
 पर  भी  झमल  हो  जाता  तो  शायद  हिन्दुस्तान
 का  उस  से  ज्यादा  भला  होता  ।

 नवम्बर,  966  से  चीफ  मिनिस्टर्ज
 की  कान््फेन्स  हुई,  जिसमे  उन्होंने  फैसला
 किया  कि  हम  चार  सालों  के  अन्दर  करीड़
 20  लाख  टन  प्रोक्योर  कर  के  हिन्दुस्तान

 का  एक  बफर-स्टाक  बनायेगे  ।  भ्भी  8-9
 ऋ्प्रल  को  चीफ  मिनिस्टर्ज  की  कान्फन्स
 हुई,  उस  के  झन्दर  भी  कुछ  फैसले  किये  गये-
 उस  में  एक  फैसला  उन्होंने  यह  किया  कि
 हम  सारी  एग्रीकल्वरल  प्रोडकेशन  को  इन्टेसी-
 फाई  करेंगे,  माइनर  इरिंगेशन  पर  जोर
 दिया  गया  t  गवर्नमेंट  धाफ़  इण्डिया  ने  इस
 के  लिये  i20  करोड  रुपया  दिया  लेकिन
 चीफ  मिनिस्टर्ज  कान्क्रव्स  की  जो  हाल  की
 कार्यवाही  निकली  है  उस  से  पता  चलता  हैं
 कि  जहा  तक  स्टेट्स का  ताल्लुक है  वह  कहते
 हैं  कि  हमारे  पास  रिसो्लज  नही  हैं  भौर  जो
 हिस्सा  स्टेट्स  को  i20  करोड़  रुपये  में  झदा
 करना  था,  वें  उस  को  झदा  करने  को  तंयार
 नहीं &  1  लेण्ड  रेवन्यू  खत्म  हो  रहा  है,  प्रक्योर-
 जैन्ट  हो  नहीं  रहा  है,  भ्राखिर  किस  तरह  से
 हम  उस  के  मृताबिक  सारी  चीज़ों  को  कर
 बायेगें,  समझ  में  नहीं  झाता  है  |  इस  लिये,
 नाग  डिप्टी  स्पोकर  साहब  अब  वक्त  झा
 गया  है  कि  हम  इन  सारी  चीजों  पर  गौर  करें
 कि  भासिर  हम  जा  कहां  रहे  हैं  कहां  हम  को
 कहुंचना  है?

 wer  हमारे  कबा  है  ?  हमारे
 बह  हागी  de  है,  alll
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 यूज  कर  शक्ति  हैं--इस  बष्से  43
 लैंड  है  जिस  में  हम  कश्टीवेशन  कर

 ----चुनिया  के  किसी  भुस्क  में  इतनी
 धरती  में  काश्त  नहीं  होती  है,  लेकिन  उस  के
 बावजूद भी  हालत  क्या  है।  ज्यादा  से  ज्यादा
 जमीन  हमारे  पास  है,  6  करोड़  'कमिलीज  का
 कृषि  का  काम  करती  हैं  लेकिन  उस  के  मुकाबले
 जहां  तक  ईल्ड  का  ताल्लुक  है  यह  दुनिया
 में  सब  से  कम  है।  मैं  इस  की  दो  मिसालें  झपक
 सामने  पेश  करना  चाहता  हूं--जापान,  एक
 छसा  देश  है,  जिसमे  ज्यादातर  पहाड़  हैं  धौर
 इसकी  वजह  से  वें  प्रपती  सारी  जमीन को
 काश्त  में  नहीं  ला  सकते  हैं,  16.  4  परसेन्ट
 जमीन  को  मे  काश्त  के  अण्डर  बाये  हैं,  वहा
 की  सिर्फ  33  परसेन्ट  आबादी  काश्त  करती
 है,  लेकिन  डिप्टी  स्पीकर  साहब,  श्राप  यह
 सुन  कर  हैरान  होंगे  कि  io  4  परसेन्ट
 जमीन  पर  काल्त  करने  वाला  जापान  चावाल
 पदाबार  मे  सब  से  झागे  है,  उस  की  चाबल

 की  पदावार  दुनिया  मे  सब  से  ज्यादा  है  ।  सारे
 जापान  के  लिये  सैल्फ  सफिशियेन्ट  होने  के
 बाबजूद  वह  सरप्लस  मुल्क  है  ।

 झमरीका  की  क्या  हालत  है  बहां
 पर  एक  किसान  इतना  पदा  करता  है  कि
 झपने  भ्रलावा  25  आदमियों  के  लिये  पूरी
 तरह  से  खुराक  देता  है,  तीन  श्रादमी  जो

 विदेश  में  हैं  उन  को  फीड  करता  हैं  प्रौर  फिर

 ली  बाकी  बचाता  है|  लेकिन  हिन्दुस्तान  में
 20  साल  के  बाद  यह  हालत  है  कि  7  किन

 रात-दिन  करने  के  बादजूद  भी  i0  झादमियों
 को  फीड  नहीं  कर  सकते  हैं  ।

 मैंने  जापाद  का  िक  किया,  लेकिन
 ाप  हि्दुस्कसल  में  देखिये-ज्याह  बंकाय

 का  खिखाई  का  इसाका  ही  या  अ  ०  बी०  का  सरई
 का  इलाका  हो,  मे  इलाके  1... अ  शहां  सम  से

 जवादा  धावल  शैदा  करी  हैं, fer  w  avery
 के  बुकाबलि  सीन  बुना  आ्यादा  नी  स्वैक
 करके  भी  उतना  -  |. ड  नहीं कर  a,
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 जितना  जापान  हम  से  एक-तिहाई  पानी  इस्तेमाल
 कर  के  पैदा  कर  लेता  है  1  इस  की  बस  कल
 है  ?  हमारे  यहां  वाटर  का  यूटिलाइजेशन
 एफिशियेन्ट  नहीं  है  कम  है  और  पानी  का
 नुस्सान  होता  है  1

 जहा  तक  खाद  क्रा  ताललक  है,  हमारे
 बह  दुनिया  के  मुकाबले  मे  सबसे  कम  (फो
 एकड)  इस्तेमाल  होती  है,  भ्रगर  हम  सारी
 दुलिया  की  एबेंज  ले  तो  दुनिया  के  मुकाबले
 मे बाद  का  इस्तेमाल  कर  पाते  हैं।  झादमी
 के  लिहाज़  से  जमीन  के  लिहाज़  से  टैकनीक  के
 लिहाज  से  सब  कुछ  हमारे  पास  है  लेकिन
 उस  के  बावजूद  भी  हालत  यह  है  कि  20
 साल  में  हमारी  हालत  में  कोई  तरक्की  नहीं
 हुई,  हम  नीचे  को  तरफ  हो  जा  रहे  हैं  ।  इस
 की  क्या  वजह  है  ?  इस  के  मायने  साफ  है
 कि  हमारे  यहा  कुछ  खराबी  हैं  बुनियाद्री
 खराबी  है,  बेसिक  ख़राबी  है,  जिसको  हम
 दूर  नही  कर  पाये  हैं  7  एक  सब  से  बडी  खराबो
 बह  है  कि  आज  दुनिया  के  जो  बड़े  बढ़े  मुल्क
 हैं  जापान,  कोरिया,  भ्रमरीका  वगैरह,  वें
 जित  मैं बड्स  का  इस्तेमाल  अपने  यहा  एग्री-
 कल्चर  में  करते  हैं,  हम  उन  मैथडस  का
 इस्तेमाल  झपने  यहा  नहीं  कर  पाते  हैं  ।  जब
 शल्लक  इस  देश  भे  एग्रीकल्बर  के  अन्दर  तरक्की
 मही  होगी,  यह  देश  भागे  नही  बढ़  सकेगा  tv
 झसल  बात  यह  हैं  कि  झाज  की  -गवर्न मेन्ट  को

 इष्डस्ट्रीयलाइज़  करना  होगा,  तब  जा  कर
 सारा  काम  ष््ल  सकेगा  a

 थीजों  पर  भी,  जो  क््क्मरीका,  जापान  या

 1...  एट़वान्सड  कन्द्रीज  ने  अपने  wm
 ली  हैं,  तबज्जह  देंगे  वे  हैं--

 adeption  of  machinery  and  technolo-
 gical  unventions  in  farming,

 increasing  application  of  scientfic  and
 technological  methods  to  agriculture;

 agricultural  education,  heavy  use  of
 fertilisers;

 mechamsation,  smproved  varieties  of
 crops  and  livestocks,  better  seeds
 better  irrigation  and  dramage,  better
 methods  of  controling  weeds  and
 pests  Implementation  of  research
 result  in  forming

 we  श्रापकी  मारफत,  जनाब  डिप्टी
 स्पीकर  साहब,  मैं  अपने  मिनिस्टर  साहब
 से  यह  अर्ज  करना  चाहा  हू  हम  ने  इस  देश
 के  लिये  जिस  तरह  का  ध्येय  बनाया  है,  जिस

 तरह  का  टारगेट  बनाया  है  कि  सभ  970—
 72  तक  हम  इस  देश  क्रो  सेल्फ  सफिशिपेन्ट
 बनाना  चाहते  है,  सरकारी  भाकडो  के  मुता-
 बिक  जितनी  हमारी  प्रोडक्शन  है  या  जिशना
 खाना  हम  खाते  है,  उस  में  24  सिलिम्रन
 टन  को  एडीशनल  जरूरत  होगी  ।  इस  नई

 हाई-ब्रेड-वैरायटीज  की  अदद  से  1970—
 7  तक,  जो  फंक्ट्स  एण्ड  फ़िगस  दी  गई

 हैं,  उन  के  मुताबिक  32  5  मिलियन  एकड
 कमीन  से  हमे  इन  गई  व पइटीज  को  से
 जाना  है  !  भ्रगर हम  इस  काम  को  पूरी  शरह
 के  सरजाम  दे,  तो  फिर  24  मिलियन  टन

 ही  नही,  बल्कि  उस  के  जन्दर  25.  5  fafa
 यन  टन  हम  ज्यादा  पैदा  कर  सकेंगे  ।  क्रय
 सवाल  है  कि  किस  तरह  से  कर  शकते  हैं  ?

 इसके  लिपे  तीन-चार  |  हे  भीर  इस  मिनिस्ट्री
 को  उस  चेलेंज  को  कुचल  कर  के  उस  को
 करना  होना---सब  से  जरूरी  चीज तो  यह  है
 कि  हां  तक  कथ्िलाइजर  का  द्ाल्लुक  है,
 लिनिस्ट्री की को  देखना  होगा  कि  चह  फशथ्साइलर
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 की  पुरी  तरह  से  देने  के  लिये  अवार  है  या  नहीं.  तक  क्या  प्राइस  मिलेगी  t
 1970-71  तक  जितने  फर्टीलाइजर  की  2.  स्पेशलाइज्ड  एक्सटेन्सिव  एच्ड

 जरूरत  है,  जितना  झाज  हम  इल्तेमाल  करते...  2बिनकल  एग्रीकल्बर  सबिस--इस  काम  को
 हैं  उसमें  20  लाख  टन  नाइट्रोजज की  शौर
 जरूरत  होगी,  इसी  तरह  ौर  भी  चीजें  जैसे
 फास्फेट  झाफ  पोटेशिवम  2  इतकी  जरूरत
 होगी,  जिसको  पूरा  करने  के  लिये  487
 करोड़  रुपये  की  ज़रूरत  बढ़ेंगी,  जिसमें
 L94  करोड़  रुपया  हौरन  क्लचेर  झ्ापकों
 देना  पड़ेगा,  इन  सब  का  श्रापकों  इन्तजाम
 क्रना  होगा  ।  प्रगर  1970-71  तक
 के  ध्येय  को  पूरा  करना  चाहते  हैंतो  फिर
 जहा  तक  फटिलाइजर  का  ताल्लुक  है,  देश
 के  किसानो  को  यकीन  दिलाना  होगा  कि  इस
 जसे  में  उन  को  जितना  फर्डीलाइजर  चाहिये,
 बह  भाष  मुहिया  करेंगे।  भ्रगर  भाप  फरटिलाजर
 देने  को  तैयार  नही  होंगे  तो  यह  सिलसिला  चलने
 वाला  नहीं  है  इस  लिये  मैं  राशा,  करता
 हूं  कि  आप  इस  तरफ  पूरी  तवज्जह  देंगे

 झ्राप  i969  में  महात्मा  गाधी  की
 सेन्टेगरी  मनाने  जा  रहे  हैं  ।  भ्रांज  जिसकी
 बदौलत  हम  यहां  पर  बैठे  हुए  हैं  उसके  मुतालिक
 फैसला  करे  कि  हम  हिन्दुस्तात  को  सेल्फ-
 सफिशियेन्ट  बनायेंगे  और  उसके  लिए  जिन
 जिन  चोजों  की  जरूरत  होगी  हम  उनको
 मुहिया  करेगे  ।  जिन  चीजों  की  खास  तौर  पर
 आपको  जरूरत  होगी  मैं  उन  चीजीं  की  तरफ़
 ह.  आपकी  तवज्जह  दिलाना  चाहता  हूँ--वे
 L0-2  चीजे है  में  उनकी  डिटेल  में  नहीं
 जादेंगा,  लेकिन  झापसे  दरक्ष्वास्त  करना

 चाहता  हूं  कि  श्राप  उन  पर  पूरी नरह  से
 झमल  करें,  ताकि  हमारा  यह  सिलसिला
 तेजी  से.  जल  सके--

 hw  गारष्टीड  प्राइस  पालिसी  पाप
 कित्तानों  को  पूरी  तरह  से  यकीन  नहीं  देते  हैं
 कि  wa  क्या  प्राइस  होगी  और  कल  क्या

 ब्राइस  हनी  झ्ापको  एक  गेरन्टीड  ee
 पालिसी  एनाउरत  करनी  होगी,  ताकि  किसानों
 को  पता  ्ब्ल  जाय  कि  उन  को  1970-71,

 थोड़ा  ज़ोर  से  करना  होगा  सारे  एंत्सि-
 टेन्सिव  प्रोग्राम  को  स्ट्रेल्थन करते  के  लिए
 इस  पर  ज़ोर  देना  होगा  ।  कम्बूनिटी  ब्लाक
 घौर  ग्राम  सेवकों  को  यह  भी  मालूम  नहीं  है
 कि  किसानों  को  किस  तरह का  नॉंलिज  देने
 की  उरूरत  है,  कहां  से  इन-पुट्स  भायेंगे
 इनकी  तरफ़  खास  तवज्जह  देकर  इनको
 स्ट्रन्बन  करना  होगा  1

 3.  फठिलाइजर--हस  के  लिये  मैंने
 अभी  झापके  सामने  जिक्र  किया  है  1

 4.  एफिशियेन्सी  इन  यूटिलाइजेशन  भाफ़
 दाटर--हस  के  लिये  डिटेल  में  न  जाते  हुए
 सैं  यह  जज  करना  चाहता  हूं  कि  कलेफोनिया
 ने  अपने  यहां  वाटर  सिस्टम  का  कोड  बताया

 है  उस  को  भाप  ष्री  तरह  से  महेनजर  रखें
 न्ौर  देखें  कि  एक-एक  कतरा  पानी  का  सही
 तरीके  से  इस्तेमाल  कर  सके  ।

 5.  फार्म  ट्रेनिंग

 इनके  झलावा  दो  बातें  भौर  हैं  -  प्राज

 हमारे देश  में  जिस  तरह  से  यह  धंधा  चल  रहा
 है  यानी  जोन  का  जो  सिस्टम  है  उस  ने  भाई

 से  भाई  को  जुदा  कर  दिया  है।  हिमाचल की
 अजीब  हालत  है.  मेरी  अपनी  कोस्टीचुएंसी---
 होशियारपुर की  यह  हालत  हैं  कि  जिन  पहाड़ों
 ने  डेम  दिये  जिन  पहाड़ों  ने  पानी  दिया,
 जितकी  मदद  से  सिंचाई  होती  है,  लेकिन
 उनको  उस  के  मुताबिक  भनाज  नहीं  मिलता  ।
 सिर्फ  यही  नहीं  मैं  झपते  पंजाद  का  जि
 करता  हूं  ।  नंगल  डैमके  ऊपर  पंजाब  गवर्नेमेंट

 ते  एक  बैरियर लगा  दिया  है।  नंगल  ढँम  के
 उधर कोई 8 0 5० कोई  8  0  Te  किवन्टल गेहूं  मिजता  है
 लेकिन  जहां  पर  मंगल  फैक्ट्री  है  वहां  i590
 झौर  60  -  क्विस्टल भी  गेहूं  गहीं  मिलता  ।

 दिमाथस  प्रदेश  की  भौ  यही  हालत  है  +
 इसलिए  मैं  झापके  जरिये  से  मिनित्टर  oe
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 है  ।  कि  एक  नेशनल  किशन  झान  फूड
 हेल्फ-सफिशिएन्सी कायम  किया  जाय  जिस  के
 सदस्य  पूरी  तरह  से  एक्स्पर्ट्स हों  7  भौर

 एकानमिस्ट्स  हों  भौर  सब  चीजों  को  देख

 करके  बह  तय  करे  कि  फूड  जोन्स  किसी  शक्ल
 में  कायम  रखने  हैं  या  नहीं  रखने  हे  1

 हिन्दुस्तान  की  यकजहती  इंटेग्रेशन  के  खयाल  से

 आप  इस  को  देखिये  |

 श्ाज  भजीब  हालत  हो  रही  है  कि  जो
 20  परसेन्ट  झनाज  बाहर  से  दाता  है  उसकी

 प्राइस  पर  हमारा  कंट्रोल  है  लेकिन  जो  90
 'परसेट  झनाज  हिन्दुस्तान  मे  पैदा  हो  रहा  हैं
 उसकी  प्राइस  पर  कोई  कंट्रोल  नहीं  हैं  1
 2962  में  चाइनीज  ऐग्रेशन  के  बाद  जो  नारा
 लगाया  गया  था  कि  प्राईस-लाइन  इज  दि
 लाइफ-लाइन ब्लाफ  दि  नेशन  लेट  झस  होल्ड
 इट  कहा  गई  वह  प्राइस  लाइन  जो  कि  हमारी
 साइफ-लाइन  थी  ?  वह  और  भो  बढ़ती
 जा  रही है  1

 इस  लिये  मैं  झापकी  मार्फत  मिनिस्टर

 साहय  से  भर्ज  करूगा कि  भव  वक्त  भा  गया  है
 कि  हम  इन  सारी  चीजों  पर  गौर  करे।  झगर
 हमको  फूड  के  झन्दर  सेल्फ  सफिशिएन्सी
 हासिल  करनी  है  तो  जिन  जिन  चीजों  की
 जरूरत  है  किसान को  किसान  को  वह  सब
 बीजे दें दे  ।  इस  देश  की  इएकानमी  को  बचायें
 शौर  देश  के  भविष्य  को  भी  उज्ज्वल  करने
 की  कोशिश  करे  1

 Shri  H.  ह  Chatterjee  (Krishnagar):
 Mr.  Deputy-Speaker,  Sir,  our  total
 import  in  the  third  Five  Year  Plan
 ‘was  to  the  tune  of  Rs.  1,083  crores,
 of  which  the  PL-480  imports  were
 Res,  849  crores,  In  966  alone,  we  had
 imported  0.86  million  tons  valued  at
 Rs,  528°3i  crores,  of  which  PL-480
 imports  were  60°3  lakh  tons  valued
 at  F  :
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 Our  production  in  1964-65,  was  89
 million  tons;  1965-66,  72  million  tons; 1986-67,  76  million  tons,  If  there  waz no  drought,  we  assumed  that  we
 would  get  in  ‘1966-87,  90  million  tons. Our  requirement  at  the  end  of  the fourth  Five  Year  Plan  is  20  milhon tons,  That  is,  we  shall  have  to  pro- duce  2x  millon  tons  more  per
 annum,  But  in  the  case  of  our  agn-
 culture,  only  a  stepmotherly  atten-
 tion  ४3  given,  The  third  Five  Ycar
 Plan  laid  stress  on  agriculture,  but
 plan  priority  is  not  observed  by  the
 States  Once  they  go  to  the  States, the  plan  priority  38  shelved  and  thus

 pa
 Planning  papers  became  only  a

 ree,
 In  1964,  our  national  income  was

 Rs.  ‘16,630  crores.  We  got  from  agri-
 culture  Rs,  7,462  crores,  that  is,  near-
 ly  half.  Yet,  we  spent  only  0  per cent  on  agriculture,  For  agricultural
 education,  we  spent  Rs.  30  crores  as
 against  Rs,  42  crores  on  technical
 education.  That  xs  also  0  per  cent.
 For  research  on  agriculture  we  spend
 very  little  of  science  budget.  In
 Austraha  and  New  Zealand.  48  per
 cent  of  the  total  science  budget  is
 spent  on  agricultural  research.  Our
 community  development  programme
 is  an  American  pill  that  we  have
 swallowed  We  have  import-
 ed  sahebs  into  the  villages,  non-
 technical  men,  who  know  nothing  of
 agriculture.  They  cannot  advise  66
 mullions  of  agriculturists  spread  over
 5  6  lakh  villages.

 What  to  do?  We  shall  have  to  pro-
 duce  720  mullion  tons  at  the  end  of
 the  fourth  plan.  We  must  go  in  for
 intensive  cultivation,  because  we
 have  no  land  for  agriculture  It  is
 not  my  saying,  I  initiated  the  dis-
 cussion  on  the  agriculture  budget  in
 963  and  in  his  reply  on  2ist  March,
 1968,  Shn  SK  Patil  said:

 “In  India,  not  now,  but  for  all
 time,  to  come,  there  is  no  land
 for  agriculture.  Even  more,  if
 any  land  is  available,  {  shail
 rather  use  it  for  forests  and  not
 for  agriculture.  If  there  is  total
 destruction  or  diminution  of  for-
 ests,  agriculture  can  never  make
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 any  Im  ear  country,  &  drop  of  water  thare  because  these
 forests  should  be  somewhere  is  So  forest.  Where  there  ‘ib  forest, about  50  per  cent  at  least.  It  has  you  wil]  find  water.
 gone  down  to  20  per  cent;  some-  river  beds  sre  also  dry.
 times  it  is  8  to  28  per  cent,  I

 I  think  even  the  Minister
 directly  in  charge  of  forests,  Dr.

 Sangh—we  are  of

 ture  and  no  land  should  be  taken
 away.”

 Profeagion  and  practice  are  different.
 Taking  2950  as  the  base  year  with
 100,  we  find  that  cultivated  lang  has
 gradually  gone  up  in  1963-64  to  1237,
 te.  an  increment  of  22°7  per  cent.
 The  percentage  of  our  cultivated  land
 is  about  47.  We  should  have  forests
 of  about  33  per  cent,  We  should  re-
 duce  the  cultivated  land  to  33  pcr
 cent.  That  is  the  forest  policy  which
 we  have  accepted,  But  in  actual
 practice,  what  do  we  do?  We  go  on
 increasing  production  in  marginal  soil
 and  thereby  we  harm  our  agriculture.
 God  should  not  be  blamed  for  the
 drought,  but  we  should  be  blamed
 because  we  cut  down  all  the  forests.
 Forests  bring  in  clouds  because  of  the
 transpiration  they  do  But  we  des-
 troy  the  forests  like  anything.  Many
 civilisations  mm  the  past  have  perish-
 ed  because  they  have  destroyed  for-
 ests  for  colomsation  and  for  agricul-
 tural  land.  This  is  a  hbustorical  fact.
 Here  78  a  book  published  by  UNO—
 Rape  of  Earth--which  shows  clearly
 how  civilisation  in  Persia,  North
 China  ang  Mesapotama  penshed  be-
 caute  they  cut  down  forests.  Tree3
 are  the  emblem  cf  humility.  They
 also  give  shade,  even  when  we  cut
 them  down.  But  in  our  vandalism,
 we  cut  down  the  trees,  We  have
 crested:  an  imbalance  in  nature.  J

 Anyway,  Sir,  we  must  rememb
 that  in  Japan  67  per  cent  is  under
 forest,  in  the  USSR.  it  is  45  per cent  and  in  Europe  it  is  4l  per  cent.
 Ours  is  the  lowest  in  the  world.  We
 have  805  million  acres  of  land  in
 India  and  of  that  188-5  million  acres
 are  under  forest.  That  comes  to  only
 7°2  per  cent.

 India  ७८७  in  the  grip  of  soil  ero-
 sion.  One  hon.  friend  from  Punjab
 was  saying  how  chos  and  gullies  have
 formed  there.  In  India  200  million
 acres  are  under  soi]  erosion,  That
 means  one-fourth  of  our  total  land
 73  under  soil  erosion.  In  the  Siwalik
 foot-hills  of  Hoshiarpur  District  in
 Punjab,  forest  has  been  cut  down.
 What  happened?  Chos  and  gullies
 have  appeared  in  that  most  fertile
 land  due  to  soi]  erosion  and  it  just
 expands  in  geometrical  progression.
 In  ‘1852,  in  the  Siwalik  foot-hills,  in
 Hoshiarpur,  Punjab,  gullies  were  75
 square  milles  It  went  up  to  7700
 square  miles  nearly  ten  times  by
 1989,  within  less  than  a  century.
 You  also  know  that  in  Chambal
 ravines,  which  are  now  the  bandits
 home,  and  also  in  the  Etawah  ravines,
 the  Indo-Gangetic  plains,  about  है
 million  acres  of  land  can  be  reclaum
 ed  and  formed  into  very  good  culti-
 vable  land.  It  may  be  converted  into
 our  granary.  So,  not  only  here  but
 in  all  places  soil  erosion  comes  in.

 Our  late  Chief  Engineer  of  the
 Central  Water  and  Power  Commmis-
 sion,  Shri  Man  Singh,  in  his  Flood
 Committee  Report  has  written:

 “If  soi]  and  water  conservation
 programme  is  postponed  for  one
 year  at  Yeast  half  milflo  sores
 of  good  land  will  Be  lost  fer
 ever.”
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 thing  necessary
 our  irrigation  potential  like  anything.
 Our  outlay  in  river  valley  projects
 including  power,  irrigation  and  other
 things  is  about  Rs.  3000  crores.  Al}
 these  are  in  danger.  What  wil]  hap-
 pen  to  these  in  the  near  future  no-
 body  can  say.  Our  experts  say  that
 the  Bhakra  dam  where  we  have  spent
 more  than  Rs.  200  crores  is  dying.  I
 have  got  here  an  article  by  Sardar
 Partap  Singh,  IFS,  Retired  Forest
 Officer  I  do  not  want  to  quote
 everything  It  was  pubdhshed  in
 Statesman  in  August  2,  965  under
 the  heading:  “Saving  Bhakra  Dam
 from  premature  deathy—Forest  oon-
 servation  the  only  effective  method—
 Bhakra  Dam  dying”.  This  छ  what
 &  just  retired  manager  of  Bhakra
 Dam  said  on  Bhakra  Dam  at  the
 Simla  Flood  Control  Seminar  in  1962,
 Suiting  w  67  per  cent  more  than  was
 caleulated.  So,  something  must  be
 done  about  it  What  is  the  good  of
 g0ing  m  for  new  irrigation  when  we
 cannot  save  our  existing  projects?

 MY,  Deputy-Speaker:  He  should
 try  to  conclude.

 Shri  H,  ह  Chatterjoe:  I  have  26
 minutes  because  I  am  the  only
 speaker  for  the  Progressive  Group.
 If  you  disturb  me  it  will  be  difficult
 for  me  to  contmue  my  speech  I
 would  rather  sit  down.  This  is  my
 subject.  Further,  I  have  not  spoken
 for  more  than  7  minutes.  I  have
 seen  the  clock.

 Mr.  Deputy-Speaker:  He  has  taken
 4  mmutes.  If  he  wants  to  exhaust
 the  whole  time  of  his  Group,  I  have
 nothing  to  say
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 ment,  it  us  better  for  me  resign. When  I  was  an  Independent,  I  had no  leeus  standi;  I  wag  a  second-class

 here.  Now,  when  I  joitr  &
 Group,  then  also  no  time  is  given  to

 Then,  how  can  I  work?  I  shail
 speak  for  26  minutes  of  my  time  and
 4  minutes  from  you,  half  an  hour  in
 all,  Please,  do  not  disturb  me,  This
 4s  @  very  important  subject,

 We  have  spent  so  much  money
 these  Projects  and  now  our  Ministers

 If  you  come  along  with  me  to  Tilaya,
 Mython  and  to  other  dams  mn  winter
 and  see  the  dried  up  live  storages,
 you  will  fing  that  they  are  just  lying
 as  golf  courses  You  cannot  see  any
 vegetation  there  on  the  catchment
 area  What  is  the  good  of  creating
 new  irrigation  dams  ang  all  that,
 when  we  cannot  check  silting  up  of
 the  existing  dams  because  of  soil
 erosion?  Our  Parliamentarians
 should  know  that  this  wrong.

 On  account  of  the  shortage  of  tume,
 I  am  not  able  to  refer  to  soil  erosion
 in  detail.  Soil  eromon  13  not  static;
 it  is  dynamic  Erosion  varies  ag  the
 square  and  the  transported  material
 as  the  sixth  power  of  velocity  of
 water  flow.  Suppose  the  velocity  is
 increased  ten  times,  then  soil  erosion
 would  be  200  times  and  material
 transported  will  be  increased  to  the
 good  figure  of  a  milon.  We  have
 very  big  engineers,  experts  on  build-
 ing  dams,  they  do  not  know  thesé
 things.  Everything  «  mentioned  in
 this  Book  ang  I  feel  lke  reading  it
 But  I  check  myself  because  I  have
 other  matters  to  deal  with.

 Now  in  what  condition  are  we?
 Here  we  fing  that  velocity  is  creating
 havoc  Rains  fall  on  the  earth  and
 this  is  He  bombardment.  Our  first
 line  of  defencé  will  be  these  miflions
 of  tremulous  green  leaves  of  the
 forests  on  the  catchment  area.  If  the
 catchment  arég  is  denuded  of  tres,
 what  will  happen?  The  rain  will  ह ड
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 on  the  earth  directly  and  it  has  been  that  it  is  very  necessary.  Our  ex-
 established  by  science  that  if  water
 on  account  of  rain  falls  on  earth
 which  is  dare  trickle  by  trickle
 withm  a  few  years  the  surface  of  the
 earth  would  vanish,  because  the  vege-
 tables  keep  the  mineral  matter  in
 position,  The  trees  are  our  first  line
 of  defence  and  we  are  losing  them
 every  year  This  is  the  position  not
 only  in  Bhakra;  m  DVC  at  rs  twice
 that  much.  I  have  toured  that  area
 with  Mr,  Gouri,  who  was  the  Chief
 Soij  Conservator  It  35  my  hobby
 Out  of  the  7,200  square  miles  of
 catchment  area,  a  major  portion  I
 have  toured.  These  portions  are  de-
 nuded  of  trees  which  has  brought  in
 havoc.  Mr.  Gour:  pointed  out  that
 xf  you  just  spent  Rs  49  crores  you
 will  get  an  income  after  ten  years  of
 Rs.  3  crores  So,  this  will  be  a  sort
 of  insurance  and,  at  the  same  time,
 you  will  be  able  to  save  the  dams.
 But,  what  is  happening  now?  On  the
 average  annually  three  acre
 feet  silt  comes  in  one  sq  mule

 Now,  we  have  25  river  valley  pro-
 jects  and  the  catchment  area  is  3  lakh
 square  miles  It  ss  not  of  my  work-
 ing  but  the  figure  is  supplied  by  our
 experts.  In  June  964  I  was  in  Sri-
 nagar  to  attend  the  soil  conservation
 meeting  going  on  there  I  do  not
 know  whether  my  hon.  friend,  Shri
 Shinde,  was  there  or  not  then  Shri
 Dasappa  was  presiding  over  it,  I
 was  the  only  speaker  from  amongst
 Members  of  Parhament  because  other
 Members  of  Parliament  did  not  attend
 it.  I  went  alone  only  because  it  is
 my  subject.  What  I  found  there  wi
 that  our  experts  were  demanding
 that  at  Jeast  10  per  cent  of  the  catch-
 ment  area  must  be  afforested  within
 5  years  otherwise  our  valuable
 dams,  our  nationa)  monuments,  will
 vanish  in  no  time  and  we  wil]  have
 no  irrigation.  They
 Re,  363  crores  for  that.  Here  I  have
 that  hterature.  It  was  supplied  there
 in  that  conference.  I  have  very  little
 time  to  open  it  now;  I  must  hurry
 up.  But  here  they  have  pointed  out

 perts,  all  unanimously,  wanted  that.
 But  what  happens?  Because  they

 are  not  the  masters—it  is  the  Finance
 Ministry—some  people  there  in  the
 smal]  room  sit  who  tifink  they  know
 everything  and  they  do  not  grant  the
 money,  What  will  these  people  do?
 They  have  calculated  this  and  this  iz
 not  a  very  unreasonable  calculation
 because  everywhere  in  the  world,
 wherever  they  have  prepared  dams,
 they  have  reserved  20  per  cent  of
 that  for  afforestation.

 Even  at  Bhubaneswar  where  on
 315.  December  1960,  a  conference  of
 all  our  States  Ministers  m  charge  of
 agriculture  was  held,  which  was  pre-
 sided  over  by  the  Union  Agniculture
 Minster,  30  was  recommended  that
 0  per  cent  of  the  money  on  fiver
 valley  projects  should  go  for  soil  con-
 servation  work.  But  profession  8
 one  thing  and  practice  .5  another.
 Nothing  35  being  done  What  have
 you  granted?  In  the  Third  Five-
 Year  Plan  you  granted  only  Rs.  32
 crores  for  all  the  dams  and  in  the
 Fourth  Five  Year  Plan  you  have  re-
 commendeg  only  Rs.  9  crores  How
 can  you  expect  that  the  thing  will  go
 on?

 What  Ww  happening?  I  was  saymg
 that  for  one  square  mile,  it  has  been
 found  by  our  experts,  the  average
 sedimentation  is  3  acre-feet.  In  ths
 8  lakh  square  miles  catchment  area,
 what  will  be  the  sedimentation?  You
 can  very  well  understand  that.  It
 will  be  near  about  a  million  acre-
 feet,  If  a  million  acre-feet  sedimen-
 tation  comes  in,  half  of  it  at  least
 wil]  go  to  live  storage;  that  1s,  5  lakh
 acre-feet  will  be  reduced  of  the  total
 live  storage.  And  the  reduction  of
 live  storage  is  a  serious  matter  be-
 cause  one  acre-foot  of  water  in  live
 storage  gives  I4  acre-foot  of  water
 for  irrigation.  That  means,  we  will
 lose  irrigation  potentiat  of  7,80,000"
 acre-feet

 Shri  RB  Barua:  What  is  live  stor~
 age?
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 is  that  much.  To  create  one  acre-
 foot  of  water  in  live  storage—here
 is  the  calculation  of  our  e
 require  Rs,  600;  that  is,  for  5  lakh
 acre-feet  we  are  losing  annually
 Res.  30  crores.  If  you  capatalise  that,
 what  will  happen?  You  have  taken
 the  life  of  the  dams  to  be  hundred
 years,  That  means,  it  will  come  to
 Rs,  8000  crores,  Therefore  no  expen-
 diture  should  be  grudged  in  protect-
 ing  these  water  resources.  You  are
 not  doing  it  If  you  lose  so  much
 irrigation  potential,  why  do  you  run
 after  other  proyects?

 Then,  we  have  got  the  DVC  on  the
 lines  of  the  Tennessee  Valley  Scheme.
 There  m  the  T.VA  was  54  per  cent
 afforestation,  even  then  they  thought
 that  if  they  did  not  go  in  for  further
 afforestation,  they  would  be  doomed.
 There  the  country  is  hilly  just  hke
 what  you  will  see  sf  you  go  to  Hazar-
 bagh  and  Palamau  areas.  Here  the
 rocks  Jose  all  the  soil.  There  is  no
 cover  and  the  ram  bombards.  You
 do  not  have  the  first  line  of  defence
 What  is  the  first  hne  of  defence?  It
 is  these  tremulous  green  leaves.  Mil-
 lions  of  leaves  wil]  hold  millions  of
 ram  drops  and  the  forest  will  just
 bring  the  humus  there  underneath,
 which  will  retain  the  water  and  all
 miners]  matters  Here,  I  am  very
 much  tempted  to  reag  what  the  well-
 known  Hydraulic  Engineer,  Mr.  H.
 G.  Morgan,  of  the  TVA  says.  He
 says:

 “Dams  are  good  but  if  we  could
 rae  the  underground  water
 table  of  the  Tennessee  Valley  by
 only  6  inches,  that  would  mean
 26  million  acre  ft  of  water—four
 times  as  the  Norris  reservoir
 (biggest  in  T.VA.)  will  hold.
 Nature  woulg  do  the  storing.’

 It  has  been  calculated  that  300  sq.
 miles  of  tropical  or  sub-tropical  forest
 would  absorb  approximately  4  million
 eere  ft.  of  water,  a  quantity  naif  the
 capacity  of  Bhakra  Dam.  Bhakra
 Dam  has  got  a  capacity  of  8  million

 acres,  from  Ruper  to  Karachi  1006. miles  long,  2  miles  wide  and  6  ft
 deep,  As  regards  silt,  there  ie  no
 afforestation  on  the  hills  ang  your Bhakra  Dam  is  silting  up.  ]  cannot fail  to  read  this  calculation  of  Sardar
 Partap  Singh:

 “But  the  object  of  writing  3 not  to  fix  an  age  for  Bhakra  dam
 which  73  not  easy  of  calculation
 but  to  warn  that  it  328  most  like-
 ly  to  be  reduced  from  a  possible 600-700  years  to  a  mere  50  or  60
 (not  70)  which  was  the  true
 meaning  of  the  cry,  “Bhakra  dam
 is  dying”  unless  we  take  imme-
 diate  remedial  action.  Pal
 Mr.  Deputy-Speaker:  The  hon.

 Member's  time  ७  up
 Shri  5: a  P.  Chatterjee:  I  have  yet to  speak  on  many  things,

 Mr.  Deputy-Speaker:  You  can
 have  3  minutes  more.

 Shri  H.  P.  Chatterjee:  Give  me  5
 miuutes  more

 I  will  not  touch  many  other  things. About  fertiliser,  on  an  hectare,  we
 use  Ath  of  the  average  world  con-
 sumption  of  fertiliser  per  hectare.
 This  is  the  lowest  in  the  world.  In
 a  sense  I  do  not  mind  it  because  if
 you  use  more  fertiliser  im  an  un-
 scientific  way,  the  land  will  be  spoil- ed.  As  Mr,  Bennett  has  said,  in  the
 Southern  and  Western  portion  of
 America,  they  have  lost  mullions  of
 acres  of  land  because  of  too  much
 use  of  fertilisers,  Our  people  must
 be  taught  the  proper  use  of  fertili-
 sers.  Don’t  think  our  farmers  are
 ignorant.  If  you  go  a  few  miles  from
 Delhi  to  Haryana,  you  will  find  far-
 mers  who  do  not  require  B.D.Os.  to
 teach  them  agriculture  and  all  these
 things.  What  is  happening  in  our
 country?  There  are  as  many  as  30
 LAS,  who  come  out  annually  and
 rule  our  country;  these  men  think
 they  know  everything.  Our  Prime
 Minister  ig  guided  by  the  Save  India
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 Club”  of  3  LCS.  men.  What  do  they
 know?  Why  not  change  IAS.  into
 Indian  Agriculture  Service?  Let  us
 have  technical  men;  let  us  link  labo-
 ratories  to  fields  and  let  us  al}  go  to
 villages  and  create  proper  enthu-
 siasm,

 What  about  price  factor?  I  com-
 pare  here  U.K.  and  India.  For  India,
 a  tonne  of  ammonium  sulphate  costs
 Rs.  ‘1752  whereas  in  U.K.  its  price  is
 only  Rs,  671,  In  India,  single  super-
 phosphate  is  Rs.  59  per  tonne
 whereas  77  U.K.  it  is  Rs.  552;  sulphate
 of  potasmum  in  India  is  Rs.  829  per
 tonne  whereas  in  U.K.  it  is  Rs.  !
 muriate  of  potassium  in  India  is
 Rs.  69  whereas  in  U.K  it  is  Rs.  500
 Wherever  you  go,  this  is  the  thing
 that  is  going  on,

 The  less  saxi  about  cattle  breeding
 the  better  I  thought  of  speaking  on
 it  because  they  give  us  organic
 manure  to  the  extent  of  400  milhon
 tonnes  of  cowdung  annually  which
 we  burn  and  which  5  equivalent  to
 60  million  tonnes  of  firewood.  Why
 not  save  this?  Without  this  organic
 manure,  youcannot  doanything  You
 have  destroyed  the  forests,  and  all
 the  humus  which  can  preserve  water
 and  mineral  matter  just  like  a  blot-
 ting  paper  has  gone.  They  can  Keep
 the  water  in  storage  much  more  than
 in  Govindsagar

 But  you  have  destroyed  the  forests.
 When  the  dams  would  be  choked  up,
 floods  will  occur  hundred  fold  remin-
 iscent  of  the  times  of  Noah’s  Ark.
 In  your  vandalism,  what  are  you
 doing  again?  You  are  burning  all  the
 cow  dung.  Why  not  get  for  the  vil-
 lages  soft  coke  and  electric  power  for
 their  fuel,  Seng  the  electricity  there
 and  not  to  the  cities,  not  for  our  282०

 I  belong  to  no  party;  I
 t  member,  though
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 agriculture  above  pa:  and  do  ail
 that  is  possible  to  increase  the  pro- duction,

 the  courage  of  Mr.  Kidwai.
 zonal  thing  has  become  a  source  of
 corruption,  Let  India  be  one  whole.
 Why  shouki  the  paddy  not  go  from
 Bengal  or  anywhere  to  Bihar?  Bihar
 does  not  have  the  option  to  buy  the
 food  from  anywhere  nor  you  will
 supply  them  that.  You  have  the  bird
 in  the  cage  and  kill  it  lke  that;  you
 would  not  be  able  to  take  charge  of  it
 in  this  manner.  I  do  not  mind  Ben-
 gal’s  paddy  going  to  Bihar  or  any-
 where.  As  a  matter  of  fact,  I  found
 this  happen  in  my  district;  there  is  a
 substitute  food;  they  use  grams  and
 other  pulses  during  the  ban  period
 but  this  time  they  are  all  exported
 away  to  Maharashtra.  There  should
 be  free  trade  throughout  India.  Black.
 market  prices  should  be  controlled
 Also  merchants  should  be  controlled,
 but  not  hke  this.  Just  because  the
 duck  is  laying  golden  eggs,  you
 should  not  open  its  belly  and  kul  it.
 Do  not  kill  the  merchants.  Procure-
 ment  must  be  there.  There  should  be
 procurement  from  one  end  to  another
 end  of  India;  every  one  should  have
 equal  chances  to  buy.  The  country
 is  one;  you  should  not  divide  it.

 I  thank  you  for  having  given  me
 the  opportunity.

 Dr.  Maitreyee  Basu  (Darjeeling):
 I  just  want  half  a  minute.  I  want  to
 ask  only  one  question.  I  am  not  try-
 ing  to  make  a  speech.  Just  one
 question,  I  would  like  the  Food  Min-
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 should  be  treated  as  an  industry  and
 Gandhiji’s  Centenary  should  be  cele-
 brated.  on  those  lines,  =  ह...  like
 to  sak  the  Food  Minister  whether  the
 Congress  Party  interids  ftoating  a  joint
 stock  cothpeny  fer  agriculture  and  ¥
 BO,  ave  they  going  to  give  it  to  one  of
 the  big  business  agency  houses?

 Some  hon,  Members:  No,  50.

 "he  Minister  of  Feod  and  Agriocul-
 tare  (Shri  Jagjivan  Ram):  If  she
 forms  e  co-operative  society,  we  will
 make  her  the  Managing  Director.

 शी  Go  भा०  अरधब  (जालना)  :  उपा-
 ध्यक्ष  महोदय,  खाद्य  और  कृषि  मन्त्रालय  की
 जो  मांगें  हैं  उसका  समर्थत  करने  के  लिए  मैं
 खड़ा  हुआ  हूं  ।  झाज़ादी  हासिल  होने  के  बाद
 अनाज  मस्ते  पर  तवज्जह  दी  गई,  इसको
 झहमियत  को  पहचाना  गया  और  पहलो  पच-
 वर्षीय  योजना  में  इस  पर  काफी  जोर  दिया
 गया  ।  थोडी  बहुत  उसमें  हमें  कामयाबी  भी
 नसीब  हुई  t  लेकिन  इसके  बाद  दूसरी  पंचवर्षीय
 योजना  में  इसकी  भ्रहमियत  को  नजर  भनन््दाज

 कर  दिया  गया  और  का  रखानों  पर,  धन्धो  पर
 शासन  ने  अपना  लक्ष्य  केनित  कर  दिया  ।
 इसका  नतीज़ा  यह  हुआ  कि  तीसरी  पंचवर्षीय
 योजना  के  आरम्भ  में  हमारे  प्लानिंग  कमोशन
 कालों  को  झपती  गलती  महसूस  हुई  भोर
 उन्होंने  यह  तय  किया  कि  फूढ  के  मामले  में
 सेल्फ  सफिश्येसी  के  लिए,  ज्यादा  जोर  एपग्री-
 कल्चर  पर  बेना  चाहिए  |  उसके  बाद  कुछ
 तथज्जह  उस  पर  दी  गई  लेकिन  जितनी  कोशिश
 होनी  चाहिए  बी,  उतनी  कोशिश  इस  सिलसिले
 में  हमारे  शासन  की  तरफ  से  नहीं  हुई  1  हम
 बलैची ए चवर्वीय पं  चवर्षीय  योजना  के  दरधाजे  पर  जावे

 ह अ  हैं  1  देश  की  अनाज  के  मामले  में  जो  भी

 हालत  है  वह  सब  को  मालूम  है  ।  हम  लोग

 फूड  के  मामले  में  बहुत  पिछड़े  हुए  हैं।  भ्नाज

 हाँ  मुल्क  में  कम  पैक  होता  हैँ  सौर  खाते

 बायीं  ई...  है  ।  हर  साल  हभारी  झायावी'

 में  इजाफा हो  रहा  हैं  1  जिस  तनासुब से  मैं
 भाबादी  में  इज़ाफा हो  रहा  है  उस  तनासव से
 हमारा  wears  नहीं  बढ़ने  पाता  |  इसका
 नतीजा  यह  हो  रहा  है  कि  जतता  को  तकलीफ
 को  शिका र  होगा  पड़  5हा  हैं।  इसके  लिए  बहुत
 है  सुझाव  पानरेबल  मेम्बसं  को  तरफ  से  ाव
 हैं।  मैं  भी  बाज़  बातें  इस  सिलसिले  में  कहना
 चाहता  हूं  ।  हम  दुनिया  के  दूसरे  मुल्को  हे

 मुकाबिले  में  इस  मैदान  में  बहुत  पिछड़े  हुए  हैं  |

 उपाध्यक्ष  महोदय  1964-65  में  कैनाढ़ा  में

 फी  हेक्टर  3.6  क्विटल  गेहूं  पैदा  हुछ,
 झास्ट्रेलिया  मे  13.  8,  प्रजेंन्टाइना  में  18,  6,
 अमेरिका  में  7.7,  नीदरलैड्स  मे  47.

 और हिन्दुस्तान  में  7  3  क्विटल  गेहूं
 पैदा  हुआ  है  ।  तो  इसका  मतलब  यह  चुभा
 कि  हिन्दुस्तान  ऐग्रीकरचर  के  मामले  में  खुराक
 के  मामले  में  दुनिया  की  तरक्कीयाफ्ता  मुंल्कों

 के  मुकाबले  में  बहुत  पिछड़ा हुआ  है  ।  हमको
 इन  तमाम  हालात  को  पेशेनजर  रखते  हुए
 इस  खुराक  की  पैदायार  को  बढ़ाने  के  लिए

 क्या  करना  है  यह  सोचना  चाहिए। यह  कोई
 सियासी  मसला  तो  नहीं  ही  सकता  ओ  भी

 माननीय  सदस्य  यहां  बैठे  हुए  हैं  चाहे
 वे  किसी  भी  दल  के  हों  वहु  सभी  यही

 बात  कहते  हैं।  लेकिन  कहां तक  अमल  में
 श्ाता  है  यह  देखना  चाहिए  ।  मैं  समझता

 हैं  कि  परमल  में  ऐसा  होता  नहीं है।  यहां
 पर  हम  बातें  करते  है  कि  तमाम  लोगों  को

 मिल  कर  फूड  प्रोडक्शन  को  बढ़ाना  चाहिए
 लेकिन  बाहर  जाने  के  बाद  ऐसा  नहीं  होता।

 यह  बड़े  दुख  की  बात  है।  हम  अमेरिका

 से  गेहूं  बंगति  हैं,  रूस  से  मंगाते  हैं।  दुनिया
 के  दरवाजों  को  खटलटाते  हैं  भोर  भीख

 मांगते  हैं  झनाज  के  लिए।  यह  बहुत  कस
 are  हैं!
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 मेरी  अपनी  राव  है  कि  हिन्दुस्तान  में

 झनाज  की  बहुत  यरबादी  होती  है।  इन्सान

 का  सब  से  बड़ा  दुश्मन  अगर  कोई  हो  सकता
 है  तो  मेरी  अपनी  नाकिस राय  में  वह  चूहा
 है  ौर  अगर  हमारी  फूड  मिनिस्ट्री  ने  चूहे
 का  प्रबन्ध  कर  दिया  तो  हमारा  जो  भनाज
 बेकार  जा  रहा  है  भ्रौर  जो  अनाज  खाया

 जा  रहा  है  चुहों  के  जरिए  से  वह  बच  जाएगा।
 लेकित  हमारा  शासन  इस  सामले  में  कमजोर
 पड़  जाता  है।  दुनिया  के  तमाम  शासन

 इस  छोटे  से  जानवर  चूहे  के  मुकाबले  में  कमजोर
 पड़  रहे  हैं।  .  .  (व्यवधान)
 हां  साइंटिस्ट्स  भी  कमजोर  हो  रहें  हैं
 मिनिस्टर  साहब  सही  कह  रहे  हैं।  लेकिन
 फिर  भी  हमें  हिम्मत  नहीं  हारनी  चाहिए
 झौर  कुछ  न  कुछ  कोशिश  करनी  चाहिए।
 भध्यक्य  महोदय,  हिन्दुस्तान  के  श्ादमी
 भ्रजीबोगरीब  हैं।  चूहे  को  पकड़ते  हैं  भौर
 उसे  मार  नहीं  डालते  उसे  दूसरी  जगह  छोड़
 देते  हैं।  नतीजा  यह  होता  है  कि  वह  चूहा
 अपनी  पंदावार  बढ़ाता  है।  काफी  मिकदार
 में  हिन्दुस्तान  में  चूहे  हैं।  इस  का  नतीजा
 यह  हो  रहा  है  कि  झनाज  खाने  वाले  इन्सान
 ही  नहीं  हैं  बल्कि  जानवर  चूदे  भौर  दूसरे
 परिन्दे  वगैरह  सभी  खाते  हैं  जिस  से  झनाज
 की  कमी  महसूस  हो  रही  है।

 उपाध्यक्ष  महोदय !  हिन्दुस्तान  में
 एम्रीकल्चरल  रिसर्च  का  काम  बहुत  कम

 हुआ है।  जो  हो  रहा है  वह  काबिले-तारीफ़
 है  बाज  जगहों  पर  हो  रहा  है  लेकिन  जिस
 कदर  इस  मैदान में  तहकीकात के  लिए
 गंजाइश  है  उस  कदर  नहीं हो  रहा  है।
 मेरी  यह  गुजारिश  है  कि  इस  सिलसिले
 के  माहरीन  से  मशबिरा  करना  चाहिये।
 में  यह  मानता  हूं  कि  हमारे  यहां  साइन्टिस्ट्स
 की  कमी है  लेकित  हमें  कोई  न  कोई  रास्ता
 निकालना  जाहिये।  मैं  इस  बारे  में  यह  भर्ज
 करूंगा कि  हिन्दुस्तान  में  बहुत  से  शाइन्स
 कालेख  हैं  जहां  बोटेनिकल  डिपार्टमेंट,
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 बायलोजी  डिपार्टमेंट,  माश्कालोजी  डिपाठें-
 मेंट  हैं,  जिनको  इन  चीजों  की  तहकीकात
 का  काम  दिया  जा  सकता  है,  झनाज  के  रोग
 झौर  चूहों  के  नष्ट  करने  के  बारे  में  तहकीकात
 का  काम  दिया  जायें।  झगर  इस  तरह  से
 इन्तजाम  किया  जाये  तो  प्ासानी  से  तहकीकात
 का  काम  हो  सकता  है  शौर  इन  कामों  पर
 ज्यादा  पैसा  खब  करने  की  नौबत  नहीं  श्रायेगी  ।

 दूसरी  बात  यह  है  कि  हमारे  यहां  चेती
 की  न्माइशे  बहुत  सी  जगहों  पर  एक्सीबीशन्ज
 होती भी  हैं  लेकिन  हर  मौसम  में  यह  मुमकित
 नहीं  होता  है  t  मेरी  गृजारिश यह  है  कि  इस
 किस्म  की  नुसाइश  कस  से  कम  जिले  के  मुकाम
 पर  हर  साल  जरूर  होनी  चाहिये  ताकि  किसानों
 को  अच्छे  बीज  भौर  नये  तरीके  की  मकनाइज्ड
 फामिंग  वंगेरह  की  मालूमात  हो  सकें  |
 इससे  किसानों  को  बहुत  फायदा  होगा  ।
 इस  किस्म  की  नुमाइशों  की  देखने  के  बाद
 नये  तरीकों  के  बारे  मे  किसान  भरोसा  करेगे
 उनको  झपने  यहा  काम  में  लायेंगे  ौर  फिर
 उससे  मुल्क  की  झनाज  की  पैदावार  ज्यादा
 होगी  t

 तीसरी  बात  जिसकी  तरफ़  खास  तौर
 से  तवज्जह  दी  जानी  भाहिये  वह  यह
 है  कि  मेने  प्रकमर  देखा  है  कि
 किसान  बीज  के  लिये  जिला  परिषद्,  पंचायत
 दफ्तर,  एग्रीकल्दर  झाफिस  भौर  सेक्रेटेरियट
 के  चक्कर  मारता  रहता  है  लेकिन  उस  को
 वक्त  पर  बीज  नही  मिलता  ।  जिसका  नतीजा

 यह  होता  है  कि  वह  कहीं  से  भी  बीज  लेकर
 वो  देता  है।  मैं  इस  सिलसिले  में  एक  मिसाल
 देता  हूं---अभी  हाल  में  ईजराइल  झौर
 झ्रविस्तान  की  लड़ाई  हुई,  ईजराइल  ने
 झपने  यहां  दो-दो,  ढाईडाई,  तीन-तीन  मील

 पर  एक  इंस्टीट्यूमन कायम  की  है  जिसे  हम
 मल्टीपरपज  इन्स्टोचूशन  कह  सकते  हैं  t

 wet  पर  किसानों  को  जिन  शीजों  की  जरूरत
 होती  है  उदाहरणार्थ  बीज,  ere,  ट्रैक्टर
 माहिर का  मशविरा  बगैरह  इस  तमाम  चीजों
 को  मुहेया  किया  जाता  है  |  इस  तरह  से
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 इलराइल  मे  किसानों  के  दरवाजों सक  उन
 समाम  चौजों  को  जितकी  किसान  को  जरूरत
 होती  है  पहुंचा  दिया  है।  झगर  इसी
 सरह  से  हमारा  डिपार्टमेंट,  मंत्री  महोदय,
 कुछ  पहल  करें  तो  किसानों  भौर  मुल्क  पर
 बड़ा  भ्रहसानत  होगा।

 एक  बात  आखिर  में  शर धजे  करना
 चाहता  हूं।  मैंने  सुना  है  कि  केन्द्रीय  सरकार
 महाराष्ट्र  में  एक  एग्रीकल्चर  यूनिवर्सिटी
 कायम  करने  जा  रही  है।  मैं  मराठवाड़ा  से
 झाता  हूं  जहां  पर  कोई  इण्डस्ट्री  नही,  कारखाने
 नही ंहैं  सिर्फ  एग्रीकल्चर  ही  है।  वहा की
 जमीन  बेहतरीन  जमीन  है  सोना  उगलने
 याली  हैं  जरखेज  है,  अगर  आपने  किसी
 एग्रीकल्बर  यूनिवर्सिटी  की  इजाजत  दी  है
 और  वह  खोली  जाने  वाली  है  तो  उसके  लिये
 कोई  बेहतरीन  बैकग्राउश्ड  हो  सकती  है  तो
 वह  माराठवाड़ा  की  जमीन  ही  सकधी  है।
 मिनिस्टर  साहब  हगे  कि  यह  तो  आपकी
 जाती  राय  है  यह  तो  महाराष्ट्र  गवर्नमेंट  का
 काम  है  कि  वह  इसको  कहां  पर  बनाना  चाहती
 है।  मैं  आपसे  यह  गुजारिश  करूगा  कि
 मराठवाड़ा  पिछड़ा  हुआ  है  इसलिय  भाप
 महाराष्ट्र  के  शासनपर  अपना  झसर
 इस्तेमाल  करें  ताकि  औरंगाबाद  के  मुकाम  पर
 जोकि  मराठवाड़े  का  कंपिटल है,  यह  कृषि
 यूनिवर्सिटी  कायम  हो  सके।

 हमारे  मंत्री  महोदय  शौर  उनके  डिपार्टमेट
 ने  एग्रीकल्बर  के  सम्बन्ध  मे  काफी  काम  किया
 है  लेकिन  इन  कामो  को  और  ज्यादा  बढ़ाने
 की  जरूरत  है।  खास  तौर  से  बल्डिंग  का
 काम  ज्यादा  बढ़ाया  जाता  चाहिये  ताकि  वर्षा
 के  पानी  को  रोका  जा  सके  ।  इससे  बाशोलियों
 के  पाती  की  सतह  ऊंची  ही  जायगी  जौर
 उससे  किसानों  को  बहुत  फायदा  होगा  a
 एक  सबसे  बड़ा  ्सेन्डिव  किसानो ंके  लिये
 झनाज की पैदावार की  पैदाबार  बढ़ाने  के  लिये  यह  हू
 सकता  है  कि  भाव  बांधे  जाने  याहियें,  उसे

 ज्यादा  से  ज्यादा  भाव  दियेजाने  आहियें
 इससे  बह  सनाज  की  पैदाबार  की  तरफ
 बढ़ेगा  शौर  झ्नाज  की  पैदावार  बढ़ेगी,  झगर
 ऐसा  नही  किया  गया  तो  पैदावार  नहीं  बहैगी
 मैं  ग्राषका  बहुत  शुक्रगुजार  हूं  कि  शापने
 मुझे  बोलने  का  मौका  दिया।

 चीमतो  लक्ष्मी  बाई  (मेडक):  उपाध्यक्ष
 महोदय,  मैं  एक  बात  कहना  चाहती  हूं।
 अन्न के  बारेमें  डिस्कन  हो  रहा है  बहन
 सके  बारेमें  बेहतरीन  जानती  हैं,  लेकिन
 उनमें  से  अभी  किसी  को  नहीं  बुलाया  गया,
 उनको  बोलने  के  लिये  मौका  देना  चाहिये।

 उपाध्यक्ष  महोदय:  झापका  नाम  भी  है,
 अभी  प्रायेगा  ।

 Shrimati  Mohinder  Kaur  (Patiala):
 I  nse  to  support  the  demands  of  the
 ministry.

 The  cut  motions  tabled  by  the
 friends  opposite  show  the  gravity  of
 the  situation.  It  also  shows  that  this
 is  a  subject  which  cuts  across  party
 lines  and  narrow  alignments.  This  is
 a  subject  which  is  of  vital  importance
 to  this  country,  attaznment  of  self-
 sufficiency  in  food,  and  we  are  all
 concerned  with  it.  At  the  recent
 Chief  Ministers’  conference.  as  I  was
 reading  through  the  conclusions,  some
 very  parctical  suggestions  emerged,
 and  I  do  hope  they  will  not  remain
 only  on  paper,  but  Government  will
 implement  them.

 Shri  P.  Venkatasubbaia,  ‘Nan-
 dyal):  The  treasury  benches  are
 empty,  there  is  no  minister  here.

 Shri  M.  N,  Eeddy  (Nizamabad):
 The  discussion  is  on  demands  for
 grants  of  the  Food  Ministry,  and  the
 concerned  Cabinet  Minister  or  the
 Minister  of  State  is  not  present.



 Minister  and  Minister  of  State  wace
 toth  present  just  now,  they  must  have
 gone  for  tea.

 Shy  ह न  N.  Reddy:  They  were  pre-
 sent  just  now,  but  they  are  not  pre-
 sent  now.

 Mr,  Deputy-Speaker:  I  shall  see
 that  they  come  back  soon.  We  should
 not  waste  time.

 The  Deputy  Minister  in  the  Depart-
 ment  of  Parliamentary  Affairs  (Shri
 BR.  ea  Chaturvedi):  They  will  return
 within  five  or  six  minutes.

 Shrimati  Mohinder  Kaur:  For  ins-
 tance,  one  suggestion  that  they  have
 made  ३5  that  a  simplified,  unified  cre-
 dit  structure  should  be  evolved  in  the
 country.  The  credit  structure  for  the
 farmers,  as  you  know,  is  a  very  cum-
 breug  one.  Perhaps  you  are  aware
 that  if  a  small  farmer  wants  credit
 from  the  Government,  it  takes  a  mini-
 mum  of  six  months  to  one  year  to
 get  it  First  you  have  to  go  to  the
 patwari  because  you  have  to  take  the
 khasra  number.  It  is  almost  lke
 Pledging  the  land  to  the  Government,
 and  he  3s  given  a  loan  against  that.
 From  the  patwan,  it  has  to  be  endors-
 ed  by  the  village  level  worker.  From
 there  it  g  to  the  Tahsildar  for  en-
 dorsement.  From  the  Tabsildar  it
 goes  to  the  Agricultural  Extension
 Officer.  From  there  it  goes  to  the
 Biosk  Development  Officer,  and  from
 there,  for  final  sanction  for  even  a
 smail  credit,  it  has  to  go  to  the  Col-
 lector,  And  all  this  takes  at  least  mx
 months  to  one  year,  which  38  a  very
 unsatisfactory  arrangement.  The
 Chief  Ministers  have  drawn  the  atten-
 tion  of  Government  to  the  need  for
 a  uniform,  simplified  credit  structure
 in  this  country,  and  I  do  hope  Govern-
 ment  will  take  note  of  it.
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 and  he  bad  not  crossed  the  last  hurdia,
 the  ह. ह  aanctioning  eatehrity,  namee-
 ly  the  Collector.  He  was  going  to  and
 fro  with  his  application  to  various
 people,  and  he  had  spent  Rs.  200  for
 getting  a  small  loan  of  Bs.  Awe.

 I  do  not  know  why  there  is  this
 giaring  discrimination  between  indus-
 trial  and  agricultural  loans.  In  my
 own  State  of  Punjeb,  small  agricul-
 tural  loans  to  the  farmer  are  made
 available  at  a  rate  of  interest  varying
 from  9  to  १2  per  cent,  wmile  for  indus-
 trial  development,  loans  are  made
 available  at  ३  rate  of  3  per  cent,  simple
 interest.  I  do  not  now  why  this  glar-
 ing  discrimination  is  made  between
 farmers  and  industnahsts  I  want  to
 come  back  to  irrigation.  In  this  coun-
 try  we  want  to  go  in  for  high  yield-
 ing  vamieties.  Irrigation  is  an  im-
 portant  factor.  Without  irrigation  we
 cannot  go  for  this  programme  of  high
 yielding  varieties  in  a  big  way  We
 spent  Rs  700  crores  on  minor  irriga-
 tion  in  the  last  three  plans.  I  strong-
 ly  urge  that  the  present  budget  pro-
 vision  under  this  head  should  be  in-
 creased  by  fifty  per  cent  Unless  we
 give  more  money  and  provide  more
 facilities  to  the  farmers  by  way  of
 minor  irrigation  projects,  we  cannot
 go  in  for  this  programme.  You  are
 aware  that  these  nigh  yielding  varie-
 tes  could  be  grown  only  on  wet  land
 because  a  lot  of  fertiliser  has  to  be
 used.  I  have  also  said  before  that
 loans  should  be  made  available  to
 the  farmers  owning  two  or  three  acres
 of  lands.

 There  are  certain  umpediments  which
 are  the  causes  of  stagnation  of  agri-
 culture  in  this  country.  Time  and
 again  I  have  spoken  on  the  same  sub-
 ject  of  land  reforms.  A  number  of
 other  people  also  have  spoken  but  it
 has  been  a  cry  in  the  wilderness.  Any
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 will  become  unproductive.  ‘This  is

 @eig  House  and  [  want  to  draw  the
 attention  of  thig  hon  House  to  @  re-
 port  submitted  by  Mr.  Wolf  Ladejin-
 sky  who  came  to  India  as  a  Ford
 Foundation  consultant  and  he  went  to
 the  districts  in  India  where  we  have
 these  package  programmes  and  made
 a  through  study  of  this  problem  and
 he  came  to  the  conclusion  that  one  of
 the  major  impedmments,  one  of  the
 causes  responsible  for  stagnation  in
 agriculture  was  the  implementation  of
 land  reforms.  When  I  say  so,  I  also
 know  that  there  is  something  which
 We  ought  to  do  We  should  stop  the
 fragmentation  of  holdings.  We  have
 no  law  to  prevent  fragmentation  at  a
 certain  stage;  so  it  keeps  on  going  and
 the  holdings  are  getting  smaller  and
 smaller  and  at  a  cerigin  point  it  be-
 comes  uneconomic  If  we  do  not  pay
 proper  attention  to  this  problem,  a
 time  will  come  when  the  entire
 e@gricultural  land  in  the  country  would
 become  uneconomic  holding  Serious
 thought  should  be  given  to  this  prob-
 Jem  Secondly,  about  the  speedy  um-
 plementation  of  the  land  reform
 policy,  IJ  have  to  say  this  They  say
 give  the  land  to  the  landless.  Agn-
 Culture  38  also  like  any  other  profes-
 sion  ‘You  should  have  the  aptitude,
 the  feel  for  the  land.  Every  landless
 labourer  cannot  become  an  agricultu-
 mst  You  cannot  just  take  a  thou-
 sand  or  two  thousand  landless  labou-
 rerg  and  put  them  on  the  land  be-
 cause  agriculture  would  not  prosper
 unless  the  farmer  has  the  aptitude  and
 the  feel  for  the  land.  What  doI  find
 when  I  go  round,  because  I  am  con-
 mected  with  several  voluntary  organi-

 at  राम  सेजक  यादव  :
 कप  के  पास  कितनी  भूमि  है  ?

 भीनती  बोहिम्दर  कौर  मेरे  झपने
 नाम  में  ?

 (बाराबकी )

 की  राम  सेवक  शादल  स्ाप  के  परिवार
 के  नाम  मे  7  यह  जाल  बटा  मै  भी  बहुत  जानता

 हू।

 Mr,  Deputy-Speaker:  You  continue;
 ignore  interventions  from  there

 Shrimati  Mohinder  Kaur:  What  I
 was  saying  is  that  when  surplus  land
 25  allotted  ‘o  the  landless,  it  should
 be  an  economic  unit,  that  should  be
 taken  into  account,  It  should  not  be
 just  a  couple  of  acr@s  I:  should  be
 an  economic  umt,  where  a  family  can
 depend  for  its  livelhood  it  should
 he  an  economic  proposi‘ion  and  not
 Just  ७  couple  of  acres

 The  hon  Member  who  preceded
 me—Shri  H  P  Chatterjee—made  cer-
 tain  points  I  fully  endorse  what  he
 said  when  he  talked  about  soil  conser-
 vation,  and  erosion  of  soil,  I  fully
 endorse  and  I  fully  agree  with  him
 when  he  talked  of  the  zonal  system.
 I  know  I  am  going  to  tread  on  deli-
 cate  ground  here  I  do  not  know  why
 the  Government  have  adopted  this
 policy  of  zona]  system;  closing  the
 barmers  This  is  on¢  country.  I  am
 Not  in  a  position  to  speak  about  other
 States,  but  speaking  of  my  own  home
 State,  I  want  to  tell  you  that  this  is  a
 chsastrous  policy  that  we  have  adopt-
 ed.  I  will  tell  you  that  a  glut  has
 heen  created  in  the  market,  there  was
 plenty  of  incentive  given  to  the  far-
 mets  to  grow  more  wheat,  and  the
 farmers  in  Punjab  went  in  a  big  way
 to  grow  high-yneiding  varieties  ef
 wheat.  We  have  fixed  Rs.  १0  to  oe
 for  a  quintal  of  wheet  What  hap-
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 [{Shrimati  Mohinder  Kaur}
 ia  not  allowed  to  go  directly  to  pro-
 cure  the  wheat  in  that  area,  and  the
 State  Government  has  taken  the  res-
 ponsuibility.  I  want  to  tell  you  that  it
 is  not  a  very  satisfactory  arrange-
 ment.

 I  also  want  to  draw  your  attention
 to  the  fact  that  wheat  prices  have
 been  fixed  for  Punjab  The  price  of
 «coarse  grain  75  much  higher  than  that
 wt  wheat  in  Punjab,  whether  it  is
 bajfa,  maize,  jawar  or  cotton  seed
 Look  at  the  price  chart  It  is  very
 much  higher  than  wheat.  I  am  not
 exaggerating.  What  I  am  _  telling
 you  is  a  mere  fact  As  a  result  of
 that,  the  wheat  us  being  fed  to  cattle,
 as  cattle-feed,  because  it  is  the  lowest
 I  certainly  feel  that  something  ought
 to  be  done  about  it  I  just  want  two
 or  three  minutes  more,  Sir  Some-
 thing  should  be  done  about  :t,  because,
 after  all,  this  is  one  country,  and  the
 people  across,  2n  Bihar,  Uttar  Pradesh
 and  in  so  many  other  parts  of  the
 country  are  almost  on  the  verge  of
 starvation,  and  this  38  mainly  because
 we  have  narrow,  outlook  we  have
 closed  the  barners.  The  barriers
 should  be  removed;  we  must  not  close
 the  barriers  It  is  a  very  very  wrong
 ining,  and  J  request  that  serious  note
 should  be  taken  about  it.

 I  will  tell  you  another  thing  About
 two  months  ago,  when  the  Punjab
 Government  came  into  the  zona]  sys-
 tem,  I  wrote  to  the  Chief  Minister,
 when  the  price  was  fixei  for  wheat
 I  hold  the  Chief  Mamuster  in  very  high
 esteem;  he  is  a  personal  friend  He
 Was  gracious  enough  to  reply  to  my
 Jetter;  he  took  about  six  to  seven
 weeks  to  reply  to  my  letter.  In  that
 Jetter  he  said  that  he  had  not  only
 to  take  care  of  the  interests  of  the
 producer  but  the  interests  of  the  con-
 eumer  also.  This  was  his  reply;  it  was
 not  administrativeapproach.  This  was
 the  reply  I  do  not  know  what  it
 was  based  upon,  because  Punjab's
 economy  depends  on  agriculture.  In
 Punjab,  90  per  cent  of  the  people  live
 nm  land:  it  has  a  village  economy.  Of
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 course,  there  was  a  time  when  we
 were  proud  of  our  industries,  but  as
 a  result  of  the  reorganisation  of  Pun-
 Jab,  all  our  industries  went  to  Haryana.
 I  wish  them  all  luck.  But  the  indus-
 tries  have  gone  out.  There  was  a  sum
 of  about  Rs.  500  crores  capital  which
 had  been  invested  in  the  industries
 in  Punjab;  there  was  a  great  indus-
 trial  development;  an  industrial  belt
 was  there  comprising  Faridabad,  Sone-
 pat  and  nearby  sreas  Secondly,  on
 aceount  of  the  Indo-Pakistan  conflict
 also,  the  industrialists  from  the  border
 districts  of  Punjab,  where  there  were
 sume  big  industries,  have  pulled  out
 vecause  of  insecure  conditions;  and
 row,  we  only  depend  upon  agriculture
 and  our  economy  is  based  on  agricul-
 ture  Therefore,  to  say  that  the  in-
 terests  of  the  consumer  has  to  be  tak-
 en  into  account  १5  not  a  logical  argu-
 ment.  I  am  afraid  I  do  not  know
 what  is  meant  by  it

 I  was  reacing  with  great  interest
 the  proceedings  of  the  Chief  Ministers’
 conference  which  has  just  ended  in
 Del  It  was  reported  in  the  press
 that  the  Chief  Minister  of  Himachal
 Pradesh  Dr.  Y.  S  Parmar,  said  that
 if  this  attitude  persists,  they  would
 cut  down  all  the  forests  and  start
 going  in  for  food  production  in  a  big
 wat  because  they  have  ro  other  op-
 tion  He  also  said  that  the  result  will
 be  soil  erosion  and  Bhakra  into  which
 we  have  sunk  crores  and  crores,  with
 be  silted  This  2  a  narrow  minde2
 policy.  I  do  feel  that  something  ought
 to  be  done  and  the  whole  policy  ought
 ty  be  reviewed

 after  devaluation,  the  cost  of  ferti
 lisers  has  gone  up  by  25  rer  cent  and
 et  the  same  time,  Government  have
 withdrawn  the  subsidy  on  fertilisers.
 When  we  talk  of  practical  approsch
 to  attain  self-sufficiency  by  197),  these
 are  the  practical  things  which  should
 be  looked  into,  The  whole  policy
 should  be  reviewed  and  the  price  of
 fertilisers  should  be  brought  dows.
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 थी  भोगेतश  का  :  (जयनंगर)  :  था
 सहकारिता  शौर  सामुदायिक  विकास  मंतालय
 की  जो  बजट  मागे  प्रस्तुत  की  गयी  हैं  उत  का
 पूर्णतः  विशेध  करने  के  लिए  मैं  खड़ा  हुआ  हूं  t
 यह  मैं  इसलिए  नहीं  कह  रहा  हूं  कि  सरकार
 की  कुछ  इक्की  दुश्की  गलतियों  का  उस  में
 समावेश  है।  बल्कि  इसलिए  कि  भाज  जो  स्थिति

 देश  की  है  उस  में  पूरी  कृषि  नीति  इस  झाधार  पर

 लाई  जा  रही  है  जिस  से  जो  खेती  में  काम  करने
 बाले,  मेहनत  करने  वाले  लोग  हैं,  वे  जमीन  के
 मालिक  न  रहे,  धीरे  धीरे  उन  के  हाथ  से
 जमीन  सिमट  कर  कुछ  एक  हाथों  में  इकट्ठी
 की  जाये  ।

 यह  जो  स्थिति  है,  वह  बिलायत  में  कुछ
 हद  तक  चल  सकी  है,  दुनिया  को  लूट  कर
 उस  ने  कुछ  हद  तक  इस  को  चलाया  है  भौर
 दुनिया  की  दौलत  उस  ने  इकटठी  की  है  ।
 यह  नीति  अ्रमरीका  में  भी  शल  सकती  है  !
 लेकिन  जो  स्थिति  जापान  की  है,  उस  स्थिति
 में  यह  नीति  बहा  भी  नहीं  चल  सकी  है
 और  जो  सब  से  प्रतिक्रियायादी  नेतृत्व  में
 चलने  वाला  ताइवान  है  उस  में  भी  यह  नीति
 नहीं  बल  सकी  है  t

 1s १९५  LAKSHMIKANTHAMMA  in
 the  Chair].

 मैं  अभी  बाद  की  बातों  में  जाता  नहीं  चाहता
 हूं  ।  लेकिन  मैं  कहना  चाहता  हूं  कि  हमारी  जंसी
 चनी  झाबादी  वाला  देश  इस  रास्ते  पर  चलेगा
 तो  को  हमेशा  ही  हमे  खाघान्नो  के  लिए  बिदेशों
 पर  निर्भ  ररहना  पड़ेगा  ।  अभी  कुछ  दिन  पहले
 सिंचाई  मंत्री  ने कहा  था  कि  पिछले  दस  बरसों
 में  चौदह  सौ  करोड़  रुपये  की  राशि  सिंचाई  पर
 ोच  हुई  है।  यह  भी  यहा  पर  कहा  गया  है  कि
 उसी  अवधि  मेंसौलह  सौ  करोड़  रुपये  का
 शाथानन  अमरीका  से  तथा  विदेशों  से  मंगाय
 गया  है  भौर  यह  राशि  विदेसी  मुद्रा  के  रूप
 में  देनी  पड़ी  है।  हमारे  यहां  स्थिति  ऐसी  है
 कि  लगातार  हम  घाटे  में  चल  रहे  हैं।  हमारे
 विश  मंत्री  रोना  रोते  हैं  कि  हमारे  देश
 में  इक  ह... ल  इनफ्लेशन  भी  है  भ्ौर  डिफ्लेशन
 34306  (Ai)  LED—8.
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 भी  है  दोनों  साथ-साथ  चल  रहे  हैं।  महंगाई
 भी  बढ़  रही है  मौर  कई  भागों  में  श्रतिउत्पादन
 की  समस्या  पैदा  हो  गई  हैं  क्योंकि  चीजों

 की  बिक्री  भी  नहीं  हो  रही  है  !  कुछ  कपड़े की
 मिल  दस  कारण  से  बन्द  हो  रही  हैं  1चयूकि
 कपड़ा  नही बिक  रहा  है  इस  बास्ते  यह  नौबत
 पैदा  हुई  है।  यह  स्वाभाविक  भी  है  |  हमारे
 देश  की  75  प्रतिशत  भावादी  थेती  पर  निर्भर
 करती  है।  अगर  उसके  पास  ज्ञमीन  नहीं  है,
 अगर  धर  में  गलला  नहीं  है,  उसके  पास  पैसा
 नहीं  है  तो  कारणाने  में  हैयार  माल  बिक  नहीं
 सकता  है  इसलिए  कभी  चीनी  का  संकट
 पैदा  हो  जाता  है,  कभी  कपडे  का  संकट  पैदा
 हो  जाता  है  शौर  कभी  दूसरा  माल  न  बिक
 सकने  के  कारण  संकट  पैदा  हो  जाता  है  |
 एक  तरफ  मिल  मालिक  दाम  बड़ा  देते  हैं  शौर
 दूसरी  तरफ  ्र्य  शक्ति  के  लगातार  गिरते
 रहने  की  वजह  से  उनके  माल,की  बिक्री  नहीं
 होती  हैं।  इस  से  हमारी  तरह  ो  चर्च

 व्यवस्था  है  वह  संकट  में  पड  गई  है  भ्रौर  बढ़ती
 जा  रही  है  माल  बिक  नहीं  रहा  है  शरीर
 कारखाने  एक  साथ  बन्द  हो  रहे  हैं  1  दूसरी
 तरफ  इसी  सामांन  के  बगैर  लोग  मुहताज
 है,  नंगे  हैं,  भूख  हैं,  उनके  पास  दवा  दारू के
 साधन  नहीं  हैं  ।

 सरकार  विदेशों  से  ट्रैक्टर  मंगाने  की
 बात  सोच  रही  है,  सोवियत  सच से  शर
 चंकोसलोवबाकिया  से  ट्रंकटर  मंगाने  की  बात
 सोच  रही  है  !  बह  सोचती  है  कि  कुछ  राजाभों
 और  रानियो  के  जो  खेत  है  उन  मे  ट्रैक्टरों
 से  खेती  हो  ।  इन  ट्रैक्टरों  की  सहायता  से  एक
 मिनट  के  लिए  मान  लो  कि  खेती  की  पैदावार
 बड़  जाती  है  तो  क्या  इस  देश  की  बेकार  और
 ज़मीन  के  लिए  भूखी  जनता  को  काम  मिल

 जाएगा,  कमीन  मिल  जाएगी  ?  जनता  के

 हाथ  से  ज़मीन  के  जो  छोटे  छोटे  टुकड़े  हैं  ये
 छिनते  जा  रहे  हैं  7  राजा  पौर  रानिया  यह
 स्वप्न  देख  रही  है  कि  मीन  की  टुकड़े  बन्दी

 नहीं  हो,  जमीन  की  चकले  बन्दी  हो  ।  हजारों
 छोटे-छोटे  ट्रैक्टर  ले  कर  ने  बड़-बढ़  उमीनों  के
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 चकले  बनाये  ।  बाकी  जो  बहुसंस्यक  भावादी

 है  वह  बेकार  होती  चली  जाए  t  हमारे  देश
 में  भुखड़ों  की,  सिखमंगों  की,  बकारों  को  एक
 जमायत  बनती  जा  रही  है  1  उस  जमायत
 को  क्यो  हालत  होगी  ।  देश  के  बाजार  की
 क्या  हालत  होगी  |  झब  कह  जमाना  नहीं  है
 जबकि  वासकोडेमामा  और  कोलम्बस
 विदेशों  में  ia  कर  बाजारों  का  पता  लगा
 लेते  थे  झाज  हिन्दुस्तान  के  लिए  दुनिया
 का  बाद्धार  भी  खुला  ड्भा  नहीं  है|  जहां
 तक  अन्दरूनी  बाज़ार  की  हालत  है,  वह  भी
 क्रय  शक्ति  के  भ्रमाव  मे  सिक्डता  जी  रहा  है  a

 वह  बड़े  नहीं  रहा  है|  देश  के  करोडपतियों
 को  यह  झवल  भी  नही  है  कि  विदेशों  मे बाजार
 ब  टूड़  ताकि  माल  की  देश  से  ओर  विदेशों  मे
 बिक्री  हो  सके  |  अरब  देशों  के  बाजार  को  ३ इने
 की  उन  को  चिन्ता  नही  है।  उन  को  चिन्ता  यही
 है  कि  मालिक  भ्रमरीका  जो  है  वह  किस  तरह  से

 खुश  रह  सकता  है  और  उस  को  उस  तरह  से

 खुश  रखने  की  कोशिश  की  जाती  है  |  इसी
 नीति  को  वें  भ्रपने  जरिये  तथा  झपने  भखबारो
 के  जरिये  चला  रहे  हैं  ny

 उस  तरफ  के  हमारे  भाई  जब  भूमि  सुधार
 की  बात  पेश  होती  है  तो  कहते  है  कि समाजवाद
 की  झोर  हम  देश  को  ले  जा  रहे  हैं।  ऐसा  कह
 कर  वे  हमें  भ्रपने  म  में  शौर  धोखे  मे
 डालना  चाहते  हें।  लेकिन  हम  धोखे  मे  झाने
 वाले  नही  हैं;  इस  सरकार  से  समाजवाद  को
 कोई  भ्राशा  हमें  नहीं  है।  हम  चाहते  हैं  कि

 पूजीवाद  ही  बलना  है  तो  इस  को  शाप  राष्ट्रीय
 नीति  के  आधार  पर  चलाये,  इस  तरह  से  चलाये
 ताकि  छोटे  भौर  मझोले  लोगो  की  व्यक्तिगत

 पूजी  की  रक्षा  हो  सके  दाहिनी  झोर  बैठे  हुए
 माननौय  सदस्मो  से  भी  मैं  कहना  चाहता  हूं  कि
 ये  व्यक्तिगत  सम्पत्ति  के  पुजारी  हैं,  व्यक्तिगत
 सम्पकश्ति  की  पवित्रता  की  बात  वे  करते  हैं
 लेकिन  उन  को  देखना  चाहिये  कि  झजि  हमारे
 देश  के  लग-भग  सात  झाठ  करोड़  परिवार  जो
 खेती  पर  जिन्दा  रहते  थे  या  प्राघा  मुर्दा  बन  कर
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 रहते  ये,  जो  मेहनत  करते  थे,  ह 2  व्यक्तिगत:
 सम्पत्ति  उन  के  पास  नहीं  बह  गई  है,  वे  बेजमीन

 हो  गए  हैं,  उन  की  व्यवितगत  सम्पत्ति की  ह ९.) श
 आप  करना  नहीं  चाहते  हैं।  आप  तो  यही  चाहते
 हैं  कि  वे  सम्पत्ति  से हाथ  धो  बैठ  |  और  राजा
 और  रानियों  को,  टाटाज  और  बिड़लाज  को
 वह  मिल  जाएं,  यही  व्यक्तियत  सम्पत्ति
 के  पुजारी  हिन्दुस्तान  मे  रह  जायें,  उन्हीं  क ेपास
 सारी  सम्पत्ति  केन्द्रित  हो  जाए।  जब  इन  गरीब
 लोगो  से  जमीन  छीनी  जाए,  कुदाली  छीनी  जाए,
 श्रौर वे  इस  बेदखली  का  विरोध  करने  के  लिए
 खड़े  हो  जायें,  अपने  घरो  की  रक्षा  के  लिये
 खड़े  हो  जाये,  भ्रपनी  फसलो  की  रक्षा  के  लिए
 खड़े  हो  जाय  तो  हगामे  होते  हैं  कि नक्सलबाडी
 हो  गया  ।  तब  आप  को  बुखार  ा  जाता  है।
 यह  जो  देश  का  नेतृत्व  करने  वाले  शासक  दल  के
 लोग  हैं,  इन  को  बुखार  आ  जाता  है।  तब  एक
 भूकम्प  सा  आ  जाता  है  1  मैं  समझता  हूं  कि
 एक  ही  नीति  पर  पेकिग  रेडियो  और  हमारे
 चह्माण  साहब  चल  रहे  है  1  दोनो  एक  दूसरे
 की  मदद  कर  रहे  है।  पेकिंग  कहता  है  कि
 माधो  के  इशारे  पर ये  बिड  कही  चल  रहे  हैं  भौर
 गृह  मत्री  जी  कहते  है  कि  आदिवासियों  से
 तीर  कमान  और  धनुष  बाण  छीन  लिये  जाये  ।
 क्या  इस  तरह  से  देश  को  भाप  तरक्की  की  राह
 पर  ले  जा  सकते  हैं  ?  श्राप  को  चाहिये  कि
 जिन  के  पास  जमीन  नही  है  उन  को  श्राप  जमीन
 दे।

 यह  एक  बुनियादी  सवाल  है  |  यह  टलने
 वाला  नही  है|  खेत  में  जो  मेहतत  नही  करते  हैं
 जोबद्ेत  से  दूर  रहते  है  ग्रौर  जिस  में  नोक  सभा
 के  सदस्य  भी  हैं,  33-48  भ्रफसर  भी  हैं,  जो  कि
 जमीन  को  देखते  तक  नही  हैं  7  जो  इस  तरह  से
 जमीन  के  मालिक  बने  बैठ  हैं  उन  का  झगर  नाम
 लिया  जाता  है  तो  शासक  दल  के  नेताभों  को
 बुखार  शाने  लग  जाता  है  t  मैं  चाहत  हूं
 कि  कम  से  कम  झ्राप  जापान  की  नकल  ती  करें
 फारमोसा  की  नकल  तो  शाप  करें।  कुछ  दिल
 पहले  रिपोर्ट  दी  गई  थी  कि  भन्ती  बीस  करोड़
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 eng  ind? लोगो  के  पास  है  जो  ऊपर  के
 शोग  हैं,  जो  जनींदार हैं,  जो  लेती  नही  करते  हैं।
 यह स्वयं  खाद्य  मत्री  जी  की  रिपोर्ट  है।
 इस  रिपोर्ट  के  मुताबिक  तीस  एकड़  प्रति  परिवार
 के  हिलाव  से  बिक  वालों  की  भूमि  8  करोड
 20  लावा  एकड  है  जौर  दस  से  तीस  एकड
 भूमि  करोड  70  लाख  एकड  है  1  जापानी
 पूजीवाद  एशिया  का  सब  से  बडा  पूजीवाद
 है  भोर  उसपूजीवाद  के  मुताबिक  भी  झगर
 शाप  उस  की  नकल  क्रना  चाहते  हैं  तो  बीस
 करोड  एकहं  जमीन  अभी  लेकर  भाप
 जमीन  वालो  को  दे  सकते  हैं,  उन  को  दे  सकते  है
 जो  रात  दिन  मेहनत  व  रते  है,  सूखा  पड  जाएं
 तो  भी  घड़ो  मे  पानी  भरकर  जा  कर  सिचाई
 करते  हैं,  कुदाली  झादि  लेकर  झपने  खेता  को
 'ढीक  ठाक  करते  है,  मेहनत  करते  है  ।  लेकिन
 उन  में  अधिकाश  की  अपनी  जमीन  नहीं  है  ।
 जहा  कान  नहीं  है,  बहा  सोना  है  और  जहा
 कान  है,  वहा  सोना  नही  है  ।  आज  हमारे  देश  में
 जमीन  के  मालिक  वे  हैं,  जो  मेहतन  नही  करते
 हैं,  जो  खेत  पर  नही  जाते  हैं  श्र  जो  ट्रैक्टरो
 की  माग  करते  है  ।  रूस  चैंकॉस्लोवाकिया
 और  भ्रन्य  देशो  से  ट्रेक्टर  मगाने  पर  रुपया  खर्च
 किया  जा  रहा  है,  जब  कि  हमारी  कुदुली
 शौर  खुरपी  बेकार  पदी  हुई  है।  जब  कि  हमारे
 हाथ  बेकार  पढ़े  हुए  हैं  1
 I¢é  brs.
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 भाज  आ्रावश्यकता  इस  बात  की  है  कि
 जमीन  के  मौलिक  सवाल  को  हल  किया  जाए।
 नकक््सलबाडी  का  हवा  खडा  करने  से  काम
 नही  चलेगा  ।  हमारा  इडियन  पीनल  कोड
 अग्रेजो  का  बनाया  हुमा है,  लेकिन  उस  के  झनु-
 सार  भी  किसान  को  यह  अधिकार  है  कि  अगर
 कोई  उस  की  सम्पत्ति  या  खेत  पर  हमला  करे,
 कोई  उस  की  बेदखली  करने  के  लिए  जाये,
 तो  वह  लाठी  ले  कर  उस  का  मुकाबला  कर
 सकता  है।  वह  नक्सलबाडी  में  कर  रहा  है
 और  समूचे  हिन्दुस्तान  मे  करेगा।  हम  लाठी  से
 किसान  के  खेत  की  रखवाली  करेगे  झौर  बे-
 दखली  का  मुकाबला  करेगे  .  इंडियन  पीनल
 कोड  में  हुम  को  उस  का  भधिकार  दिया  हैं।
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 जिन  शौगों  को  देश की  फकत  है,  उत  को  इस
 का  नेतृत्व  करना  चाहिए  ।  चीन  का  हुक्म  या
 माधो  का  हुक्म  हम  को  इस  मार्ग  से  डिगा
 नही  सकेगा।  अगर  माझो  हुक्म  ले  कर  झायेगा,
 झगर  वह  यहा  कदम  बढायेगा,  तो  हम  तलव/र
 से  उस  का  मुकाबला  करेंगे,  जेसा  कि  हम  ने
 किया  हैं।  लेकिन  हम  चौन  और  माश
 के  हैे  के  डर  से  किसान  को  उजडने  नहीं
 देंगे,  उस  को  बेदखल  नही  होने  देगे,  खेती  को
 बर्बाद  नही  होने  देंगे  t

 मैं  समझता  ह  कि  देश  का  बाजार  बढ़ाने
 के  लिए  ह... क  शक्ति  बढाने  के  लिए  यह  जरूरी
 है  कि  पास  करोड  की  अवादी  वाले  इस
 देश  म  ट्रैक्टर  मंगा  कर  गरीब  किसानो
 को  बेदखल  करन  की  बीमारी  को  न  शुरू
 कया  जाये  ।  जब  यहा  ट्रैक्टर  का  जमाना
 आयेगा,  तब  हम  उस  का  चलायेगे  |
 लेकिन  इस  समय  विदेशों  से  डैरैक्टर
 मंगा  कर  भ्रपने  हाथो  को  बेकार  न  करे  बल्कि
 किसान  को  जमीन  पर  कानूनी  हक  दे  कर
 उस  की  मदद  करे।

 जहा  तक  सिंचाई  का  सम्बन्ध  है  श्रीमती
 इन्दिरा  गाधी  की  श्रीमती  सरकार  ने  इस
 देश  म  उस  की  अहमियत  को  अनुभव  नहीं
 किया  है।  इसी  लिए  सिंचाई  विभाग  के
 मत्री  को  मत्रि-मडलोय  स्तर  देने  को  जरूरत
 नही  समझी  गई  है।  सम्भव  है  कि  चूकि
 सिंचाई  मत्ालय  के  राज्य-मत्री  एक  विशेषज्ञ
 हैं  इस  लिए  उन  को  मत्रि-मडल  स्तर  का
 मंत्री  नही  बनाया  गया  है।  मैं  समझता  हू
 कि  उस  तरफ  ऐसे  लोग  मिल  जायेगे  जिन्होंने
 जिन्दगी  भर  सिचाई  को  अपनी  भाददो  से
 नही  देखा  है।  झगर  किसी  विशेषज्ञ  को  मत्रि-
 सख्स  स्तर  का  मती  नही  बनाना  है  तो  ऐसे
 लोगो  को  ही  बना  दिया  जायें।

 यह  सरकार  खाद  देगी,  ड्रैक्टर  देगी,
 चकबन्दी  करेगी  लेकिन  पानी  नहीं  देगी,
 सिंचाई  की  व्यवस्था  नहीं  करेगी।  पानी  के
 बगर  खाद  की  कोई  उपयोगिता  नहीं  होगी
 झौर  उपज  नहीं  बढ़  सकेगी।  हमे जो  रिपोट
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 दी  गई  है,  उस  में  कहा  गया  है  कि  देश  में
 कृषि-उत्पादन  बढ़ाने  के  लिए  खाद्य,  कृषि,
 सामुदायिक  विकास,  सहकारिता,  पेट्रोलियम
 और  वित्त  विभागों  के  कार्य  में  समन्वय  किया
 जा  रहा  है,।  लेकिन  हम  देखते  है  कि  इन
 विभागों  में  सिंचाई  विभाग  को  शामिल  नहीं
 किया  गया  है  जिस  से  सिंचाई  के  प्रति  इस
 सरकार  की  उपेक्षा  स्पष्ट  तौर  पर  प्रकट
 हो  जाती  है।

 बिहार  सरकार  बराबर  इस  बात  पर
 जोर  देती  रहो  है  कि  केन्द्रीय  सरकार  या  तो
 कोसी-गंडक  योजना  को  ले  ले,  किस  से  पचास
 ६ .। ल  एकड  जमीन  की  सिचाई  होगी,  भौर
 या  बहू  उस  के  लिए  बिहार  सरकार  को  रुपया
 दे।  लेकिन  केन्द्रीय  सरकार  कहती  है  कि  उस
 रुपये  से  हम  झ्मरीका  से  बाजरा  मंभायेंगे,
 लेकिन  कोसी-गंडक  योजना  के  लिए  बिहार
 सरकार  को  नही  देंगे।  हमारे  देश  मे,  गंगा-
 जमना  की  तलहटी  में,  कमला-कोसी  की
 मिट्टी  स ेफलल  पैदा  करने  के  लिए  इस  सरकार
 के  पास  रुपया  नहीं  है,  जिन  नोटों  को  बह
 छोटा  कर  के  छाप  रही  है.  थे  भी  नही  हैं,
 लेकिन  विदेशों  से  कर्जा  लेने  मे  इस  को  शर्मं
 नहीं  झाती  है,  कलंक  नही  मालूम  होता  है।
 इस  सरकार  ने  भारत  को  कजखोरों  का  देश
 बना  कर  रख  दिया  है।

 जैसा  कि  मैंने  पहले  कहा  है  रूस  से  जो
 ट्रेक्टर  मंगाए  जा  रहे  है.  वह  भी  हमारे  लिए
 शर्म  की  बात  है।  अगर  कोई  बुनियादी  कारखाना
 बनाया  जाये,  तो  उस  पर  कोई  आपत्ति  नहीं
 हो  सकती  है।  48,  सूरतगढ़  फ़ार्म  मे  जो
 उपज  बढ़ाई  जा  रही  है,  वह  हमारी  है।
 लेकिन  इस  प्रकार  बाहर  से,  चाहे  किसी  भी
 देश  से--स्वरग  से  या  नरक  से--्रेक्टर  मंगाना

 बहुत  बुरी  बात  है।  जन  झावश्यकता  होगी,
 सो  उन  के  पुर्धों  के लिए  हम  कहां  दोड़ेंगे  ?

 में  इस  बात  पर  जोर  देना  चाहता  हूं
 हि  कृ  बी.  को  पूरी  तरह  से  बदलने  की
 जरुरत  है  ।  समाई  का  मसला  कोई  बहुत  बड़ा
 नही  है  ।  उश  के  लिए  विदेशी  मुंद्रा  की उरूरत
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 नहीं  है।  मिट्टी  हमारे  पास  है।  कुदाली
 और  हाथ  हमारे  हैं।  हमारा  अपना  रुपया
 च  होगा।  इस  लिए  सिचाई  की  योजनामें
 जला  कर  हम  डेढ़  दो  सालों  में  झपती  उपज
 को  सात  फ़ीसदी  कमी  को  पूरा  कर  सकते
 हैं।  इस  कमी  को  पूरा  करना  बहुत  कठिन
 काम  नहीं  है।  लेकिन  इस  सम्बन्ध  में  रुपया
 ने  होने  और  ल्च  में  कमी  का  बहाना  किया
 जाता  है।  एक  तरफ़  सियाई  की  शपेक्षा
 की  जाती  है  और  दूसरी  तरफ़  खाद  के  नाम
 पर  प्रमरीका  से  सांठ-गांठ  की  जाती  है  झौर
 विदेशी  कम्पनियों  की  खुशामद  कर  के  उन
 की  अपमानजनक  शर्तों  को  मंजूर  किया  जाता
 है।

 झाज  खाद्यान्न  के  सम्बन्ध  मे  सरकार  की

 कोई  राष्ट्रीय नीति  नही  है।  कभी कभी  हमारे
 खाद्य  मंत्री  को  जब  जोश  आता  है,  तो  वह
 कहते  हैं  कि  हम  लाद्याप्नों  का  राज्य-ब्यापार

 शुरू  करेंगे।  लेकिन फिर  बात  जहा की  तहां  |
 जाती  है।  हम  जानते  हैं  कि  इस  सरकार के  न
 चाहने  के  बावजूद  वह  दिन  नजदीक  झा  रहा
 है,  जब  यह  देश  भूलों  नहीं  मरेगा,  कंगाल

 नहीं  हेगा,  देशी  कर्जों  पर  निर्भर  नही  २  हेगा,
 बल्कि  वह  खाद्यान्न  की  एक  राष्ट्रीय  नीति
 अपनायेगा।  झगर  हम  लोगों  के  सहयोग
 से  सम्भव  नहीं  हुआ,  तो  इन  को  उचाड़  फेंक
 कर,  इन  को  ढोकर  मार  कर  यह  देश  एक
 राष्ट्रीय  खाद्य  नीति  को  प्रपनायेगा  भौर
 झागे  बढ़ेगा।  वह  इन  लोगों  के  भरोसे  नहीं
 रहेगा।

 खाद्य  मंत्री  ने  बार-बार  इस  सदन  में
 यह  कहा  है  कि  बिहार  सरकार  हम  से  4
 लाख  टन  अनाज  प्रति-मास  की  मांग  कर
 रहो  है,  लेकिन  वह  देना  सम्भव  नहीं  है  और
 हम  ने  सवा  दो  लाख  टन  देने  का  तय  किया
 है।  मैं  बताना  भाहता  हूं  कि  जितना  भनाज
 इस  सरकार  ने  भेजने  का  ऐलान  किया  है,
 नवम्बर  से  |  तक  उस  में  भौ  सवा  दो  साख
 टन की  कमी  रह  गई  है।  जून  में  सबा
 @  लाख  टन  जाता  था,  लेकिन  कुल  सिला
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 कर  1,26,787  टन  भेजा  गया  है।  बिहार  खयाल  किया  है?  तीसरी  पच-बर्षीय  योजना
 झरकार  चाहती है.  कि  वह  पूरी  तरह  से  मुनाफा-  में  सात  लाख  खेत-मजदूर  परिवारों  के  पुनर्वास
 खोरी  भौर  महनगाई  को  रोके,  लेकिन  केन्द्रीय
 सरकार  ने  जितना  झनाज  देने  का  वादा
 किया  है  जो  बहुत  नाकाफी  है  बह  उस  को

 भी  देने  के  लिए  तैयार नहीं  है।  यह  |  सरकार
 मौके  पर  ऐलान  कर  के  अखबारों  में  छपयवा

 कर  म  द्र  णुदल  के  यह  कार  गाय ये,

 कसी  कर  देती है।  इस  लिए उस  क ेप्रति
 विरोध  का  वातावरण पैदा  हो  रहा  है  1

 बिहार  की  मर-काग्रसी  सरकार  के  प्रति
 केन्द्रीव  सरकार  का  कया  रुख  हैँ  तह  इस  बात
 से  पता  चलता  है  कि  यश्षपि  पिछले  साल  इसने
 बिहार  सरकार  को  दो  करोड  रुपये  का  भनुदान
 दिया  था,  बबकि  हालत  इतनी  चराब  नहीं
 थी।  लेकिन  इस  वर्ष  उतना  प्रनुदान  देने  से
 भी  इन्कार  कर  दिया  गया  हैँ  !  बिहार
 सरकार  की  तरफ से  यह  माग  की  जाती है
 ि  गडक-कोसी  गोजना  को  चालू  करने  के

 लिए  उसको  कम  से  कम  पद्रह  करोड  रुपय
 का  कर्जा  दिया  जाय,  लेकिन  केंन्रीय  सरकार

 ऐसा  करने  के  लिए  तैयार  नहीं  है  t
 इस  का  परिणाम  यह  द्वोगा  कि  बिहार
 के  लोग  झपने  महा  अपनी  सरकार  के  होते
 हुए  भी  केन्द्रीय  सरकार  की  इस  नीति  के

 खिलाफ़  “बिहार  बन्द”  की  झोर  फिर  बढ़ेंगे।

 झाज  नक्सलवाड़ी के नाम से के  नाम  से  ईस  सरकार
 को  बुखार  बढ़ता  है।  कल  अगर  “बिहार

 बन्द  गा,  ते खस  ्य  बा, पाप्य धर फर
 बढ़  जायेगा।  हम  न  भूछों  मरने  के  लिए
 तैयार  हैं  भौर  न  कंगाल  रहने  के  लिए  तैयार

 हैं।  बिहार मे  जो  प्रकान  को  हालत  थी,
 उस  को  देखते  हुए  कसि  मली  ते  मह  खतरा
 जाहिर  किया  था  कि  वहा  पर  भूज  से  बहुत
 लोग  मरेगे,  लेकिन  विहार  की  नई  सरकार
 ने  महंगाई  बौर  प्रकाल  के  होते  हुए  भौ  बडे

 पैमाने  पर  भुखमरी  नही  होने  दी  ।

 नये  खाद्य  मत्री  जिस  तबके  से  शत  हैं,

 उस  को  दुष्टि मे  रथ  कर  कुछ  लोगो के  मत
 में  बहू  धाम  था  कि  कह  शेतिहर  मजदूरों  का
 थ्यादा  खयाल  करेंगे।  लेकिन  उन्होंने  क्या

 की  थोजना  थो  जिन  में  से  सरकार  के  अपनी
 झाकडो  के  मुताबिक  कुत  96  हजार  की
 लगभग  आठवें  हिस्से  को  व्यवस्था  हां  सको
 दस  बार  श्री  जगजीवन  राम  न  बडा  जोश
 दिखला  कर  पाच  वर्षों  के  लिए  53  हजार
 'ष्िन्फ,  के  पुर्वीरा  ग्या, ग्लध्,  रख  कै  ५
 तीसरी  पच-वर्षीय  योजना  मे  /  लाख  बेत-
 मडदूर  परिवारों  के  पुनर्वास  को  योजना
 थी  और  चौथी  पच॒वर्षीव  योजना  मे  53  हजार
 परिवारों  के  बारे  में  योजना  बनाई  गई  है  $
 यह  तरक्की  हुई  है  मैं  निवेदन  करना  चाहता
 हू  कि  खेत  मजदूर  इस  स्थिति  भे  बैठे  तहीं
 रहेंगे  1

 शाज  देश  को  पूर्व  पश्चिम  और  उत्तर
 की  शौर  से  खतरा  है  भौर  सबसे  ज्यादा  खतरा
 है  अमरीकरनों  का,  जो  नागाल॑ण्ड  मे  उपद्रन
 करते  हैं,  जो  काश्मीर  पर  हमारे  अधिकार  को
 नहीं  मानते  है  जो  भाज  तक  गोझा,  दमन
 दीव  पर  हमारे  कबसे  को  नही  मानते  हैं  ।  इन
 सब  खतरो  का  मुकाबला  केवल  कुछ  बडे  लोग
 नहीं  करेगे  ।  इन  का  मुकाबला  करना  होगा
 पचास  करोड  लोगो  को  ।  इसके  लिए  यह  झराव-
 श्यक  है  कि  हर  झादमी  को  हर  बेतिहर  परि-
 वार  को  जमीन  मिले  ताकि  यह  अनुभण  करे
 कि  कम  से  कम  एक  घर  मेरा  है,  यह  समूचा  देश
 मेरा  है--मेरा  भी  है  श्रौर  हमारा  भी  है।  खास-
 तौर  में  ऐसा  कोई  भी  झादमी,  बेघर,  बेजमीत
 न  रहने  पाए  जो  खेतों  पर  जिन्दा  रहता  है,
 तो  खेतों  पर  मेहनत  करता  है।

 झगर  यह  सरकार  ह. ह  भी  इस  बुनियादी
 नीति  को  झपनाए  तो  मैं  इस  मतालय  की
 मागो  का  समन  कझूगा,  वर्ना  मैं  इस  सदन
 से  id  करूगा  कि  इस  मतालय  की  मार्षों
 को  बिल्कुल  भ्रस्वीकार  कर  दिया  जाये  t
 उन  का  पूरी  तरह  से  विरोध  किया  आये  ।
 उस  तरफ  के  ओ  सदस्य  पहुले  भालोचना
 कर  के  भाखिर में  समर्थन  कर  गए  हूँ  में  उस
 से  भो  यह  झावह  करूंगा  कि  बेचो  इस  विरोध
 में  शाभिल  होने  की  हिम्मत  करें।
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 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Anmashib  Shinde):  Madam  Chair-
 man,  I  am  thankful  to  you  for  allow-
 ing  me  to  mtervene  in  this  debate.  A
 number  of  non.  Members  have  partici-
 pated  in  this  debate.  About  73
 speakers  have  preceded  me  and  a
 number  of  useful  suggestions  have
 been  made  from  all  sides  of  the
 House.

 I  must  say  that  the  tone  of  the
 debate  and  the  sincerity  with  which
 the  Members  have  spoken  has  really
 impressed  me.  I  may  not  agree  with
 all  the  views  expressed  by  the  Mem-
 bers  But  I  must  say  that  from  ail
 sides  of  the  House  a  concern  has  been
 expressed  about  our  agricultural  pro-
 duction  and  a  number  of  useful  sug-
 gestions  have  been  made  in  this  regard.

 Before  I  go  into  some  of  the  major
 issues  raed  in  this  debate,  ३  would
 like  to  refer  to  some  of  the  suggestions
 and  points  raised  by  the  Members
 Shri  Yayna  Datt  Sharma—I  think  he
 is  not  here—raised  a  very  important
 point  that  food  problem,  agricultural
 problem,  should  be  treated  as  a
 national  problem  and  that  it  should
 be  treated  above  party  politics
 I  think,  he  has  expressed  the
 true  sentiments  of  this  House  as  well
 as  of  the  whole  country.  I  am  thank-
 ful  to  him  for  saying  this.  I  wish
 party  differences  do  not  come  in  solv-
 ing  our  food  problem  and  agricultural
 problem

 Then,  Shri  Randhir  Singh—he  is
 also  not  here~made  a  _  suggestion
 about  the  crop  insurance.  This  sub-
 ject  is  being  debated  for  quite  some-
 time.  I  may  inform  the  House  that
 some  active  steps  haVe  recently  been
 taken  in  this  regard.  A  Bil]  has  been
 drafted  and  has  been  circulated  to
 State  Governments  and  as  soon  as  the
 comments  and  the  observations  of  the
 State  Governments  are  available,  we
 sball  introduce  the  Bill  in  this  House.
 We  are  very  anxious  that,  if  possible,
 the  Bill  is  introduced  and  passed  in
 the  current  session  of  Parliament.
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 An  Hon.  Member:  If  possible.

 Shri  Annashib  Shinde:  Once  we
 introduced  the  Bill  we  shall  be  in  the
 hands  of  the  hon.  Members.

 Shr  Ram  Kishan  made  a  number  of
 valid  points  in  his  speech.  He  refer-
 req  to  self-sufficiency,  price  policy  and
 other  things.  He  raised  one  very
 important  point  that  agriculture  should
 be  treated  as  an  industry.  I  appre-
 ciate  his  sincerity  in  giving  importance
 to  agriculture  The  thinking  of  the
 Government  also  on  this  point  has
 been  on  similar  lines.  Unless  we  look
 into  the  economics  of  agriculture,  un-
 less  we  give  adequate  importance  to
 price  policy  that  is  to  be  followed  in
 regard  to  agricultural  commodities,  I
 do  not  think  3  will  be  possible  for  us
 to  solve  the  problem  of  agricultural
 production.  I  very  much  appreciate
 the  suggestion  made  फ्  Shri  Ram
 Kishan  zn  this  regard.

 Shri  H.  P.  Chatterjee,  a  very  senior
 Member  of  this  House  he  has  a  lot  of
 experience;  I  have  al]  respect  for
 him—spoke  with  some  feelng  and  he
 referred  to  50]  and  water  conserva-
 tion  9  know  this  is  of  great  impor-
 tance  because  unless  we  conserve  our
 soil,  unless  afforestation  measures  are
 taken,  I  do  not  think  st  would  be  pos-
 sible  for  us  to  have  an_  integrated
 development  of  agriculture  Soil  con-
 servation  and  afforestation  gccupy  a
 Pivota]  position  in  the  development  of
 agriculture.  I  may  say  for  the  infor-
 mation  of  Shri  Chatterjee  that  during
 the  Third  Five  Year  Plan.  we  had
 tried  to  have  soi]  conservation  and
 afforestation  on  about  40  million  acres
 under  the  State  Plan  and  about  7  lakh
 acres  under  Central  Plan  Similarly,
 about  reclamation  of  ravines,  about
 36,000  acres  of  land  were  reclaimed  in
 the  ravines  and  about  100,000  acres  of
 alkaline  land  had  also  heen  reclaimed.
 6  million  acres  of  dry  lands  have
 been  brought  un  conservation
 farming  measures,  and  for  the  coming
 years,  we  are  having  a  still  larger
 plan  for  soil  conservation
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 Mr.  Chatterjee  also  referred  to  the
 Indian  Agricultural  Service,  I  think,
 he  made  a  very  important  point  about
 this  Government  have  realised  the
 importance  of  this  because  unless  agri-
 cultural  services  are  raised  to  the
 level  of  the  other  services  unless  they
 @re  given  due  importance  in  our  admi-
 nistrative  set-up,  t  will  not  be  possible
 for  us  to  have  the  proper  status  of
 agriculture  r  ed  in  our  national
 hfe  That  is  why,  the  Government
 of  India  has  taken  the  decision  to
 form  an  Indian  Agricultural  Service
 and  active  steps  are  being  taken  to
 implement  this  decision.

 I  was  glad  to  find  that  a  number
 of  members  referred  to  the  high-
 yielding  varieties  programme;  a  num-
 ber  of  suggestions  were  made  and  a
 number  of  words  appreciating  the  pro-
 gramme  were  said  on  the  floor  of  this
 House  But  some  members  also  ex-
 presseq  some  doubts  about  this  pro-
 gramme  Particularly,  Shr:  Sharma
 expressed  some  doubts  about  this  pro-
 gramme  I  wish  to  dwell!  on  this  sub-
 ject  at  length,  but  before  going  to
 that  subject,  I  would  like  to  mention
 this

 The  last  two  years  were  the  most
 dificult  years  from  the  point  of  view
 of  agriculture  If  I  may  say  so,  eyen
 the  notorious  Bengal  Famine  year
 pates  into  insignificance  if  we  take  into
 consideration  the  calamitous  effect  the
 last  year’s  drought  had  on  our  agri-
 cultural  production  I  was  just  look-
 ing  into  the  figures  of  production  that
 we  had  m  1940-41  and  94I-42,  ie.,
 just  before  the  Bengal  Famine;  there,
 the  fall  in  production  was  4  lakh
 tonnes,  But,  if  the  similar  production
 Sgures  of  Bihar  are  looked  into,  we
 will  find  that  there  hag  been  a  steep
 fa}l  in  production;  from  75  lakh  tonnes
 in  1984-65,  the  production  in  Bihar
 came  down  to  69  lakh  tonnes  9  1965-
 86,  and  again  from  60  lakh  tonnes,  it
 came  down  to  45  lakh  tonnes  in  1986~
 67.  What  a  steep  fell'  It  is  much
 more  than  what  we  had  during  the
 Bengal  Famine:year.  Though  we  had
 such  a  difficult  year,  hon.  members
 will  appreciate  that  our  people  faced
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 the  hard  situation,  the  difficult  situa-
 tion,  very  courageously.  All  the  state
 Governmente—Bihar,  UP,  MB,  and
 all  other  State  Governments—were
 very  generously  helped  by  the  Centre.
 An  hon  Member  raised  a  point  about
 the  assistance  rendereg  to  Bihar,  May
 I  say  for  the  information  of  the  hon
 Member  that  the  largest  amount  that
 hag  been  disbursed  was  disbursed  to
 assist  Buhar  in  Sighting  the  drought
 condations,  in  helping  Bihar  in  their
 agricultural  production  programmes.
 For  instance,  during  the  last  year,  and
 during  the  last  few  months,  the  total
 amount  that  has  been  given  to  Bihar
 36  about  Rs  67  crores;  for  Gujarat,  it
 is  Rs  44  crores;  for  Madhya  Pradesh,
 it  is  Rs  29  crores;  for  Rajasthan,  it  is
 Rs  20  crores;  for  West  Bengal  it  is
 Rs  2  crores;  for  Uttar  Pradesh,  it  is
 Rs  7  crores  This  will  indicate  to
 what  extent  the  Centre  has  gone  to
 assist  the  State  Governments  in  fight-
 ing  the  drought  conditions  But  the
 more  important  point  was  the  response
 of  the  people  Though  the  times  were
 very  difficult,  though  we  were  passing
 through  a  very  difficult  time,  the  way
 in  which  our  people  faced  the  diff-
 culty  should  be  appreciated.  I  must
 say  that  the  morale  of  the  people
 either  in  Bihar  or  mn  any  other
 drought-affected  area,  was  very  high,
 though  considerable  human  distress
 was  there,  our  cattle  wealth  also
 suffered;  even  then,  our  people  did  not
 lose  the  confidence  They  responded
 well  to  the  call  of  the  State  Govern-
 ments  ag  well  ag  to  the  call  of  the
 Centre  and  they  fought  this  danger
 very  bravely.  Our  rural  community,
 our  farmers  in  the  drought-affected
 areas,  really  deserve  to  be  congratulat-
 ed  on  facing  such  a  serious  crisis  very
 bravely  and  courageously

 Irrigation,  seed,  credit,  fertilser,
 agricultural  machinery,  plant  protec-
 tion  measures,  marketing,  storage,
 incentive  price—all  these  factors  have
 an  important  Dearing  on  agricultural
 production.  But  the  most  important
 of  all  these  factors  is  the  human  fac-
 tor,  the  human  material.  I  must  say
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 that  amongst  many  countries  we  have
 the  finest  human  material  in  our  rural
 community.

 Shri  Inder  J.  Malhotra  (Jammu):
 Specially  farmers.

 Shri  Annasahib  Shinde:  Yes.  Our
 farmers  are  not  only  intelligent  and
 hard-working  but  they  respond  extre-
 mely  well  to  new  scientific  ideas.
 That  has  been  the  experience  in  the
 last  few  years.

 I  was  recently  reading  a  book  on
 agriculture  in  UK  and  I  found  that
 though  we  consider  UK  as  one  of  the
 advanced  countries  of  the  world,  even
 now  there  are  farmers  there  who  do
 not  use  chemical  fertilisers  at  al]  and
 many  of  them  do  not  know
 modern  techniques,  All  the  world
 over,  it  is  our  experience  that
 transformation  from  traditional  agri-
 culture  to  modern  agriculture  is  a  long
 process.  But  xf  we  look  at  the  deve-
 lopment  in  our  country  in  the  last
 few  years,  we  find  that  our  people
 are  respanding  to  new  ideas  so  well
 that  one  really  fails  to  understand
 how  is  it  that  they  are  responding  20
 well.  For  instance,  I  may  take  ट
 use  of  fertilisers.  A  number  of
 Members  referred  to  the  importance
 and  use  of  fertilisers,  chemical  farti-
 liscers.

 Shri  Yamena  Presad  Mania)
 (Samastipur):  First  water,  ‘hen
 fertiliser.

 Shri  Annasahib  Shinde:  I  am  com-
 ing  to  water  too.  I  kmow  the  hon.
 Member  is  very  anxious  about
 irrigation.  I  entirely  agree  with  the
 sentiments  expressed  by  hon.  Mem-
 bers  on  the  floor  of  the  House  that
 minor,  medium  and  major  irrigation,
 all  these  need  to  be  emphasised  and
 we  should  accord  high  priority  to
 these  programmes.

 Sexi  Madrika  Singh  (Aurangabad):
 That  is  the  basis  of  the  whole  thing.
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 Shri  Annasahib  Shinde:  About  72.8
 million  acres  have  been  benefited  by
 munor  irrigation  during  the  Third
 Five  Year  Pian,

 Shri  Pileo  Mody  (Godhra):  During
 the  First  Five  Year  Pian?

 Shri  Annasahib  Shinde:  In  the
 Third  Plan  period  alone.  The  2n-
 creasing  importance  we  are  attach-
 img  to  minor  irrigation  can  be  seen
 from  the  fact  that  m  ‘1968--67,  we
 brought  under  minor  irrigation  alone
 34  million  acres.  Nor  ‘1967-68,  we
 have  an  ambitious  plan,  and  outlay
 to  the  tune  of  Rs.  202  crores  has
 been  provided.

 Shri  Piloo  Mody:
 water-logging?

 What  about

 Shri  Annasahib  Shinde:  A  number
 of  things  are  there.  He  should  allow
 me  to  proceed,

 aft  मोगेल  झा  :  इन  20  वर्षों  में  बिहार
 में  माइनर  इरिगेशन  पर  कितना  खर्च  ह-... (अ
 और  वह  इस  सूछे  में  कितना  कास  झायां.  a

 Shri  Annasahib  Shinde:  J  have  in-
 formation  with  me.  I  am  prepared
 to  pass  on  the  details  to  him.

 Shri  D.  है.  Tiwary  (Gopalganj):
 There  is  one  thing.  Minor  :rriga-
 tion  potential  created  is  not  serving
 its  purpose.  They  have  almost  dried
 up.

 Shri  Annasahib  Shinde:  Some
 wastage  is  necessarily  involved.
 Some  wells  dry  up.  But  the  wastage
 is  not  very  high.  The  utility  of  minor
 irrigation  has  been  accepted  by  all  in
 this  House  as  well  as  outside  and  I  do
 not  think  we  should  say  anything
 against  this  programme.

 Shri  Sheo  Narain  (Basti):  It  is  the
 best  scheme.

 Shri  Piloe  Mody:  Nobody  is  saying
 anything  against  it.
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 Shri  Annasahib  Shinde;  I  was  refer-
 ying  to  the  response  of  our  farmers
 to  new  ideas.  I  was  mentioning  as  an
 instance  the  use  of  fertilisers.  A  few
 years  back,  in  96l-€2  we  hardly  uti-
 lised  about  2.5  lakh  tonnes  of  nitro-
 genous  fertiliser,  0.6  lakh  tons  of
 phosphatic  fertibser  and  06.2  lakh
 tonne  of  postassic  fertiliser.  As
 agawst  that  this  year  we  are  expect-
 ed  to  use  about  43.5  lakh  tonnes  of
 nitrogenous  fertiliser,  5  lakhs  tonnes
 of  phosphatic  fertiliser  and  about  3
 lakh  tonnes  of  potassic  fertiliser.  By
 1970-71,  our  plan  is  to  use  about  24
 lakh  tonnes  of  nitrogenous  fertiliser,
 २6  lakh  tonnes  of  phosphatic  fertiliser
 and  about  7  lakh  tonnes  of  potassic
 fertiliser,

 Shri  Gadilingana  Gowd  (Kurnool):
 In  spite  of  80  much  use  of  fertiliser,
 why  33  there  so  much  food  scarcity?

 Shri  Annasahib  Shinde:  The  point  [
 Was  driving  at  was  that  our  farmers
 fre  responding  so  well  to  new  ideas
 whereas  even  in  some  advanced
 countries  farmers,  because  of  their
 backwardness,  do  not  use  fertiliser.
 But  in  our  country  the  farmers  are  £0
 much  enlightened  that  the  demand  for
 fertiliser  is  going  up.

 Shri  Piloo  Mody:  We  ali  agree.

 Shri  Anaasahip  Shinde:  I  was  men-
 tloning  that  the  availability  of  ferti-
 liner  is  manyfold  as  compared  to  a
 few  years  ago;  even  23  compared  to
 lest  year,  We  are  increasing  avail~
 ability  by  50  per  cent.

 Saat  ह न  B.  Kripelani  (Guna):  What
 about  the  responze  of  Government  to
 the  needs  of  the  people?

 Shri  Annasahib  Shinde:  We  are  try-
 ing  to  meet  the  requirements  of  the
 farmers  by  providing  these  inputs.

 Some  hon,  Members  raised  the  issue
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 regard  to  agricultural  Prices.  Though
 Government  use  the  recommendations
 of  the  Commission,  in  many  instances
 they  go  steps  ahead.  For  instance,
 this  year  the  Commission  recommend-
 ed  that  the  procurement  price  of
 wheat  for  Rajasthan,  Madhya  Pra-
 desh,  Punjab,  Haryana  and  UP  should
 be  between  Ks.  57.5  to  Rs.  655  per
 quinta]  while  actually  the  prices  which
 have  been  approved  and  at  which
 State  Governments  are  procuring  now
 are:  Rajasthan  Rs.  77—85....

 Shri  Souavane  (Pandharpur):  Abo-
 lsh  that  Commission.

 Shri  Annasahib  Shinde:  ..Madhya
 Pradesh  Rs.  65-77,  Punjab  Rs.  70—
 75,  Haryana  Rs,  10-75.  and  UP  Rs,  80-
 85,  all  per  quintal.

 Shri  K.  N.  Tiwary  (Bettiah):  So
 Government  agree  that  the  Commus-
 sion’s  recommendations  are  not  scienti-
 fic  and  realistic.

 Shri  Annasahib  Shinde:  The  hon.
 Member  may  have  his  views  on  that.
 I  was  saying  that  the  sentiment  re-
 peatedly  expressed  on  the  floor  of  the
 House  that  farmers  should  be  given  a
 very  reasonable  price,  an  incentive
 price,  is  reciprocated  by  Government.

 Shri  Pilon  Mody:  Parity  price.
 Shri  Narendra  Singh  Mabida

 (Anand):  Can  he  Say  the  same  thing
 about  cotton?

 Shri  Annasabib  Shinde:  I  know
 there  gre  some  problems  with  regard
 to  cotton.  We  can  discuss  it  separate-
 ly.  Unfortunately,  it  is  dealt  with  by
 another  Ministry,  the  Commerce
 Ministry.

 Shri  Gadilingana  Gowd:  What  are
 the  rates  fixed  by  the  Commissian  for
 procuring  paddy  in  Andhra  Pradesh?

 Mr,  Chairman:  Since  he  referred  to
 some  States,  Merobers  from  other
 States  want  to  know  about  theirs.

 Shri  Annasahfh  Shinde:  Paddy  pric¢-
 es  for  the  kharif  season  would  be  de-
 termined  now  for  Andhra.  The  prices
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 which  are  now  being  paid  in  Andhra
 are  last  year’s  prices.  We  will  get  fresh
 reports  from  the  Agricultura]  Prices
 Commussion;  further,  costs  have  gone
 up  during  the  last  one  year,  so  we
 will  have  to  take  all  those  factors  into
 consideration  before  fixing  new  prices.

 Shri  Gadilingana  Gowd:  When  it
 was  possible  for  you  to  fix  for  other
 States,  why  not  for  Andhra  also?

 Shri  Annasabib  Shinde:  I  was  refer-
 ring  to  the  fact  that  we  should  really
 try  to  become  self-sufficient  as  early
 as  possible.  The  present  position  is
 nat  really  very  happy,  and  I  quite
 agree  with  the  sentiment  expressed
 on  the  floor  of  the  House  that  we  have
 to  import  food  from  12,000,  miles.
 Even  the  little  West  Asian  crisis  has
 created  difficulties  in  regard  to  the
 availability  of  food  This  position,  if
 it  continues,  has  &  lot  of  dangerous
 irapheations.  The  earhey  it  is  ended
 the  better.  That  is  why  the  Govern-
 ment  of  India  has  declared  its  inten-
 tion  not  to  have  any  imports  from
 1970-71.

 Shri  Inder  J.  Malhotra:  Don't  raise
 false  hopes  You  have  been  saying
 the  same  thing  so  many  times  in  the
 past.  and  every  time  you  have  failed

 Shri  Annasahib  Shinde:  Let  us  try,
 it  ig  worth  trying  Iam  not  prepared
 te  589  they  are  false  hopes  This
 based  on  very  sound  assumptions,  to
 which  I  am  going  to  make  reference.

 The  main  plank  in  our  new  aPp-
 proach  is  the  high  yielding  variety
 Programme,  uSe  of  new  genetic  mate-
 rial  which  we  are  trying  to  popularise
 among  the  farmers.

 Sharmaji  while  speaking  yes‘erday
 asked  why  should  we  think  of  im-
 porting  seed  from  outside  or  getting
 ideas  from  outside?  I  do  not  think
 in  regard  to  science  we  should  have
 any  sort  of  prejudice.  We  never  en-
 Quire  who  invented  the  motor  car,  but
 we  ate  using  it  in  India;  we  never
 enquire  who  invented  the  radio,  but
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 we  are  using  it.  Similarly,  in  the
 case  of  seeds,  we  shovld  not  have
 these  outmoded  ideas  now.  Wherever
 advance  has  been  made  in  science,  we
 should  try  to  utilise  it  to  our  benefit.
 It  38  &  common  practice  nowadays  to
 exchange  breeding  materials  between
 countries.  Our  young  scientists  are
 doing  a  really  good  job  in  this  respect.
 I  must  say  that  our  young  scientists
 have  made  outstanding  contributions
 during  the  last  three  or  four  years
 especially  which  deserves  to  Be  re-
 cognised  by  this  House,  and  I  really
 ccngratulate  our  young  scientists  for
 the  outstanding  contribution  they
 heve  made  in  developing  a  number  of
 new  strains.

 An  hon  Member:
 employed

 Shri  Annasahib  Shinde:  They  will
 be  employed

 Many  are  un-

 Many  of  our  members  have  a  wrong
 impression  that  all  those  are  hybrid.
 Wheat  is  not  hybrid.

 Shri  Lobo  Prabhy  (Udipi):  The
 Manuster  is  no  doubt  very  pleased  with
 himself  Let  him  kindly  endeavour  to
 meet  some  of  the  criticism  of  his
 Ministry.

 Shri  Annasahib  Shinde:  Perhaps  my
 senior  colleague  will  reply  to  the
 other  points  I  have  no  time,  other-
 wise  |  would  have  met  all  the  points.

 Shri  Piloo  Mody:  If  he  intervenes
 in  the  debate,  it  must  not  be  to  praise
 the  engineers,  praise  the  farmer,
 praise  the  young  scientist.  We  want
 to  know  about  food.  Soon  he  will  be
 praising  parliamentarians  and  finally
 the  Ministry.

 Shri  Annasshib  Shinde:  I  wil)  try
 to  meet  some  of  the  points  raised  by
 the  hon.  member.  New  gtrains  of
 wheat,  paddy,  maize  and  bajra  have
 deen  introduced  recently  and  they
 have  not  only  become  very  popular
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 but  this  year  we  have  also  a  program-
 me  for  introducing  all  these  various
 improved  seeds  in  an  area  of  I5  million
 acres  Because  of  the  popularity  of
 the  programme,  States  have  come  for-
 ward  to  have  even  bigger  programmes
 if  seeds  and  fertilisers  could  be  assur-
 ed  The  per-acre  yields  which  we  are
 having  as  a  result  of  the  adoption  of
 the  new  programme  are  so  promising
 that  they  have  opened  up  new  possi-
 bilities.  We  have  to  see  this  from  two
 angles.  A  large  number  of  farmers  in
 our  country  are  small  farmers;  sixty
 per  cent  of  our  operational  holdings
 are  less  than  five  acres  according  to  a
 recent  national  sample  survey.  Because
 of  the  high  yielding  varieties  most  of
 these  small  holdings  which  we  con-
 sidered  uneconomic  previously  will
 cease  to  be  so  because  we  can  have
 4,000—6,000  Ibs  yield  per  acre  or
 5,000—7,000  lbs.  per  acre  A  small
 farmer  had  less  marketable  surplus
 and  less  left  with  him  for  reinvest-
 ment  for  improvement  of  land.  With
 this  new  possrbility,  the  small  holder
 can  hope  to  have  a  reasonable  income
 and  a  reasonable  standard  of  living
 The  hon.  Members  of  this  House
 should  help  create  consciousness  in  the
 country  so  that  this  programme  be-
 comes  more  popular

 I  wish  to  say  something  about  the
 contribution  that  has  been  made  by
 our  scientists  in  developing  these
 varieties  because  it  must  be  put  on
 record  It  would  not  have  been  pos-
 sible  to  undertake  this  programme
 without  the  valuable  contribution  made
 by  the  scientists.  We  could  give  im-
 petus  to  this  programme  because  our
 efforts  were  backed  and  supported  by
 the  research  scientists.  All  are  now
 aware  of  the  great  scientific  break—
 through  which  has  recently  taken
 Place  in  increasing  the  yield  potential
 of  cur  major  cereals  and  millets.
 Geneticists  have  destroyed  the  bar-
 37९78  to  high  yields  in  wheat,  rice,
 jowar,  bajra  and  maize.  These  deve-
 Jopments  arise  from  the  re-patterning
 of  the  architecture  of  these  crop  plants,
 80  88  to  make  them  more  efficient  in
 the  utilisation  of  sunlight,  water  and
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 fertiliser.  The  pace  of  progress  in  the
 exploitation  of  research  results  would
 be  clear  from  the  fact  that  it  was
 only  during  the  rab:  of  i963  that  the
 Mencan  wheat  was  introduced  in  our
 country  or  the  first  time.  In  1988-87,
 we  have  about  a  millon  acres  of  land
 under  Mexican  wheat.  There  is  pro-
 bably  no  paraliel  in  the  world  for
 such  a  rapid  progress  in  the  assess~
 ment,  testing,  multiplication  and  spreag
 of  new  varieties.  In  wheat  our  scien-
 tists  have  now  produced  several
 selections  from  the  materia]  received
 originally  from  Mexico  which  combine
 high  yield  with  desirable  grain  appear-
 ance  and  quality.  Also  over  10,000,
 crosses  have  been  made  between  the
 Mexican  and  Indian  wheats  and  there
 are  many  new  varieties  on  the
 breeders’  assembly  line  Seeds  of  some
 of  them  such  as  Sona  227,  Sonalike,
 Kalyan  227  ang  Sharbat:  Sonora  are
 under  large  scale  multiplication  now.
 High  yielding  varieties  of  pulses  and
 oilseeds  are  also  under  development.
 An  African  groundnut  variety  has  prov-
 ed  to  bevery  high  yielding  and,  last
 year  seeds  of  this  variety  were  import-
 ed  from  Tanganyka  by  the  National
 Seeds  Corporation  Outstanding  varie-
 ties  of  pulses  are  now  in  an  advanced
 state  of  testing  in  a  programme  of
 research  initiated  in  7966  with  the
 collaboration  of  the  US  Department  of
 Agriculture  It  is  hoped  that  varieties,
 agronomic  practices  and  bacterial  cul-
 tures  which  will  help  to  double  the
 average  yield  of  major  pulse  crops
 would  become  available  next  year.
 Similarly,  attention  is  being  paid  to
 cotton  and  other  commercial  crops  and
 all-India  co-ordinated  research  pro-
 jects  have  been  initiated  by  the  ICAR
 in  all  the  major  crops

 Now,  the  hon  Member,  Shri  Lobo
 Prabhu  while  interrupting  me,  said
 that  I  was  not  trying  to  reply  to  some
 of  his  queries.  I  know  that  the  hon.
 Member  has  altogether  different  views.
 I  do  not  doubt  it;  he  may  be  honestly
 holding  those  views.  But  I  do  not
 agree  with  him,  and  I  do  not  think  the
 majority  of  the  population  of  this
 country  agrees  with  him  on  land
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 reforms  (Interruption)  He  spoke
 about  detention  of  big  landlords  The
 tene  of  his  speech  was  hke  that.

 Shri  Lobo  Prabhu;  Please  refer  to
 my  words,  not  to  my  tone.

 शी  राम  सेक्क  मावव  :  ये  बालते  है  जो
 कछ  भाप  उसी  पर  भ्रमल  करते  हैं।  इनना
 ही  फर्क  हूँ।  ज्यादा  फर्क  नही  है

 Shri  Annasahib  Shinde:  I  would
 only  say  to  Shr:  Yadav  that  we  have
 been  insisting,  requesting  the  State
 Governments  that  they  should  really,
 ngorously  implement  the  land  reforms,
 I  know  that  Shri  Yadav's  party  is  a
 partner  in  many  of  the  State  Gov-
 ernments  I  wish  Shri  Yadav  prevails
 on  the  State  Governments  to  imple-
 ment  the  land  reforms  expeditiously
 We  will  help  them  If  any  State
 Government  wants  our  assistance  to
 unplement  the  lang  reforms,  we  are
 Prepared  to  render  al)  the  necessary
 assistance  to  the  State  Governments.
 (Interruption).  Then,  the  hon.  Mem-
 ber,  Shri  Lobo  Prabhu,  raised  a  point
 that  controls  are  inhibiting  production.
 He  made  a  point  that  whenever  con-
 trols  were  imposed,  production  had
 gone  down.  I  humbly  differ  with  him.
 I  disagree  with  him,  because  the  facts
 do  not  correborate  what  he  has  said.

 Shri  Lobo  Prabhu:  The  figures  do

 Shri  Annasahib  Shinde:  For  in-
 stance,  in  the  year  1964-65,  it  was  a
 year  of  control,  and  the  highest  pro-
 duction  of  89  million  tonnes  was
 attained  by  us  It  was  in  the  year
 1964-65,  Had  the  hon.  Member’s
 contention  been  right,  then  the  high-
 est  production  would  not  have  been
 attained  in  the  year  when  we  had
 controls  in  India.

 Shri  Lobo  Prabhu:  What  about  last
 year  when  we  had  no  control?

 Shri  Aunasahib  Shinde:  Last  year’s
 comparison  cannot  be  taken  for  any
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 Purpose,  because  the  hon.  Member
 knows  that  the  last  two  years  were
 the  periods  when  large  tracts  of  our
 country  were  affected  by  drought,  and
 I  do  not  think  we  should  compare  the
 drought  years  with  normal  years

 ह... ह  Lobo  Prabha:  May  I  intervene
 and  say  that  the  966  figures  were  the
 relevant  figures?

 Shri  Annasahib  Shinde:  Controls
 were  hfted  in  the  year  1952-53,  The
 hon  Member,  Shri  Lobo  Prabhu,  will
 kindly  attend  to  me,  because  he  पर
 terrupted  me.  In  the  year  ‘1952-53,
 controls  were  lifted  during  Shri
 Kidwa's  period  The  index  of  produc.
 tion  in  1952-53  was  101.  Then,  it  wens
 to  39  when  there  was  no  control  it
 came  down  to  Ii5.  How  can  you  ex-
 plain  it?  It  does  not  mean  that  sm-
 ply  because  the  controls  were  there,
 Production  has  gone  down.  (Inter-
 ruption).  In  fact,  the  main  point
 which  hon.  Members  over  there  were
 insisting  upon  is  free  trade  The  hon,
 Member  there  stands  for  laissez  faire
 in  regard  to  free  trade.

 Shri  Piloo  Mody:  Do  you  know  the
 meaning  of  that  word?

 Shri  Annasahib  Shinde:  I  know
 Mr.  Mody  alone  has  the  privilege  of
 knowing  the  meaning  of  these  words!
 But  may  I  say,  the  pubhe  opinion  in
 this  country  wante  that  for  the  pro-
 tection  of  the  common  man,  for  the
 protection  of  the  poor  consumer,  for
 the  protection  of  the  farmer,  the  Gov-
 ernment  must  necessarily  intervene
 and  come  to  their  help,  (Interruption).

 For  instance,  immediately  after  the
 Bengal  famine,  a  commission  was  लक
 Pointed  to  go  into  the  causes  of  the
 famine  and  to  suggest  possible  reme-
 dies  to  prevent  further  tragedy.  It
 was  pre-independence  period  and  they
 were  not  politicians.  Even  that  Com-
 mission  suggested  that  the  State  mugt
 play  a  positive  ang  vitel  role  in  the
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 foodgrain  trade.
 from  that  report?

 “Fhe  State  should  recognise  its
 ultimate  responsibility  to  provide ‘enough  food  for  all.  We  enun-
 clate  this  here  ag  a  broad  Prine exple,  the  implications  of  which
 Cmerge  from  the  report  as  a
 whole.  In  India  the  problem  of food  supply  and  nutrition  are  fun-
 damenta]  and  must  at  all  times  be One  of  the  primary  concerns  of
 Central,  Provincial  and  State  Gov-
 ¢rnments.  It  is  abundantly  clear
 that  a  policy  of  laissez  faire  m  the
 matter  of  food  supply  and  distri-
 bution  can  lead  nowhere  and
 would  probably  end  in  catastro-
 Phe  All  the  resources  of  the
 Government  must  be  brought  to
 bear  in  order  to  achieve  the  end
 in  view  a
 ‘The  Fooderains  Enquiry  Committee

 of  1987,  with  which  Mr.  Asoka  Mehta
 ‘was  associated  also  recommended  that
 there  should  be  a  progressive  sociali-
 sation  of  trade.  Perhaps  Mr.  Lobo
 Prabhu  may  say  that  Mr.  Asoka  Mehta
 was  a  politician.  (Interruptions).

 May  I  read  an  extract

 1647  hrs,

 (Mr.  Deputy-SpzAXkg  in  the  Chair}
 Mr.  Deputy-Speaker:  For  a  fruit-

 jul  debate,  if  there  are  certain  points,
 you  can  ask  a  question,  But  if  several
 members  interrupt,  it  would  be  very
 <ifficult.  I  want  to  regulate  it,  Let
 ug  maintain  the  dignity  of  the  House

 Shri  Annasahib  Shinde:  I  wish  to
 draw  the  attention  of  the  hon.  mem-
 ber  to  the  recent  report  of  the  Food-
 &rains  Policy  Committee  Dr  D.  च्.
 Gadgil  who  is  a  member  of  the  Rajya
 Sabha  and  some  ecOnomists  were  as-
 Sociated  with  this  committee  which
 submitted  its  report  as  late  as  1966.
 This  committee  also  has  made  a  recom-
 mendation  which  goes  against  the
 views  of  Shri  Lobo  Prabhu.  I  will
 Tead  an  extract  from  that  report:

 “....Jn  order  to  achieve  the
 basic  objectives  af  food  policy,  it
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 एड  necessary  for  Govt  increasingly to  acquire  a  large  share  of  the foodgrains  produced  in  the  country. It  3s  in  the  hight  of  this  require- ment  that  system  of  procurement and  regulations  affecting  private trade  have  to  be  formulated  and
 appraised  Govt,  itis  obvious,  has to  stiengthen  its  own  machinery for  the  procurement,  transport  and
 distribution  of  foodgrains  in  sur-
 plus  as  well  as  deficit  areas,  It
 would  be  only  natural  in  this  con-
 text  to  expect  of  a  public  agency hke  the  Food  Corporation  of  India
 to  play  an  increasingly  important role  in  the  rmplementation  of  the
 National  Food  Policy.”

 Therefore,  public  opmion  as  well!  ag
 expert  opinion  differ  from  the  views
 expressed  by  Mr  Lobo  Prabhu  I  do
 not  think  I  need  advance  any  addi-
 tional  arguments  in  support  of  my contention

 Shri  Piloe  Mody:  These  are  opinions; not  facts
 Shri  Lobo  Prabhu:  Nor  figures,
 Shfi  Annasahib  Shinde:  I  know  the

 views  of  the  Swatantra  Party.  Though
 T  have  respect  for  the  hon.  members
 of  that  party  individually,  I  differ  from
 their  views.  I  feel  that  a  free  trade
 policy  in  a  country  like  India  will
 land  us  in  trouble  Sometimes  the
 prices  may  go  down  and  the  farmers
 will  suffer  Therefore,  unless  there  is

 @  public  agency  to  intervene  in  the
 food  trade  I  do  not  think  the  interests
 of  the  farmers  will  be  protected.  (In-
 terruptions).

 Mr.  Deputy-Speaker:  You  have  a
 right  to  embarrass  the  Government
 by  quoting  what  they  said  in  the  past.
 Have  Government  no  right  to  quote
 what  the  hon  members  said?  He
 should  not  get  embarrassed

 Shri  Piloo  Mody:  I  am  not  getting
 embarrassed.  He  does  not  meet  our
 argument  by  quoting  facts  and  figures,
 He  ig  just  giving  the  opinion  of  some
 committee.
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 Shri  Annasabib  Shinde:  y;  wos committee  appointed  by  the
 मा

 ment  of  India.  I  am  sorry  the  hon, Member  does  not  know  even  this.
 Shri  Piloo  Mody:  You  stuff  the  com-

 mittees  with  your  own  Peopte,
 Shri  Annasahib  Shinde:  are not  Government  people,  they  are  emle nent  economists.
 Shri  Plioo  Mody:  They  ar,  peop) who  share  your  opinion.

 °  2

 Shri  Annasahib  Shinde:
 lake  that  charge

 Some  hon.  Members  réferreg  to
 various  other  agricultural  inPyts.  Hon, Members  referred  to  the  requirement of  tractors,  We  ale  trying  to  iay emphasis  on  the  programme  o¢  ingj.
 genous  production  of  tractory  i,  our country.  We  have  now  a  number  of
 private  firms  who  are  mMaNUracturing tractors.  Their  capacity  is  expected to  be  to  the  tune  of  30,000  actors  per year  by  970-7l  Last  year  they  pro- duced  about  7000  to  8000  tractore, This  year  they  are  exPected  to
 produce  3000  to  4000  tractors, We  are  thinking  of  importing about  10,000,  tractors  from  outside, About  2000  tractors  have  alréagy  been
 umported  and  about  8000  tractors  4000
 each  from  Czechoslovakia  @\q  USSR, 876  proposed  to  be  imported  and  we
 are  negotiating  for  importing  the  same.

 Shrimati  Lakshmikanthamy,  (Kha mmam):  Last  time  they  Sig  that
 about  20,000  tractors  are  lying  igie  for
 जरबा  ut’  sae  |  What  Ybeney them?

 You  can

 Shri  Annasahib  Shinde:  I  quite
 appreciate  what  the  hon  lady  yember
 has  said.  We  are  aware  of  the  tact
 that  a  large  number  of  tractor...  :n  the
 country  are  lying  idle  for  want  of
 spares  This  complaint  ha,  been
 voiced  on  the  floor  of  the  gouse  a
 number  of  times  How  we  have  made
 adequate  foreign  exchange  available
 for  importing  spares.  The  USprg  ghem-
 selves  can  avail  of  the  forgisn  ex-
 change  and  established  impOpterg  giso
 ean  import  under  this.  Als4  in  re-
 gard  to  this  requirement,  We  are  pre.
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 pared  to  consider,  if  there  is  any  spe-
 cific  difficulty,  the  suggestions  if  any
 that  may  be  sent  to  us  by  the  State
 Governments.

 While  speaking  about  tractors,  I
 would  like  to  say  one  thing.  A  large
 number  of  smal!  farmers  cannot  own
 bullocks.  Nowadays  even  to  own  a
 bullock  it  requires  a  big  capital.  I  fing

 “rom  sotte  of  te  term  ruasiguaent
 studies  that  25  to  30  per  cent  of  the
 farmers  do  not  own  bullocks.  Unless
 we  make  tractors  available  to  the  far-
 mers—in  what  way  they  should  be
 made  available,  whether  it  should  be
 through  cooperative  orgamsations  or
 public  sector  organisations  is  a  matter
 of  detail—we  will  not  be  able  to  make
 much  progress.  Our  intention  is  to
 formulate  a  scheme  whereby  service
 stations  should  be  established  all  over
 the  country  and  tractors  should  be
 made  available  to  the  farmers.

 An  hon,  Member:  What  about  indi-
 genous  production  of  tractors?

 Shri  Annasahib  Shinde:  I  have  al-
 ready  sa.d  that  about  30,000  tractors
 are  expected  to  be  produced  by  Indi-
 genous  manufacturers  by  the  year
 1970-71.  We  are  also  contemplating
 to  establish  a  public  sector  project  for
 the  manufacture  of  tractora  in  the
 horse-powery  range  of  12,  to  8

 Some  hon.  Members  referred  to  the
 need  of  credit.  My  coffeague  would de
 intervening  tomorrow  and  he  would  be
 dealing  with  this  point  I  may  say
 only  this  much,  that  we  have  a  very
 ambitious  programme  to  make  more
 credit  available.  Last  year  we  advanc-
 ed  about  Rs.  4l4  crores  by  way  of
 short-term  Joan  We  wish  to  expand
 this  programme  by  Rs.  00  crores
 more  In  addition  to  that,  this  pro-
 gramme  would  be  supplemented  by
 long-term  and  medium-term  loans
 from  ARC  and  other  agencies.

 In  the  end,  Sir,  I  would  only  repeat
 that  we  are  trying  tomake  our  country
 self-sufficient  in  food,  and  if  hon.
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 Members  would  really  try.  to  under-
 stand  the  programmes  that  have  been
 formulated  on  the  basis  of  good  scien-
 tifle  approach,  on  the  basis  of  a  realis-
 tic  assessment  of  availability  of  inputs
 etc,  they  will  know  that  We  are
 bound  to  increase  our  production  in
 the  coming  years.

 I  find  that  Shri  Malhotra  is  not  here.
 He  was  wondering  whether  what  we
 have  been  saying  can  be  fulfilled.  if
 be  looks  at  the  potentiality  for  pro-
 duction  that  is  being  built  up  I  think
 he  will  himself  feel  convinced  that
 things  are  changing  fast.  With  the
 co-operation  of  the  farmers  and  the
 inputs  we  make  available,  this  pro-
 gramme  of  self-sufficiency  by  the
 year  970-7l  should  succeed.  I  hope
 and  wish  that  the  co-operation  of  the
 House  and  the  Members  would  be
 there  to  :mplement  this  programme,
 to  make  this  programme  successful  so
 that  our  country  becomes  self-suffi-
 cient  in  the  nearest  possible  future.

 Mr.  Deputy-Speaker:  Shri  Kurutinan.

 hri  Ram  Sewak  Yadav:  Sir.  may
 I.

 Mr.  Deputy-Speaker:  You  keep  your
 powder  dry.  I  will  give  you  a  chance
 tomorrow.  We  want  a_  balanced
 debate  here  He  has  some  difficult-
 ies.  So,  I  am  accommodating  him.

 nrt  Ham  Sewak  Yadav:  I  am  leav-
 ing  Dethi  today,

 Mr.  Deputy-Speaker:  You  will  get
 your  opportunity;  you  will  get  every
 minute  due  to  you.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 The  day  began  with  explosion.  Let
 us  have  all  the  explosions,  if  at  ail,
 today;  let  us  have  a  peaceful  day  to-
 morrow.

 Mr.  Deputy-Speaker:  All  those  who
 are  responsible  for  whatever  explo-
 sion  has  taken  place,  they  will  at  least
 pass  a  sleepless  night,  if  they  have

 mee
 regard  for  the  dignity  of  the
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 wt  रा्मतेबक  यादव :  उपाध्यक
 महोदय,  te  ute  के०  का  एक  सदस्य
 पहले ही  बोल  चुका है  भौर  भाप  उस  दल
 के  दूसरे  सदस्य  को  बुला  रहे  है  T  मेरी  समझे
 में  नही  शाता  कि  आखिर  यह  क्या  हो
 रहा  है।

 Mr.  Deputy-Speaker:  I  have  got  my
 own  programme.  You  will  get  your
 opportunity  tomorrow.  Whatever
 time  is  allotted  to  your  group,  your
 group  will  get  :t.

 श्री  राम  सेवक  यादव  :  मुझे  कल  यहां
 नही  रहना  है  ।  इसी  लिए मे  ने  आप  से
 बार-व।र  पह  रिक्वेस्ट  की  हैं  ;  हमारे  दल  से
 शमी  तक  कोई  सदस्य  नहीं  बोला  है  ।

 Mr.  Deputy-Speaker:  He  is  speaking
 for  the  first  tame  That  ७  No  l.  Then,
 you  get  ample  opportunity  to  speak.
 On  food  debate  this  would  be  the
 genera)  approach.

 Shri  Ram  Sewak  Yadav:  It  is  not  a
 question  of  party  but  some  adjust-
 ment.

 Mr.  Deputy-Speaker:  Please  resume
 your  seat  There  must  be  some  dis-
 ciphne  In  the  food  debate,  those  who
 sit  on  the  back  benches,  those  who  do
 not  contribute  on  policy  matters  but
 who  bring  their  own  experience  be-
 fore  the  House,  I  want  to  give  them
 early  opportunity  He  is  one  such
 member.  So,  please  resume  your  seat.

 aft  राम  सेवक  यादव  :  मेरा  निवेदन  हूं
 ाप  हम  को  समय  देंगे  या  नहीं,  इस  बात
 की  बहस  नहीं  है  7  बहस  इस  बात  को  हूँ  कि
 जब  सभी  दलों  को  एक  बार  भ्रवसर  दे  दिया
 गया  है,  तो  हमारे  दल  ने  कया  ख़ता  की  हूं

 Mr.  Deputy?Speaker:  Now,  let  us
 try  to  finish  both.

 श्री  राम  सेवक  यादब  :  .कि  श्राप  उस
 को  झवसर  नहीं  दे  रहे  है  भोर  दूसरे दल  को
 दोबारा  भवसर  दे  रहे  है  !
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 Mr,  Deputy-Speaker:  All  of  you,  ex-
 cluding  Swatantra,  have  addressed  a
 communication  that  priority  need  not
 7०  with  numbers  and  ail  that  and  that
 all  should  be  accommodated  and  that
 On  every  occasion  a  particular  party
 should  not  get  the  opportunity  to
 start  a  debate  or  that  a  particular
 order  should  not  be  followed  As  I
 have  explained,  if  you  have  any  diffi-
 culties,  I  ह ८! क  try  to  accommodate  both
 before  the  other  discussion  starts.
 Now,  let  that  Member  start  his  speech.

 Shri  Jyotirmoy  Basy  (Diamond  Har-
 hour):  There  must  be  some  set  pro-
 cedure  for  calling  members

 Mr,  Deputy-Speaker:  The  Swatantra
 Party  and  Jan  Sangh  have  time  to
 their  credit.  But  I  have  told  them
 that  I  will  call  them  tomorrow.  In
 particular  cases,  I  am  making  an  ex-

 -ception,

 Shri  Ram  Sewak  Yadav:  Every  party
 chas  time  to  sts  credit

 Mr.  Deputy-Speaker:  He  38  speak-
 ing  for  the  first  time.  Let  him  speak
 first  If  he  finishes  in  ten  minutes,  I
 will  give  opportunity  to  the  hon.
 Member  also

 की  अटल  बिहारी  बाजपेटी  (बलराम
 बुर)  :  भाप  दाद  में  श्री  यादव  को भी  समय
 दे  दिजिए  t

 Shri  Kiruttinan  (Sivaganja)  Sir,  I
 am  very  thankful  to  you  and  to  this
 hon.  House  for  giving  me  this  oppor-
 tunity  to  put  forward  my  concepts  and
 suggestions  on  this  elaborate  subject.
 We  all  know  that  the  problem  of  food
 und  agriculture  is  an  elaborate  and
 important  problem  During  my
 inaiden  speech  I  have  taken  this  sub-
 Ject  because  I  am  purely  an  agricul-
 turist,  I  am  proud  of  it,  and  I  also
 have  come  from  Ramanathapuram
 district,  which  is  mostly  backward  in
 Madras  State  as  wel]  as  in  India.
 Sir,  it  is  economically  and  _  socially
 backward  but  not  in  politics  because
 out  of  17  Assembly  constituencies  and
 three  Parliamentary  constituenciés,
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 not  even  a  single  candidate  of  the
 Congress  Party  bas  come  out  with
 success
 जा  hrs.

 [Mr.  Depury-SPxakgR  का  the  Chair]
 You  know,  Sir,  Ramanathapuram  is
 also  the  home  district  of  the  All  India
 Congress  Committee's  President,  Shri
 Kamaraj.  The  vast  area  of  this  dis-
 tnct  is  filled  with  agriculturists  but
 half  the  land  only  is  under  cultivation
 and  that  too  produces  a  single  crop.
 There  is  no  proper  irrigation  system.
 Thousands  of  tanks,  minor  and  major,
 which  were  built  up  during  the  period
 of  the  Pandyas,  have  not  been  pro-
 perly  renovated  or  repaired.

 The  human  resources  in  my  district
 have  not  been  utiulsed  properly.  You
 may  be  aware  of  the  fact  that  our
 district  was  once  exporting  these
 human  resources  to  foreign  countries
 like  Ceylon,  Malaya,  Burma  and
 Singapore  With  these  human  re-
 sources  those  foreign  countries  have
 come  to  profit  and  they  have  econo-
 mucally  improved.  But  I  am  very
 sorry  to  state  that  under  our  Govern-
 ment  now  they  are  importing  these
 human  resources  from  those  foreign
 countries  and  they  have  been  kept
 idle,  and  these  precious  resources  are
 labelled  as  Burma  repatriates  and
 Ceylon  repatriates.  This  is  the  con-
 dition  in  my  district,  Sir.  So,  I  re-
 quest  the  hon  Food  Minister  to  take
 acute  and  urgent  steps  to  :mplement
 certain  important  schemes  in  our  dis-
 trict.  If  that  :s  done,  we  can  produce
 a  lot  of  foodgrains  for  this  country.

 As  far  as  the  food  problem  is  con-
 cerned  the  situation  iy,  our  country
 continues  to  be  more  critical  Our
 Food  Minister  has  also  pointed  out  re-
 cently

 Shri  Narendra  Singh  Mahida:  On  a
 point  of  order,  Sur.  Third
 Lok  Sabha  the  then  hon.  Speaker  had

 not  ap-
 proach  the  Chair.  I  have  been  ह...
 ing  since  the  inception  of  the  Foufth
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 Mr,  Speaker:  I  have  said  not
 ‘but  twice  in  this  House  thay  if
 Members  come  to  the  Chair  y  am  nat
 able  to  attend  to  the  people  who  are

 Chair  but  should  leave  the  paper  with
 the  Secretary  so  that  it  would  be
 passed  on  to  me.  It  i  very  embrras-
 sing  when  they  come.  But  when
 they  come,  if  I  say,  "No,  please  go
 away",  it  will  be  rude  ang  crude.  1
 hope,  hon  Members,  including  hon
 Ministers,  will  maintain  that  they  do
 not  come  directly  to  the  Chair.  I  en-
 uurely  agree  with  you.

 Shri  P.  K.  Deo  (Kalahandi);  A  point
 of  order  cannot  be  raised  in  g  yacuum
 and  tak:  away  the  time  of  the
 Speaker

 Siri  Jretirmay  Bast:  The  hon.
 Deputy-Speaker  has  called  two  peaple from  other  parties  or  even  more  but

 of  our  speakers  What‘is  the  remedy for  that  if  we  leave  a  chit  on
 Table

 the

 Mr  Speaker:  We  will  give  you  time
 tomorrow  Shri  Nayanar  need  not
 ‘worry.

 भी  जारज  कशमेंडीस  (यम्वई  दक्षिण)  :
 अध्यक्ष  महोदय,  सदन  में  एक  भी  पंत्री  नही,
 उपभंत्री  नहीं,  कोई भी  नहीं  है  t
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 Mr.  Speaker:  There  is  a  Minister  of
 State.  He  ७  so  lean  that  you  do  not
 consider  him  as  Food  Minister.

 D  Ering):  No,  Sir,  I  am  here.

 करी  राभसेवक  पादव  :  पध्यक्ष  महोदय,
 सल  में  पहु  मंत्री  लोग  क््यादा  बोलते  नहीं

 तो  कोई  पह  वानता  नहीं  |  इसलिए  यह  माथे
 पर  लिखवा  ले  तो  ज्यादा  भ्रच्छा  हो  |

 Shri  Kirutlinan:  The  hon.  Food
 Miruster  has  recently  announced  that
 there  will  be  a  serious  break-down
 in  the  supply  of  foodgrains  from  the
 Centre  to  the  States  during  the  last
 three  months  of  the  cutrent  year.  By
 the  end  of  September,  the  Centre
 would  thus  have  in  all  Le  million  ton-
 nes  of  foodgrains  for  supply  to  the
 States  as  against  2.85  million  tonnes

 required  to  fulfil  its

 The  production  of  foodgrains  also
 dumng  the  year  1966-67  is  estimated
 at  about  76  million  tonnes  But  it  38

 m  the  year  J965-66.  All  this
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 in  Japan  it  gives  4800  kgs.  and  in
 W.AR,  it  gives  5000  kgs.  Similarly,
 we  get  about  780  kgs.  of  wheat  as
 eompared  to  2450  kgs  in  U.AR.  and
 9560  kgs  in  West  Germany

 Now,  the  important  question  is  why
 there  is  a  stagnation  in  our  agricul-
 tara]  production  The  first  and  fore-
 most  reason  is  the  well-known  ex-
 treme  poverty  of  a  large  number  of
 small  farmers  in  our  country  That
 type  of  famibes  <onstitute  80  per  cent
 ef  our  rural  population.  There  is  no
 doubt  that  ts  extreme  poverty  has
 about  as  a  result  of  their  being  neg-
 lected  by  the  Government  for  a  long
 time  Firstly,  the  British  Government
 neglected  them  That  at  least  38  un-
 derstandable.  But  what  a  wonder  it
 a4,  I  am  sorry  to  state,  that  our  own
 Government,  the  so-called  democratic
 socialist  Government,  is  a!so  totally
 neglecting  those  poor  farmers.  Be-
 cauSe  of  this  neglect.  our  farmers  have
 mot  received  the  necessary  protection
 So,  there  is  less  production  and  there
 ia  food  shortage  :n  our  country

 To  meet  the  shortage  of  food,  dur-
 ing  the  past  few  years,  our  Govern-
 ment  have  been  importing  sizeable
 quantities  of  foodgrains  for  which
 valuable  foreign  exchange  is  utils-
 ed.  Admittedly,  imports  cannot  be
 continued  indefimtely  in  view  of  the
 fight  foreign  exchange  position
 Efforts  are,  therefore,  to  be  made  to
 produce  more  food  wherever  possibie.
 For  this,  the  important  needs  of  the
 farmers  should  be  fulfilled  The  first
 one  is  the  need  of  tools  with  which
 he  can  improve  his  agriculture.  For
 this,  the  Government  should  supply
 tractors  and  bulldozers  at  a  cheaper
 rate.  1  want  to  know  from  the  Minis-
 ter  whether  the  Government  is  con-
 templating  any  such  scheme  for  this
 Purpose.

 The  second  thing  :s  the  timely  sup-
 ply  of  chemical  fertilisers  in  sufficient
 quantities  to  farmers  according  to
 their  requirements.  The  true  role  and
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 status  of  fertilisers  in  the  agricultural
 process  is  far  more  widely  understood
 fn  India  teday  than  that  was  ten
 years  ago.  The  intake  of  fertilisers
 per  block  increased  from  35  quintals
 in  ‘1952-53  to  5273  quintals  in  1965-66.
 In  ‘1966-67,  it  35  estimated  that  the
 country  is  hkely  to  have  used  8  lakh
 tonnes  of  nitrogen,  3  lakh  tonnes  of
 phosphate  and  1,830,000,  tonnes  of
 potash  That  too  did  not  cover  full
 requirements  But  the  hkely  demand
 during  1967-68,  is  estimated  to  be
 -13,50,000  tonnes  of  nitrogen,  5  lakh
 tonnes  of  phosphate  and  3  lakh  tonnes
 of  potash  It  is  to  be  doubled  १
 doubt  how  the  Government  is  going
 to  meet  this  demand  Anyway,  time-
 ly  supply  is  essential  The  Govern-
 ment  has  ulso  proposed  to  increase  the
 price  of  fertilisers  Having  the  pro-
 curement  policy  and  having  fixed  the
 Price  of  foodgrains,  [  cannot  under-
 stand  how  dare  the  Central  Govern-
 ment  to  increase  the  price  of  fertilise:
 I  request  the  hon  Ministe:  that  the
 Price  of  fertiliser  shouJd  not  be  in-
 creased.  As  far  as  Tamilzhagam  :s
 concerned,  I  want  to  stress  to  the  Cen-
 tarl  Government  that  75  per  cent  of
 the  Neyveli  fertiliser  production
 should  be  allocated  to  ou:  State  I
 expect  a  specific  reply  to  this  point.

 The  next  important  one  73  the  sup-
 Ply  of  high-yielding  variety  of  seeds
 to  the  fasmers  The  fourth  one  is  the
 credit  facities.  You  may  have  a  very
 impressive  set  of  figures  to  show  that
 so  many  crores  of  rupees  have  been
 distributed  among  the  farmers.  But
 if  you  go  into  the  villages  and  look
 into  the  needs  of  the  really  small  and
 poor  farmers,  you  will  find  that  it  is
 on  very  rare  occasions  that  these  men
 get  any  siccable  credit  Even  where
 credit  8  available  through  co-opera-
 tive  societies  and  panchayat  unions,  it
 is  an  unfortunate  fact  that  the  richer
 and  the  influential  men  in  the  area
 manage  to  get  the  credits.  If  I  can
 openly  put  it,  Gir,  the  credit  societies
 are  the  financial  institutions  of  tha
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 Congress  “Pramukhs”  for  their  elec-
 tion  purposes.  Benami  loans  have
 been  इच्येडहते,  Misappropriation  of
 funds  from  the  societies  are  increasing.
 This  is  what  I  would  like  to  mention
 about  co-operative  societies.  So  far
 as  the  co-operative  societies  are  con-
 eerned,  the  loopholes  in  the  legal  as-
 pects  should  be  tightened  up  and
 mecessary  action  should  be  taken  to
 tap  the  credits  to  the  poor  farmers without  any  difficulty.

 Further,  I  would  hike  to  submit,  Su,
 that  there  is  no  use  giving  loans
 which  he  has  got  to  return  after  some
 days  with  interest  There  is  no  use
 ef  giving  them  _—  short-term  loans.
 Long-term  credits  should  be  given.
 The  Central  Government  should  not
 hesitate  and  should  advise  the  Re-
 serve  Bank  and  other  ‘commercial
 banks  to  give  long  term  loans  to  the
 farmers.  More  funds  should  be  allo-
 eated  from  the  Central  Government.

 It  is  also  essential  to  set  up  certain
 industries  in  rural  areas,  so  that  they
 ean  eafn  some  extra  money  and  sup-
 plement  their  income

 Above  all,  to  gear  up  the  agricul-
 tural  production  I  would  submit  that
 irrigation  is  very  very  essential.
 Without  water,  no  one  can  produce
 anything  even  with  all  the  other  faci-
 lites  such  aa  tractors,  chemical  ferti-
 lisera,  better  seeds  and  cheap  credit.
 Sufficient  attention  should,  therefore,
 be  given  to  this  subject.  Dr,  Khosla,
 Governor  of  Orissa,  also  regretted  that,
 though  agriculture  and  food  produc-
 tion  are  being  given  the  highest  prio-
 rity,  irrigation  has  been  neglected.
 This  has  resulted  from  imbalanced
 and  uncoordinated  planning.  He  felt
 that  in  the  context  of  acute  food
 shortage  and  famine  conditions  all
 over  India,  India’s  prime  need  of  the
 hour  is  more  water  for  irrigation.
 Our  Union  Minister  of  State  for  Edu-
 eation,  Mr.  Bhagwat  Jha  Azad,  has
 also  recently  said:

 “To  tide  over  the  food  problem,
 nothing  much  was  required,  If
 adequate  irrigation  facilities  were
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 provided,  the  country  could  be
 self-sufficient  in  food.  But  the
 talk  of  irmgation  was  mven  lew
 consideration  than  the  proposal
 for  fertiliser  factories”

 So,  Sir,  the  amount  allocated  for
 irrigation  33  insufficient  and  the  bon.
 Minister  should  look  into  this  matter
 carefully,

 Sir,  I  want  to  say  something  about
 community  development  programmes.
 The  basic  objective  of  the  community
 development  programme  has  been  to
 generate  community  participation  to
 solve  the  problems  of  our  villages.  To
 what  extent  has  this  been  achieved?
 How  many  people  are  really  aware
 of  the  colcssal  national  effort  to
 modernize  the  whole  range  of  our
 rural  life?  How  many  have  taken
 advantage  of  this  effort?  Who  are  the
 people  influenced  most  by  this  pro-
 gramme?  What  progress  have  our
 villages  made  in  communication  faci-
 lities  and  institutional  gevelopments”
 Has  the  Panchayat  Raj  taken  roots  in
 the  political  consciousness  of  the  com-
 mon  villager?

 In  the  context  of  the  grave  food
 situation,  has  the  community  deve-
 lopment  programme  contributed  in
 any  way  to  set  up  food  production?
 Has  it  been  of  any  help  to  the  far-
 mers?  The  hon.  Food  Minister  should
 answer  all  these  questions.

 Now,  I  want  to  say  something  about
 State  trading  in  foodgrains.  Though
 I  am  in  favour  of  State  trading,  un-
 fortunately,  I  am  unable  to  support
 the  State  trading  under  the  Congress
 Government.  According  to  the  Audit
 Report,  every  year,  State  trading  has
 given  @  loss  account.  The  total  loss
 during  1962-63  was  Ws.  32.57  crores
 and  that  in  1963-64  was  Rs.  33.8  crores
 The  Ministry  gives  several  reasons  for
 this.  The  first  one  is  aubsidy  for  food-
 grains,  and  the  second  one  is  loss  in
 transit  and  in  storage,  and  the  third
 one  is  loss  due  to  theft.
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 From  the  report  of  the  Public  Ac-

 counts  Committee  the  quantity  of
 foodgrains  lost  in  transit  and  in  sto-
 rage  and  due  to  theft  etc.  was  42,649
 tonnes  in  1962-63  and  29,439  tonnes  in
 1968-64,

 Tn  1963,  the  Mimstry  had  stated  that
 the  amount  of  foodgrains  damaged
 and  rendered  unfit  for  human  con-
 sumption  was  7430  tonnes  worth  about
 Rs.  22  lakhs.  Up  to  October,  1965,  the
 logs  in  transit  only,  aceording  to  the
 report  of  the  Public  Accounts  Com-
 mittee,  has  amounted  to  Rs.  22.54
 lakhs.  While  the  country  is  faced
 with  shortage  of  foodgarins,  a  very
 substantial  quantity  of  foodgrains  was
 rendered  unfit  for  human  consump-
 tion  and  wasted.  This  is  burning  the
 heart  of  the  people  who  deserve
 human  sympathy.  So,  such  wastages
 should  be  avoided.

 Further,  Sir,  14  understand—I  do
 not  know  whether  it  is  true  or  not—
 that  the  Food  Corporation  of  India,
 now  in  Madras,  33  going  to  be  shifted
 to  Delhi  or  some  other  town  in  the
 north,  Madras  is  also  within  this
 country

 Shti  Umanath  (Pudukkottai):  Not
 Kerala  alone,  but  Madras  also.

 Shri  Kiruttinan;  If  there  is  any  such
 proposal,  I  should  hike  to  submit  that
 it  should  be  scrapped.  Let  Govern-
 ment  think  of  shifting  some  other
 head  offices  from  Delhi  to  Madras
 Let  them  render  justice  and  try  to
 win  the  heart  of  the  people  of  Tamil
 Nad.

 ster  सकमीबाई  (मेंडक)  :  झध्पक्ष

 महोदय,  प्राज  वाद्य  समस्या  के  सम्बन्ध  में

 यहां  पर  बहुत  कूछ  कहा  गया  है।  सब

 बोलते है  कि  cy  दहुत  जई  समस्या  हैँ  मगर
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 करते  बहुत  कम  हूँ  ।  मिनिस्ट्री  वाले  सब  बातों
 को  बहुत  ध्यान  से  सुगते  हूं,  रिपोर्ट्स  लेते
 है  लेकित  करने  को  हिस्मत  नहीं  करते  है  t
 हमारे  मिनिस्टर  साहब  जगजीवन  रॉम  हैं-
 जिनका  जथजीवन  नाम  है--पता  नहीं  क्या
 करते  हे,  इन  को  बड़ा  सर्तक  हों  जाना
 चाहिये  ।

 सब  कहते  @  कि  ज़मीन  में  ज्यादा
 उगा,  इरिंगेशन  का  काम  बढ़  रहा  हू,
 दूसरी  सुबित्र ये  बढ़  रही  हैँ,  लेविन  में
 देखती  हु  फि  बीमारो  फिर  भी  बढ़ती  जा  रही
 है  दूमरे  मुल्क  जितना  पदा  करते  हैँ,  अपनी
 जरूरत  पूरी  कग्ने  के  बाद  दूमरों  को  भी
 दे  रहें  है,  लकिन  हमारे  यहा  पूरा  ही  नहीं

 उतत।  दूपरे  मुल्क  जनसब्या  में  कम  हो
 रहे  हैँ,  जबकि  हमारे  यहा  जनसब्या  बढ़ती
 जा  रही  हैँ  t  दूमरे  मुम्कों  के  लोग  श्राथ
 हमारे  पास  आ  रहें  है,  रोज  रगून  से,  वर्मा
 से,  धिगपुर  से  हज  रों  लोग  भाग  भाग  कर

 यहां  भ्रा  रहे  है,  पूरी  दतिया  में  से  तीस-तीस

 हजार  लोग  न्दुस्तान  में  क््राते  है,  पोपुलेशन
 इतनी  का  रही  है  कि उसका  असर  जपीन  पर  भी

 बढ़  रहा  है।  हर  स्टेंट  भे  एक्मपेशन  हो  रहा
 है,  कल्टीवेबल  लेंड  को  काटा  जा  रहा  हैं,
 मेरे  पास  आंकड़े  हैं,  ऐसी  2  परसेट  जमीन
 कम  हो  गई  है,  श्रच्छी  जमीन  जो  सैकड़ों
 सालों  से  गावों  मे  खेती  के  काम  झाती  थी

 वह  तमाम  काटी  जा  रही  हैं।  प्राप  तो
 अध्यक्ष  महोदय,  बडें  किसान  हैं,  भाष  हमारे
 भ्रात  के  बारे मे  जानते  हैं.

 एक  माननीय  सदस्य  :  बड़े  किसान  के
 पास  ज्यादा  जमीन  हैं  ny

 ओऔमती  लक्ष्मीधाई  :  पत्थरों  की

 जमीन है,  पानी  का  इन्तजाम  नहां  है,  जैसी
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 झाय  लोगों  के  पाप्त है,  उतनी  नहीं  है।
 पीन ेका  पामी  तक  बहां  नहीं  मिल  रहा
 हि।  पब  इन्तजाम हो रहा है। हो  रहा  है।  भाप  इसको
 नहीं  समझेंगे  कि सब  लोग  बड़ी  मीन
 नहीं  रखते हैं।

 हम  लोग  आंकड़े  देख  रहे है  कि  जमीन
 सिचाई  के  नीचे  लाई  जा  रही  है।  हम  झाप  के

 हाथ  में  850  करोड  रुपये  दे  रहे  हैं।  लेकिन
 उसको  ाप  लोग  ठीक  से  खर्च  नहीं  करते

 हैं  ।  क्या  आप  कभो  भी  उसको  ठोक  से
 ह | अ  करने को  जिम्मेदारी लेते

 हैं
 ?  नही  लेते  ny

 मैं  श्राप  से  सही  बात  कहना  चाहती  हूं।
 जब  उधर  के  लोग  बोलत ेहैं  तब  झाप को
 कड़वा  लगता  है  क्योंकि  वह  एणग्ड्रेजरेट
 करते हैं।  लेकिन  मैं  ठोक  बात  कह  रहो  हूं
 इतता  रुपया  हम  ग्राप  को  देते  हैं  लेकिन  उस  में
 से  200  करोड  तो  आपको  एडमिनिस्ट्रेशन
 पर  खर्च  क्रना  पढ़ता  है।  वह  किसान  के
 पास  नही  जाता  है।  800  करोड़  रुपये  में  से
 झाप  550  करोड  बाहर से  फटिलाइडर  लाने
 में  खर्च  कर  देते  हैं,  झौर  i50  करोड
 सब्सिडी  में  चले  जाते  हैं  ।  यह  तो  झाप
 लोगों  को  प्लैनिंग  है।  बिल्कुल  बेढगी
 प्लैन  हैं।  यहां  पर  बड़े  बड़े  आफिसस  अपने  मुह
 बन्द कर  के  बैठ  जाते  है।  लोगों पने  जाकर

 एजुकेट  नहीं  करते  कि  किस  तरह  से  काम
 होना  चाहिए।  बड़ी  बड़ी  तनख्वाह  लेते
 लेकिन  सिर्फ  इधर  उधर  के  कामों  में  सारा
 समय  गुज़ार  देते  हैं।  हम  भी  यहा  बैठते है
 बहू  भो  यहा  बैठते  है,  लेकिन  सही  रूप  से
 किसी  बात  को  सोचते  नहीं  हैं।  उन  लोगों  की
 बात  पर  मुझे  एक  बात  याद  झागई।
 जनक  महाराज  के  समय  में  एक  बार  झकाल
 झा  गया।  यह  नही  है  कि  पहले  झकाल
 नहीं  झाती  था।  पहले  भी  भाता  था  भौर  भव
 नो  भाता  है।  लेकिन  जनक  महाराज  बहुत
 सिसिधर  में।  क्या  झाप  को  पता  है  जनक
 अहाराज  ले  क्या  किया  ?  उन्होंने  पूजा
 करनी  शुरू  की।  महादेदी  उनकी  सिंसिश्नरटी
 को  समझ  कर  बोली  कि  जनक  जाप्ो  लोगों  की
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 wet  करो।  तुम  हाथ  भें  हल  लो  और  जमीन
 को  जोतो,  उगाझो।  तब  जनक  महाराज
 हल  लेकर  गये  भौर  जमीन  को  जोता।
 जिस  से  किर  खूब  पैदावार  हुई।  इसी  सरह
 से  डिपार्टमेंट  क ेपास  जो  आफिससंर  लोग  हैँ
 बह  फाइल्स  लेकर  कृषि  भवन  में  बैठे  रहते
 हैं।  यह  नही ंकि  जो  उन के  पास  ट्रैक्टर्स  हैं
 उन  को  लेकर  खत  में  जायें  भ्रौर  किसानो  के
 सामने  मिसाल  पेश  करे।  मैं  इस  बात  को

 बिल्कुल  पसन्द  नहीं  करती।  मैं  तो  कहती  हूं
 कि  एक  एक  बड़े  भफसर  को  एक  एक  स्टेट
 देना  चाहिए  और  उसकी  जिम्मेदारी  वह
 सम्भालें।  जब  कोई  डाक्टर  बनता  है  तो
 दवाखानों  में  रहता  है  इंजीनियर  बनता
 है  तो  प्रोजेक्ट  में  जाकर  काम  करता  है।
 लेकिन  जो  एग्रिकलचरिस्ट  बनते  हैं,  पी०
 एच०  डी०  बन  जाते  हैं  फारेन  कट्रीज  से
 जाकर,  वह  फाइलें  लेकर  बैठ  जाते  हैं।
 यह  बहुत  बुरी  बात  है।  मैं  जानती  हू  कि
 आफिसर  लोग  खराब  आदमी  नही  हैं
 जो  भी  हम  यहा  बोलते  हैं  उसको  वह  ध्यान
 से  सुनते  हैं।  लेकिन  उन  को  जाकर  लोगों  को
 अपनी  पालिसी  को  बतलाना  चाहिए।
 मैं  तो कहती  ह्  कि  जैसे  एक  मसिलिट्री  का
 ब्रिगेंडियर  होता  है।  वह  पूरी  ब्रिगेड  को
 कढ्ोल  करता  है,  उसी  तरह  से  एक  एक
 एग्रिकल्चरिस्ट  को  25-25  हजार  एकड़
 के  ऊपर  रक््खा  जाये।  और  वह  उस  काम  की
 देख  रेख  ररक्खे  बल्कि  में  तो  यहा  तक
 कहती  हू  कि  मिनिस्टर  को  भी  एक  एक
 हफ्ता  एक  एक  स्टेट  में  जा  कर  रहना
 चाहिये  तब  उसको  पता  चलेगा  कि  उन
 किसानों  को  क्या  तकलीफ  होती  है  1

 झापके  पास  इतना  रुपया  हैं।  झाप
 शहरों  में  सब्सिडी  दे  कर  मकान  बनवाते  हैं।
 ज्यादा  पैसा  देकर  अनाज  बाहर  से  मंगवाते
 हैं।  स्वेज  नहर  बन्द  हो  गई  है  इस  लिये
 दूसरे  रास्ते  सें झाप  खाद्य  वस्तु  ला  रहे  हैं
 यहा  सब्सिडी  देकर  दूकानें  बनवा  रहे  हैं।
 में  पूछना  चाहती  हूं  जो  देहातों  भें  गरीद
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 लोग  रहत ेहैं  जो  कि  इतनी  मेहनत क  रते  हैं
 झपने  हाथ  से  भ्रपना  काम  करते  हैं  वहां  पर
 उनके  लिये  दूकाने  क्यों  नहीं  बनवाई  जाती  ?

 जब  भी  फेप्नरप्राइस  शाप्स  बनवाई  जाती  हैं
 तो  बड़े  बडे  टरों  मे  बनवाई  जाती  हैं।  में
 करना  चाहती  ह  कि  या  तो  गावों  में  भी  दूकाते
 होनी  चाहिए  या  फिर  शहरों  में  भी  बन्द
 होनी  चाहिए।  श्राप  खाने  वालो  के  लिये
 मव्सिडी  देते  है,  बेचने  वालो  के  लिये
 सब्मिडी  देते  हैं,  लेकिन  फटिलाइजर  पर
 जो  कि  किसानों  के  काम  आता  है,  आप  ने
 सब्सिडी  हटा  दी  है।  किस  तरह  से  उनका
 काम  चलेगा  ”  यह  बिल्कुल  गलत  काम
 हो  रहाह।  इसके  ऊपर  आप  का  ध्यान
 देना  चाहिए।  आय  दूकानों  पर  जी  सब्सिडी
 देते  है.  उसपर  मुझे  यह  ऐतराज  है  कि  सिर्फ
 शहरों  में  सब्यिई!  रखने  से  और  दुकान
 खोलने  से  काम  विगडता  जा  रहा  है  और

 दूकानो  में  ब्वैंक-मार््रेट  हो  रद्दा है  इस
 वास्ते  गाव  वाले  गाव  छोड  कर  शहरों  की
 तरफ  रहे है।  शहरों  में  राशन  है,  दस  ते

 सहूलियते  हैं।  इस  लिय  गाव  छोड  कर
 लोग  चने  प्रा  रहे  हैं  भ्लौर  गाव  तबाह  होते  चले
 जा  रहे  हैं।  प्रगर  सन्सिडी  देनी  ही  द्दी  तो  इधर
 भी  दी  जाये  और  उधर  भी  दी  जाये  नहीतो
 बन्द  कर  दी  जाये ।

 हम  श्राप्न  प्रदेश  के  लोग  कितने  अच्छे
 हैं।  आप  से  हमारे  चीफ  मिनिस्टर  ने
 वादा  किया  था  कि  दूसरे  राज्यों  फे  लिये
 झाप  को  6  लाख  टन  पैडों  देंगे  ।  मद्रास,

 मैसूर,  के  रल,  बिहार  वालों  को  भी  खिलाया
 शौर  मध्य  प्रदेश  भी  है,  गुजरात  भी  है,
 उड़ोसा  भो  है,  जिन  को  ग्राज  तक  4  लाख
 टन  दे  चुके  हैं।

 श्री  राम  सेवक  यावव  :  उत्तर  प्रदेश  को
 भी  दे  दीजिये।

 भोगती  लक्ष्मोबाई  :  उत्तर  प्रदेश  मे
 झायकी  गवर्मेंट  है  उन  से  कहिये।
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 हम  से  4  लाख  ढ्न  दिया  है  भौर  2
 लाख  टन  बाकी  है  !  वहां  पर  पानी  नहीं  है  a
 स्पीकर  साहब  का  इलाका  है  जहां  पीने  के
 लिये  भी  पानी  नही  है  ।  समारे  भ्रांधप्रदेश
 में  तीन  जगहें  हैं  ।  कृष्णा-गोदावरी  का  इलाका
 है  उन  के  पास  तैलंगाना  भी  है  भौर  रायल-
 सीमा  भी  है  बह  तीनों  बडे  गरीब  जिले  हैं
 जब  बाद  श्राती  है  तो  हर  तरफ  पानी  भर
 जाता  है।  यहा  पर  साढे  पाच  सौ  करोड  रुपया
 लगा  कर  बाहर  से  हमें  शनाज़  मंगाकार
 खाना  खिलाते  है,  बाढ़ों  से  हमारी  रक्षा
 करते  है,  200  करोड़  ढपयाँ  लगा  कर  लोगों
 को  फेयर  प्राइस  शाप  में  सब्सिडो  देते  है  ।
 हम  ने  60  करोड  रुपया  लगा  दिया  है,  25
 करोड़  बपया  श्रौर  चाहिये  i  हम  को  यह
 रुपया  दीजिये  हम  प्लाप  का  पूरा  इन्तजाम
 कर  देंगे  ।  जो  जो  लोग  खाना  चाहते  है
 हम  उन्हें  चावल  देंगे  इस  का  हम  वादा  करने
 है।  मैं  जानना  चाहती  हु  कि  हमारी  बात  क्यों
 नही  सुनी  जाती  ?  आप  क्यों  मौन  बैठ  हुए  हे
 हम  आप  से  कोई  भीख  नही  माग  रहे  है  +
 हम  लोन  मांग  रहे  हैं।  हमें  मालूम  नहीं  होता
 है  कि  भाखिर  सरकार  की  पालिसी  क्या  है
 श्रनाज  भेजने  का  पहले  तो  झाडर  दे  देते  हैं
 लेकिन  जब  बाद  में  पैसा  मांगते  है  तो
 फिर  घुस  फुस  करते  हैं  ।  एग्रिकल्जर
 मिनिस्टर  को  मालूम  होता  चाहिये  कि  इस
 तरह  से  काम  चलने  वाला  नहीं  है।
 जो  गाय  ज्यादा  द्ध  देने  वाली  होती  है  उस
 को  ज्यादा  चारा  खिलाया  जाता  है  i  जो
 कम  दूध  देती  है  उम  को  कम  दो  ।  ऐसी  बाद

 नही  होनी  चाहिये  ।  जो  पेट  भर  खिलाता

 हो  उस  की  बात  न  पूछी  जाये,  उत्त  के  साथ
 weer  व्यवहार  न  किया  जाये  t

 एक  माननोय  सदस्य  क्या  आप  झत
 कांग्रेस  बना  रही  हैं  ?

 भोगती  लक्मी  थाई  :  यहां  पर  लोगों
 को  99  पैसे  में  चावल  मिलता  है  लेकिन  हमें
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 ह द  §  झाने  में  चावल  मिलता  है  t  हमारे
 जीफ  मिनिस्टर  ने  वादा  किया  था  इस  लिये
 हम  चावल  दे  रहे  हैं  लेकिन  हन  को  उस  के
 बदले  में  कुछ  तोदो  ।  गेहूं  दो,  ज्वार  दो  ry
 हम  मुफ्त  तो  नही  मांग  रहे  है  भ्राखिर  |
 साख  50  हजार  टन  हम  भी  तो  दे  रहे  हैं  t
 हमारी  डिमाड  शूगर  की  2  हजार  टन  की
 हर  महोने  की  है  1  हमारे  पास  शूगर  होती
 है  लेकिन  उस  को  एक्सपोर्ट  किया  जाता  है  t
 हमारे  यहां  शगर  होती  है  लेकिन  हमारे  ही

 यहा  वह  आधी  कर  दी  गई  है  |  इतनी  कमी
 तो  नहीं  होनो  चाहिये  ।  हमारा  हिस्सा  तौ
 हम  को  मिलना  चाहिये  ।

 फूड  एड  एप्रिकलचर  को  श्राप  रखते
 हैं  -  मैं  समझती  ह्  कि  एग्रिकलचर  नहीं  हे
 ब्  फूड  ही  रह  गई  है  I  एग्रिकलचर  का
 अतलब  होता  है  घर  मे  तमाम  सामान  रहना
 रसॉई  बताना  ।  फूड  होता  है  देवल  पर
 सजाना  ।  आपने  एग्रिकलवर  को  छोड  दिया
 हे  ्र  फूड  को  हो  पकड़  लिया  है  ापते
 कारपोरेशन  बनाई  है  और  ग्यारह  हजार
 लोग  उस  मे  भरती  किए  है--

 झव्यक्ष  महोदय  :  माननीय  सदस्या
 अपना  भावग  कल  जारी  रखें  झब  हाफ
 न  आव र  लिया  जाएगा  ।

 बा

 *RETRENCHMENT  IN  FOREIGN  OIL
 COMPANIES

 Shri  Umanath  (Pudokkottai):  Mr.
 Speaker,  Sir,  the  retrenchment  in  the
 foreign  oil  companies  has  been  going
 headiong  since  1980.  So  far  9,000
 employees  have  been  retrenched  and
 many  more  are  to  be  axed.  Ever

 :stnre  the  Damle  Committee  imposed
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 a  slight  restriction  on  the  loot  of  these
 oi}  companies,  they  have  resorted  te
 this  retrenchment  as  a  way  to  restore
 their  pre-Damle  committee  super  pro-
 fits.  It  goes  without  saying  that  it  is
 the  Government's  responsibility  to  bam
 ret.enchment  as  part  of  their  respom-
 sibility  to  prevent  the  companies’  at-
 tempts  to  circumvent  the  Damle  com-
 mittee’s  restriction  on  their  super
 profits  but  the  Government  has  utter-
 ly  failed  m  this  regard.  Now  an  en-
 quiry  commussion  has  been  appointed
 by  the  Government.  Does  this  Com-
 mission  help  to  resolve  this  dispute?
 According  to  me  the  appointment  ef
 this  commission  does  not  at  all  help
 to  resolve  this  dispute.  What  are  the
 crucia)  issues  involved  in  this  dispute?
 According  to  me,  they  are  two.  One
 is  whether  the  business  and  financial
 :onditions  of  these  companies  warrant
 the  creation  ८  any  redundancy  of
 labour;  7  not,  how  to  ensure  job
 security  against  the  onslaught  of  the
 foreign  oil  companies?  The  second
 issue  ts.  how  to  compe]  the  manage-
 ment  to  stop  retrenchment  during  the
 pendency  of  the  determination  of  the
 main  dispute?  Let  us  take  the  ques-
 tion  of  maintaining  the  status  que
 durng  the  pendency.  It  is  a  sorry
 tale  of  the  foreign  oil  companies  defy.
 ing  their  own  assurances,  defying  the
 union,  defying  the  government  and
 defying  the  labour  relations.  In
 short  :t  is  perpetrating  humiliation  m
 this  country  while  the  Government
 just  kept  looking  on,  putting  up  an
 appearance  of  helplessness.  In  1988,
 when  the  first  tripartite  to  ensure  job
 security  was  appointed,  Shri  Sanji-
 vayya  assured  this  House  that  status
 quo  Would  be  maintained.  The  com-
 panies  trampled  under  foot  this  assur-
 ance  and  went  on  retrenching  people.
 Then  again  in  October  ‘1966,  when
 the  Labour  Commissioner  of  West
 Bengal  fixeg  the  conciliation  for  the
 l7th  of  that  month,  these  companies
 assured  that  status  quo  would  be  maia-
 tained  and  got  extension  of  that  date
 upto  the  20th.  But  before  the  coa-

 “Half  an  hour  Discussion.
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 ciliation  date,  when  the  employees
 went  on  puja  holidays,  the  Calcutta
 Caltex  defied  their  assurance  and  em-
 ptied  their  offices  and  rendered  all  the
 employees  surplus.  It  is  now  nine
 months  since  when  thete  employees
 are  sitting  in  these  offices,  round  the
 clock,  without  any  relief.  Then  again
 when  the  recent  tripartite  was  fixed
 by  the  Labour  Commissioner  on  the
 28th  April,  the  Deputy  Director  of  the
 Labour  Ministry  wrote  to  the  three
 companies  to  maintain  the  status  quo
 pending  tripartite  meetings.  That
 Was  also  defied  by  the  companies  and
 they  carried  out  retrenchment.  Now
 that  the  Government  had  appointed
 this  Commussion,  does  it  ensure  the
 maintenance  of  the  status  quo  during
 the  pendency  of  this  enquiry  commis-
 sion’s  investigation  at  least?  No,  it
 does  not.  In  reply  to  my  question  on
 the  Sth  of  this  month,  that  is,  after
 the  appointment  of  the  Commussion
 Shri  Hath:  stated  that  the  companies
 have  rejected  hig  proposal  for  main-
 tenance  of  the  status  quo.  Nor  can
 this  enquiry  commission  compel  the
 management  to  maintain  the  status
 Quo  since  it  has  no  force  or  power  to
 Pass  such  an  order.  The  result  will
 be  this.  The  result  will  be  that  be-
 fore  the  commission  completes  its
 work  the  companies  will  complete
 their  work  of  retrenchment  schemes.
 I  know  that  Mr  Hathi  would  say  that
 if  the  workers  had  accepted  a  national
 tribunal,  they  could  have  been  legally Protected  during  pendency.  Yes.
 They  would  have  been  legally  protect-
 ed  during  the  pendency,  but  would
 have  been  legally  retrenched  in  the
 final  award,  since  an  industrial  tribu-
 nal  cannot  take  cognisance  of  the
 ‘wider  aspects  of  job  security  and
 computerisation.  So,  it  was  to  avert
 ail  these  disasters  that  the  union  re-
 Presentatives  accepted  Mr.  Hathi‘'s
 own  proposal  for  the  appointment  of
 &  court  of  enqury  under  the  Indus-
 trial  Disputes  Act  which  has  power to  examine  witnesses,  compel  produc- tion  ०९  documents  and  to  pass  binding, Jegal  interim  orders  or  final  orders.
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 But  for  reasons  best  known  to  them-
 selves  the  Government  backed  out  of
 this  commitment  on  the  plea  that  it
 requires  the  concurrence  of  the  State
 Governments.

 Our  Petroleum  Ministry,  being  the
 blue-boy  of  the  foreign  oil  companies,
 the  foreign  oil  interests  must  have
 asked  them  to  stop  this  move,  and  the
 Petroleum  Ministry  must  nave  prea-
 sumsed  the  Labour  Ministry,  in  view
 of  which  they  must  have  backed  out
 of  their  original  proposal  or  commit-
 ment.  Where  is  the  difficulty  in  get-
 ting  concurrence  from  the  State  Gov-
 ernments  for  the  appointment  of  a
 court  of  enquiry?  The  non-Congress
 governments  would  have  concurred.
 I  want  to  know  from  the  hon.  Labour
 Minister,  which  is  the  Congress  gov-
 ernment,  Congress  Ministry,  which
 favoured  the  foreign  oil  companies  by
 refusing  to  concur  on  this  question
 which  38  to  protect  our  own  Indian
 workmen.  I  want  the  Government  to
 tell  this  House  as  to  how,  in  these
 circumstances,  Government  propose  to
 compel]  the  companies  qa)  to  Keep  all
 schemes  of  retrenchment  in  abeyance
 during  the  pendency,  and  (2)  to  see
 that  the  Calcutta  office  of  Caltex  is
 revived  and  the  employees  are  given
 work.  Otherwise,  let  them  admit
 frankly  that  the  Indian  Constitution,
 the  Indian  Parhament  and  the  Indian
 labour  laws  cannot  protect  the  Indian
 worker  from  the  attacks  of  the  foreign
 oi’  companies  and  that  the  workmen
 must  meekly  submit  to  the  dictates
 of  the  foreign  oil  companies  to  re-
 trench  them.

 Now,  I  come  to  the  second  main
 question.  In  fact,  that  is  the  main
 question.  Is  this  Commission  going  to
 determine  as  to  how  to  ensure  job
 security  in  the  oil  companies?  No,
 Sir.  It  is  not.  If  it  is  meant  to  ensure
 job  security,  then  the  question  to  be
 referred  to  that  Commission  will  be,
 not  the  determination  of  the  extent  of
 surplus,  not  the  reason  for  the  sur-
 plus,  and  not  the  method  of  1.......... कै
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 of  the  surplus,  but  whether  the  com-
 panies’  dusiness  and  financial  condi-
 tlons  justify  the  creation  of  any  re-
 dundancy  at  all,  and  if  not,  then,  how
 to  re-employ  those  unjustly  retrench-
 ed,  and  how  to  ensure  job  security
 in  future.  This  is  the  issue  that
 should  be  referred  to  the  Commission.

 Let  us  see  how  the  first  Tripartite
 saw  the  issue.  The  first  Tripartite
 appointed  by  the  Government  formu-
 lated  the  issue  thus:  in  their  report,
 they  said:

 “In  particular,  the  representa-
 tives  of  the  Burmah  Shell  Oil
 Co,,  held  that  in  view  of  the  com-
 petitive  position  of  the  oi]  com-
 panies,  low  profits,  reduced  sales
 and  grim  future  prospects  of
 business,  the  company  was  faced
 with  the  problem  of  reducing  the
 number  of  surplus  employees.
 The  representatives  of  the  other
 companies  endorsed  these  views.”

 ‘The  Minister  of  Petroleum  and
 Chemicals—it  was  Shri  Humayun
 Kabir  then—

 “however,  discounted  the  pessi-
 mistic  outlook  of  the  oi]  compan-
 ies’  representatives  and  said  that
 on  the  basis  of  the  profits  earned
 by  the  oil  companies  in  the  past
 years,  their  trade  prospects  were
 encouraging

 In  view  of  the  divergence  of
 views  expressed  by  the  represen-
 tatives  of  the  oi]  companies  and
 their  employees’  organisations,  it
 Was  agteed  that  a  tripartite  com-
 mittee  be  appointed  to  look  into
 the  whole  problem  of  job  secu-
 rity...”

 That  is  the  whole  issue,  as  far  as
 thiz  matter  is  concerned.  And  what
 ‘wes  the  finding?  I  want  to  focus  the
 issue  of  finding.  I  quote  from  para
 73  of  the  Committee  which  says:

 YWhile  it  is  not  the  function
 nor  the  intention  of  this  commit-
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 tee  to  probe  into  the  method  of
 calculation  of  the  profits  revealed
 in  the  balance-sheets  of  the  com-
 panies,  the  Committee  is  satisfied
 that  the  financial  soundness  of
 these  companies  is  not  in  doubt
 and  that  they  are  certainly  not
 in  such  sore  straits  as  to  have  to
 retrenchjreduce  their  staff  and
 jeopardise  their  job  security.”

 Now,  the  company  ७  lying  when  it
 said  that  the  entry  of  public  sector....

 Mr.  Speaker:  The  hon.  Member's
 tume  is  up.  It  is  a  warning  bell;  you
 go  ahead.

 Shri  Umanath:  I  want  a  minimum
 of  २5  minutes,  The  norma]  time  is
 5  minutes.  I  have  seen  Members
 being  given  20  minutes  and  some-
 tires  25  minutes  also.

 Mr,  Speaker:  10  minutes  is  the
 normal  time;  otherwise,  the  other
 Members  will  not  be  able  to  get  a
 chance,

 Shri  Umanath:  The  others  will  be
 able  to  get  their  chance.  I  will  finish
 in  the  norma]  time

 Mr,  Speaker:  If  they  exceed  by
 one  or  two  minutes,  how  can  [  help?
 You  will  also  exceed  the  time  now.

 Shri  Umanath:  Now  I  was  saying
 that  the  company  is  lying  when  it  said
 that  the  entry  of  the  public  sector
 IOC  into  the  field  has  affected  its
 profits  and  business  profits.  Because,
 the  company,  n  its  newsletter  says
 as  follows:  I  am  quoting  from  the
 company’s  newsletter  dated  l4th
 April,  ‘1967,  last  para:

 “With  increasing  demand  for
 petroleum  products—industry
 sales  in  2966  of  250,000  barrels  per
 day  are  expected  to  rise  to  659,000
 barrels  per  day  by  ‘1975—we  be-
 lieve  that  in  this  large  potential
 market,  there  is  adequate  scope  for
 growth  of  both  the  public  and
 private  sector,  It  is  with  this  in
 view  that  we  look  hopefully  to
 improve  our  marketing  and  ref-
 Nery  gerformance  in  ‘1067  and“
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 our  profitability  in  the  years
 ahead.”

 That  us  their  own  assessment.  So,
 was  this  issue  of  justiflability  or
 otherwise,  of  creation  of  redundancy
 and  the  method  of  job  security  re-
 ferred  to  the  Commission?  No,  Sir
 On  the  other  hand,  the  first  issue  was
 hike  ths  I  am  quoting  from  the
 Government's  own  terms  of  refer-
 ence:

 “The  number  of  surplus  work-
 men  on  the  i¢!s  of  Burmah-Shel)
 Oul  Storage  and  Distribution  Com-
 pany  of  India,  J.amited,  ESSO
 Standard  Eastern  Limited  and
 Caltex  (India)  Limited  as  on  the
 ist  January,  1965,  966  and  1967."

 This  means,  the  Commission  is  asked
 to  take  the  redundancy  and  surpluses
 for  granted,  asked  tu  tind  out  from
 the  companies’  rolis  as  to  how  many
 are  the  surpluses  and  then  determine
 whether  the  method  of  disposal  of
 surpluses  are  justified.

 Take  the  second  issue’

 “The  reasons  for  the  said  work-
 men  becoming  surplus  and  )n  par-
 ticular  the  extent  to  which  they

 a  result became  surplus  as
 of  Pd

 Then  the  Government  gives  five
 methods  for  workmen  becoming  sur-
 plus.  After  referring  to  that  issue,
 the  commission  is  asked  to  find  out
 the  reasons  for  redundancy,  but  even
 here  the  commission  is  not  asked  to
 determine  whether  the  company’s
 business  ang  financial  conditions  war-
 rant  the  creation  of  surpluses  for
 those  reasons.  Even  while  asking  the
 commission  .¢  -alculate  the  surplus
 an  company’s  rolls,  the  period  7960
 to  965  is  excluded,  when  3600  em-
 ployees  were  retrenched,

 The  Government,  instead  of  creat-
 ing  a  machinery  for  ensuring  job
 security,  has  created  a  machinery  to
 legalise  the  criminal  conduct  of  the
 foreign  oil  companies.  I  do  not  be-

 ‘  Retrenchment  वा,  12,  3987
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 lieve  that  Mr.  Hathi  had  anything  te
 do  with  these  termy  of  reference.
 Whoever  has  drafted  these  terms  of
 reference  has  done  so  with  the  fult
 knowledge  that  he  was  serving  the
 interests,  not  of  the  nation,  not  of  the
 Indian  employees,  but  of  the  wretch-
 ed  foreign  oil  companies.  The  whole
 terms  of  reference  must  be  scrapped.

 In  conclusion,  I  would  like  to  bring
 to  the  notice  of  the  House  and  of  the
 Government  that  before  the  terms  of
 reference  were  finalised,  certaia
 terms  were  suggested  by  the  Petro-
 leum  Workers’  Federation,  The  terme
 suggested  were  as  follows:

 What  arc  the  measures  of
 rationalisation,  reorganisation,
 mechanisation,  automation  etc.
 which  were  introduced  by  the
 foreign  650  companies?

 How  were  the  various  measures
 introduced”  What  was  the  need  and
 how  far  such  measures  can  be  justi-
 fied?  How  can  work  be  restored  te
 those  rendered  or  are  being  rendered
 sdle?  What  measures  should  be  taken
 to  ensure  job  security  in  the  compan-
 ies?  These  were  the  terms  given  te
 help  the  Government  so  that  there
 may  not  be  any  mistake  and  the  Gov-
 ernment  may  not  be  musled  in  this
 matter.  But  they  were  completely
 left  out

 The  Government  must  tell  the
 House  how  they  propose  to  get  the
 management  keep  all  schemes  includ-
 ing  early  voluntary  retirement
 scheme  in  abeyance.  The  records  and
 other  things  taken  from  the  Calcutta
 office  must  be  brought  back  and  work
 must  be  given.  Mr.  Hathi  was  good
 enough  to  agree  with  the  West  Ben-
 gal  Labour  Minister  that  this  was  8
 just  demand.  Either  the  Government
 must  compel  the  management  to  de
 this  or  move  the  Petroleum  Ministry
 to  absorb  al]  the  95  employees  of  the
 Calcutta  Caltex  Office  in  the  IOC,
 treating  the  same  as  alternate
 ployment,  withoug  affecting  existing
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 salary  and  as  permanent  hands  with-
 out  probation.  Thirdly,  the  Commis-
 non  must  be  armed  with  additional
 powers  to  examine  witnesses,  compel
 production  of  documents  and  to  pass
 binding  interim  orders.  Fourthly,
 Government  must  substitute  the  pre-
 sent  terms  of  reference  with  the  ones
 given  by  the  Petroleum  Workers’
 Federation  or  let  the  minister  sit
 jointly  with  the  representatives  of  the
 union  and  draft  a  fresh  set  of  terme  of
 reference.  If  these  steps  are  not
 taken,  I  seriously  apprehend  that  the
 employees’  representatives  may  disso-
 ciate  themselves  from  the  Commus-
 son  Ultimately.  a  permanent  solu-
 tion  hes  in  the  Government  taking
 over  the  entire  oi]  industry.

 Shri  D.  C.  Sharma  (Gurdaspur):
 May  I  know  what  prevents  Govern-
 ment  from  nationalising  the  ०]  in-
 dustry  in  this  country,  so  that  there
 may  not  be  any  talk  about  retrench-
 ment  m  Calcutta  or  anywhere  else  by
 Burmah-Shell  or  Esso  or  any  other
 company?  May  I  also  know  how
 much  profit  Burmah-Shell,  Esso  and
 other  foreign  oii  companies  have  been
 able  to  remit  out  of  India  during  the
 jast  three  years  and  whether  the  profit
 they  have  remitted  does  not  mean
 that  there  ss  no  need  for  retrench-
 ment  of  these  workers”

 oft  कंदर  लाल  शुष्त  (दिल्ली  तदर)
 श्रध्यक्ष  महोदय,  विदेशी  तेल  कम्पनियों

 द्वारा  आटोमेशन  झौर  रेशतलोइजेशन  के
 के  नाम  पर  25,000  कर्मचारियों  में  से
 लगभग  9,000  कर्मचारियों  को  प्रभी  तक

 लिकाला  गया  है  |  अभी  भी  यह  सिलसिला
 जारी  है  1  उन  को  बुला  कर  जबरदस्ती
 तल्ववाह  दे  दी  जाती  है  शौर  उन  की  छुट्टी
 कर  दी  डाती  है  ।  बहुत  से  कर्मचारियों  को

 बगैर  काम  के  बिठा  दिया  जाता  है  कुछ
 लोगों  को  मेन्टल  टार्चर  दिया  जाता  है,  उन

 को  ऐसे  काम  दिये  जाते  हैं  जो  वे  नहीं  कर

 सकते  हैं  ।  इस  तरह  उन  पर  दवाव  डाला

 जा  रहा  है  |  इस  के  प्रतिरिक्त  सरकार  ह: द
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 जो  भी  एन्कयायरी  कमेटी  या  कमीशन  बिटाया
 है,  फारेन  धायल  कम्पनीज्ञ  ने  उन  की  किसी
 भी  रीकमेंढेशन  को  नही  माना  है  ।  में  पह
 जानना  चाहता  हु  कि  सरकार  ऐसे  कौन  ते
 कदम  उठाना  चाहती  है  कौन  सी  पायर
 भ्रपने  हाथ  मे  लेना  चाहती  है,  जिस  के  जरिये
 बह  इन  कृम्पनीज्  से  इस  कमीशन  की  रीक-
 मेंडेंशज  को  मनवा  सके  ।  ये  कृम्पतोज
 श्रपने  कर्मचारियों  को  मेन्टल  टार्चर  बती
 है  और  उनकी  रिद्रेंचमेंट  करती  है  श्रौर
 इस  को  “वालन्टरी”  कहती  है,  इस  को  रोकने
 के  लिए  सरकार  कौन  से  कदम  उठ'ना  चाहती
 है।  मैं  यह  भी  माग  करता  हूं  कि  इस  कमीशन
 के  बजाये  एक  कोर्ट  ग्राफ  एन्ववायरी  नियुनत
 की  जाये  वयोवि  इन  बर्मचारियों  को  i963
 से  कोर्ट  इन्क्रीमेंट  नहीं  मिली  है,  ताकि  बह
 अपनी  इन्टरिम  रिपोर्ट  दे  और  इन  कर्म
 चारियो  का  महंगाई  भत्ता  वगेरह  बढ़ामा
 जा  सके  )  ड्  सिलसले  में  सरकार  कपा  कर्वे-
 बाही  करना  चाहती  है  ।  जो  लोग  हटाए
 गय ेहैं  या  हटाए  जा  रह  है  वे  सब  एक्स-
 पीरियस्ड  हैं।  उन  को  इडियन  भायल  बम्पती
 में  क्यों  नहीं  लगाया  जाता  है  और  इस  बारे
 में  उन  को  त्रिफरेस  क्यों  नही  दी  जाती  है  *

 Shri  H  ्,  Mukerijce  (Calcutta
 North  East)  I  would  like  to  know
 from  the  Minister  if  Government  in-
 tends  to  truckle  down  to  the  atta-
 tude  of  the  foreign  big  money  indus-
 triahsts  in  of]  who  are  flouting  tac
 recommendations  of  the  Damle  Com-
 mittee  and  the  Talukdar  Committeé
 im  regatd  to  reducing  the  remunera-
 tion  of  top  officials  ang  also  their
 expenditure  over  the  Londen  office?
 They  are  throwing  out  our  own  pee-
 ple  and  they  are  refusing  to  imple-
 ment  these  recommendations.  I  would
 hxc  to  know  if  Government  finds  it-
 self  compelied  to  truckle  gown  to  this
 very  crucial  demand?  I  would  like
 also  to  know  whether  the  95  Caltex
 employees,  to  whom  areference  has
 been  made,  who  were  pushed  out  by

 very  peculiar  methods—during  the
 Puja  holidays  last  year  like  a  thief  im
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 the  night  the  company  people  entered
 the  office  and  removed  al]  furniture
 ete.,  so  that  when  the  office  reopened and  the  clerks  and  others  came  they
 found  that  there  was  no  place  to
 work  and  they  were  told  that  they
 were  dismissed;  the  Government  was
 teld  about  it  and  the  Government
 showed  its  sympathy  for  the  clerks
 and  other  people—and  who  have  been
 on  a  sit-in-strike  for  the  last  nine
 months  and  are  continuing  to  do  so,
 cannot  be  absorbed  in  the  IOC?  They
 are  wanting  to  be  absorbed  in  the
 toc?  Is  It  impossible  for
 Government  to  do  something  for
 these  95  people  who  have  been  push-
 ed  out  by  the  company  in  a  most
 dlatant  and  brutal  manner?  Are  we
 going  to  trucklie  down  to  this  kind  of
 thing?

 Shri  K.  N.  Pandey  (Padrauna):
 May  I  know  what  was  the  difficulty
 before  the  Ministry  that  they  prefer-
 red  to  refer  this  matter  to  a  Commis-
 sion  instead  of  referring  it  to  a  Tri-
 bunal  so  that  something  could  be  de-
 cided  immediately?

 श्री  जाओ  'करनेन्डीश  (बम्बई  दक्षिण).
 भ्रष्यक्ष  महोदय,  ये  तेल  कम्पनियां  आाटो-
 भेशन  का  इस्तेमाल  तो  कर  ही  रही  हैं  जिस
 से  कम  लोगों  को  काम  पर  रखा  जाये  लेकिन
 के  दूसरे  कई  किस्म  के  तौर-तरीकों  का  इस्ते-
 माल  भी  कर  रहो  हैं  जिन  में  से  दो  हैं  कट्रेक्ट
 लेबर  भर  कजुभल  लेबर  |  जो  काम  उन
 के  अपने  कर्मचारी  करते  थे  उन  को  हटा  कर
 दे  उस  काम  को  कंट्रे्टर  के  जरिये  करा  लेते
 हैं।  भपने  मज़दूरों  को काम  से  हटा  कर  वे

 हर  किस्म के  काम  के  लिए  कजुभल  लेबर  भी
 भर्ती  कर  लेते  हैं  7  सरकार  ने  जो  गोखले
 कमीशन  नियुक्त  किया  है  वह  इन
 तमाम  मसलों  पर  विचार  करेगा  1  मंद्वी
 महोदय  से  मेरा  प्रश्न  है  कि  जहां  जहां
 कान्ट्रैक्द  लेबर--यह  तेल  कंपनियों  में  श्राप  को

 देखने  को  भिलेगा झौर  जहा  जहां  कैजुभल  लेयर

 नि
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 देखने  को  मिलेगा  इन  दो  मसलों  को  अलग
 करके  उन  कमंत्रारियों  को  कम्पनी  के  ही
 मस्टर  पर  लाने  को  कार्थबाही  वह  ट्विब्दुनल
 के  हारा  या  शौर  किसी  तरीके  से  करने  के
 लिए  तैयार  हैं  क्या  ?

 Shri  Vasudevan  Nair  (Peermade):
 We  have  so  many  commissions  and
 committees  ari  there  is  no  end  to  it
 that  it  seems  that  this  28  a  govern-
 ment  of  committees  and  commussions,
 The  management  turned  their  back
 on  the  Mehta  Committee  and  tripar-
 tite  committee  recommendations  and
 nothing  happened.  I  should  hke  to
 know  that  if  at  ali  this  commission
 makes  some  good  recommendations,
 would  Government  propose  to  give
 lega]  sanction  to  the  proposals  for  the
 protection  of  the  rights  of  the  work-
 ers?  Have  they  considered  this  mat-
 ter?  Are  they  going  to  take  any  steps
 towards  that  end?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Hathi):  Mr.  Speaker,
 Sir,  I  have  heard  the  speech  of  Shri
 Umanath.  I  was  rather  surprised  that
 he  blamej  the  Government,  the  Pet-
 roleum  Minister  and  that  he  throught
 that  they  had  brought  pressure  on
 the  Labour  Ministry  and  that  the  in-
 tention  of  the  Labour  Miunistry  in
 appointing  a  Commission  of  Inquiry
 and  not  a  court  of  inquiry  was  to  sup-
 port  or  help  the  foreign  oil  compan-
 ies,  I  have  met  the  workers  ‘nure
 than  half  a  dozen  times  and  also  some
 Members  of  Parliament  and  I  may
 say  that  I  tried  to  persuade  the  work-
 ers  that  this  matter  should  be  refer-
 red  to  a  nationa]  tribuna)]  and  not  a
 Court  of  Inquiry  or  Commission,  Shri
 K.  N.  Pande  has  just  now  asked  what
 is  the  difficulty  in  doing  that,  I  may
 say  that  the  difficulty  was,  while  my
 idea  or  intention  was  to  try  to  accom-
 modate  the  representatives  of  the
 workers,  they  objected  to  the  appoint-
 ment  of  a  national  tribunal  because
 they  wanted  some  inquiry  to  be  made
 into  it,  This  I  may  say  even  at  the
 cost  of  being  said  ¢hat  I  am  being
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 Now  Shri  Umanath  asks:  what  was
 wrong  in  appointing  a  court  of  in-
 quiry?  I  am  not  going  into  the  his-
 tory  of  the  case  I  know  that  ths
 voluntary  retirement  scheme  has
 many  evils  that  it  is  not,  I  have  been
 told  by  the  workers,  really  g  volun-
 tary  retirement  scheme.  It  is  made
 to  look  voluntary  and  that  the  work-
 ers  are  made  to  retire  I  think  there
 is  much  substance  in  what  they  say.

 Then  Shri  Umanath  asked  g  gues-
 tion  which  Congress  or  non-Congress
 Government  would  have  opposed  the
 court  of  inquiry,  meaning  thereby
 that  the  non-Congress  Governments
 would  have  all  supported  or  concur-
 red  in  the  proposal  of  the  Central
 Government  in  appointing  a  court  of
 inquiry  But  he  wants  to  suggest
 that  which  of  the  Congress  Govern-
 ments  would  not  have  concurred  2
 the  Central  Government’s  proposal
 to  appoint  a  court  of  inquiry.  Now,
 Shri  Umanath  perhsps  wants  there-
 by  to  suggest  that  Congress  govern-
 ments  want  to  support  the  foreign
 oil  companies.  and  therefore  they
 would  have  objected  While  the  non-
 Congress  governments  would  have
 readily  agreed  to  that  I  think,  this  35
 what  he  wanted  to  convey.  The
 whole  ४36९७  of  Shri  Umanath  is  based
 on  a  wrong  conception  He  thinks
 that  the  court  of  ingmry  under  the
 Industrial  Disputes  Act  could  be  ap-
 pointed  by  the  Government  of  India
 uf  the  State  Governments  agreed.
 This  seems  to  be  his  idea.

 Shri  Umanath:  That  is  what  you
 told  me.

 Seri  Hathi:  Yes.  When  the  first
 Tequest  waz  made  that  a  court  of  m-
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 duiry  be  appointed,  7  said  that  if Possible  we  sball  do  it

 is

 Shri  Umanath:  You  proposed the  tripartite  meeting,
 wis

 Shri  Hathi:  Yes.  But  then  the court  of  inquiry  can  be  appointed only  by  the  appropriate  government
 and  the  appropriate  government  for this  trade  is  the  government  where this  trade  is  carried  on.  Thus,  it  may be  Calcutta  if  it  is  the  Caltex  Com- pany.  The  West  Bengal  Government 8  perfectly  within  its  power  to  ap- point  a  court  of  ingmry  ang  do  any- thing  they  like  with  the  company,

 Shri  Umanath:  But  it  is  an  all- India  issue
 Shri  Hathi;  Let  us  understand  the law.  You  read  sections  9  and  II  of the  Industrial  Disputes  Act,  {f  it  is an  all-India  issue  a  national  tribunal can  be  appointed  and  that  is  what  I

 wanted  to  do,  but  there  is  nothing like  a  national  court  of  inquiry,  In
 a  dispute  between  an  employer  and
 workers,  it  s  permissible  for  the  Cen-
 tral  Government  to  appoint  a  natio-
 nal  tribunal  where  the  disputes  are  in
 different  States.  Then  I  was  within
 my  Powers,  I  could  have  appointed
 it.  But  they  msisted  on  a  court  of
 inquiry  which  could  be  appointed  only
 by  the  State  Government  and  the
 Central  Government  could  not  ap-
 point  it  It  certainly  can  appoint  a
 National  tribumal  which  I  was  pre-
 pared  and  I  am  prepared  to  do.

 Sbri  Umanath:  But  you  told  me
 that  a  court  of  inquiry  can  be  ap-
 pointed  by  the  Central  Government
 with  the  concurrence  of  the  States.

 Shri  Hathi  But  that  is  not  the
 law.  What  is  the  meaning  of  your
 saying  that  I  told  you  this?  If  the
 law  does  not  permit  it,  what  is  the
 meaning  of  that?  I  did  not  say  that

 Shri  Kanwar  Lal  ह...  You  have
 changed  your  stand,

 Shri  Hathi:  No.
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 [Shri  Fathi)
 Shri  Mukerjee  has  raised  the  ques-

 tion  about  the  Caltex  employees  and
 the  dispute  between  the  Caltex  com-
 pany  and  the  employees  there  It  is
 a  matter  which  the  West  Bengal  Gov-
 ernment  can  take  up.  Here,  if  I  were
 w  write  to  the  West  Bengal  Govern-
 ment  suggesting  to  them  that  they
 should  do  this,  the  difficulty  would  be
 that  perhaps  I  might  not  be  within
 my  jurisdiction  as  the  Labouy  Min-
 ister  to  do  something  within  the  State
 labour  field.  That  35  another  aspect
 But  I  dig  meet  the  Labour  Minister

 Shri  Kandappan  (Mettur):  You
 ate  uphokling  the  federal  principle

 Ghri  Hathi:  But  even  then  J  met
 Shri  Banerjee  and  I  said  that  though
 this  is  within  your  purview,  still  I
 wil]  use  my  good  Offices  and  tell  the
 Caltex  people  to  employ  them  back
 and  do  whatever  they  cun  do  But
 that  can  be  only  advice,  it  cannot  be
 under  any  term  of  the  Jaw  or  any
 other  legal  order.  I  have  conveyed
 that  to  the  Caltex  company.

 Secondly,  when  this  question  of
 retrenchment  was  there,  the  workers
 ग्प्प्तु  everybody  came  to  me  and  tuld
 me  that  as  soon  as  8  commiSsion  or  a
 committee  is  appointed  we  will  be
 able  to  settle  the  matter  and  we  shall
 start  bi-partite  talks  and  they  also
 will  fee,  that  something  is  being
 done;  at  least  appoint  a  committee.
 We  have  appointed  the  committee  not
 because  I  want  in  any  way  to  oblige
 the  workers.  It  is  not  a  question  of
 obliging;  it  is  my  duty  to  help  the
 workers,  appointed  2६  because  I
 also  fee]  that  the  way  in  which  the
 retrenchment  is  carried  on  it  छ.  not
 voluntary.  I  have  been  told  so;  many
 workers  have  come  to  me,  There-
 fore,  it  is  not  at  all  that  I  am  going
 out  of  the  way  or  doing  anything
 which  I  should  not  have  done.  I  am
 doing  it  because  I  should  have  done
 it  and  I  have  felt  myself  convinced
 that  this  voluntary  retirement  is  not
 really  voluntary  retirement,  There-
 fore,  at  the  tri-partite  conference  I
 also  put  it  to  them,  “You  give  a
 ehance  to  anybody  who  wants  to  re-
 ककल;  let  anybody  apply  for  volun-
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 Prepared  to  do  it.  But  in  that  case,
 we  must  be  given  power  to  transter
 persons.  Supposing  at  one  place,
 there  28  no  work  and  we  want  to
 transfer  those  persons  to  some  other
 place,  we  shoulg  be  alloweg  to
 transfer  them.”  Now,  the  Workers  were
 mot  prepared  to  accept  that  also.
 There  was  some  justification  in  what
 the  workers  said  They  said  that  it
 may  be  because  of  the  victimisation
 only  that  a  man  from  Ghaziabad  may
 be  transferred  to  Madras.  They  were
 not  agreeable  to  that,  I  have  noth-
 ing  to  say  against  that  because  it
 may  be  that  there  may  be  victimisa-
 tion  Therefore,  the  only  way  out
 of  at.  was  to  appoint  a  national  tri-
 bunal  The  court  of  enquiry  couid
 not  be  appointed  because,  even  with
 the  concurrence,  the  Law  Munstry
 advised  that  it  was  not  possible.  Then,
 there  was  the  question  of  the  appoint-
 ment  of  this  commission.  There,  Shri
 Umanath  asked:  Will  they  have
 powers  to  call  for  documents  and  all
 those  things?  Under  the  [Industral
 Disputes  Act.  they  would  have  all
 the  powers  of  calling  witnesses  pro-
 ducing  documents  and  al}  other
 things.  Shri  Umanath  thinks  that
 this  commission  will  not  have  any
 such  powers,  My  only  quarrel  with
 Shri  Umanath  is  that  before  he  makes
 such  a  statement,  he  should  refer  to
 the  Act.
 १8  &rs.

 Shri  Umanath:  ‘You  can  clarify  it.
 Shri  Hathi:  I  can  clarify  it.  Even

 in  clarification,  there  may  be  so  many
 things  which  may  create  an  impres-
 sion  as  if  a  blue-eyed  boy  has  pres-
 surised  the  Labour  Ministry.  {n  this
 case,  to  say  that  the  commussion  has
 no  such  powers  is  not  true.  The
 Commission  shall  have  the  powers  of
 a  civil  court,  under  the  Civil  Proce-
 dure  Code,  in  respect  of  the  following
 matters,  namely,  the  summoning  and
 enforcing  of  attendance  of  any  per-
 son  and  examining  him  on  oath,  re-
 quiring  the  production  of  any  docu
 ment,  receiving  evidence  on  affida-
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 Vite,  ete.  etc.  Not  enly  that.  In  ad-
 @Ation,  the  Government  havea  given further  powers  of  ordering  search
 ef  any  office  and  of  procuring
 any  document.  If  you  read  the  last
 paragraph  of  the  order,  they  say,  all
 the  powers  mentioned  in  sub-section
 €@),  @),  (4)  थ्प्त  (5)  of  section  5

 are  also  given  to  the  commission,  as 8  specia)  case.
 Céuld  you  say  that  I  was  pres- surised  by  the  Petroleum  Minister?

 Why  should  I  have  given  powers  to
 the  commission  of  ordering  search,  if
 mecessary?  My  intention  is  that  we
 want  to  arrive  at  truth  Having  ar-
 rived  at  truth,  we  shal]  see  what  can
 We  done.  Even  then,  a  national  tri-
 Buna]  may  have  been  necessary.  This
 House  is  the  sole  custodian  of  powers
 and  they  can  pass  any  law  they  hke.
 But  I  as  a  Minister  cannot  simply
 pass  any  order  atking  anybody  to
 keep  or  not  to  keep  a  person  when
 in  terms  of  law  this  coulg  be  done.
 What  this  commission  wil]  do  is  that
 it  will  go  into  the  reasons  of  render- ing  people  surplus.  There  also,  if
 you  had  read  it  carefully,  it  does  not
 mean  only  this.  It  goes  into  various
 reasons  as  to  what  are  the  reasons
 that  have  rendered  these  people  sur-
 plus,  where  the  financial  position
 could  also  be  looked  into.

 Shri  Umanath:  But  they  cannot
 go  into  the  justifiability  of  it

 Shri  Hathi:  That  is  there.  If  you
 will  read  it  properly,  it  says.  the
 methods  and  schemes  adopted  by  the
 said  companies  to  deal  with  the  sur-
 plus;  if  any  of  the  methods  adopted  to
 deal  with  the  surplus  of  workmen  was
 not  just,  fair  and  proper

 Shri  Umanath:  It  says,  the  methods
 to  deal  with  the  surplus;  they  cannot
 Zo  into  the  justifiability  of  it.

 Mr,  Speaker:  This  cross-examination
 will  not  do;  please  conclude,

 Shri  Hathi:  There  were  various
 questions  asked  by  Shri  Sharma  about
 finances  and  all  that.  ¥  am  dealing
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 Cos.  (H.AH,  Dis.)  3 now  with  the  employment  question. All  that  can  be  found  out  from  ths

 report  of  the  commission.  Y  am
 sorry  |  have  no  material  with  me  to-
 day  about  all  that.  So  far  as  the other  question  of  surplus  is  concerned, a8  soon  as  we  find  that  the  method  of
 making  voluntary  retirement  was  not
 voluntary  but  something  different,  we shall  certainly  take  adequate  steps for  that.

 श्री  कृंबरलाल  गुप्त  -  वह  तो  भाप
 पहले  से  भो  कर  रहे  है  लेकिन  सवाल  यह  है
 कि  आज  क्या  कर  रहे  हैं  ?

 श्री  हाथो  :  जो  श्ाज  करने  का  है,  वह
 मैने  कहा  है  ।

 है| अ  35  not  possible.  That  is  what  I have  sad

 Shri  Kanwar  Lai  Gupta:  He  is  show - ing  his  heiplessnees  (Interruptions),

 Shri  Hathi:  Under  the  Tribunal, something  could  have  been  done.

 So  far  as  Caltex  is  concerned,  the
 West  Bengal  Government  can  take  all the  measures  they  like,  (Interrup- tion).

 Shri  Umanath:  When  a  company does  not  care  to  hear  you  or  any State  Government,  there  must  be  a ban  on  retrenchment  and  it  cannot  be
 done  unless  some  law  is  passed  here
 under  the  Constitution  What  is  the
 use  of  simply  saying  this?

 Shri  Hathi:  Passing  of  the  law  can
 be  done  by  Parliament,  I  do  not
 come  in  the  way.

 Shri  Umanath:  It  must  be  done  here.

 Shri  Hathi:  Then  a  Bill  can  be
 brought,

 Shri  Umanath:  You  must  bring.
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 Gari  Hathi:  Under  the  existing  law,
 if  a  person  is  retrenched,  the  benefit
 of  compensation  should  be  given  to
 him.  That,  we  can  compel  them  to
 @o.  To  Shri  Pandey’s  question,  है
 have  already  replied.

 Shri  H.  N.  Mukerjee:  What  about
 -absorbing  those  96  people  in  the  IOC?

 JULY  13,  १९7  अमंद  Ot
 Cos.  (HAH,  Dis.)

 Shri  Mathi:  I  can  recommend.
 Mr,  Speaker:  The  House  stands  ad-

 journeg  till  11  a.m,  tomarrow.

 8.07  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,
 July  18,  967/Asadha  22,  889  (Saka).
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